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LOK SABHA DEBATES 

LOK SABHA 

The Lok Ssbha met at EIsven of fhs Clock. 

(MR. SPEAKER In Ih" Chair! 

[English} 

MR. SPEAKER: You may shout before we start the 
Question Hour. 

PROF. VIJA Y KUMAR MALHOTRA (South Delhi): No. 
Sir. 

MR. SPEAKER: Thank you very much for your kind 
cooperation. 

Question No. 141-Shri Subhash Sureshchandra 
Deshmukh. 

11.01 hr •• 
'I' ' 

ORAL ANS_RS TO QUESTIONS 

[English} 

R&D In Textile. 

*141. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of TEXTILES be pleased 
to state: 

(a) whether Research and Development, the 
backbone of Textile Industry, is being smothered to death; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to encourage 
Textile Research Associations, so that industry continues 
to be vibrant? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (c) A statement is laid on the Table 
of the House. 

(a) No, Sir. 

(b) Does not arise. 

(0) The Textile Research Associations (TRAs) are 
industry promoted private bodies, set up and promoted 
by the respective textile industry of the region for carrying 
out research and providing them various services including 
consultancy, testing, training and research etc. However, 
ever since their formation, GOvemment has been providing 
them financial support for their sustenance and 
undertaking research projects. During the lasi five years' 
period, from 1999 to 2004, they have been provided a 
total of Rs. 8862 lacs towards sustenance. However, an 
effort is being made to encoJ,Jrage the TRAs to become 
financially independent by giving them complete autonomy 
in their research and development activities. In addition 
to this, they have been designated as a nodal agency by 
this Ministry for assessing technical viability of textile units 
for avaiHng the benefit of restructuring their debt profile 
under the MDebt Restructuring Package for Organized 
Textile Mills". 

[Tmnslafion} 

+SHRI SUBHASH SURESHCHANDRA DESHMUKH: 
Sir, textile industry is suffering because no extensive 
research has taken place in this sector. This Is a major 
industry next to agriculture. Nearly four erore workers are 
engaged in this sector. There is a large scale export in 
this sector. As it is a big industry it has several anciliary 
industries. But the Govemment has apent only Rs. 88 
crore on research in the last five years in this sector. If 
we spend more amount on research in this sector like 
other countries, this sector would develop fast. I would 
like to know from the hon. Minister how many textile 
mills have been closed down during the last five years 
and what measures have been taken to start these mills? 

/English} 

MR. SPEAKER: What is your question? 

[Tl1lI7SIafion} 

SHRI SHAN~ERSINH VAGHELA: Sir, private 
associations of textiles have their own organisation. They 
sought govemment assistance and the entire funds were 
spent on salaries, electricity needs and tours. Research 
work was sidelined. Thus they created autonomy of their 
own kind. Salaries, travelling allowance and electrielty bills 

*EngUah translation of the speech originally delivered In Marathl. 
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etc. because Government responsibility. That is why we 
constituted a new Committee in the year 2003. It has 
recommended that Association should conduct its research 
and bear its own expenditure. Government would reduce 
its financial assistance by 10 percent gradually so that 
they could run independently in future. The Govemment 
would consider giving them more facilities and help If 
they come out with good research. 

{English} 

MA. SPEAKER: Second supplementary please. 

[Translation} 

"SHRI SUBHASH SURESHCHANDRA OESHMUKH: 
Mr. Speaker Sir, I had specifically asked how many textile 
mills have been closed down in the last five years. In 
Gujarat and Maharashtra many textile mills are closed 
down, as in Mumbai, Solapur, Ambarnath and other 
places. What measures have been taken to start these 
mills? 

{English} 

MA. SPEAKER: How can it be allowed during the 
Question Hour? 

[Translation} 

SHRI SHANKERSINH VAGHELA: Mr. Speaker, Sir, 
there are eight associations ..... {lnI8ntpfions). ATRA, IJIRA, 
SASMRA, MTRA, WRA, NITRA and SITRA are also 
included among them. 900 lakh rupees were allocated 
for non plan expenditure in 1999 while 662 lakh rupees 
were allocated for plan expenditure. Similarly 1000 lakh 
rupees were allocated in 2001-2002. Gradually the amount 
under non-plan was increased and the amount under· plan 
was reduced. However, the Govemment have made all 
efforts. It will not affect our research in anyway. The only 
motive is to promote research and development. The 
Government would make all efforts to meet their 
expectations and support them. 

PROF. RASA SINGH RAWAT: Mr. Speaker, Sir, 
through you. I want to say that research and development 
has an important role in every industry. There was a 
time when textiles of India were famous all over the 
world. 

The Muslin of Dhaka finds mention in history. I want 
to know from the hon. Minister whether the Govemment 
propose to set up research institutions of its own to regain 

'English translation of the speech or1glnaHy delIvered in Marathl. 

that speciality of yesteryears and to take the textile 
industry of India on the road of progress in comparison 
to the textile industries of other countries? If not the 
reasons therefor? 

SHRI SHANKERSINH VAGHELA: There was no 
research and development when Muslim was being 
produced in Dhaka. Alit hese instituions have been set 
up by associations. The Govemment have given help 
from time to time. Right now the assistance is limited 
only to paying salaries i.e. payment of salaries is made 
by the Government while the employees belong to them. 
There is no logic in it. As far as export is concemed, 
textile ministry is not responsible for research and 
development in this field. The Government support them 
all. Export of textiles would be covered in second question, 
I would teH him .... (/nttNnJption) 

{English} 

MR. SPEAKER: Nothing wtll be recorded. Now, I 
give the floor to Shri Vallabhaneni Balashowry. He Is a 
new Member. 

.... (Intsnvptions) .. 

SHRI BALAS HOWRY VALLABHANENI: I would like 
to know from the hon. Minister of Textiles whether the 
Textile Reconstruction Fund of Rs. 15,000 crore was 
started by the Govemment of India and lOBI and SIOBI 
were appointed as nodal agencies for sanctioning funds 
for reviving the textile sector. If 80, is it true that rOBI 
and SIOBI are asking the promoters of the textile mills, 
which are proposed for reviVal, to settle their old dues 
before approaching them for sanction? 

MR. SPEAKER: i compliment you. 

[Tl'llnS/Slionj 

SHRI SHANKERSINH VAGHELA: Mr. Speaker, Sir, 
it is not related to this, but I thank him as the issue is 
of price. The question that he has asked would be 
included in the next question which covers TUFS scheme 
like TCIOS. The Government have made efforts for 
promoting export. His question is not related to this. 

/English} 

MR. SPEAKER: Please help him because he is a 
new member. Please send him some intimation. Now, I 
give the floor to Shri Mohan Rawale. 

"Not recorded. 
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[Translstionj 

You have got opportunity today as you are sitting 
quietly. 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, through 
you, I want to tell the· hon. Minister that textile mills of 
Textiles Research Associations and 18 textile mills out of 
25 in my area, Mumbai are in dilapidated condition. They 
are to be modernised .... (lnftl~Hons) 

{Englishj 

MR. SPEAKER: I hope, it Is not because of you. 

[Translation} 

SHRi MOHAN RAWALE: I want to revive them. I 
want to know whether any package for modernisation 
has been formulated and what are Its details? Whether 
any research has been conducted in this regard? 

SHRI SHANKERSINH VAGHELA: Both these 
questions are wrong. This textile industry was very 
important earlier. Research and development are very 
Important like IJIRA and SASM~A Textile Mills have 
closed down. The Government has Issued bonds worth 
Rs. 1800 erore and sent the workers on VRS. As far as 
NTC Mills are concerned, the Government of India would 
consider and extend help to them for their modemisation. 
We would definitely revive the mills that can be revived. 
That process is underway. The Government would not 
let any mill run into losses and would convert them all 
into profit making mills and it is our responsibility that no 
worker should leave without VRS. 

{English] 

DR. SUJAN CHAKRABORTY: Sir, the Indian Jute 
Industries Research Association (IJIRA) is a very premier 
organisation in the country in jute research and jute 
diversification. In the present context and in the context 
of environmental friendliness, the demand for jute is 
growing and. therefore, we have to have proper plans to 
meet this demand. I feel that IJIRA should be geared up 
for this purpose. My definite question is, whether the 
Government is having any proposal in this regard because 
the directors and others are, probably, not taking proper 
interest. I would like to know whether the Ministry would 
take the appropriate steps in the interest of the country 
as such. 

[TIIII7Mlfonj 

SHRI SHANKERSINH VAGHELA: A8 far 88 IJIRA is 
concerned, if all the jute mill owners or its Chalnnan of 
directors, stbnIt a resolution to the Government of India 
then the Government can bring entire IJIRA under CSIR 
and the Government of India would take care of Its 
financial problem. But they should submit a resolution to 
the Government in this regard. The Government are 
concerned and want to make use of IJIRA In jute mills 
of Bengal, Bihar and Andhra Pradesh. The Government 
want to extend financial help too 80 that they could 
function effectively. If more modernisation Is required, they 
should a resolution to CSIR and we would take over. 

SHRI RATILAL KAUDAS VARMA: Sir, Hon. Minister 
is from Gujarat. He is aware that once upon Ahmedabad 
was called Manchester but now private and NTC mills 
have been closed down over there. Whether the 
Government propose to give any special package to the 
small mills through research centres so that they could 
become viable? 

SHRI SHANKERSINH VAGHELA: Research and 
Development is not for reviving milia. It is tt,ere for making 
the mills competitive in the future and making good things 
available to the consumers In domestic market. The cloeed 
mills of NTC are not to be revived but we are making 
efforts to modemise loss making mills and convert them 
into profit making ones. 

/English} 

MR. SPEAKER: This is a matter connected with 
research. Kindly put questions reatlng to that. 

Shrl Shriniwas Patit. I am sure you will refer to 
research. 

SHRI SHRINIWAS DADASAHEB PATIL: Mr. Speaker, 
Sir, due to prolonged strikes in Mumbai, textile mills have 
been vanishing from there. Labourers who have been 
forced to go back to their native places have formed 
some cooperative societies and are running small 
mills. 

MR. SPEAKER: It has nothing to do with this Shri 
Patlt. 

SHAI SHRINIWAS DADASAHEB PATIL: I am coming 
to that, Sir. 
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With regard to those who have gone back and started 
industries in a small way, is any research and 
development being done to reduce their cost of 
production? Has any market research been made to 
ensure that they are able to sell their products in the 
markets from their own places and get money instead of 
having to go to Mumbai? 

[Translation} 

SHRI SHANKERSINH VAGHELA: These small size 
groups are working for private organizations. " they send 
any special proposal we will ask them to render help. 
The Government of India merely provides funds. " there 
is any proposal for research are will ask them to help. 

[Eng/ish} 

SHRI P.C. THOMAS: Sir, many of the modem private 
industries have their own research and modemlsatlon 
facilities and they keep updating their equipment. As far 
as NTC is concerned-you have already answered one 
aspect-will it be possible to have a separate wing for 
NTC alone to develop it further, and also to encourage 
some taxtile parks or apparel parks in all States. especially 
in some States like Kerala where there is no such park? 

MR. SPEAKER: This question relates to R&D in 
textiles. You are going for parks. 

Mr. Minister, answer only the first part. 

/Trans/ation} 

SHRI SHANKERSINH VAGHELA: NTC has n"'g 
to do with Private mill owners and their association is 
concerned with the research and the Govemment of India. 
I cannot reply to the second question as hon. Speaker 
has asked me not to reply. But I would explain about 
apparels, ATDCs and TUFS in reply to second starred 
question. 

New Market for Export 
+ 

"142. SHRI Y.G. MAHAJAN: 
SHRI KASHIRAM RANA: 

Will the Minister of TEXTILES be pleased to 
state: 

(a) whether the Government propose to look for new 
markets for export of Textile, Handloom and Handicraft 
ilems; 

(b) if so, the details thereof; 

(c) whether any new markets for some specific 
exports have been explored during the last year; 

(d) if so, the details thereof; 

(e) the steps being taken by the Govemment to 
promote the exports of Textile, Handioom and Handloraft 
items; and 

(f) the success achieved by the Government by taking 
such steps? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (f) A statement Is laid on the Table of 
the House. 

(a) and (b) India's textile products, including 
handlooms and handicrafts, are exported to more than 
hundred countries. However, USA, EU Member States, 
U.A.E., Canada, Bangladesh, Saudi Arabia, Republic of 
Korea, R~ia, Japan and Hong Kong, China. are the 
top ten importers of our textile goods. Government's export 
promotion efforts are directed to deepen the presence of 
Indian textiles In major Importing countries Uke US and 
EU, and simultaneously explore new export avenues in 
the latin America, Africa, CIS region, ASEAN countries, 
Australia and New Zealand. 

(c) and (d) Ten Export Promotion Councils, Jute 
Manufactures Development Council and Coir Board are 
regularly conducting market driven export promotion 
programmes; and besides, the Government have also 
mounted High level textile delegations to countries like 
Tunisia, Morocco, Mauritius etc. for developing textile trade 
with such countries. 

(e) Government have been taking a number of 
measures to promote textile exports including hand looms 
and handicrafts, some of which are given below:-

(i) The Export Promotion Councils have been 
undertaking export promotion events like 
partiCipation in overseas exhibitions/fairs, 
organizing BSMs abroad, overseas publicity, 
sponsoring trade delegations etc. In, consuhation 
with Indian Missions abroad. 

(ii) For promoting handicrafts exports. Office of the 
Development Commissioner (Handicrafts) 
implements Export Promotion scheme which 
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envisages development & promotion of 
exportable products, Identification of markets, 
participation in fairs & exhibitions, publicity. 
abroad etc. The other promotional steps Include: 
organization of Indian Handicrafts and Gift Falrl 
Carpet Expo and setting up oflnda Expoaltion 
Mart at Greater Nolda to provide round the clock 
marketing outlets for the foreign buyers. 

(iii) In order to give impetus to the export of 
handloom products, a scheme namely 'Handloom 
Export Scheme' is being Implemented. The 
Scheme envisages provision of financial 
assistance to the handloom agencies such II 
National and State Level Handloom Corporations, 
Apex Cooperative Societies, Primary Handloom 
Weavers' Cooperative Societies and Private 
Handloom Exporters for development of export 
worthy handloom products, publicity & 
international marketing thereof and setting up of 
value addition/quality control units. Financial 
assistance is also provided under the scheme 
to Handloom Export Promotion Council (HEPC), 
Association of Corporations and Apex Societies 
of Handlooms (ACASH) etc. for organising 
participation. of their members in intemational 
fairslexhibltlonslBuyer-Seller-Meets. 

(iv) Under the Market Access Initiative Scheme, 
financial assistance is extended for medium term 
export promotion efforts which a sharp focus on 
a country and product. Besides, MDA 888I8tance 
for participation in Trade Fairs abroad and travel 
grant is available to exporters If they travel to 
countries in one of the four Focus Areas, such 
as, Latin America, Africa, CIS Region, ASEAN 
countries, Australia and New Zealand. 

Besides, Govemment has been taking Initiatives to 
enhance the export competitiveness of India's textile 
industry. Some of the important initiatives are:-

(i) The Government has de-reserved the woven 
segment of readymade garment from the SSI 
sector. It has also raised the SSI investment 
limit for knitted segment to Rs. 5 crores. 

(ii) The Technology Upgradatlon Fund Scheme 
(TUFS) has been made operational from 
1-4-1999 to facilitate the modernisation and 
upgradation of the sector. 

(iii) Weaving, processing and gannent machinery, 
which are covered under TUFS, have been 
extended the facUlty of accelerated depreciation 
at the rate of 50%. Cost of machinery has also 
been reduced through Fiec:al Policy measures. 
This further encourages modernisation. 

(Iv) With a view to making fabric production 
competitive, the custom duty on shuttlele .. 
looms has been brought from 15% to 5%. 

(v) National Institute for Fashion Technology (NIFT), 
its six branches and Apparel Training & Design 
Centres (ATDCs) are funning various courses! 
programmes to meet skilled manpower 
requirements of textHe Industry especially apparel 
in the field of deSign, merchandising and 
marketing. 

(vi) Facilities by way of eco-testing laboratories have 
been created to enable exporte... to get the 
garmentsnextlles per-tested for conforming to the 
requirements of Importing countries. 

(vii) The Government has launched a centrally 
sponsored scheme titled -Apparel Park for Export 
Scheme- for imparting focused thrust for letting 
up of apparel manufacturing units of international 
standards at potential growth centres and to give 
fflilp to exports. 

(viiI) For upgrading infrastructure facilities at important 
textile centres, a scheme 'Textile Centre 
Infrastructure Development Scheme' (TelOS) has 
been launched. 

(f) As per Directorate General of Commerce 
IntelUgence & Statistics (DGCI&S) data, the textile exports 
have recorded a growth of 15.3% in 2002-2003 and 6.0% 
In 2003-2004. During the period Aprll-June 2004, textile 
exports were USS 3035.5 mutlon, recording a growth of 
6.5% as compared to the corresponding period of previous 
year. 

rr,."./Ionj 

SHRI V.G. MAHAJAN: Mr. Speaker, Sir, textile 
Induetry In India is the oldest one and it has been 
producing good fabric. Soon quota ayatem In textile sector 
is about to come to an end. I would like to know-What 
steps the Govemment contemplate to take to over-
come the problem likely to come up as a consequence 
thereof? 
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SHAI SHANKEASINH VAGHELA: Mr. Speaker, Sir, 
as per quota system, control on export was necessary. 
Now, it will come to an end with effect from January, 
2005. Indian industry has ample scope of export and the 
Govt. have proposed budgetary support for it and removed 
CENVAT. We are doing home work to ensure an 
investment of As. 60,000 erore in coming 3-4 years in 
new scheme of apparele and that each year one lakh 
new employment opportunities are generated and there 
is more inflow of foreign funds. In addition, there are 
several other schemes, whose details I can furnish in 
writing, If he wants to know. Otherwise also, these are 
given in my statement. The Govemment are making efforts 
to double the quota In the coming days. 

SHAI V.G. MAHAJAN: Mr. Speaker, Sir, I would like 
to know about new apparel park scheme launched by 
the Government. Whether the Government propose to 
set up more apparel parks at more places? If so, the 
details thareof and places in Maharashtra where the 
Govemment propose to eet up such parks. 

{English} 

MR. SPEAKEA: It is more than enough. It cannot be 
a 'long question. 

...... (IntsmJplions) 

SHAI SHANKEASINH VAGHELA: The Govemment 
has launched a centrally sponsored scheme titled • Apparel 
Park' for export scheme. 

{Translation} 

Mr. Speaker, Sir, it includes Kanpur, Ludhiana and 
Surat. But this experience has not been satisfactory. We 
have sanctioned 12 parks and annually the Govemment 
allocates maximum of As. 17 crore to each park. But the 
experience has not been good. If Re. 10 erore for apparel 
park and same amount for any additional scheme, lB. a 
total of As. 20 crore is allocated for development of 
infrastructure then good infrastructure can be developed. 
Therefore, we are considering said scheme. But as he 
has expressed apprehensions our experience has not 
been so good, We are conducting survey and review 
once again as to whether more apparel parks should be 
set up or not? 

SHRI KASHIAAM AANA: Mr. Speaker, Sir, It is going 
to be free market with effect from January and just now 
hon. Minister haa told that our textile export would double 
in next two years. But, in reply to the question, hon. 
Minister has atated that we conduct fairs, delegations 
visit other countries. Sir, through you, I would like to 

know from hon. Miniater-as our technology is obsolute. 
we are unable to produce good quality' of textile, secondly, 
our consignments reach abroad late. What steps the 
Government propose to take for improving this situation. 
Ai8o, what has been the response with regard to search 
for new market. Quota system Is to come to an end 
after January. So far as modemisation is concemed, the 
Govemment provide 5 percent interest subsidy. I wand 
to know whether the Govemment propose to increase it 
from 5-8 percent? 

SHAI SHANKEASINH VAGHELA: Mr. Speaker, Sir, 
we are following the initiatives taken by them. During last 
five months my Ministry has performed very well. He 
belongs to Surat. What was the problem regarding 
CENVAT? A strike continued for 40-45 days in connection 
with CENVAT but neither the Govemment of India nor 
the Ministry of Finance took any action. No sooner we 
came to power, we deleted it from CENVAT and all the 
small weavFlrs throughout India were happy. This first 
step was in budgetary proposal and there was a proposal 
of As. 25 thousand crores for TUFS wherein we have 
already sanctioned As. 20 thousand cro .... and disbanded 
As. 16 thousand crore. We are considering 5-8 percent 
subsidy for processing houses. We may consider It in 
the days to come because here we are lacking . 
..... (InfBITZIpfions) 

{English} 

MA. SPEAKEA: Mr. Minister, please do not answer. 
It is not permitted by the Chair. 

MO. SALIM: Mr. Speaker, Sir quota system will come 
to an end in 2005. For the lut 5-6 years we have been 
telling that it will be beneficial also. But, some countries 
have been trying to create hurdles in the Intemational 
market. Some schemes are in vogue in our country also. 
As hon. Minister has told and I want to ask a 
supplementary from Minister's reply. There are large ready 
made garment centres In West Bengal and there is a 
traditional competency amongst them but he has 
mentioned about Technology Upgradatlon Fund Scheme 
to increase their competltlvenesa. this scheme V{8S started 
during the regime of previous Govemment. In the same 
way there are Infrastructure and Development schemes 
for textile centres but he has not given details of it. He 
has stated in his reply that he is going to launch this 
scheme. Which States have been benefited and how far 
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provisions have been made in this regard during laet 3-
4-5 years or since 19997 We must infonn the Houee 
about how much we have strengthened the Industries? 

SHRI SHANKERSINH VAGHELA: Hno'ble Speaker, 
Sir, it is not a matter of giving special help to a State. 
If it is Bengal it is a matter of Jute. We are worried 
about jute diversification. We are concerned about more 
export of eco-friendly and golden fiber so that there could 
be maximum exports to America and European 
Community. We are opening trade centres and exporting 
it to other countries as well so that exports could be 
increased. We are going to compete with China In future. 
Throughout the world markets a huge dumping of Chinese 
products is taking place. I believe that the credibility of 
the industrialists over there is good as compared to India. 
Export will boost with the help of Govemment and quota 
free system and the Indian brand will be so popular that 
people will give priority to made-In-India products in 
comparison to Chinese products. I do not think that there 
will be any problem in Indian quota in future. Our exports 
will increase further. 

/English} 

SHRI OMAR ABDULLAH: Mr. Speaker, Sir, the hon. 
Minister is well aware that Jammu and Kashmir has 
traditionally been very famous in handicrafts and textiles. 
I myself am using a Kashmiri shawl which is famous all 
around the world. But the last 16 years of tunnoil has 
resulted in the Kashmiri handicraft markets being shrunk 
because the consumers do not come. to Kashmir and we 
have to go looking for them. I would like to know from 
the hon. Minister, in connection with part 'a' of the 
question, where it is asked about steps being taken by 
the Government to promote the exports of textile, 

_ handloom and handicraft items specifically, what steps 
are being taken to promote handloom, handicraft and 
traditional Items from Kashmir like shawl, carpets, papie 

. mache and wooden items, and specifically in areas like 
the development of common facilities and market 
development assistance to encourage the artisans to 
attend fairs and exhibitions around the world, particularty 
in places like Frankfurt and the Middle East. Part 'b' of 
the supplementary is, from the time of Dr. Sheikh 
Abdullah, we have been trying to develop Kathua as a 
textile city in Jammu and Kashmir. I would like to know 
from the hon. Minister whether there are any specific 
schemes that he can offer to the State so that we can 
further develop Kathua as a textile city with a view to 
export. 

fTrsnslslion} 

SHRI SHANKERSINH VAGHELA: Hon'ble Speaker, 
Sir, I would like to answer the last point first. The 
Government of India has a soft comer for Kashmir. 
Jammu·Kashmir lies in our heart. Therefore any such 
proposal received from the State Government, from him, 
from Mehboobajl, or from Shri Farukh Abdullah ji, who 18 
a Member of Raws Sabha, will be considered by us. We 
will provide special and financial facility to Kathua. We 
would extend help to Jammu and Kashmir, after 
considering the proposal. 70 crore rupees have been 
sanctioned recently for axhibition and DCID Scheme in 
Jammu and Kashmir. So far as the promotion of handicraft 
is concerned, I would like to say that Development 
Commissioner of Handicrafts is monitoring the export 
promotion Scheme. 

{English} 

Which envisage development and promotion of export 
products Identified by markets, participation in faira, 
exhibitions and publicity abroad. There is a provision of 
doing so and It I. already being done. Development of 
exportable products and their marketing have been 
operated since 1996-97 till the end of the Ninth Plan. 

[Tl1Il18IlItIon} 

We are concerned about this. I believe that there Is 
a huge demand for handicrafts specially Kashmiri shawls 
and carpets. Muradabad is also famous for theae items. 
Indian handicrafts are very much popular. We will provide 
all kind of facilities and financial help and show our 
concem, wherever Is required for the exports. 

SHRI SANTOSH GANGWAR: Hon'ble Speaker, Sir, 
the question is regarding export of handicrafts and 
handlooms. A lot of zarl-zardrt work is done In Uttar 
Pradesh. The producer is the main link in ita export, who 
is a unit, a person. What attention has been paid to the 
family which is involved in this work? 

At present lakhs of families are Involved in Zari and 
Zardrl works. A suggestion was submitted by the 
Government of Uttar Pradesh to encourage this work and 
to set up a Ruhelkhand Haat Unit by the Export Promotion 
Council so that the middlemen can be prevented from 
having benefits. A common man produces goods at home 
and then sells it. I would like to know from the Hon'ble 
Minister whether the Government have fonnulated any 
scheme to give maximum benefit to that common man. 
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SHRI SHANKERSINH VAGHELA: Mr. Speaker, Sir, 
it is good that hon'ble Member is concemed about Uttar 
Pradesh Handlooms. Deendayal Hathkargha Proteahan 
Vojna, Handlooms Export Yo/na, Marketing Promotion 
Programme, Design Development Training Programme, 
Integrated Handloom Training Programme, Mill Gate price 
scheme, Weavers Welfare Scheme, Bunker Beema Yojna, 
Implementation of Handlooms, 10 percent rebate on 
Handloom products schemes are being implemented by 
the Government. Even today we are trying that the 
weavers do not starve, they do not commit suicide for 
this we are giving incentives to Handloom industry and a 
rebate tor one year in the coming budgetary proposal is 
envisaged. To avoid problems in the implementation of 
these schemes we are reviewing them in three months. 
If there is any shortcoming then we will try to remove 
that. 

SHRI VIJOY KRISHNA: Hon'ble Speaker, Sir, 
Bhagalpur in Bihar is a big centre for khadi clothes and 
handlooms. Besides, Madhubani, Gaya, Bihar sharif and 
Manpur are also known for this work. The handloom 
weavers of this area are forced to sell their products at 
low prices. I would like to know from the Government 
whether they have formulated any special scheme to 
provide remunerative prices to Tussar producers of 
Bhagalpur and khadi weavers of Madhubani. 

SHRI SHANKERSINH VAGHELA: Mr. Speaker, Sir, 
the Khadi Development Board will deal with the issue of 
Khadi. But I would at least say that if a customer asks 
for something in the market and he can not be provided 
with the product then it will create gap between demand 
and supply. 

As far as Bhagalpur and Banaras are concerned, 
there could be some problems in the implementation of 
schemes being run by Central Government and the State 
Government. Goods should be available according to the 
demand of customers. It should not happen that we 
remain in the old world and because of that textiles and 
weavers may lace problem. We are going to revive it. If 
there is any problem, we will solve It. We will definitely 
think of Bhagalpur if hon'ble Members give in writing 
about it. 

SHRIMATI KRISHNA TIRATH: Mr. Speaker, Sir, a 
lot has been said about Handlooms and Handicrafts but 
nothing has been said about the women wOJ:t<lng in these 
sectors. I have noticed this not just in Delhi but in many 
States of the country that how much they are working. 
Whether the Hon'ble Minister has any scheme under 

which interest free loan may be provided to women 80 
that they may set up looms in their houses and may 
become socially and economically well off. Besides they 
may sell their products directly in the market without 
sharing their profits with the middle men. If so, the hon'bte 
Minister should inform the House in this regard. 

{English} 

MR. SPEAKER: It is a very good questionl 

[T,..nslstion} 

SHRI SHANKERSINH VAGHELA : Mr. Speaker, Sir, 
it is a good question. We should think about the welfare 
of the women. I would like to congratulate the hon'bte 
Member that she is expressing her concems about 
women. Congratulations for that. As far 88 the rate of 
interest is concerned, that is not under our control. If 
there is any cooperative society for women, then the 
Governmont may think about taking steps to reduce the 
rate of interest to four-five percent so that they may be 
benefited by the cooperatives. 

Second thing thet the hon'ble Member has asked is 
about the market facility. Whenever the Issue related to 
the welfare of the women come before me, I pay special 
attention to it. These women belong to Bihar, Gujerat or 
Rajasthan. They should get space in the market. But the 
market does not come under the Ministry of Textile. 
Despite that the Government are proposing to increase 
the number of markets. Markets are also being increased 
as NIFT. The Government are going to set up market 
around Delhi. Besides this more market should be set up 
so that the pressure on Delhi may be lessen. We are 
also making efforts to ensure that more trade firms are 
organised in Trade Centre at Pragatl Maidan. However 
for small women entrepreneurs, there is Delhi Haat. So 
the Government is planning to increase the member of 
Haat. So this year 29 urban Haats have been 
sanctioned ....• (lnfBnuptions) 

SHRIMATI KRISHNA TIRATH: There should be 
provision that rent is not charged from them. 

SHRI 5HANKERSINH VAGHELA: It cannot be done, 
however, the Government may ponder Cl'Ier providing 
accommodation facility to them so that they may get 
proper space for living at the same spot and I feel that 
weavers and artisans should also participate In that This 
year we have sanctioned 29 urban Haats. 
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/English! 

MR. SPEAKER: Shrl Hemlal Murmu-Not present. 

{Trsns/ah'on} 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, 
through you I would like to submit to the hon'ble Minister 
that textile mills in some of the States, eapec;aJ1y, sari 
industry of Banaras and carpet industry of Bhadoi, Uttar' 
Pradesh are facing crisis due to competition in the 
international market. Presently there 18 tough competition 
In the international market. I wants like no know whether 
the Government propose to set up reaearch centre in 
Greater Noida to establish and prornote these markets. 

{English} 

MR. SPEAKER: Please do not put similar questions; 
they are exactly identical supplementanes. 

{Trsnslation} 

SHRI SHANKERSINH VAGHELA: We are going to 
develop such World Trade Centres at Greater Noida and 
Gurgaon, which may remain open round the clock. There 
is contradiction between export and small scale induatry, 
small weavers and the cottage industries. If we have to 
enhance export, then there is no place for SSI and 
cottage industries in it, except that it produce handicrafts 
only. If it is essential to produce handicraft then It Is 
different thing. However, there are bigger industries in 
Japan, Arnerica and China and the small scale Industries 
of India cannot stand before them and rnay lose Ita 
existence. So in coming days we will need major 
industries for enhanCing export. Our cottage and amall 
scale industries will become specimen from the point of 
view of handicrafts. In coming days they will not be able 
to withstand competition even If financial assistance is 
provided by the Government. It will be difficuH for them 
to maintain their existence. More production is required 
for more export. The exiting production will not be 
sufficient for export. However, what the Member has asked 
about the export is not concerned with it. The Government 
will certainly provide assistance to the domestic market. 

{English} 

Double' Taxatlon Avoidance Treaty with Maurltlu8 

·143. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of FINANCE be pleaaed to state: 

(a) whether the Double Taxation Avoidance Treaty 
(DT AT) between India and Mauritius Is stHt In vogue; and 

(b) If not, whether the Government has a proposal 
to start negotiations on DTAT to boost Investment? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) Yes, Sir. 

(b) Does not arise in view of reply at (a). 

MR. SPEAKER: What is your supplementary 
question? The Minister has agreed wHh you. 

SHRI KINJARAPU YERRANNAIDU: SIr, the Minister 
has given a vague reply. There is no reply at all. The 
Central Government enter. into Double Taxation 
Avoidance Agreements wHh other countries 80 that there 
i8 flow of foreign capital and technology. The main 
purpose of this Treaty is to mitigate the hardships caused 
by double taxation on the same 80urce of income. 

MR. SPEAKER: He has ~greed wHh you. 

SHRI KINJARAPU YERRANNAIDU: In view of the 
Double Taxation Avoidance Treaty, the money-laundered 
funds in India are routed through Mauritius. I would like 
to know from the hon. Minister how It Is ensured that 
there is monHoring regulation 80 that the funds of money. 
laundering, the drug money of the money generated trom-
illegal means do not get mixed up with the real FDI 
money. How does the Minister prevent It under such 
Treaty? I want to know this from the hon. Minister. 

MR. SPEAKER: This question does not ariae from 
the main Question. 

SHRI P. CHIDAMBARAM: this question reates to 
Investments which come through Mauritius which Is 
covered by the DTAT. Hon. Member has doubted whether 
the Treaty is in vogue. I have clearly said that the Treaty 
is in vogue. 

Money laundering 18 a very different subject, for which 
the Parliament has enacted an Act, called the Prevention 
of Money Laundering Act. Rules have been made under 
the Act. The FlU India has been notified and we wtU 
defl wHh money laundering under the Prevention of 
Money Laundering Act. Investmenta, which come from a 
foreign source, certainly cannot be declared as laundered 
money. It is coming as investment Into projects in India, 
into the stock markets and Into v.ntu..... That money 
certainly is not launder,d, money. 
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MR. SPEAKER: You have asked for it and the 
Minister has said, 'Yes'. 

SHRI KINJARAPU YERRANNAIDU: There are reports 
in the newspapers. I am not against any investment, but 
some people, instead of paying tax in India, are bringing 
in money through the Mauritius route and thus avoiding 
tax which is ultimately a loss to this country. I would like 
to know, since the inception of this Treaty till today, how 
much amount Is being· routed through Mauritius and how 
much Foreign Direct Investment is coming through 
Mauritius? 

MR. SPEAKER: It does not arise out of the main 
Question. I am sorry. 

SHRI P: CHIDAMBARAM: I will give you the figure. 
From Mauritius, since 1991, we have received eight bNllon 
713 million dollars. In Indian rupees Rs. 418 million has 
come through Mauritius route. 

MR. SPEAKER: Shrl Sunil Khan. Do not ask anything 
else but something related to the main Question. Have 
you got a question on this? 

SHRI SUNIL ~HAN: Sir, it the regime of NDA 
Govemment, the han. Member has also asked this 
question, there was a loss of As. 3000 crore to the 
national exchequer due to the money coming through 
Mauritius route. The person involved was one of the 
relatives of the then Finance Minister. I would like to 
know from the hon. Finance Minister whether this Is a 
fact or not. 

SHRI P. CHIDAMBARAM: Sir, I cannot answer any 
speculative question or an allegation. All I can say Is, 
this Treaty was signed in 19$3. Since then this Treaty 
has been in operation. Certain circulars Issued by the 
Govemment were challenged In the High Court and then 
in the Supreme Court. The Supreme Court hu upheld 
the validity of the circular dated 13th April 2000. Under 
the Treaty there is a double taxation avoidance and if 
investors through Mauritius route take advantage of the 
Treaty proviSion, that is in 8c:cordance with the law as it 
stands today. 

MR. SPEAKER: Shrl SubodhMohlte. I do not know 
what supplementary you would like to putl Please k~ 
the Question In mind and your supplementary should 
relate to that. 

SHRI SUBOOH MOHITE: Sir, this Treaty has been 
in operation since 1983. 

During the last few years many such treaties have 
been misused. 

{English} 

Taking advantage of this Treaty, a number of paper 
and conduit companies. either in India or Mauritius, have 
enjoyed a lot of tax benefits. The Income Tax Department 
has already given notice for recovery of this amount. I 
would like to know from the Minister how many cases of 
~ or abuse of Double Taxation Avoidance Treaty 
are pending; how much money Is Involved, what Is the 
status of the Investigation and how much money Is 
recovered. 

SHRI P. CHIDAMBARAM: This question has no ba8is, 
Certain assessing officers had denied the benefit of the 
Treaty to certain investments made by some Fils on the 
ground that they do not satisfy the residence- requirement. 
The Govemment of India issued a circular on 13th of 
April, 2000 clarifying how the residence requirement is to 
be decided. This circular was challenged and the Supreme 
Court has upheld the circular. Now, all 88sessing officers 
are bound to apply the judgment and decide the resIdenc:e 
requirement according to the circular. I do not think It Is 
poeaible to say whether there Is any misuse. If some 
person does not have the residence qualification, as 
clarified ·In the cireurar and upheld by the Supreme Court, 
he will not get the benefit of the Treaty. 

MR. SPEAKER: If there Is a misuse, there are 
procedures open in law. Shri Kharabela Swain. Please 
keep both the Question and the answer in mind. 

SHRI KHARABELA SWAIN: Sir, in the past, several 
allegations have been made with regard to misuse of the 
DTAA Treaty. The Govemment of India in the past has 
entered into several rounds of negotiations with the 
Government of Mauritius to avoid the misuse of this rule. 
What has been the result of these negotiations? Is the 
present Government stili pursuing such steps so that 
subsidiaries with minimum paid up capital In Mauritius 
cannot avoid paying tax In India? How much of tax, the 
companies would have paid to the Govemment of India 
had there been no Double Taxation Avoidance Treaty? 

MR. SPEAKER: That is totally unnecessary. You need 
not reply to the second part of the question. 

SHRI KHARABELA SWAIN: What Is wrong In this? 

MR. SPEAKER: I have allowed you. 
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SHRI KHARABELA SWAIN: But what is wrong In 
this? 

MR. SPEAKER: Do not enter Into a controversy 
always. 

SHRI KHARABELA SWAIN: Sir, there Is no quelllion 
of controversy. 

MR. SPEAKER: Let the hon. Minister reply. 

SHRI KHARABELA SWAIN: Sir, I am asking a 
question to the hon. Minister But you yourself are saying 
that he should not answer this. This is very unfortunate. 

MR. SPEAKER: Yes. It is unfortunate. 

(InmnupHons) • 

MR. SPEAKER: You go on talking but It win not be 
recorded. Only the hon. Minister's reply wltl be recorded. 

SHRI P. CHIDAMBARAM: Sir, this Treaty was 
entered into in 1983. N.ow since Uberali.ation commenced 
in 1991, there has been flow of Investment through 
Mauritius. We now have a model DTAA and new DTAAs 
are being entered into according to the model. The 
Mauritius Treaty obviously differs from the model DTAA. 
We would like, therefore, to re-visit the Treaty with 
Mauritius on some aspects in order to reflect model DT AA 
provisions in the Mauritius Treaty. But this Is not purely 
an economic issue. There are political implications and 
there are diplomatic implications. We have gently 
suggested to Mauritus that at an appropriate time, we 
would like to re-visit some of these provisions. But no 
formal negotiations have taken place to revise the Treaty. 
We are in consultation with the Ministry of External Affairs. 
We can proceed on this only cautiously having regard to. 
our good relations with Mauritius and the Implications of 
commencing these negotiations. 

SHRI GURUDAS DASGUPTA: Will the hon. Finance 
Minister agree to look Into the question of review of this 
Avoidance Treaty in view of the widespread suspicions 
and complaints that there are proxy companies situated 
in that Island, only having a sign board in order to take 
advantage of this Treaty? This has become Important 
because it is always felt that black money from India 
goes to Mauritius and then it comes through Mauritius to 
India just to make it white. In view of this, I would like 
to know whether you will agree to review the Treaty. At 
the same time, would you look into the complaint whether 
there are proxy companies there? 

"Not recorded. 

MR. SPEAKER: You have put a question already. 

SHRI P. CHIDAMBARAM: The hon. Member says 
that various suspicions are expressed from time to time. 
But there is no hard evidence that Indian money is being 
routed through Mauritius through shell companies. Moat 
of these investments come from genuine investors and 
genuine companies based wor1dwide who take advantage 
of the Mauritius Treaty and come through the Mauritius 
route. That Ie not /IIegal. That Ie perfectly Valid. If there 
Is a specific case of Indian money being first taken to 
Mauritius and then re-routed through Mauritius of India, 
certainly we wUI take action. But as I said, there is no 
hard evidence of any such case. Besides, Mauritius 
themselves have recently amended their law In which 
they do not allow a company to be registered there whose 
principal owners are India baaed or Indian residents. That 
Is not allowed by Mauritius. 

Thirdly, in the last Budget, we have ebollahed lang-
term capital gains in security transactions. So, much of 
the advantage of the Maur1tlus route is really taken away 
with the long term capital gains having been aboll.hed 
ev.n for Indian Investora. 

{Trsns/stion} 

DR. P.P. KOYA: Mr. Speaker, Sir, through you 
would like to know from the hon'ble Minister that 

(English} 

It has been noticed that the Maur1tlus route has 
beCome very easy and thus peopl. are talking about this 
Mauritius Double Taxation Avoidance Treaty. I would like 
to ask a very pointed question to the hon. Mini.ter: Does 
the Government have any plans to extend this Treaty to 
other countries as well in order to lessen the burden on 
this Mauritius route? 

SHRI P. CHIDAMBARAM: Sir, actually some Treaties 
are there already with several countries like Cyprus, Malta, 
UAE, Indonesia, Zambia, Thailand, Tanzania and 
Syr1a. 

We have no plans to extend the Identical provi8lons 
of this Treaty to any other country. We have now the 
model DTAA. New Treaties are being negotiated on the 
lines of the model DT AA. But it Ie pouIbIe that in future 
Treaties with .ome countries, some element of the 
Mauritiua Treaty,or the Treaties with other countries could 
get reflected. But that will depend upon our current 
...... ment of our trade with that country and the 
Investment opportunltie8 from that country. 
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Inflation ~te 
+ 

-144. SHRI PRABHUNATH SINGH: 
SHRI MOHAN SINGH: 

WIH the Minister of FINANCE be pleased to state: 

(a) the expected average rate of Inflation In the year 
2004-05 as per the figures of the Reserve Bank of India 
and its effect on the economic growth rate; 

(b) the ·expected economic growth rate of India during 
this period as per the prediction of the Re88rve Bank 
and the percentage decrease thereof as compared 10 the 
previous years; 

(c) the reasons therefor; 

(d) whether it Is a fact that the RBI hiked banks' 
Credit Reserve Ratio (CRR) on September 11, 2004 to 
check rising inflation; 

(e) if so, whether these measures brought the rising 
inflation under control and if not. the reasons therefor; 
and 

(f) estimated eXC888 money in the market, wherefrom 
and how has It come and the steps the Govemment Is 
taking to mop up this excess money? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (f) A statement is placed on the 
Table of the House. 

(a) The Reserve Bank of India (RBI) In Ita Mid-Term 
Review of Annual Policy released on October 28, 2004 
placed the WPI inflation, on a point-to-point basis for end 
2004-05, at around 6.5 percent (as against 5.0 percent 
projected earlier), assuming that there would be no further 
major supply shocks and liquidity conditions remain 
manageable. However, this may not have any _r 
impact on economic growth. 

(b) and (c) The RBI, in its Mid-Term Review has 
placed the real GOP growth In 2004-06 In the range of 
6.0 to 6.5 percent as compared to its May 2004 projection 
of 6.5 to 7.0 percent. The revision is on account of 
deficient rainfall in some parts of the country and Ita 
likely adwrse impact on kharff output, and the adve .... 
impact of higher oil prices on GOP. 

(d) Yes, Sir. As part of anti-inflationary me&8ures 
and to check the liquidity overhang In the system, the 
RBI hiked the cash reserve ratio (CRR) on September 
11, 2004 from 4.50 percent In two stages to 4.75 percent 
from September 18, 2004 and further to 5.00 percent 
from October 2, 2004. 

(e) As a result of various fiscal and monetary 
measures taken by the Govemment and the reduction In 
the price of petrol on Npvember 15, 2004, the WPI point-
to-point Inflation has softened from the peak level of 8.7 
percent reached in the week ending August 27, 2004 to 
7.3 percent in the week ending November 20, 2004. 

(f) The RBI has indicated that exC888 liquidity has 
come down from about As. 81,000 crore In April 2004 to 
about AI. 68,000 crore on December 8, 2004. The 8XC888 

liquidity is on account of strong foreign capital inflows. 
The RBI has been taking a number of measures to reduce 
the liquidity In the system. These Include absorption of 
Re. 50,389 crore (upto December 8, 2004) through M8J'1(et 
Stabilization Scheme (MSS), reverse repo operation under 
the Liquidity Adjustment Facility (LAF) and Increase in 
the Cash Reserve Ratio (CRR), which absorbed liquidity 
of nearfy R8. 9,000 crore. 

fTI7UISIslionJ 

SHRI PRABHUNATH SINGH: .Mr. Speaker, Sir. 
through you, I would like to submit to the hon'ble Minister 
that the wholesale price Index in the week ending July. 
2004 has increased to 7.51 percent in comparison to last 
week'8 6.52 percent. It Is maximum durlng the last three 
and half years. During the NDA Govemmenfs tenure, 
Inflation was checked between 4 percent to 4.5 percent, 
however. after measuring the wholesale price Index 
through point wise changes, It came to light that during 
the week ending August. 2004 Inflation rate reached 
highest level of 8.37 percent from 4.5 percent. Though It 
come down to 7.1 percent in October, 2004, however, It 
was stlH very much high in comparison to 4.32 percent 
In April, 2004. 

Sir, 011 Import bill has Increased to $14.54 blHlon 
from $9.21 billlon ... (lntsnuplions) 

MR. SPEAKER: Prabhunath )1, you ple,.e ask the 
queetlon. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I am 
just preparing ground for asking question. I will ask 
question later. 
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Sir, after that oil import bill has increased from $25.34 
billion ... (InltJlTlIph'ons) 

{English} 

MR. SPEAKER: You are only giving Information to 
the hon. Minister. Please put a very pointed question. 

/TfBnsllltion} 

SHRI PRABHUNATH SINGH: Sir what I am telling Is 
about his reply. I will ask question later. 

I feel that inflation is imported and any of the 
favourable price in the intemational market will have the 
impact on the Indian economy. 

Sir, I would like to know a8 to what will be the 
expected inflation in comparison to eartler projection during 
the remaining months of the year 2004-2005 In view of 
expected decline in the price of all In International market 
and fertilisers and better production of cash CI'Op8 and 
what will be the expected Incl'8888 in the Grose Domeatk: 
Products (GOP) and how will It be calculated. I would 
like to know all these things in detail. 

MR. SPEAKER: Prabhunath Singh ji, you have uked 
three supplementary questions. 

{English} 

SHRI P. CHIOAMBARAM: Sir, it Is not corre¢ to 
say that inflation has reached this figure only for the first 
time. Yesterday we had a full-fledged diacU88ion in this 
House and I have given all these figures. For example, 
in 2000-01, mid-way through the term of the NOA 
Govemment, for 22 consecutive weeks, the WPI point to 
point inflation was above seven percent. In fact, it reached 
B.B percent and remained at that level between the weeks 
ending 15th January 2001 to 12th February, 2001. I am 
not saying that this should explain why there should be 
a high inflation tOday, the han. Member correctly said 
this is really an imported inflation. I would call it petro-
flation. Seventy percent of our crude 011 requirement is 
imported. Crude oil prices have been very high in the 
last few weeks. In fact, If hon. Member recall what I said 
yesterday, average price of crude in 2003-04 was 27 
dollars 96 cent a barrel and in 2004-05 the average 
price is 37 dollars 60 cents a barrel. There is an increase 
of 40 percent. There are indications that crude 011 prices 
are moderating. This is something that we are living with 
from day to day. In the momlng I see moderation but by 
the time the evening is over I find that crude oil prices 
are rising. 

For example, yesterday momlng, prices moderated 
but in the evening, prices started going up. This is really 
imported inflation as the han. Member correctly said. The 
RBI's outlook for inflation is that we may end up with an 
average innation of abol:t 6.5 percent. But let me point 
out that there have been other years where we have 
had high inflation because of other reasons. For example, 
in 2000-01, average inflation was 7.1 percent. But we 
are doing everything po88ible to moderate prices. I am 
confk1ent that, unless there are new and unexpected 
external shocks, the worst is over and if the oil prices 
moderate, the WPI point-to .. polnt inflation will also 
moderate. 

{Tf1III8IIItIon} 

SHRI PRABHUNATH ~lNGH: Mr. Speaker, Sir, 
through you I would like to state that till there is a 
situation of volatility In the Intematlonal price of Oil, steel 
and gas, It will continue to affect rate of inflation In our 
country. Therefore, I would like to know whether the 
Govemment propose to bring policy changes to achieve 
the expected growth rate, if so, by when and if not, then 
what are the reasons therefor? 

{English} 

SHRI P. CHIDAMBARAM: Sir, the han. Member II 
right. Prices of some commodities In the Intemational 
market have shown a rising trend becauae of a very 
sharp Increase in demand In China 88 well as In India. 
The demand for metals and steel has gone up in India 
because industrial activity has picked up very sharply In 
the last three to four months. Non-food credit has 
expanded very sharply. Investments have expanded 
sharply. There is increase In demand. Exports are growing 
by 25 percent. That also Increases the demand for these 
commodities. I think It Is good for the country. The down-
side effect is, in the short run, It will have some 
inflationary pressure. We are trying to moderate inflationary 
pressure by a combination of fiscal and monetary 
measures. In my reply, I have listed all the tiscal and 
monetary measures that we have taken. We ~III continue 
to take appropriate fiscal and monetary measures in order 
to moderate innation. Let me assure the House that this 
is my biggest concem. This is the Govemmenh biggest 
concem. If the oil prices moderate, I think, WPI Inflation 
will also moderate in the near term. 

/TrIII18IIItion} 

SHRI MOHAN SINGH: Mr. Speaker, Sir, the quick 
r1ae and fall In the Inflation rates proves the Instability of 
our country's economy. Hon'ble Minister has told in his 
reply that the 00881 Hquldity In market is the main cause' 
for inflation to rise 80 fast. I would Oke to know from the 
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Hon'ble Minister as to what atepa are being taken by the 
Govemment to keep exC888 foreign liquidity stabilized 80 
that the volatility in inflation rete. could be checked? 

/English} 

aHRI P. CHIDAMBARAM: The hon. Member Is 
absolutely right. One of the reasons for spurt in Inflation 
is, I may say with respect, rather poor liquidity 
management In the last fiscal year. Against the targeted 
14 percent of M-3 growth, the year ended with and M-
3 growth was 16.1 percent. In fact, when this Govemment 
assumed office, M-3 growth was 16.1 percent. We are 
targeting the M-3 growth at 14 percent. So far, we are 
under 14 or 13.7 percent. I am confident that RBI and 
the Govemment working together will be able to manage 
money supply keeping it 88 14 percent. As the hon. 
Member has rightly said, it will have a very beneficial 
effect on bringing down the inflation rate. 

SHRI K.S. RAO: Sir, I can understand the hon. 
Flnanee Minister telling that Inflation was becauee of the 
increase in the prices of things Uke petrol, metals In the 
global market. But with regard to aasential commodities 
like food, oiiaeeds, pulses, maize, foodgrains, etc. I just 
want to know from the hon. Minister as to whether he 
will make any restraint in Importing commodities like 
ollseeds. foodgralns. maize, PUMS, etc. which can be 
produced by our farmers in abundance If they will be 
informed in advance that there 18 going to be a shortage 
of such and such commodities, and not giving an 
advantage to the buslneaa community and later hurting 
the farming community by suddenly Importing them. Will 
he maintain restraint keeping In view the inflation? tie 
should not be worried about It. 

SHAI P. CHIDAMBAAAM: I am a little puzzled by 
the thrust of the question. Imports have a restraining 
influence on inflation. In fact, If Import price. are low. It 
has a restraining effect on prices. We Import oil seeds In 
order to meet the defiCiency in our country. Edible 011 Ie 
an Important and esaantlal commodity to the extent that 
if we are short of edible 011, then we have to import both 
oilseeds .. well .. edible oil. ... (Inltlnuptiong) I am su .... 
our farmers will. in course of time. produce all the edible 
oil and the oilaaeds that we require for edible oil. But 
that would not happen ovemlght. Today there Ie a gap 
between demand and supply. Therefore, imports have a 
restraining influence on prices. If the", 18 a demand supply 
gap. we must Import, not restrain import. 

rr"".lIonj 

SHA. HAR.N PATHAK: Mr. Speaker. Sir. I would 
partlcular1y like to know from Hon'ble Finance Minister 
that the Inflation rate is announced around Friday. This 
figure of the inflation rate is arrived at by keeping in 
view the price rise in country and the average rise in 
prices. I would like to know from them that whether the 
Govemment or RBI puts the actual rate of inflation out 
for the common man after the date is received from the 
entire country, if 80 then on what date is the actual rate 
of Inflation announced and the modus operandi thereof? 

/Engilsh} 

SHRI P. CHIDAMBARAM: I wish the hon. Member 
reads the announcement in full. Every Friday we 
announce the WPI Point to point Inflation rate for the 
week ending two Fridays earlier. That la the first 
paragraph of the announcement Maybe, you do not go 
to the second paragraph. In the 88COnd paragraph, when 
all the infonnation comes, the corrected figure is aI80 
announced. In fact, in the last two weeks. Including thle 
week--'or example. you read today's newapaper-the 
corrected figure ahows that the final figure is a few basis 
points le8s than the provlaional figure announced. 
Therefore, we announce both the figures. the provisional 
figure as well as the . corrected figure. 

MR. SPEAKER: So, in future pleace read the second 
paragraph alao. 

MR. SPEAKER: a.No. 145. Shri Chandra Shushan 
Singh-not present. 

a. No. 146. Shri Ram Krlpal Vaclav--not present. 

Shri Devendra Prasad Vadav. 

Loan to BPL 
+ 

·146. SHRI DEVENDRA PRASAO VADAV: 
SHR!' RAM KAIPAL VADAV: 

Will the Mlnlater 01 FINANCE be pIeaaed to eta .. : 

<a> whether the Government Is considering lowering 
the interest rate on loana availed by BPL families under 
Self-Employment Schemes, which are currently more than 
12 percent; 

(b) If so, the detaII8 thereof; 
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(c) whether banks charge varying rates ot Interest 
on loans; 

(d) if so, the details thereof; and 

(e) the stepa being taken to make unlfonn rate of 
interest within a minimum slab for BPL families? 

THE MINISTEA OF FINANCE (SHAI P. 
CHIDAMBAAAM): (a) to (e) A statement is placed on the 
Table of the House. 

~nl 

(a) to (e) While the Govemment does not decide the 
rate of interest on loans to Below the Poverty Une (BPL) 
families under Self· Employment Schemes, It provides 
capital subsidy to them under Swamajayantl Gram 
Swarojagar Yojana (SGSy), Prime Minister Aozgar Yojana 
(PMAY) and Swama Janyantl Shahari Aolgar Yolana 
(SJSAY) to make such loans affordable. As per the extant 
guidelines of Aeserve Bank of India (ABI), Intereat rates 
on loans upto As. 2 lakh should not exceed the 
Benchmark Prime Lending Aate (BPLR) of the bank and 
for loans above As. 2 lakh, banks are free to decide the 
rates of interest. BPLAs are arrived at by banks taking 
into account actual cost of funds. operating expenses. a 
minimum margin to cover regulatory requirements and 
profit margin. BPLAs of the public sector banks. at 
present, are in ~;' range of 10 to 11.5% per annum. 
Consequently, rates of interest on loans to BPL families 
do vary. Banks are lending to BPl. families under self· 
employment schemes below BPLR ot the concerned bank. 
Other than SGSY, PMAY and SJSAY, the rate of interest 
under Differential Aate of Interest (DRI) Scheme and 
National Scheme of Liberation and Aehabilitatlon of 
Scavangers (NSLAS) is 4% per annum. 

/Tf'IInslatlonj 

SHAI DEVENDAA PAASAD YADAV: Mr. Speaker. 
Sir, there were three parts to the question, while the 
answer for only one part has been received. It has been 
stated in the reply that interest rates for the loan 
sanctioned to the people living below poverty line under 
the Swam Jaynti Gram Swarozgar Yojna is not decided 
by the Govemment, instead it is decided on the guIdeIInea 
of RBI. It has been said that under the Swam Jayanti 
Gram Swarozgar,PracIhan Mantri Aozgar Yojna and Swam 
Jayanti Aozgar Yojna, a loan amount upto As. 21akh8 .. 
given at the rate of 10 to 11.5 percent Interest. I would 
like to tell the hon'ble Minister that amount of As. one 

lakh given to the rural unemployed youth In two 
Instalments under the Pardhan Mantrf Rozgar Yojna, at 
the rate of intereat of 11 to 11.5 percent and there are 
different rates of dlfterent"'banlaJ, while the rich people In 
cities get loan for house building or car at 6 to 8 percent 
rate of interest. I would like to kr;tow whether the 
Govemment propose to issue guldeUnes to RBI for making 
a single 8lab for the unemployed youths and eanction 
loans to them at uniform intereet rate? 

{Engli6hj 

MR. SPEAKER: The hon. Minister is known for his 
brevity. Give a brief answer within the time. 

SHRI P. CHIDAMBARAM: Sir, we do not any longer 
direct Interest rates except for loans below Rs. 2 Iakh. I 
have given that in my answer. Intere.t rate. are 
determined by the banks having regard to the recovery 
rate and the risk assessment. We give capital sub81dy. 
For example, we have disbursed, In 2002-03. tor PMRY, 
Ra. 152 oro,. 88 capital subsidy. 

12.00 hr.. 

In 2003-04, It was R •. 147 cro,.. In 2004-05, up to 
November, It wee Ra. 104 erore. This Is a capital subsidy 
that the Govemment gives which softens the burden of 
the interest to the borrower. 

MR. SPEAKER: Question Hour over. I am obliged to 
the 000. Members that we have done five Questions 
today with your kind cooperation. I hope we would be 
able to do six Questions next Monday. 

WRITTEN ANSWERS TO QUESTIONS 

Foreign Banks Taking Over Private a.nka 

·145. SHRI CHANDRA SHUSHAN SINGH: WID the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment has allowed the foreign 
banks to take over private Indian bMka; 

(b) If 80. the details thereof; 

(c) whether the Government haa received any 
repMl8ntatlon against proposed move of the Government; 
and 

(d) If 80, the decision taken by the Govemment in 
this regard? 
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THE MINISTER OF FINANCE (SHRt P. 
CHIDAMBARAM): (a) to (d) In pursuance of a Budget 
announcement made on February 28, 2003 the 
Government has issued a notification on 5th March, 2004 
raising the Foreign Direct Investment (FDI) limit in private 
Banks from 49% to 74%, including the investment of 
Foreign institutional investors (FII). The press notification 
is available at www.sladipp.nic.in/policy/ohangea.htm 
(Press Note-2004, Series 2). The aforesaid Pre .. Note 
also clarifies that presently there is a limit of 10 percent 
on voting rights in respect of banking companies and 
any change in the ceiling can be brought about only 
after final policy decisions and appropriate Partiamentary 
approvals. In order to regulate the flow of FOI and set 
out the roadmap for this purpose, Reserve Bank or India 
has placed in the public domain draft guidelines/a 
discussion paper on 2nd July, 2004. 

Foreign Direct Inveltment 

·147. SHRI BRAJA KISHORE TRIPATHY: 
SHRI BHUVANESHWAR PRASAD MEHTA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the FDI investments during last three years and 
FOI received in the country in comparison to China; 

(b) whether foreign investors are discouraged due to 
delay in approval of investment proposals; 

(c) if so, the measures taken by the Government to 
simplify the foreign Investment norms for encouraging 
foreign investors; 

(d) whether the Government proposes to allow 
Foreign Direct Investment in Special Economic Zones, 
Warehouses, infrastructure, pension, retail sector, etc.; 

(e) if so, the current position/expected FDI In 
respective sectors and the justification for opening FDI in 
respective sectors; 

(f) whether the Government has noted the opposition 
from various sectOrs in regard to FDI partlcularty In 
insurance sector; 

(g) if so, the reaction of the Government thereto and 
the sectors where the Government intend to restrict FDI; 

(h) whether the Government has fixed target of 
foreign investment in the respective States in the wake 
of liberalisecfpolicy; and 

(I) if so, details for last three years alongwlth 
achievements? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) Foreign Direct Investment (FOI) 
in India 88 reported by the Reserve Bank of India was 
US$ 6.13 blUion in 2001-02; US$ 4.66 billion In 2002-03; 
and US$ 4.67 billion in 2003-04. 

According to United Nations Conference on Trade & 
Developmenfs World Investment Report, 2004, FDI In 
China was US$ 46.88 billion in 2001, US$ 52.74 billion 
in 2002 and US$ 53.50 billion in 2003. 

(b) and (c) The Government has put in place a liberal 
and transparent policy under which· FDI up to 100% ie 
permitted on the automatic route in most sectors/activities. 
FDI under the automatic route does not require prior 
Govemment approval. Cases requiring prior Government 
approval are considered by the Foreign Investment 
Promotion Board (FIPB) In a time-bound manner. 

(d) and (e) Under the present polley, FDI up to 100% 
is permitted in the development of townships within the 
SpecIal Economic Zones; free trade and warehousing 
zones; construction and maintenance of roads & highways 
and ports & harbours; electricity generation, transmission 
& distribution (except atomic reactor plants). FDI up to 
100% Is permitted in trading companies engaged in bulk 
imports with ex-portlex-bonded warehouse sales. No policy 
decision has been taken with regard to FDI in the Pension 
sector. FDI is not allowed in retail trading. 

FDI depends upon a number of factors, both internal 
and extemal, such as the macro-economic environment 
In the host economy, global economic environment, 
corporate strategy of transnational corporations and 
economic environment in other economies competing for 
FDI. 

The decision to open various sectors to FDI takes 
into consideration, Inltlr slls, the objectives of promoting 
economic growth, encouraging Investment, technological 
upgradatlon and increased competitiveness. 

(f) and (g) Review of the FOI policy Is an ongoing 
process during which the Government takes Into 
consideration the vtewa expreeeed in various quarters. 

(h) and (I) In a liberalised econom~ locatlonal 
decleions are taken by the investors baaed on their 
commercial judgment. State-wise targets are not fixed for 
FDI. 
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Housing Loan 

*148. SHRI GANESH PRASAD SINGH: 
SHRI SUKDEO PASWAN: 

WiN the Minister of FINANCE be pleased to state: 

(a) whether the Government has any plan to Incre88e 
rates on Housing Loans; 

(b) if 80, the reasons for increasing the Interest rates 
on Housing Loan only, when the rates of interest on 
other loans are being decreased; 

(c) whether this policy would put extra burden on 
people specially on the middle class; 

(d) if so, whether the Government proposes to review 
the proposal and reduce the rate of Interest as a part of 
measure to promote housing; and 

(e) if so, the steps taken in that regard? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (e) Government does not regulate 
the rates of interest on advances, including housing loans, 
by banks. Except for small loans upto Rs. 2 lakh and a 
part of export credit, interest rates have been de-regulated 
by the Reserve Bank of India (RBI). Banks determine 
their lending rates for different types of advances based 
on their risk perception of activitylborrower, cost C?f funds, 
availability of funds and other commercial considerations. 
Taking these and the overall macro economic conditions 
into account, some banks have raised their rates of 
interest on housing loans by 25-75 basis points since 
November, 2004. These banks have, at the same time, 
raised their deposit rates also by 26-60 basis points for 
various term deposits. A modest Increase in the Interest 
rate on housing loans would increase the Equated Monthly 
Installments (EMI) marginally, making a minlmat Impact 
on customers. 

Import of Wa. Tea 

'149. SHRIMATI MANORAMA MADHAVRAJ: Will 
the Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) whether it has come to the notice of the 
Govemment that several tea exporters from India have 
been importing waste tea from Indonesia and other 
countries and re-exportlng them as Orthodox tea variety; 

(b) whether Libya has recently rejected a huge 
consignment of tea from India as sub-standard and H so, 
whether the Certificate of Origin for this consignment was 
Issued by the Jodhpur Chamber of Commerce rather than 
Tea Board; 

(c) whether the Govemment would consider appointing 
Tea Board 88 the sole Inspection agency for tea exports 
from India; and 

(d) If so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) An Instance has recently come 
to notice of poor quality tea having been reportedly 
Imported from Vietnam for re-ex;ort to Libya. 

(b) No, Sir. 

(c) and (d) To ensure better surveillance on quality 
of tea exports, Tea Board have proposed certain 
provlsiona and regulations under the Tea Act 1953. The 
matter Is under consideration. 

Export of Horticultural Producta 

*150 DR. RAMKRISHNA KUSMAAIA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether India's share In the international market 
Is negligible In regard to export of horticultural products; 

(b) If so, the details of horticultural produce exported 
during 2002, 2003 and 2004 so far, year-wise and the 
percentage ahare In intemational marKet; 

(c) whether the Govemment propose to give special 
emphasis on export of horticultural produces; and 

(d) If so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHAI KAMAL NATH): (a) and (b) As per available data 
from the International Trade Year Book, UN, India'. share 
In export of horticultural products Is about 1 % for the 
ealendar year 2000 and 2001. Similar data for the year 
2002, 2003 and 2004 are not available. However, the 
total quantity and vaiue of horticultural exports during the 
last 3 years are as under:-
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2001-02 2002-03 

Oty. Value Qty. Value 

1174892 2088.18 1357579 2293.68 

(c) and (d) The measures taken to boost export of 
horticultural products include:-

i. Extending transport assistance to elCpOrtera of 
select products, including horticultural products, 
to the extent of 10"10 of the Free On Board 
(FOB) value of export subject to a ceDing of 
25% of the air freight of the specific rate fixed 
under the scheme, whichever Is I .... 

iI. Assistance for cargo handling of perishable 
goods and cold storage facilities II being 
provided at the airports In Deihl, Chennal, 
Mumbai, Bangalor8, Hyderabad and 
Thiruvananthapuram. 

Iii. Agri Export Zone. for varlou8 horticultural 
products are being set up In different States of 
the country. 

Iv. Flnanelal assistance to the registered exporters 
is being provided through plan schemes for 
Market Development. Infrastructure Development, 
Quality Development and Research & 
Development. 

Import of Pepper 

*151. SHRI CHENGARA SURENDRAN: 
SHRI P.K. VASUDEVAN NAIR: 

Will the Minister of COMMERCE AND INDUSTRY 
be plaaeed to state: 

(a) whether the Kerala Govemment has requuttld to 
modify the EXIM policy to keep a check on the import of 
low quality pepper and cardamom; 

(b) If so, country-wise, quantity-wise and value-wise 
details of imports; . 

Qty: MTs 

Value: Rs Crores 

2003-04 2004-04 (Aprll.July) 

Qty. Value Qty. Value 

1721105 2583.07 Not available 890.73 

(Source: DGCI&S, Koikata) 

(c) whether cardamom and pepper are mixed with 
Indian product and exported; 

(d) whether it 1& a fact that coconut and coconut 
products of low quality are dumped into India by Sri 
Lanka; 

(e) If 80, the details thereof Including the reasons; 
and 

(f) the steps Govemment of India is contemplating to 
check theM imports and exports to save our peasants? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) Yes, Sir. 

(b) Country-wl8e details of Indian import of pepper 
and cardamom In terms of quantity and value for the last 
few years II given below:-

P.".r 

Country 

Vietnam 

Sri lanka 
Indonesia 

Malaya/a 

Thailand 

SIngapore 

Brazil' 

Ecuador 

Others 

Total 

2002-03 

Quantity in tonnes 
Value in Rs. crores 

2003-04 

Quantity Value Quantity Value 

7013.9 

6099.0 
1529.7 

55.6 
124.6 

45.0 

524.1 

16391.8 

48.89 
57.05 
12.19 

0.36 

0.60 

0.44 

3.85 

5535.0 
4916.8 
3384.3 

123.2 

99.1 

90.3 

75.0 

56.0 

55.6 

123.38 14334.1 

36.41 

36.26 
24.07 

0.69 

O.SO 

0.87 

0.53 
0.37 

0.54 

99.23 

Source: SpIces Board. 
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CIIrdtlmom (SIT18II) 
Quantity In tonnes 

Value In Rs. erores 

Country 2002-03 2003-04 

Quantity Value Quantity Value 

Guatemala 166.3 4.48 37.2 0.72 

Singapore 77.4 2.20 21.0 0.59 

Others 79.2 1.90 1.2 0.06 

Total 322.9 8.58 59.4 1.37 

Source: Spices Board. 

(c) Two cases of exporting Imported pepper 88 Indian 
pepper have been reported. The Certificates of 
Registration of the concerned exporters were suspended 
for a specified period. 

(d) No, Sir. 

(e) Does not arise. 
/" 

(f) Steps taken by Government of India to check the 
imports are asfolfows:-

(i) Import duty on pepper and cardamom was 
increased from 35% to 70% from the year 
2002-03. 

(ii) Import of sensitive commodities Is monitored in 
the Office of Directorate General of Foreign 
Trade. 

(iii) Issue regarding surge in import of pepper from 
Sri Lanka was taken up with the Sri Lankan 
authorities at the last Commerce Secretary level 
talks in August, 2004. 

(iv) The Government agencies of India as well as 
Sri Lankan side have been authori8ed to lslue 
the Certificate of Origin for availing preferencee 
under the India Sri Lanka Free Trade Agreement 
to prevent the misuse of the Agreement. 

(v) Coconut Development Board has Initiated action 
for setting up quality testing laboratory for teeting 
the quality of various coconut products available 
in the domestic market which wli prevent the 
sale of inferior quality/adulterated products. 

Theft In BlInk. 

·152. DR. LAXMINARAYAN PANDEY: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of FINANCE be pleased to state: 

<a) whether there is an incre... in the Incidents of 
theft of lockers and robbery in the nationalized banks of 
the country particularty In Deihl during the last two years; 

(b) if 80, the detaIIa thereof; 

(c) the steps taken by the Govemment to prevent 
such types of incidents; 

(d) whether It Is also a fact that In some Incidenta, 
Banks personnel have aI80 been found Involved; 

(e) If 80, the details thereof; and 

(1) the action taken against the guilty pereans? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) Reserve Bank of India (RBI) 
has reported that two Incidents of theft from lockers have 
been reported during the last two years, one at Allahabad 
Bank, Commercial Agricultural Finance Branch, Ludhlana 
on 30.12.2003 and another at Punlab National Bank, 
Nauroll Nagar, New Deihl on 23rd July 2004. The details 
of robberies In Public Sector Banks linee 2002 are .. 
under: 

Year No. of Amount 
incidents (Rs. In lakhs) 

2002 106 619.11 

2003 107 652.79 

Upto 30th September 2004 85 688.28 

(c) Security measures implemented by Public Sector 
Banks are reviewed In the State Level Security Committee 
meetings convened periodk:ally by RBI. The meetlngl are 
required to be attended by bankers and State Govemment 
officials Including Senior Police Officials. This Committee 
takes stock of the security envtronment In the State, steps 
needed to be taken to strengthen bank security and 
whenever further Improvements are considered neceuary, 
requisite Instructions are given to banks. Banks have 
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classified their branches depending on the risk factors 
involved and posted armed guards, installed anti-burglary 
devices, etc. wherever necessary. Where deficiencies are 
reported in regard to guarding of bank's branches by 
armed guards supplied by the State police, the State 
Level Security Committee requests the police authorities 
to provide adequate armed guards and enhance police 
vigil. 

After the incidents in PNB at Delhi and in Allahabad 
Bank at Ludhiana, the banks have advised their field 
functionaries to adopt precautionary measures and abide 
by security norms. They have also empanelled security 
agencies for providing outsourced security guards at 
vulnerable branches. All inspecting officials have atso been 
instructed to ensure that the branches comply with the 
instructions on operations and safety of lockers in letter 
and spirit. 

(d) to (f) Punjab National Bank has reported that 
Police investigation has revealed involvement of a staff 
member who has been arrested by the Police. He has 
been suspended and necessary disciplinary action has 
been initiated. No involvement of any other staff has been 
reported in thefts in lockers and robbery C88es. 

{English} 

Indian Export 

*153. SHRI SUGRIB SINGH: 
SHRI SITA RAM SINGH: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the quantum of exportslimports of the country 
during last three years, country-wise;· 

(b) whether the Government has registered growth 
in the export during last six months; 

(c) if so, the current share of India in wortd trade 
and strategy adopted to enhance exports of each item; 

(d) whether the Government has fixed the target of 
20 percent growth in exports; 

(e) if so, the sectors likely to playa vital role in this 
growth and measures taken to achieve the target; 

(f) whether there has been a strong demand to reatrict 
export of high grade iron; 

(g) if so, the details of the exports and measures 
taken In this regard; 

(h) whether violation of export promotion scheme 
cases have increased subsequent to the implementation 
of advance licensing scheme; and 

(i) if so, details of such cases and steps taken to 
obviate such violations? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) The quantum of exports and 
imports during last three years, country-wise is enclosed 
as Statement. 

(b) Yes, Sir, Exports during Aprtl-October, 2004-05 
are valued at US$ 40291.08 million which is 23.13% 
higher than the level of US$ 32564.32 million during April-
Octobor, 2003-04. 

(c) to (e) According to the Wortd Trade Statistics of 
the WTO India's share in wortd merchandise trade was 
0.13% in 2003. An export target of 16% ·corresponding 
to a level of US$ 73.4 billion has been fixed for the year 
2004-05 which is higher than the target of 12"10 fixed for 
the last two years. 

Export Promotion is a constant endeavour of the 
Government and a Foreign Trade Policy was announced 
on 31 st August, 2004 with the twin objective of doubling 
India's share of global merchandise trade within the next 
five years and also giving a thrust to employment 
generation. Some of the key strategies adopted to 
enhance exports include: simplification of procedures and 
reduction in transaction cost; neutralisation of incidence 
of all levies and duties on inputs used in export 
production; linking commercial missions abroad through 
an electronic platform for trade intelligence and enquiry 
dissemination. Certain special focus initiatives have been 
identified for agriculture, handlooms, handicraft, gems & 
jewellery and leather products which have a high growth 
and employment potential. Besides, several Export 
Promotion Schemes, such as "Target Plus- scheme for 
exporters who have attained quantum jump in exports, 
new categorization of status holders, Introduction of Free 
Trade Warehousing Zone, etc. have been announced. 

(f) and (9) Under the current Foreign Trade Policy, 
export of high grade Iron (haYing Iron content 64% and 
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above) Is presently restricted by way of regulattng Its 
exports under State Trading Regime through MMrC. 
Further, there are quantitative restrictions on the export 
of high grade iron ore in the Balladlla-the ore which is 
of superior grade. In the current year, export of high 
grade iron ore has been restricted to export of high grade 
fines only which has no ready domestic market In India 
while there Is a strong domestic demand of high grade 
lumpy iron ore. The export of high grade iron ore through 
MMTC is also restricted in the current year to the 
minimum level rather that the maximum of the quantities 
provided in the long-term agreernenta with the Japanese 
and South Korean steel mills. The export figures of high 
grade lumps in the preceding two years and for the period 
up to September 2004 is as under: 

(Quantity In Million Mrs) 

2002-03 2003-04 2004-05 (Sept. 04) 

3.65 3.01 1.63 

(h) and (I) Quantity Based Advance Licence Scheme 
was introduced more than 25 years ago and is considered 
the most robust of the Export Promotion Scheme. It is 
used by large section of manufacturer exporters. The 
Scheme doe8 not allow the transferability of the imported 
raw material even atter completion of export.. The 
Scheme is largely free of misuse on account of the above. 
The exporte... who do not fulfn the required export 
obligation are obligated to pay the Customs duties along 
with the interest on the disproportionate Imports. 

Expolfs If Impolfs by Rt1[JIons .nd CounIfltl8: 20(}2-()1 

CountriesIRegions 

I. west Europe 

(s) EU Countries 

1. BeIgiIrn 

2. DemIarX 

3. FIIIICI 

4. FRG 

5. Greece 

6. Ireland 

7. haIy 

8. LuxamboUlg 

9. NetheIIInds 

10. Portugal 

11. Spain 

Exports %age growth Importl 

2001-02 2002-03 2003-04 2OQ2.03 2003-04 2001.()2 2002-03 2003-04 

2 3 4 

10575.28 12557.89 15240.08 

9845.89 11522.47 138t6.54 

1390.62 1661.84 1805.84 

151.Bt.. 183.67 237.08 

lMS.oa ' '1074.09 1288.10 

1788.38 2108.88 2522.38 

106.53 148.70 193.77 

102.38 135.81 149.35 

1206.53 1357.08 1703.82 

4.47 9.14 14.18 

863.88 l1M7.91 1277.73 

147.84 162.12 186.45 

677.21 810.49 991.48 

5 

18.75 

17.03 

19.50 

20.95 

13 ... 

17.10 

39.58 

32.88 

12.48 

104.41 

21.30 

9.86 

19.88 

6 7 8 9 

21.36 13433.42 15045.37 18181.&4 

19.91 10438.54 12541.71 14502.34 

8.87 2783.00 3711.83 3893.70 

28.07 120.'1 143.38 225.11 

20.08 1184.25 1094.18 1054.&6 

19.7S 2028.10 2404.53 2911.21' 

30.31 29,57 22.81 . 47.09 

9.17 84.94 97.. 101.54 

25.55 704.71 811.911 1070.21 

55.18 8.72 19.34 44.40 

21.93 488.47 385.74 533.87 

2.67 14.00 14.98 13.87 

22.33 188.71 177.12 258.74 

10 

12.00 

20.17 

34.34 

18.88 

29.80 

18.58 

-22.&4 

15.38 

15.21 

187.57 

-17.31 

8.83 

4.94 

US$ MlIIton 

11 

20.71 

15.83 

4.90 

57.37 

03.82 

21.07 

108.41 

3.83 

31.80 

128.83 

38.35 

·721 

41.08 
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12. United Kingdom 

13. Austria 

14. Finland 

2 

2180.87 

76.33 

154.27 

15. Sweden 69.75 

(b) Rest 01 West Europe 729.39 

1. Norway 54.30 

2. Turkey 219.05 

3. Swilze~and 409.10 

II. East Europe 286.60 

1. Poland 108.31 

2. Hungary 46.70 

3. Czech. Republic 41.08 

III. C.I.S. & Baltic States 970.49 

(a) Russia 798.18 

(b) Rest of CIS CoooIIiaI 172.31 

1. Kazakhstan 45.70 

2. Ukraine 81.05 

IV. Asia and Oceania 16888.90 

(a) Escap 11569.54 

1. Bangladesh 

2. Nepal 

3. Sri Lanka 

4. Aultraia 

S. Ctina P.R. 

6. Hongkong 

7. Indonesia 

8. Japan 

9. Korea RIjUIic 01 

10. Malaysia 

11. Singapore 

12. Thailand 

1002.18 

214,48 

630.89 

418.02 

951.95 

2366.3& 

533.71 

1510.44 

471.37 

773.69 

972.31 

633.13 

3 

24911.41 

81.11 

176.29 

71.14 

1035.42 

70.83 

368.33 

382.72 

333.20 

105.64 

48.26 

57.42 

919.15 

704.00 

215.16 

46.88 

93.70 

22726.28 

15784.51 

1176.00 

350.38 

920.118 

504.18 

1975.48 

2613.33 

826.06 

1864.03 

644.85 

749.37 

1421.58 

711.20 • 

4 

3033.24 

103.81 

218.05 

109.78 

1423.54 

75.91 

564.93 

445.17 

523.09 

132.46 

91.60 

88.29 

1020.83 

708.88 

312.15 

89.98 

109.05 

29408.08 

20274.91 

1646.08 

643.34 

1320.39 

576.18 

2959.22 

3250.32 

1123.22 

1714.34 

712.18 

888.97 

2116.54 

827.43 
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5 

15.53 

6.26 

14.27 

2.'JO 

41.98 

30.44 

88.14 

.e.45 

16.26 

-2.48 

3.38 

39.77 

-5.29 

-11.80 

24.88 

2.58 

15.81 

34.56 

36.28 

17.34 

83.37 

45.118 

20.81 

107.52 

10.44 

54.76 

23.41 

38.80 

-3.14 

48.21 

12.33 

6 7 

21.50 2583.20 

27.74 77.fQ. 

23.89 182.09 

54.29 

37.48 

7.18 

53.38 

18.32 

56.99 

25.38 

89.80 

SO.27 

11.06 

0.86 

45.08 

49.23 

18.38 

29.40 

28.81 

39.97 

83.82 

43.37 

14.88 

49.80 

24.37 

35.97 

.e.03 

18.19 

18.63 

48.89 

18.34 

402.21 

2998.88 

47.98 

69.38 

2870.75 

210.29 

31.39 

23.92 

38.83 

738.54 

535.51 

201.04 

7.39 

186.88 

15681.18 

12707.19 

59.12 

355.94 

67.38 

1306.10 

2038.39 

728.88 

1036.81 

2146.44 

1141.37 

1133.54 

1304.119 

423.09 

8 

2777.01 

164.21 

199.00 

517.58 

2503.66 

98.95 

59.64 

2329.88 

295.fQ. 

38.84 

20.61 

85.48 

842.52 

592.81 

249.92 

12.73 

194.98 

17937.77 

14489.82 

62.05 

281.76 

90.83 

1336.79 

2792.04 

972.59 

1380.87 

1836.33 

1522.01 

1485.42 

1434.81 

379.00 

9 

3176.00 

201.69 

270.04 

699.97 

3659.49 

285.34 

73.32 

3308.53 

387.18 

49.20 

27.32 

111.83 

1281.05 

959.51 

301.54 

9.28 

235.00 

26809.30 

21645.31 

82.24 

272.00 

194.45 

2820.43 

4048.35 

1492.57 

2086.25 

2842.28 

2453.57 

2045.20 

2029.98 

808.98 

10 

8.34 

111.02 

22..77 

28.88 

·18.48 

102.08 

-14.01 

-18.84 

40.87 

23.73 

-13.80 

121.38 

14.39 

10.66 

24.31 

72.14 

16.83 

14.54 

14.03 

4.98 

-20.84 

34.80 

2.35 

37.11 

33.44 

33.18 

-14.45 

33.35 

29.28 

10.m 

-10.42 

11 

14.37 

22.82 

35.70 

35.24 

46.17 

173.88 

22.94 

42.00 

24.12 

26.88 

32.52 

30.83 

49.87 

61.91 

20.88 

-27.22 

20.54 

48.34 

49.38 

0.30 

-3.48 

114.10 

98.m 

45.00 

53.46 

51.81 

43.89 

81.21 

38.58 

41.48 

80 .• 
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13. PIIkistan 

(b) 0IheIs 

1. Saudi ArabIa 

2 

144.01 

5319.38 

826.43 

3 4 

206.16 286.55 

6881.n 9133.17 

1119.96 

2. United Arab Emirates 2491.79 

940.74 

3327.48 5079.98 

3. Israel 

V. Africa 

1. Egypt 

2. Nigeria 

3. South Africa 

VI. America 

(a) NOIth America 

1. Canada 

2. U.S.A. 

(b) Latin American 
Countries 

1. Brazil 

2. Algentina 

3. Mexico 

(e) Rest of America 

1. Panama C8naI Zone 

428.02 634.64 722.74 

2886.62 3028.31 38CYl.67 

462.73 296.24 385.44 

563.14 449.08 56-U8 

352.94 483.96 534.42 

10108.80 12951.00 13391.7E 

9098.17 11594.03 12219.71 

584.82 698.27 759.74 

8513.34 10895.78 11459.97 

956.00 1290.35 1124.88 

219.01 479.03 273.28 

84.62 60.29 87.00 

237.45 281.55 281.91 

64.84 66.62 47.17 

18.67 9.08 3.11 

2. PIIUIto Rial 6.87 6.66 26.43 

3. Turks & CaIcos. Is. 29.10 SO.58 17.27 

Grand Total 43828.12 52719.43 63454.68 

5 

43.18 

30.88 

13.83 

33.54 

48.25 

4.91 

-35.55 

·2025 

37.13 

21.12 

27.43 

19.~ 

27.98 

34.97 

118.73 

-6.70 

10.15 

21.92 

-61.37 

73.79 

2029 

6 

38.99 

31.19 

19.05 

52.87 

7 

84.76 

2953.99 

483.99 

915.09 

8 

44.85 

3447.95 

504.12 

956.99 

9 

57.74 

4983.99 

737.21 

2059.70 

13.90 427.75 802.88 669.76 

25.57 2608.71 3424.75 3185.88 

22.53 99.94 228.67 8821 

~~ ~~ ~~ ~84 

10.42 1~.90 2093.48 1891.97 

3.~ 4684.59 6048.04 8818.37 

5.~ 3618.05 50011.87 5453.35 

8.80 529.43 586.29 590.73 

5." 3149.12 4443.58 4882.62 

·12.82 1004.83 1035.41 1162.48 

-42.95 3118.17 318.79 314.82 

44.31 436.00 404.14 . 523.90 

0.14 82.24 85.52 73.85 

·28.18 0.71 0.71 0.64 

-64.76 

297.15 

-85.84 

20.38 

0.00 0.03 0.53 

0.65 0.73 0.01 

0.06 0.01 0.00 

51413.3 81412.14 77032.n 

10 

-30.74 

18.12 

8.76 

4.58 

~.90 

31.28 

126.70 

·10.32 

45.29 

29.06 

38.17 

8.98 

41.08 

3.04 

2.80 

·7.31 

5.28 

8.05 

19.22 

-81.06 

19.45 

11 

28.75 

43.97 

48.08 

115.23 

11.13 

-6.97 

-68.66 

-3.18 

·9.83 

9.43 

8.85 

4.32 

8.43 

12.27 

'().12 

28.83 

12.72 

·29.18 

1790.18 

-98.60 

·100.00 

25.44 

CompIled by Economic Division, Minlatry of eomrn.oe baled on DGCI&S, provlalonal data. 

Vaftl.tIed Cornpllnlea 

-154. SHRI B. VINOD KUMAR: 
SHRI BRAJESH PATHAK: 

WHI the Minister of COMPANY AFFAIRS be pleued 
to state: 

(a) whether the Govemment II aware that eeveral 
companies have vani8hed after raising fundi from public 
through public Issues during the Iaat one ~r; 

(b) H 80, the details of euc:h companlea, Stale-wIN; 

(c) whether the Govemment hu conetttuted any 
vigilance committee to keep vigil on the companlee Who 
have disappeared this year; 

(d) H eo, the details thereof and the time by which 
the committee would submit Its report; 

(e) whether the Govemment has taken any action 
against auc:h defaulting companies and to protect the 
Intereata of Investors; and 
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(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
and (b) The criteria adopted for identification of Vanlahlng 
Companies are the following: 

(I) Companies, which have not compiled with listing 
requirementslflling requirements of Stock 
Exchange/Registrar of Companies respectively for 
a period of 2 years; 

(ii) No correspondence has been received by the 
Exchange from the company for a long time; 

(iii) No office of the company is located at the 
mentioned registered office address at the time 
of Stock Exchange inspection. 

It is a requirement that all the three criteria have to 
be met for treating a company as vanished. On the b_ 
of the existing criteria, on company has vanished after 
raising funds from the public through public Issues during 

_ the last one year. 

(e) and (d) A Coordination and Monitoring Committee, 
co-chaired by Secretary, Ministry of Company Affairs and 
Chairman, Securities and Exchange Board of India (SEBI), 
is already in existence to look Into iSSU88 relating to 
delinquent/vanishing companies and their promoters and 
for monitoring the progress of action against them. The 
work of this Committee Is continuous in nature. The 
Ministry of Company Affairs has also set up in Auguat, 
2004 a Monitoring Committee for closely monitoring all 
C888S of prosecutions launched under the Companies Act, 
1956 and FIRs flied/registered under the Indian Penal 
Code against vanishing companies and their Directors. 
This Committee is co-chaired by Secretary, Ministry of 
Company Affairs and Chairman, SEBI and Includes senior 
officials of various State Government and the 
Commissioner of Police, Delhi or his representative. 

(e) and (f) Action against companies found to have 
vanished as per criteria at (a) & (b) above Is taken by 
the Govemment under the relevant provisions of the 
Companies Act, 1956 and under the Indian Penal Code. 
In the past, such action included, inf., IIlill, the 
following: 

(I) Prosecutions under Sections 62163, 68 and 628 
of the Compan~" Act, 1956 against vanishing 
companies. 

(II) Prosecutions under the Companies Act, 1956 
for non-filing of statutory returns; 

(iii) FIRs under the Indian Penal Code against the 
promoterslDireclors. 

UN of SynthetiC Vanilla 

*155. SHRI P.C. THOMAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether some countries have banned or restricted 
the use of synthetic Vanilla; 

(b) If 80, the details of the countries; 

(c) whether India propose to ban the use of Synthetic 
Vanilla; 

(d) If so, the details thereof; 

(e) whether India Is still producing Synthetic Vanilla; 
and 

(f) If 80, the details and quantum produced during 
the last three years? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): <a) and (b) The Govemment Is 
not aware of any country having banned or limited the 
use of synthetic vanilla (vanillin). In the United States, If 
synthetic vanUla (vanillin) Is used, it has to be indicated 
on the label of the food product where it Is used. 

(c) and (d) There Is no proposal for banning the use 
of synthetic vanilla in India. 

(e) India Is not producing synthetic vanilla. 

(f) Does not arise. 

Strwngth of Judgee 

*156. DR. M. JAGANNATH: 
SHRI KAILASH MEGHWAL: 

WUI the Minister of LAW AND JUSTICE be pleased 
to atate: 

(a) the percentage of judges at District Court and 
High Court level for one miIUon population In' India .. -a. 
vis UK, Auatralia and US; 
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(b) whether the Govemment proposes to review the 
strength of judges In view of the large number of pending 
cases in the courts; and 

(c) if so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) The present judge strength In India is 
13 per million population (approx). The 120th report of 
Eleventh Law Commission on -Manpower Planning In 
Judiclary-A Blue Print" (July, 1987), had, Inf., .. UII 
observed that the judge strength In UK, Australia and US 
per million population is as follows: 

U.K.: 

Australia: 

US: 

50.9 

41.6 

107.0 

(b) and (c) The last Triennial Review of the Judge 
strength 0' the various High Courts was held In 2003. As 
a result, it was decided to increase the Judge strength 
of various High Courts from the existing strength of 666 
to 749 Judges. 

With regard to subordinate judiciary, the Supreme 
Court, in its judgment of 21st March, 2002, in All India 
Judges' Association & Ofs Vs. Union 0' India & Ora, has 
directed that an increase in the Judge strength from the 
existing 10.5 or 13 per 10 lakh people to 50 judges per 
10 lakh people should be effected and implemented within 
a period of five years in a phased manner to be 
determined and directed by the Union Minlst')'".?' Law. 
The Central Gove~ment l'Iave flied an. affi~.iln the 
Supreme Court praying that the Increase In judgiit -.uength 
in the Union Territories for which Central Govemment Is 
administratively responsible be allowed based on workload 
and pendency 0' cases. The matter is sub-Judice. All 
State Govemments are also party to this case. Under 
article 235 of the Constitution of India, the administrative 
control over the members of subordinate judiciary In the 
States vests with the concemed High Court and the State 
Govemment. Accordingly, the Central Govemment has 
requested all the State Govemments for taking necessary 
action to increase the judge strength as per the direction 
of the Supreme Court and also to fill up the vacant 
posts of judicial officers on urgent basis. 

Special Economic Zone 

*157. SHRI CHANDRAKANT KHAIRE: 
SHRI PARSURAM MAJHI: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the details of progr888 of work canted In the 
Special Economic Zones set up by the previoul 
Govemment; 

(b) by when these zones will start operations; 

(c) whether Special Economic Zones are proposed 
to be set up exclusively for the development of 
biotechnology parks and warehouses; 

(d) If eo, details of the action plan formulated so far; 

(e) whether repreaentation have been received to 
strengthen Infrastructure for SEZa; and 

(f) if ao, the details thereof and the action taken in 
this regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) In accordance with 
the Policy announced by the Central Govemment on 
Special Economic Zones (SEZs) in 2000, no new SEZs 
are to be set up by the Central Govemment. Eight 
functioning Export Processing Zones located at Kanda 
and Surat (Gujarat), Santa Cruz (Maharuhtra), Cochln 
(Kerala), Chennal (Tamil Nadu), Vlahakhapatnam (Andhra 
Pradesh), Falta (West Bengal) and Noida (U.P.) w~re 
converted Into SEZs between 2000 and 2003. In additIOn, 
out of the 24 new SEZs approved for establishment (is 
on 31.3.04), In the private/jolnt aector with the State 
Govemments or by the State Govemments, 3 SEZs at 
Salt Lake (Manlkanchan), Indore, and Jalpur have become 
operational and another 2 SEZs are now ready for 
operation. 

(c) and (d) One SEZ for information technology, 
Including bioinformatica, has been approved recently for 
establishment at Mahlndra City near Chennal on the basil 
of a proposal received from MI.. Mahindra Industrial Park 
Limited. Further, the Foreign Trade Policy announced on 
31.8.2004 provides a policy frame work for setting up of 
Free Trade and Warehousing Zones with a focus on 
trading and warehousing. 

(e) and (f) The Infrastructure In the existing SEZs Is 
being developed further baaed on the requirements for 
setting up new units and operation of existing units In 
these SEZs. 

Indo-Pak Agreement 

-158. SHRI IQBAL AHMED SARADGI: 
SHAI PRABODH PANDA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pIeaed to .... : 
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(a) the present volume of tradf3 between India and 
Pakistan; 

(b) whether Indo-Pak trade has increased In 2003-04 
over the previous year; 

(c) if so, exact potential and measures taken to 
achieve it; 

(d) whether two day Indo-Pak Government Secretary 
level talks on trade and economic cooperation was held 
in the month of August, 2004; 

(e) if so, the details of the agreements signed; 

(f) whether Minister recently visited Pakistan; and 

(g) if so, the details of the discussions held In order 
to boost trade between both the countries? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) The two way trade between 
India and Pakistan during April-July 2004 has almost 
trippled in four months, rising to US$ 186.36 million as 
against US$ 64.41 million during the corresponding period 
last fiscal. 

(b) India-Pakistan trade increased from US$ 25.01 
during 2002-2003 to US$ 344.29 million during 2003-
2004 showing a positive growth of approximately 40%. 

(c) If the positive trend continues, total trade between 
India and Pakistan could cross $ 500 million during 2004-
2005. There has also been a visible increase in business 
to business dialogues through exchange of visits and 
participation in trade fairs and exhibitiOhs etc. Pakistan 
and India are signatories to the South Asia Free Trade 
Area (SAFT A) Agreement which is scheduled to come 
Into effect from 01.01.2006 and It will give a significant 
boost to economic activities between the two nations. A 
Joint Study Group at Commerce Secretaries level of India 
and Pakistan is proposed to be set up to discuss trade 
related issues between the two countries with a view to 
sorting these out for mutual benefit. 

(d) and (e) Yes, Sir. However, no Agreement hal 
been signed. 

(f) and (g) Commerce and Industry Minister 
participated in the 4th SAARC Commerce Ministers 
Meeting in Islamabad on November 22-23, 2004. This 
meeting reviewed the progreea.1n economic cooperation 
since the 3rd Meeting at..,. SAARC Commerce Ministers. 
It noted with aatlsfaction the significant progrea recorded 
in regional economic cooperation, in particular, the signing 

of the SAFT A Agreement as well as eminent finaliaatlon 
of texts of draft agreements on trade facilitation measuree 
viz. promotion and protection of Investment, SAARC 
Arbitrary Council, Avoidance of Double Taxation and on 
Customs Cooperation. On this occasion, Commerce 
Ministers of India and Pakistan had a separate Interaction 
to lay down a roadmap for promoting trade between the 
two countries. They agreed to eet up a Joint Study Group 
at Commerce Secretaries' level of both the countriee for 
evolving a strategy for boosting trade between India and 
Pakistan. 

World Development Report, 2005 

·159. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the World Development Report 2005 has 
placed India at 4th position with regard to inv88tment 
climate as reported in T/mtJ$ of Indls dated the September 
29, 2004; 

(b) whether It Is also pointed out that some significant 
shortcomings in some key sectors; 

(c) If 80, the details thereof; and 

(d) the corrective measures being taken to overcome 
the deficiencies? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) No, Sir. The Worid Development 
Report (WDR) 2005 does not rank countries with regard 
to Investment climate. 

(b) and (c) No, Sir. On the contrary, WDR highlights 
that China and India have both grown Impressively In 
recent, yearw, greatly reducing poverty and provide Ieseon8 
about strategies for making investment climate 
Improvements. 

(d) Does not arlee. 

{T1W16I811onJ 

Foreign debt 

-160. SHRI SUNIL KUMAR MAHATO: 
SHIR ADHIR CHOWDHURY: 

Will the Minister of FINANCE be pleased to state: 
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<a) the present status of the foreign debt till the end 
of the last month; 

(b) the load of foreign debts on the financial atructure 
of the country and the total debts taken by the 
Govemment during the current financial year; 

(c) the per-capita extemal loan as on date; 

(d) the amount of Interest and debt service charges 
being paid for these loans annually; and 

(e) the steps taken to reduce the debt burden of the 
country? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) According to the Iata8t 

1999-2000 

1. Principal Repayments 7,069 

2. Interest Payments 4,484 

3. Total Debt Service Payments (1+2) 11,543 

P: Provisional. 

(e) The Govemment follows prudent external debt 
management policies which Include empha8ia on raiaing 
funds on concessional terms and from less expensive 
sources with longer maturities, monitoring of short tenn 
debt, prepaying high cost loans and encouraging non-
debt creating capital flows. Govemment of India prepaid 
high cost sovereign loans of US$ 2.9 bIIUon and U8$ 3.8 
billion during 2002-03 and 2003-04, reepedively. 

education Loan 

1610. SHRI CHANDRABHAN SINGH: Will the 
Minister of FINANCE be pleased to state: 

<a> whether the Govemment Is gMng large scale 
publicity to the scheme of granting educational loan to 
the students through banks without coIIat..... 88CUrity; 

(b) If so, the details thereof; 

Information available, India's total ext~maI debt stood at 
U8$ 112.6 billion as at the end of June 2004. Net drawala 
under loans raised by the Government of India during 

the current financial year up to June 2004 amounted to 

US$ B6 million. Groes drawal& amounted to US$ 441 
million and principal repayments were US$ 366 mliion 

during AprihJune 2004. 

(c) The per capita external debt at end-March 2004 

18 estimated at approximately US. 105 or Rs. 4,556 (at 

US$ 1 ... As. 43.4). 

(d) Total debt service payments for the last five ye&I8 

are given In the following Table: 

(USS million) 

(AprlI-March) 

2000-01 2001-02 2002-03 2003-04 P 

8,369 6,776 11,617 14,546 

4,482 4,086 3,564 6,403 

12,821 10,862 15,081 20,949 

(c) whether only the wards of the affluent parents 
are getting the benefit of education loan on the basis of 
aecurity of their parents' wealth and on the contrary poor 
ItUdents .... being deprived of thle facIIty as their parents 
have no shope, oHlcu or any other property as guarantee 
for the loan and tlow poor IltUdente wIG go for hJgher 
education In the abeence of any auch guarantee; and 

(d) the detalte of the Govemmenrs plan to provide 
education loan to such poor but meritorious students? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM): (a) to (d) In 
COI'IIOnance with the Budget announcement for the year 
2004-05, Indian Banks' Aeeoc:iatlon (IBA) hal Jesued a 
revlNd circular dated August 31, 2004 to all member • 
banka not to ask for any aecurtty on loans up to As. 4 
1Ikh. For IoanI above As. 4 Iekh and upto As. 7.5 Iakh 
collateral In the form of a suitable third party guarantH 
18 taken. For loans above As. 1.6 Iakh coIIatetai eecurtty 
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security of suitable value or suitable third party guarantee 
alongwith the assignment of future income of the student 
for the payment of instalments is taken. The scheme 
provides broad guidelines to banks for operationalising 
the educational loan scheme and the Implementing bank 
will have the discretion to make changes for the 
convenience of the students/parents to make it more 
customer friendly. Banks have the discretion to sanction 
higher amounts of education loan for studies In India and 
abroad based on their commercial judgment and as 
approved by their respective Boards. The circular also 
provides discretion to banks that wish to support highly 
meritorious/deserving students without security. IBA has 
also advised the member banks to give adequate publicity 
for the above scheme. 

{English} 

Foreign Bank. 

1611. SHRI MAHBOOB ZAHEDI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government proposes to extend 
facility to foreign banks similar to the public sector banks; 

(b) if so, the details thereof; 

(c) whether the Government has a plan to allow 
foreign banks to obtain 10% share of the private banks 
In India each year and also make them control the 
administrative power of management within 3-4 years; 

(d) if so, the details thereof; 

(e) whether the Government has a further plan to 
uplift the private, public sector and foreign banks In equal 
tier and subsequently transform 3-4 public sector banks 
to a Group to compete In the Indian economy; and 

(f) if so, whether the Government has expressed Its 
keen desire for amalgamation/merging of all public sector 
banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
In pursuance of a Budget announcement made on 
February 28, 2003 the Government hal i81ued a 
notification on 5th March, 2004 raising the Foreign Direct 
Investment (FDI) limit in private Banks from 49% to 74%, 
including the Investment of Foreign Institutional Investors 
(FII). The aforesaid P ..... Note also clartfles that preeenUy 

there Is a limit of 10 percent on voting rights In respect 
of banking companies and any change In the ceDing can 
be brought about only after final policy decisions and 
appropriate Parliamentary approvals. In order to regulate 
the flow of FDI and set out the roadmap for this purpose, 
Reserve Banks of India has placed in the public domain 
draft guidelines/a discussion paper on 2nd July, 2004. 

(c) and (d) There is no such proposal at present. 

(e) and (f) As part of new initiatives, the Public Sector 
Banks are seriously evaluating consolidation as one of 
the strategies to increase their competitiveness at global 
level and for better viability. Consolidation would allow 
economies of scale in terms of footprint, manpower and 
other resources. Having Indian Banks of a larger size 
would enable them to face competition arising from 
internationalization of the economy. Larger size also entalls 
better management of risk. Small and weak banks pose -
systemic risks with their low capital adequacy ratio and 
high NPAs. Consolidation is a timely response to augment 
effiCiency which would lead to income generation and 
add to GOP of the country. 

/Trsnsllllionj 

Industrial Growth Centres 

1612. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the total number of industrial growth centres 
opened in the country till last month alongwlth the number 
of these opened In Maharashtra; 

(b) the funds provided by the Govemment to the 
industrial growth centres in Maharashtra during last three 
years; and 

(c) the number of industrial growth centres proposed 
to be opened during the current financial year alongwlth 
the location-wise details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (8) to (c) Under the Industrial Growth 
Centre Scheme, 71 Growth Centres were to be 
established. All these Growth Centres have been 
sanctioned and out of these 46 have become functional 
with the allotment of plots/sheds. In case of 16 Growth 
Centres land has been acquired. The process of land 
acquisition is underway in the remalnlng 9 growth centres. 
For the State of Maharashtra, 5 growth centres have 
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been aIIocat.d and year-wtu ...... for tha8e during 1 2 3 " the Jut three ye .... Is as under:. 

SI.No. Name of the Tenth Plan 3. DhuIe 80 200 
Growth Centre 

2001-02 2003-04 4. Handed 60 90 

2 3 " 5. Ratnagiri 

MAHARASHTRA No central ~ waa ....... d In 2002-03. 

1. Akola 
Further, the ~ of their ,"-"entation II given In 

2. Chandrapur 100 the encIoeed Statement. 

(Rupees In 1aIch) 

St. No. Name 01 Slate, Growth Dale 01 t...Id PIalMhedI PIoa'ItIIdI No. o! c.,.. ~ RenIIIIcI 
Centnw'DIatricI approval ICqIirId dMIaped III*d rill InYIIIId ~ ......, bytdl 

1- MaharashIra (8) 30.03.92 625.116 HIe. 533 508 58 arr 725 

AkoIa (Akota) 

2. Chandrapur (CIwIIIrapuI1 30.03.92 1123.49 HIe. 34 13 

3. DtUe (DtUe) 30.03.92 707 HIe. eo 3 

4. NInded (Nanded) 11.12.97 645.81 HIe. 197 31 42710 52 

5. Ratna;ri (RatngiII) 30.03.92 

F~ pI'DgIf!I$8 of Gn1wIh ~ .. no 31.11J..2OOt1 

(Rupees In lakh) 

81. No. Name 01 StIle, Growth Dllto! Approved Amo&n 01 AmoInfllMllld Toll! 
CenIra'DiIIrid IfIIIIOVII PRIjId COlI CDII ReIIIIe IIr SIIIII , II .... .... 

1. Maharashtra 30.03.92 3479.90 1000.00 1500.00 2290.09 
Akola (Akola) 

2. Chandrapur (Chandrapur) 30.03.92 :5107.52 815.00 732.25 1491.27 

3. Dhule (Dhule) 30.03.92 3172.00 780.00 800.00 1324.93 

4. Nanded (Nanded) 11.12.97 4828.00 1000.00 976.03 1804.60 
'L~;"'{ 

5. Ratnagiri (Ratnaglrl) 30.03.82 3232.21 440.00 200.00 sao.lfilL ... 
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Smuggling of Uquor 

1613. SHRI MAHESH KANODIA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the incidents of liquor emuggllng are 
continuously increasing In the country; 

(b) if so, whether the Govemment are going to take 
some concrete measures to check It; and 

(c) If so, the. details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) and (c) Nil in view of (a) above. 

[English} 

Tax on Tea In Une with Agricultural To 

1614. SHRIMATI MINATI SEN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Government Is considering Its 
recommendation to levy VAT 0 4% on tea instead of 
the proposed 12.5% since tea is a common man's 
beverage; 

(b) whether rationalisation of agricultural tax by State 
Govemment has also been suggested to bring tax payable 
in the tea sector in line with taxes on agricultural Income; 

(c) whether Govemment intend to announce the 
Incentives shortly for production of Orthodox tea to enable 
the Industry to increase the production of Orthodox tea 
by 20 million kg every year to step up exports; 

(d) whether review of the Plantation Labour Act has 
been recommended; and 

(e) whether Govemment proposes to set up a small 
grower development agency modelled on the Kenyan and 
Sri Lankan lines under the aegis of the Tea Board? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The proposal 'or fixing the VAT rate 
for tea to 4% was considered by the Empowered 
CommiHee of State Finance Mlnlstera on VAT at its 
meetings held on 29th and 30th April 2003 but the same 

was not agreed to. The matter has been taken up again 
with the Empowered Commmee of State Finance Miniatera 
on VAT in the light the recommendation that emerged at 
the stakeholders' conference on challenges before Indian 
tea Industry held on 16th and 17th September 2004. 

(b) Rationalization of Agriculture Income Tax by the 
State Govemments so that the ultimate tax payable In 
the tea sector is in the line with the average taxes on 
income was also one of the recommendations at the 
stockholders' conference on tea. As per available 
information, Agricultural Income Tax has been reduced 
from 45% to 35% in Assam with effect from 1.4.2004, 
from 45% to 30% in West Bengal with effect from 
1.4.2003 and Tamil Nadu Agricultural Income Tax Act, 
1995 has been repealed with effect from 1.4.2004. The 
proposal to rationalize the Agricultural Income Tax has 
also been taken up with the Govemment of Kerala. 

(c) The scheme to be financed out of the special 
fund created with collections of additional excise duty on 
tea provides for incentives for production of orthodox tea 
in India. 

(d) One of the recommendation that emerged at the 
stakeholders' conference on challenges before Indian tea 
industry held on 16th and 17th September 2004 was 
regarding review of the Plantations Labour Act keeping 
in view the change In the plantations sector over the 
past 50 years and keeping in mind the interest of all 
stakeholders. 

(e) The stakeholders' conference on tea has also 
recommended that In order to provide regular extension 
and marketing support to small growers and 
manufacturers, a special programme may be put in place 
under the aegis of the Tea Board to take care of their 
special needs. In pursuance of this Tea Board have 
proposed setting up of a Small Growers Development 
.Dlrectorate under the aegis of Tea Board. 

Loan to New Inclu8try by BoB 

1615. SHRI VIKRAMBHAI ARJANBHAJ MADAM: WID 
the Minister of FINANCE be pleased to state: 

(a) the loan given to new Industries for the last three 
years by Bank of Baroda in Gujarat; 

(b) the number of industries not given loan 
disbursement by the Bank after sanctioning of loan; 
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(c) the reasons for not disbursing the loan; 

(d) whether NRI Industrialists applied for their 
industries in Gujarat through this bank; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): <a' Loans 
aggregating Rs. 484.06 crores were given by Bank of 
Baroda to 352 new industries during last three years. 

(b) Seven industries were not given loan disbursement 
by bank after sanctioning loans. 

(c) Non-compliance of terms and conditions and 
avaJIment of facilities from other banks are the reasons 
for not disbursing the loan. 

(d) As per Bank of Baroda, they do not keep this 
kind of records. 

(e) Does not arise. 

Defaulted Companle. 

1616. SHRI MIlItID DEORA: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of defaulting companies failing to fulfil 
their obligations to various banks and financial institutions; 

(b) If so, the details thereof alongwlth the amount 
involved during the last three years, State-wise; 

(c) whether SEBI is aware of this fad; 

(d) if so, whether investors were infonned accordingly 
so as to protect them from loss; 

(e) whether instances of such company inflating their 
shares have come to the notice of Government/SEBI; 
and 

(f) if so, the action taken by the Government against 
them? 

THE MINISTER OF STATE IN THE MIMSTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (f) The 
numbers of suit filed accounts in which the sum to be 
recovered is Rs. 1 crore and above and suit filed accounts 

of wilful defaulters In which the sum to be recovered II 
Re. 26 lao and above are given In Statement I and 
Statement II reepectiveIy. Howevar. In accordance with 
the practices and usages customary amongst the banka 
and In conformity with provlaione of statutes govemlng 
the ftMnoIaI InstitutIona as also the provislone of the Public 
Financial Institutions (obligations as to Fidelity and 
Secrecy) Act, 1983, the information IOUght cannot be 
divulged. 

St.,.",.",., 

SUIt FIItJd Accounts of Rs. 1 Cr. MId ~ 
lIS on 31 MIIn:h, 2004 

Su/t-FIItKI CIIS_ by GtIogl'IIphic Di8trIbuIion 

S.No. State/Unlon No. of Value 
Territory records (RI. In Lacs) 

1 2 3 4 

1. Maharashtra 2838 1,972,217.98 

2. Deihl 1097 981,531.23 

3. Tamil Nadu 1446 783,503.04 

4. Andhra Pradeeh 821 429,088.20 

5. Gujarat 646 425,753.65 

6. Weet Bengal 668 387,691.82 

7. Kamataka 438 327,604.50 

8. Uttar Pradesh 320 195,137.66 

9. Chandlgarh 173 186,277.39 

10. Madhya Pradesh 230 180,686.03 

11. 0rIsaa 125 89,072.00 

12. Rajasthan 114 69,070.83 

13. Ker ... 206 67,808.87 

14. Punjab 191 67.Q90.83 

15. H.ryana 79 33.341.23 

16. Bihar 55 22,544.00 

17. Aeaam 38 16.444.00 

18. Jhalkhand 27 8,611.00 
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1 2 3 4 1 2 3 4 

19. Himachal Pradesh 11 8,oes.07 11. Karata 141 23,850.00 

20. Chhattisgarh 21 5,874.00 12. Pur1ab 101 22,077.25 

21. Goa 13 4,881.00 13. Rajasthan 20 9,201.00 

22. Pondicherry 9 2,973.00 14. Bihar 42 8,172.00 

23. Jammu & Kashmir 8 2,288.00 15. Haryana 37 4,747.10 

24. Uttaranchal 3 582.00 16. Uttaranchal 14 3,018.00 

25. Nagaland 4 510.00 17. Jharkhand 29 2,870.00 

26. Meghalaya 2 455.00 18. Chhatllegarh 8 2,582.00 

27. Arunachal Pradesh 2 449.00 19. Orilla 21 2,518.00 

28. Sikkim 1 329.00 20. Aa8am 11 1,128.00 

29. Daman 1 118.00 21. Himachal Pradesh 6 \.023.00 

30. Manipur 1 102.00 22. Jammu & Kashmir 4 652.00 

Total 9,388 6,198,105.33 
23. I)aman 2 437.00 

24. Meghalaya 2 258.00 
..,.",.",.. 

25. Goa 4 235.00 
Suit-FiltKl Accounl8 (WIlful OtDuIffInI) of Rs. 25 LIles 

28. Pondlcherry 3 229.00 and AboIll9 lIS on 31 U.fCh, 2004 by GtIDtJt6phic 
DisIfibuIion 27. Nagaland 1 37.00 

S.No. State/Union No. of V ... Total 2,847 1,230,650.88 
Territory records (RI. in lac8) 

2 3 4 {T"IIIn8MIiDnJ 

8t.uatlal DIIta on Ind ......... 
1. Maharashtra 558 341,804.87 1617. SHRI SUNIL KUMAR MAHATO: Will the 
2. Delhi 243 229,756.03 Minister of COMMERCE AND INDUSTRY be pIeued to 

state: 
3. Gujarat 186 141,567.18 

(a) whelher the Govemment have conducted any 
4. Tamil Nadu 395 140,727.38 lWVey to find out the nwnber of amall, medium and big 

5. Andhra Pradesh 274 78,880.98 
closed Induetrtea during the last one year In the country 
particularly In Jharkhand and Gujarat; 

6. West Bengal 123 82,245.15 (b) If 80, the d.taIla thereof; 
7. Karnataka 179 /.-/'" 47,482.85 (c) the type of Industry which generaly faces closure 

~ ~: .. 

8. Madhya Pradesh 97 42,478.00 and the d8IaIIa thereof; and 

9. Uttar Pradesh 108 ·32,007.83 (d) the ateps taken by the Centrat ~rnment to 
.... rt .... closed IncUtrIea In a ..,Ialad time frame 

10. Chandigarh 38· 30,825.48 In the State? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) Labour Bureau, Shimla, under 
the Ministfy of Labour and Employment collects infonnatlon 
on closure of industrial units covered by the Industrial 
Disputes Act, 1947. As per the information available with 
the Labour Bureau, 114 (Provisional) units were closed 
during the period from January to September 2004. Out 
of these, 16 units were closed in GUJarat and 3 In 
Jharkhand. As per the industry-wise number of closures 
during 2003, the industries group most affected pertains 
to engineering followed by textiles and food products. 

As per the Third Census of Small Scale Industrial 
(SSI) units with reference year 2001-02 conducted during 
November 2002 to June 2003 in the country, 8,87,427 
units were found closed which were registered In the SSI 
sector. Of theae, the number of units closed In Gujarat 
and Jharkhand were 39,159 and 13,822 respectively. The 
industry-wise closure data Is not available in the Third 
Census. 

(d) Revival of closed industrial units come. under 
the purview of the administrative Ministry concemed with 
that particular unit. The Govemment provides a policy 
regime that facilitates and fosters growth and development 
of industries. The Government has also taken a number 
of steps for revival of sick industrial units in the country 
which inter s/is, include guidelines of Reserve Bank of 
India to banks, amalgamation of sick units with healthy 
units, setting up of Board '-::r Industrial and Financial 
Reconstruction (BIFR) under the Sick Industrial Companies 
(Special Provision) Act, 1985 etc. Wherever feasible, 
rehabilitation schemes are sanctioned for the revival of 
these units registered whit the BIFER which, inMr s/ia. 
include restructuring of the capital, induction of fresh funds 
by the promoters, including Govemment aasiatance for 
public sector units, merger with other companies, change 
of management, relief and concessions by Financial 
Institutions/Banks, and relief and concesaion by the State 
and Central Governments in the form of rescheduling of 
dues. 

/Eng/ish} 

WTO Agreement on Ufe Saving Druga 

1618. SHRI MOHAN RAWALE: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government have atruck a deal with 
WTO allowing India to import life saving medicines to 
fight AIDS, Tuberculosis and other epidemics; 

(b) if so, the details of the WTO deal; 

(c) whether the duty structure on theae life saving 
drugs has been decided; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN); (a) and (b) The Doha Decfaratlon on the 
TRIPS Agreement and Public Health recognized that the 
TRIPS Agreement does not and should not prevent 
Members from taking measures to protect public health. 
It reaffirmed the right of WTO Members to use, to the 
full, the provision In the TRIPS Agreement which provide 
flexibility for this purpose. The Declaration recognized that 
these facilities include the right of each Member to grant 
compulsory license and the freedom to determine the 
grounds upon which such "cense is granted, the right to 
determine what constitutes a national emergency or other 
circumstances of extreme urgency and the freedom to 
establish Its own regime for exhaustion of Intellectual 
property rights. 

Paragraph 6 of the Doha Declaration recognized 
difficulties of WTO Members with Insufficient or no 
manufacturing capacities in the pharmaceutical sector In 
making effective use of compulsory licensing under the 
TRIPS Agreement and instructed the Council for TRIPS 
to find an expeditious solution to this problem. 

The General Council of the WTO took a DeoIafon on 
30 August 2003 for implementation of paragraph 8 of the 
Doha Declaration on the TRIPS Agreement and Public 
Health. The DecIsion allows manufacture and export of 
patented pharmaceutical products under a compuleory 
license to countries with IimHed or no manufacturing 
capacities in the pharmaceutical sector. This decision 
would enable countries with limited or no manufacturing 
capacities in the pharmaceutical sector to Import 
pharmaceutical products at affordable prices. 

(c) and (d) Customs duty on 126 life saving drugal 
medicines (as per Ust 4 of the Notification) Is nil "*'" 
Govemment of India Notification Number 2112002-Custorne 
dated 1.3.2002 (against S. No. 83 of the ~n). 
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Customs Duty Default by MNCs 

1619. SHAI V.K. THUMMAA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether some multinational companies producing 
IMFl indulge in under.invoicing and mlsdeclaration of 
goods and evaded crores of rupees in customs duty; 

(b) if so, the details thereof, company·wIee; 

(c) the latest position of the action taken against 
these companies in regard to recovery of customs duty; 
and 

(d) the details of the progress of the action taken In 
the matter? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) Yes, one 
such case has been booked. 

(b) The DRI, New Delhi had booked one case against 
MIs Seagram Manufacturing ltd. Gurgaon producing IMFl 
underinvoicing and misdeclaratlon of goods. The case 
was adjudicated by the Commissioner of Customs, lCD, 
Tughlakabad, vide Order·in·Origlnal No. AKAICCIICDrrKDI 
45·46 dated 29.08.2003 confirming the demand of 
Customs duty amounting to As. 39.96 crores for the 
period Feb, 1995 to June, 2004. 

(c) An amount of As. 9.75 crores have been 
deposited by the party who has filed an appeal with the 
CESTAT against the above order and the same ia 
pending. The CESTAT has waived the pre-depoalt of the 
re~ining amount of As, 30.21 crores vide, Stay Order 
No. 138104 NB(A) dated 10.02.2004. 

(d) The CESTAT has been requested for early 
disposal of the~.ase. 

[Trans/lllion} 

Handpumps In Rural Area. 

1620. SHAIMATI KAlPNA RAMESH NARHIAE: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of RUAAl DEVELOPMENT be 
pleased to state: 

(a) whether Govemment have received any proposal 
from the Govemment of Maharashtra for instaJting hand 
pumps In the rural areas of Maharashtra under (Prime 
Minister) Drinking Water Scheme; 

(b) If so, the details in this regard; 

(c) the time by which these proposals are likely to 
be cleared; and 

(d) the time by which the funds are likely to be 
allocated? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PAALIAMENTARY AFFAIRS 
(SHAIMATI SUAYAKANTA PATll): (a) to (d) A proposal 
for Installation of 9000 hand pumps In rural ar888 during 
2004·05 under Prime Minster's Programme had been 
received from Govemment of Maharashtra. KeepIng in 
view the overall targets under the Prime Mlniater'a 
Programme, Govemment of India have considered and 
approved Installation of 6673 hand pumps in Maharashtra 
during 2004-05 under the said programme. An aUocation 
of As. 2115.12 lakh has been made to the State for this 
purpose and the first instalment of As. 1057.56 lakh has 
already been released. 

[English} 

Statement of RBI Governor 

1621. SHRI K.S. RAO: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn to the news item captioned ·011 crisis loomIng large· 
appearing in the HindusIlIn TImss, elated October 28, 2004; 

(b) " so, the facts of the matter reported; 

(c) whether as per RBI Governor, if the Indian 
economy Is resilient enough to absorb the all shock, the 
ogre of petrol inflation will adversely impact India's growth 
proepects; and 

(d) " so, the reaction of the Union Govemment with 
the steps taken by the Government to tacIde the problem? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a and (b) 
Yes, Sir The news item states, Inltlr""", that It 01 prtcea 
remain at $50 plus per barrel for the rest of the financial 
year 2004·05f GOP growth will be eroded by 1.5 
percentage points and inflation could rise by 4.8 
percentage points (if the Govemment were to abstain 
from contrOlling retail 011 prices). Further, H crude prices 
average $60 per barrel in financial year 2005-06, GOP 
growth will be eroded by 3 percentage points and inflation 
could rise by 3.5 percentage pOints because of the direct 
and indirect effects. 

(c) In the Mid Tem Review of Annual PoHcy for the 
year 2004-05, the RBI has placed the overall GOP growth 
for the year 2004-05 in the range of 6.0 to 6.5 percent 
as against the ear1ier expectation of 6.5-7.0 percent, 
assuming that the combined down side risks of high and 
uncertain oil prices and sudden changes In the 
intemational liquidity environments remain manageable. 

(d) Containment of inflation remains high on the 
agenda of the Government. Anti-inflationary policies of 
the Government include strict fiscal and monetary 
discipline, rationalisation of excise and import duties of 
essential commodities so that there is no undue burden 
on the poor, effe6e supply-demand management of 
sensitive items through liberal tariff and trade policies, 
and strengthening the public distribution system. SpecIfic 
measures taken by the Govemment to contain inflation 
include the following: 

• On June 15, 2004 the Government reduced 
excise duties on selected petroleum products to 
keep their domestic retail prices in check in the 
face of rising international prices of oil. Excise 
duty on petrol was reduced from 30 percent to 
26 percent, on high speed diesel from 14 
percent to 1 1 percent and on liquefied petroleum 
gas (LPG) from 16 percent to 8 percent. 

• On August 18, 2004, the Govemment further 
reduced excise and customs duties on selected 
petroleum products. Customs duty on petrol, 
diesel, LPG and kerosene was reduced by 5 
percentage points each, while excise dUty was 
reduced by 3 percentage points each for petrol 
and diesel and by 4 percentage points for 
kerosene. 

• On August 20, 2004, the Government reduced 
costums duties on non-alloy steel and 8hIpe for 

breaking to 6 percent from 10 and 15 percent 
respectively In order to check high Inflation in 
metals and metal products. Melting scrap of Iron 
and steel was fully exempted from custome duty. 

• To check the liquidity overhang in the system, 
the Reserve Bank of India (RBI), on September 
11, 2004. hiked the cash reserve ratio (CRR), 
to be maintained by banks, by 50 basis points 
to 5 percent of their demand and time liabilities. 

• In a bid to control the price of edible oils and 
make its availability easy, the government on 
September 16, 2004 cut tariff valu.. on many 
vegetable oils by around $50 a metric ton. 

• In Its MId-Tem Review of the Annual Policy 
Statement for 2004-05 announced on October 
26, 2004, the RBI hiked the reverse repo rate 
(i.e. the Interest rate paid on bank funds placed 
with the RBI against government paper) by 25 
basis points to 4.75 percent. 

As there was a fall In the Intematlonal price of crude 
oii, 011 companies reduced the prices of petrol by up to 
Rs. 1.26 per liter with effect from November 15, 2004. 

[Tl1JI1$/lJlionj 

Tax Duty EVI.lon 

1622. SHRI RAMOAS ATHAWALE: WUI the Minister 
of FINANCE be pleased to state: 

(a) the names of the companies against which the 
departmental and legal action is being taken for the 
evasion of Central Excise and Customs duty Involving an 
amount of more than 100 crores; 

(b) the nam .. of the companies against which C8888 
are pending before the Centrll Excl.e Gold Control 
Appellate Tr1bunal, High Courts and the Supreme Court 
for more than three years and the lateat position of these 
cases as on date; and 

(0) the steps taken or proposed to be taken by the 
Govemment to realize the said amount expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
infomation 18 being collected and will be laid on the 
Table of the House. 

/EngliGhj 

Ind.n Investment Centre Employee. 

1623. SHRIMATI K1RAN MAHESHWARI: 
SHRIK.S. RAO: 

WII the Miniater of FINANCE be pleased to &tIte: 
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(a) the number of employees working In Indian 
Investment Centre; 

(b) whether the Government have taken a decision 
to close the Indian Investment Centre; and 

(c) if so, the reasons for the same and the manner 
in which interest of employees of IIC win be protected by 
the Govemment? 

THE MINISTER OF STATE IN THE MIN1STRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) At present, 
73 employees are working in the Indian Investment Centre 
(IIC). 

(b) Yes, Sir. 

(c) IIC has lost its relevance in the preaent context 
of changed economic scenario. Voluntary Retirement 
Scheme (VRS) as applicable to surplus employees of the 
Central Government has been approved for the employees 
of the Indian Investment Centre to protect their interest. 

/Translation] 

Himachal Gramln BlInk 

1624. PROF. CHANDER KUMAR: 
SHRI SURESH CHANDEL: 
SHRIMATI PRATIBHA SINGH: 

Will the Minister of FINANCE be pleased to state: 

(8) whether the Government/RBI has received 
applications for issue of licenses for setting up Gramin 
Banks in Himachal Pradesh; 

(b) if so, the details thereof, location-wise; 

(c) the action taken by the Government thereon; and 

(d) the time by which these banks are likely to be 
functional? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) to (d) A 
proposal from Himachal Gramin Bank for opening of four 
new branches at Arnroh (Hamirpur Distl.), Chintpurnl (Una 
District), Amb (Una Dlstt.) and Ghurnuarwln (Bllaspur 
Distt.) was received by Reserve Bank of India (RBI) 
through National Bank for Agriculture and Rural 
Development (NABARD) on July 3~, 2004. The approval 

for ISlue of licenses for opening the afol'8S8ld branches 
ha been conveyed by RBI to its Regional OffIce on 
December 6, 2004. 

Operatlonallalng Clo8ed Indu.try 

1625. SHRI GIRIDHARI YADAV: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of industries functioning in each State; 

(b) the number of private industries among them; 

(c) whether any Governmental or Non-Governmental 
Organisation has provided funds to make the closed 
industries operational, and the details thereof for last two 
years; 

(d) whether the Government has made any efforts to 
promote small Industries in each State; and 

(e) if 80, the details thereof and the success achieved 
by the Government in its efforts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) The State wise number of 
factories an number of factories having wholly private 
ownership, as per the results of Annual Survey of 
Industries conducted by the Central Statistical Organisation 
for the year 2001-2002, is given In the enclosed Statement. 

(c) The Government provides a policy regime that 
facilitates and fosters growth and development of Industry. 
Government has taken a number of steps for revival of 
sick industrial units in the country which, inlBr-sHs, include 
guidelines of Reserve Bank of India to banks, 
amalgamation of sick units with healthy units, setting up 
of Board for Industrial and Financial Reconstruction (BIFR) 
under Sick Industrial Companies (Special Provision) Act, 
1985. 

(d) and (e) While development of Small Scale 
IncMtrlea (SSls) Is primarily the responeibiUW of the Statel 
UT Govemments, the Central Govemment has taken 
severa! steps for promoting and strengthening of SSI 
Sector by. implementing various schemes such as 
Integrated Infrastructure Development, technology 
upgradation, marketing and entrepreneurial development. 
Besides, on 30th August 2000, the p,rime Minister 
announced a ComprehenSive Policy Package for the 
promotion and development of Small Scale Sector to 
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.enhance Ita compeUtivene .. , both dom.,tlcaRy and 
globally. The policy package coneiat& of enhanced fiIcaI 
and credit support, better infrastructure and marketing 
facilities and incentives for technology upgradatlon, 
Because of these effor18, the 551 Sector has demorJlbated 
the resilience to withstand the competition a. it has 
recorded 8 rate of growth, which Is higher than the overall 
industrial growth. 

Stat.wia8 Numbtlr of F8CfoI'ItIs .8 ".r Annual SIJIVt9)' 
of Int:Iut1ItNIs 2001-02 

S.No Name 01 SIItIIU. T 

2 

1. Jammu and Kaahmir 

2. Himachal Pradesh 

3. Punjab 

4. Chandigarh (U.T) 

5. Uttaranchal 

6. Haryana 

7. Delhi 

8. Rajasthan 

9. Uttar Pradesh 

10. Bihar 

11. NagaJand 

12. Manlpur 

13. Trlpura 

14. Meghalaya 

15. Assam 

16. west Bengal 

17. Jharkhand 

18. Orissa 

19. Chhattiagarh 

3 

348 

500 

7249 

275 

698 

4437 

3418 

5279 

9157 

1478 

117 

61 

240 

34 

1422 

6195 

1430 

1709 

12n 

318 

4n 
7136 

271 

843 

4360 

3409 

5093 

8934 

1403 

114 

56 

23S 

31 

1373 

6002 

1330 
1613 

1154 

2 3 

20. Madhya Pradesh 3019 

13950 

2931 

13873 21. GuJar&t 

22. Daman & Diu 1411 

976 

1411 

23. Dadra & Nagar Haveli 970 

24. Maharashtra 17853 17284 

25. Andhra Prade,h 14238 14069 

26. Kematalea 8967 8815 

27. 

28. 

29. 

Goa 

Kerala 

Tamil nadu 

606 

4812 

18912 

30. Pondlcherry 640 

495 

4414 

18514 

523 

22 31. Andaman & Nicobar Islands 24 

Notes: 

All India 128550 125274 

(I) The reference period for collection of data from the 
Industrial units relates to the financial year ending on 
any day between 1at AprU 2001 to 31,t March 2002. 

(II) The ASI 2001-2002 extended to the entire country 
except the Stat .. of Arunachal Pradesh. Mlzoram. 
Slkldm and UT of L.akshedwaap. 

(In) In 18"", of InduatrtaI units. It covers the following:· 

(a) All fectorI .. regI,tered under SectIon 2 m (I) and 2_ m 
(II) of the Factof1e, Act. 1948 employing 10 or more 
work ... wing power and those employing twenty or 
more WOfke,. with or without uaIng power on any day 
of the preceding twelve months; 

(b) BIdI & CIgar manufacturing .,t8bIIahmenta reg~ 
under Bldl and Cigar Worker, (condition of 
ampIoyrnant) Act, 1968, employing ten or more woort.ra 
uaIng power and those employing twenty of more 
worD,. with or without IJIIng JIO"I': and 

(e) CertaIn eeMcea and actIYItIeI IIIce cold storage, __ 
supply, repair of motor vehIcIea and other oonuner 
durabl.. Uke watches, etc. 

Unauthorleec:l WlthdrMral. From Tr..ury 
In North Eut 

1626. 5HRI M.K. SUBBA: Will the Mlnlate, of 
FINANCE be pleased to state: 

<8> whether large number of c .. e. of Irregular 
withdrawals of MYeral ero,.. of rupeee from different 
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Treasuries in the North-East. especially Naogaon. Asaam 
Treasury during 1996-2002 have been reported; 

(b) if so. the number and details of such Irregular 
withdrawals from each Treasury during the period; 

(c) the officials and others apprehended In conrectlon 
therewith; and 

(d) the action taken against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S.PALANIMANICKAM): (a) Yes Sir. 

(b) to (d) The matter is entirely within the jurisdiction 
of concemed State Govemments. 

Foreign Insurance Com.,.n ... 

1627. SHRI BALESHWAR YADAV: WIll the Minister 
of FINANCE be pleased to state: 

(a) whether it is a fact that the Government is 
considering any proposal for encouraging foreign Insurance 
companies in view of the condition of Health Insurance 
in the country; 

(b) if so, the reasons therefor; and 

(c) the time by which the Government is likely to 
announce decision in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
Insurance Act. 1938 provides for preferential treatment to 
companies including foreign companies providing health 
cover to individuals or group of individuals. Under the 
Act. the Insufance Regulatory and Development Authority 
is required to give preference to companies to carry on 
health insurance business in terms of grant of certificate 
of registration subjects to capital requirement and limits 
of foreign equity participation. 

HDFC Branche. In Kamataka 

1628. SHRI ANANT KUMAR HEGDE: Will the 
Minister of FINANCE be pIeaeed to state: 

(a) the number of branches of Housing Development 
Finance Corporation in various State.; 

(b) whether HDFC has set up any new branch in 
Kamataka during the last three years; 

(c) if so. the details thereof and if not. the reasons 
therefor; 

(d) whether the Government ;lropoaes to eet up new 
branches of HDFC during 2005-06; and 

(e) if so. by when? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) As 
reported by the National Housing Bank (NHB). Housing 
Development Anance Corporation (HDFC) had 180 ofllcae 
In India as on September 30. 2004. 

(b) and (c) Presently. there are Eight offices of HOFC 
in Kamataka. of which four offices were opened in the 
last three years. Two of these were opened in Bangalore 
and one each In Gulbarga and Mangalore. 

(d) and (e) Govemment does not hold any share in 
HOFC. hence the question does not arise. 

Aeflnance Facllltl .. 

1629. SHRI JUAL ORAM: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the NABARD Is giving various types of 
refinance facllltie8 to Co-operatlve Banks and Regional 
Rural Banks (RRBs) for Agricultural and Non-Agricultural 
purposes; and 

(b) If 80. the name and the number of Co-operative 
Banks as well as RRBs given such facilities during the 
last three years and amount provided to these banks. 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes Sir. National Bank for Agriculture and Rural 
Development (NABARO) is providing refinance facilities 
to cooperative banks and regional rural banks. for short 
term seasonal agriculture operations. marketing of crops. 
production and marketing activities of cottage. vinage and 
small scale industrial cooperative aocIetIea. marketing and 
diatrIbution of Inputs Uke seeds and fertilizers and other 
activities. The Statewlse. agencywlse details of 
diaburMmenta of refinance under various echemee during 
last 3 years Is given In the encIoaed statement I to III. 
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Slale-wise relinBnC6 disbufBill11tlnl lor thtI Ills! IhIrNl yrMlS in rtItIptICf of SfllhI CooptIfIIlMI 8IInk6 (seSs) 

(RI. In Lakh) 

StateslUTs 2001-02 2002-03 2003-04 

2 3 4 

Deihl 593 500 823 

Haryana 3018 8292 6099 

Himachal Pradesh 4498 11148 15821 

Jammu & Kashmir 249 749 0 

Punjab 6296 15901 21539 

Rajasthan 3212 4052 3289 

Arunachal Pradesh 107 484 366 

Assam 159 70 43 

Manipur 0 318 0 

Meghalaya 338 737 548 

Mizoram 604 1122 464 

Nagaland 96 190 75 

Bihar 29 0 0 

Orissa 4051 4864 5088 

West Bengal 5232 13811 29890 

A & N lIS1ands 245 405 545 

Madhya Pradesh 4856 4175 2681 

Chhattlegarh 495 713 537 

Uttar Pradesh 555 6356 14740 

Uttaranchal 0 397 132 

Dadra & Nagar Haveli 0 0 1 

Gujerat 13394 19539 10823 

Goa 1126 1707 179 ' . 
Maharashtra 33136 38888 19927 

Andhra Pradesh 1716 8330 2330 
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2 3 4 

Kamataka 6396 14712 13920 

Kerala 2429 1209 6718 

Pondicherry 142 105 96 

Tamil Nadu 15934 21652 17524 

Total 108906 178374 173649 

St6t.mt1n1-11 

Stste-wise flIfinsnctJ disbulS8f77tH7f for thtI III8f fIInNI yNIS In trI8p«:I on SCARDBs 

(Re, In Lakh) 

StateslUTs 2001-02 2002-03 2OQ3.04 

2 3 4 

Haryana 31868 38144 38393 

Himachal Pradesh 3876 4136 4752 

'Jammu & Kashmir 323 400 0 

Punjab 32032 32292 38488 

Rajasthan 20318 18034 15900 

Tripura 231 193 327 

Bihar 0 0 653 

Orissa 600 1100 962 

West Bengal 8548 10812 9150 

Madhya Pradesh 19298 26500 21626 

Chhattlsgarh 3004 4000 4028 

Uttar Pradesh 87089 64256 62873 

Uttaranchal 0 2515 44e 

Gujarat 9180 n17 5824 

Maharashtra 0 0 0 

Andhra Pradesh 18988 16760 ,4928 

Kamataka 11393 11416 8000 
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2 3 4 

Kerala 30338 26466 22590 

Tamil Nadu 18298 21621 15777 

Total 273182 285351 154413 

~ 

SIaM-wise RsRnsncs Disburssmsnl lor TII6 lMt IhIfHl Y.,. In RtIIptICI 01 R~ Runt! s.nJrs (RR&) 

(RI. In lakha) 

StatelUT Number 2001-02 2002-03 2003-04 
of RRBe 

2 3 4 5 

Haryana 4 2361 555 1664 

Himachal Pradesh 2 446 828 848 

Jammu & Kashmir 3 1028 187 210 

Punjab 5 1235 ~ 2707 

Rajasthan 14 8862 6760 5967 

Arunachal Pradesh 1 158 226 358 

Assam 5 3987 4929 7311 

Manipur 1 44 201 219 

Meghalaya 79 0 384 

Mizoram 345 464 1221 

Nagaland 1 13 14 27 

Tripura 1 409 n4 IK)6 

Bihar 18 5527 7483 9000 

Jharkhand 6 1529 1298 837 

Orissa 9 14939 18369 22841 

West Bengal 9 8790 13682 16901 

Madhya Pradesh 19 6678 5443 5321 

Chhattiagarh 5 1287 547 498 

Uttar Pradesh 36 18283 40113 27176 'i~<~~~:/. \,:~, 
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2 

Uttaranchal 4 

Gujarat 9 

Maharashtra 10 

Andhra Pradesh 16 

Karnataka 13 

Kerala 2 

Tamil Nadu 3 

Total 196 

World Bank Directive 

1630. SHRI RATILAL KALIDAS VARMA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the World Bank has asked India to 
accelerate the rate of economic development; 

(b) if so, the details thereof; and 

(c) the efforts being made by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The World 
Bank does not have any mandate to ask India to 
accelerate its rate of economic development. 

(b) Does not arise. 

(c) The Government of India, based on the country's 
needs and priorities, takes requisite steps to accelerate 
the pace of economic development. 

Malnutrition Death. 

1631. SHRI HANSRAJ G. AHIR: w,.'.:.Mlnlster 
of RURAl DEVELOPMENT be pleased t~"te: 

(a) whether the Govemment have received 1nf0l'lNlU0n 
regarding death of children due to malnutrition; 

(b) if so, the details thereof; and 

(c) the remedial measures p'roposecl to be taken in 
this regard? 

3 4 5 

802 361 8 

2910 1503 59 

4349 3213 1445 

17919 25646 30515 

10961 12378 12319 

2298 2141 2157 

3704 7936 9441 

117823 153883 158938 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) The detall8 of 
numbor of child deaths due to malnutrition are not being 
centrally maintained. 

(b) Question does not arise. 

(c) The Govemment of India has been Implementing 
a number of direct and Indirect nutrition interventions for 
improving nutrition and health through the Schemes .uch 
as reproductive and child health programme, National 
Iodine deficiency disorders control programme, 
immunization against preventable diseases, oral 
rehydration therapy for controlling diarrhoel diseases, Food 
for Work Programme, Public distribution system for BPl 
population, Integrated Child Development Services 
scheme, Nutritional Component of Prime Minister Gram 
Udyoy Yojana, Nutrition programme for adoleecent girls 
in 51 districts and National Nutrition Mission etc. 

In addition to the above various poverty alleviation, 
Supply of Safe Drinking Water and Sanitation Programna 
of MinIstries of Urban and Rural Development contribute 
to improving nutritional status of Children and thus 
reducing the risk of deaths due to Malnutrition. 

CAPART 

1632. SHRI ANANTA NAYAK: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to &tate: 
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(8) whether the CAPART is taking steps to improve 
the quality of life of the people of rural areas; 

(b) if so, the State-wise achievement made thereon 
during Ninth and Tenth Five Year Plan; 

(c) the efforts made therefor; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) Yes, Sir. 

(b) to (d) CAPART has no system of fixing State-
wise targets as it functions In a project mode. CAPART 
receives proposals for need based projects from Voluntary 
Organlsatons in various States for financial aseJstance 
which are considered on merit. Efforts are made by 
CAPART to generate more projects proposals from the 
areas, from where less number of project proposals are 
received, by organising workshops, seminars etc. 

Percentage of Public Loan In GOP 

1633. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of FINANCE be pleased to state: 

(a) the reaction of the Government on the report of 
the Asian Developrnent Bank Issued In December, 2003 
regarding the status of public loan In India wherein It has 
been mentioned that the total public loan of India Is more 
than 75 percent of the Gross Domestic Product (GOP); 

(b) whether the Government propose to take any 
step to reduce the public loans under any scheme; 

(c) if so, the details thereof; and 

(d) the ratio of GOP and public loans during the last 
ten years, percentage-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM); (a) to (c) The 
Asian Development Bank in its India Economic Bulletin, 
September 2003 has reported that the level of combined 
public debt of the Centre and the States amounts to 
75.5 percent of GOP. The Government Is conscious of 
the need for fiscal consolidation to reduce the level of 
public debt and has been taking a number of steps in 
this direction. Important steps taken by the Government 
include inter alia, enactment of the Fiscal Responsibility 
and Budget Management (FRBM) Act, 2003, buy back of 
high coupon securities amounting to As. 14,434 crore 
and per-payment of high cost external loans amounting 
to US$ 3753.56 million in 2003-04. The rules under the 
FRBM Act mandate the Central Government not to 
assume additional liabHities (including external debt as 

current exchange rate) in 8xoeae of 9 percent of GOP in 
2004-06 and progreeaIve reduction of the ImIt of 9 percent 
of GOP by at least on percentage poInt in each 
8Ub8equent year. 

The Central Government has also takan a number 
of initiatives to help States reduce their debt burden. 
These initiatlvea Include reduction in interest on loans to 
States and facilitating the States to swap their high cost 
debt with additional market borrowings and small savings 
loana. The above measures are expected to result In 
reducing the level of Central and State debts. 

(d) The ratios of combined public debt and liabilities 
of the Centre and States to GOP for the last ten years 
are given below: 

1995-96 
199&-97 
1997·98 
1998-99 
1999-00 
2000-01 
2001-02 
2002-03 
2003-04 
2004-05 

OebtIGoP 
ratio 

sa.O 
56.5 
58.6 
59.5 
62.2 
66.4 
71.4 
75.7 
76.7 
n.9 

StJuItoA· Comp;l«l from H.rndbook of Sl6t1st1cs on Ills 
Indian Economy 2003-1J4, RtIStIMI &nit of Indls. 

Construction of Road. by NABARO 

1634. SHRI ADHIR CHOWDHURY: Will the Miniater 
of RURAL DEVELOPMENT be pleased to state: 

(a) the number of Sta ... in the country where most 
of works with regard to con8truction of rural roads are 
being carried out under the NABARD; and 

(b) whether the Government propoee to hand over 
the construction of rural roads to NABARD? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a> Since Rural Roads 
is a State Subject, the policies and programmes are 
decided by the State Govemments. The State 
Governments directty approach the National Bank for 
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Agriculture & Rural Development (NABRAD) for loanl for 
rural infrastructure development. As reported by NABARD 
except Manipur and Tripura, all other States have obtained 
loan assistance from them for the construction of roads 
in rural areas in different tranches under NABARD's Rural 
Infrastructure Development Fund (RIDF). 

(b) No Sir. Rural roads Is a State subject. The Central 
Government is funding the Pradhan Mantri Gram Sadek 
Yojana (PMGSY) which is implemented al a 100% 
Centrally Sponsored Scheme by the State Governments. 

Prlvatl_tlon of Proceulng of I.T. Retum. 

1635. SHRI KHIREN RIJIJU: Will the Minister of 
FINANCE be pleased to state: 

(8) whether the Government are contemplating to 
entrust the income tax return processing work to the 
private sector; 

(b) if so, the details thereof; and 

(c) the action taken so far In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) 
Returns of income are proceaaed by the Officers of the 
Income Tax Department. However, the Chief 
Commissioners of Income Tax have been authorized to 
outaource data entry of returns of income wherever it is 
not possible to complete proceaslng of returns within four 
months of filing, subject to ensuring aecurity and privacy 
of the data. 

Competition Commleelon 

1636. PROF. M. RAMADASS: Win the Miniater of 
COMPANY AFFAIRS be pleased to state: 

(a) the composition and functions of Competition 
Commission; 

(b) the differences in the objectives and functions of 
the Competition Commlsaion and the propoaed National 
Manufacturing Competltlveneaa Council; 

(c) whether there Is any mechanism to resolve the 
coordination aspects between theae two bodies; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PRE~ GUPTA): (a) 
As per the Competition Act;~1I02, the Competition 
Commission of India (CCI) ahall consist of a Chairperson 
and not le88 then two and not more than ten other 
Members to be appointed by the Central Government. 
The Commission shall have duty to eliminate practices 
having adverse effect on competition, promote and s~n 

competition, protect the Interests of ~umera and ensure 
freedom of trade carried on by other partlcipanta, In 
markets in India. 

(b) While the Competition Commission of India Is 
statutory body to carry out the functions under the 
Competition Act, 2002, the National Manufacturing 
Competitiveness Council (NMCC) ahall advise the 
Govemment on industrial and sector specific Initiatives 
that may be required for enhancing competitiveness of 
India Industry. 

(c) and (d) The role of NMCC Is to suggest 
measures, which will enable the Indian Industry to manage 
Ita affairs In a manner that makes It globally competitive; 
whereas the CCI Is a statutory market regulator with the 
function of ensuring fair play In the market amongst the 
various competing entities. As the roles of NMCC and 
CCI are different, no coordination measures are perceived 
necessary at this stage. 

Unification of Banldng Sector 

1637. SHRI DHARMENDRA PRADHAN: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government is considering unification 
of the banking &eCtor of SMRC countries; 

(b) If 80, the details thereof; 

(c) whether the Government have received any 
proposals from countries in this regard; 

(d) If 80, the details thereof; 

(e) whether all the SMRC countr1e8 have expreeaed 
their consent in this regard; and 

(f) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANtCKAM): (a) to (f) The 
InIonnation Ie being collected and wli be laid on the 
Table of the HOUle to the extent avaltable. 

Lok Nayak Jet Prakuh Narayan Fund 

1638. SHRI DEVIDAS PINGLE: 
SHRI MUNSHI RAM: 

Will Ihe Minister of FINANCE be pteased to state: 

(a) whether the Union G.overnment has announced 
aettlng up of Lok Nayak Jal Prakash Narayan Fund; 
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(b) If so. the details thereof; 

(c) the details of other acherne. In the agricultural 
sector earmarked for funding through the above fund, 
Scheme-wise; and 

(d) the names of variou8 constituents with the 
assistance to which NABARD has formulated the above 
scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) 
Consequent to the announcement made on 3rd February, 
2004 in the Interim Budget for the year 2004-05. Lok 
Nayak Jai Prakuh Narayan Fund (LNJPNF)wu 881 up 
with NABARD with a corpus of Re. 50.0001- croree for a 
period of three years upto 31st March. 2007. WIth the 
operationalisation of LNJPNF the Rural Infrastructure 
Development Fund (RIDF) was cIoeed. Sublequenlly. with 
the announcement made in the Budget 2004-05. RIDF·X 
was revived w.e.f. 8th July. 2004 by setting up a corpus 
of Rs. 8000 crorea for RIDF·X with the NABARD. Protects 
supported by the State Govemments In the following 
activities will be eligible for financing under RIOF·X 

1. Rural Roads; 

2. Rural Bridges; 

3. Minor Irrigation Project&'Micro Irrigation; 

4. Soil Conservation; 

5. Flood Protection; 

6. Watershed Development/Reclamation of 
waterlogged areas; 

7. Drainage; 

8. Forest Development; 

9. Market Yard/Godown. Apna andi. Rural Huts 
and other marketing Infrasttucture; 

10. Cold Storage: Public or Joint Sector cold atorage 
at various exit points; 

11. Seed/Agriculture/Horticulture Farms; 

12. Plantations and Horticulture; 

13. Grading and certifying mechanisms such .. 
testing and certifying laboratories. etc.; 

14. Community irrigation walls for Irrigation purpoaes 
for the village 88 a whole; 

15. Fishing harbourJjettiea; 

18. RMtrtne Filhertel; 

17. Animal Husbandry; 

18. Modem Abattoir; 

19. MedIum Irrigation projects; 

20. Mini Hyde! Projects; 

21. Drinking water; 

22. School Buildings; and 

23. Public Health Institution. 

/En&*hJ 

Agriculture u.n 

1839. SHRI DALPAT SINGH PARSTE: 
SHRI R.L JALAPPA: 
SHRI JUAL ORAM: . 
SHRI G. KARUNAKARA REDDY: 
SHRI NARENDRA KUMAR KUSHAWAHA: 
SHRI CHANDRA SHUSHAN SINGH: 
SHRI SARVEY SATVANARAYANA: 

Will the Minister of FINANCE be pleased to stale: 

(a) whether the Government Is awant that farmers 
are committing 8uicide as they are unable to pay the 
loan taken for buying fertilizers and seeds; 

(b) If BO, the detalla thereof alongwlth the number of 
fannent committed 80clete during Jut three years, State-
wIae; 

(c) whether there have been pelWlatent demands from 
the farmers for Immediate Hquldatlonlcancellation of debt; 

(d) If BO, the datalia thereof aIongwIth the action taMn 
by the Government thereon; 

(e) the funds eannarked for agriculture loan for the 
year 2Q04.05 and dilbu..c:t to fannera 80 far, bank·wIee 
and State wtae; 

(f) whether big farmara are getting more benefit of 
agriculture loan than amaJI fannera; 

(g) If BO, the reasons therefor; and 

(h) the remedial atepa taJcen by the Government In 
this regard and to eave the farmers? ''':'I'~V, 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (h) The 
Information is being collected and will be laid on the 
Table of the House. 

Denial of Loan to Fanner In Andhra Pradesh 

1640. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether it has been reported that despite a 
"farmer friendly" policy Government has denied more than 
37 lakh farmers of the State of Andhra Pradesh bank 
loans on minor technicalities; 

(b) If so, the number of farmers denied bank loan 
during the last three years; 

(c) the steps the Government proposes to take to 
help aH type of farmers In Andhra Pradesh for providing 
loan facilities from banks; and 

(d) the extent to which the Government is able to 
fulfil the needs of the farmers who were up till now being 
denied the bank loans? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
As reported by Andhra Bank, the convenor for SLBC in 
Andhra Pradesh, no such report has come to their notice. 

(c) and (d) In pursuance of the announcements made 
by the Govt. of India on 18th June, 2004 for stepping up 
credit flow to agriculture and allied sectors, banks in 
Andhra Pradesh have taken a number of steps including 
inter alia, increase in lending by 35.81 % during the current 
year so far against the target of 30% increase over the 
previous year. The total credit disbursement to agriculture 
activities In the State as at the end of September, 2004 
was around As. 18,802 crores. Out of 106.43 lalch farm 
holdings in the State, banks have covered 86.09 lakh 
holdings with bank finance as on 30.09.2004. 

The banks in Andhra Pradesh have convered about 
7.96 lakh new farmers with bank finance during the kharif 
season of the current year. 

To enable the tenant farmers to:.aeceas bank credit, 
a new Scheme has been formulated in Andhra Pradesh 
called Rythu Mithra Groups (RMGs). Bankers In the State 
have also requested the State Govt. to i88ue Pattadar 
Pus Books (revenue recorda) to all the ellgtJle farmers 
to enable them to access bank credit. 

Cotton PrIce. 

1641. SHRI BASU DEB ACHARIA: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the cotton prices in India are set to drop 
with rising domestic supply and soft global priCes: 

(b) If so, whether due to fall in domestic prices of 
cotton there will be an adverse impact on Indian economy; 
and 

(c) If so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) Domestic cotton prices depend on a 
number of factors including previous balance, current 
supply, current as well as future demand for cotton in 
both domestic and international markets. It Is a fact that 
domestic cotton prices are also Influenced by the 
International price trends of cotton. At prennt, cotton 
prices in both domestic and International markets are 
ruling lower than the prices, which prevailed during the 
corresponding period last year. 

(b) and (c) No Sir. Government of India is taking 
effective measures to arrest the decreasing trend of cotton 
prices in the domestic market by expanding the Minimum 
Support Price operations by the Cotton Corporation of 
India (CCI). The CCI has been directed to procure cotton 
from the markets at the declared MSP prices without any 
quantitative limit. 

Induatrlal Growth Rate 

1642. SHRI D. VITT AL RAO: WlH the Minister of 
COMMERCE and INDUSTRY be pleased to state: 

(a) the Industrial growth rate of the country during 
the last three years, State-wise and Industry-wise; and 

(b) the target fixed for industrial growth rate for the 
current year, 'State' wise and 'industries' wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Based on data on Index of Industrial 
Production (liP with base year 1993-94=100) brought out 
by the Central Statistical Organisation (CSO), the overall 
Industrial growth rate of the country during the last three 
years was 7.0% in 2003-04, 5.7% in 2002-03 and 2.7% 
in 2001-02. During April-September, 2004 the growth rate 



93 Wntra? An8JMws AGRAHAVANA 19, 1_ (~ to· 0utI6IItIM 

was 7.9% compared to 6.2% during the same period of (b) No targets a18 Nt for the IncIVIdual States or for 
the previous year. The industry-wise growth rate lor the specific Indu8trIea. The target for the Industry HCtor for 
country at two-digit level of industrial classification for the the Tenth FIve Vear Plan (2002-07) has been eat at 10 
said three years is given in the enclosed Statement. eso percent. 
compiles and releases liP data at ail-India level only. 
State-wise information is not compiled by eso. 

SIll.".", 

Growth Rs,.ln IntJJ8trlsl Production: AI 2 Oigit Clssslficlltion &$tid on liP: 1993-94:100 

Industry Groups Weight Growth Rate (%) 

2000-01 2001-02 2002.()3 2003-04 2003-04 2004-05 
AprII-March April-September 

Food Products 9.08 10.1 -1.6 11.0 -0.5 8.8 -6.3 

Beverage, tobacco and related products 2.38 4.3 12.2 21.9 8.5 13.9 8.4 

Cotton textiles 5.62 2.9 -2.2 -2.7 -3.1 -7.1 7.8 

Wool, silk and man made fibre text/les 2.26 5.8 4.4 3.0 B.8 4.5 8.4 

Jute and other vegetable fibre textiles 
0.S9 (except cotton) 0.8 -5.9 8.3 -4.2 2.4 -6.0 

Textile products (including wearing apparel) 2.54 4.0 2.4 14.4 -3.2 1.6 3.1 

Wood and wood products; fumlture & fixtures 2.70 2.9 -11.0 -17.6 B.8 11.3 -10.8 

Paper & paper products and printing, 
publishing & allied industries 2.65 -9.1 3.0 6.8 15.6 20.8 3.1 

Leather and leather & fur products 1.14 10.7 6.3 -3.2 -3.9 -6,4 6.4 

Basic chemical & chemical products (except 
products of petroleum & coal) 14.00 7.3 4.8 3.7 8.7 1.7 17.8 

Rubber, plastic, petroleum and coal products 5.73 11.8 11.1 5.5 4.5 8.4 3.2 

Non-metallic mineral products 4.40 -1.2 1.1 5.1 3.7 4.3 -0.4 

Basic metals and alloy Industries 7.45 1.8 4.3 9.2 9.2 11.2 -0.5 

Metal products and parts except machinery 
and eqUipment 2.81 15.0 -10.0 6.4 3.7 0.6 6.5 

Machinery and equipment other than tnanaport 
equipment 9.57 7.3 1.3 1.6 15.8 7.8 26.0 

Transport equipment and parts 3.98 -2.0 6.8 14.6 17.0 22.3 1.4 

Other manufacturing industries 2.56 11.6 B.9 0.1 7.7 B.1 15.4 

Mining & quarrying (sub-total) 10.47 2.8 1.2 6.8 5.2 4.2 4.9 

Manufacturing (sub-total) 79.36 5.3 2.9 8.0 7.4 6.7 8.2 

ElectriCity (sub-total) 10.17 4.0 3.1 3.2 5.1 3.0 7.7 

Overall 100.00 5.0 2.7 5.7 7.0 8.2 7.9 

Source: Central Statistical Organisation (CSO). 
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bel.. Exemption 

1643. SHRI JIVABHAI AMBALAL PATEL: WiU the 
Minister of FINANCE be pleased to state: 

(.) whether the Governrnent of Gularat has made 
numerous repl'88entations to the Union Government to 
extend excise exemption to all thE' districts till December 
31, 2006; 

(b) whether the matter is under consideration of the 
Government; and . 

(c) if so, the likely date by which a decision will be 
taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) 
Government of Gujarat has represented to the Union 
Government requesting for extension of the period, for 
setting up of new units and start of commercial production 
by them, from 31st December 2004 to 31at Decembe .. 
2006, for being eligible for excise duty exemption for 
Kutchh District of Gujarat. 

(b) and (c) The Government has extended the period 
of setting up of new units and start of commercial 
production, for Kutehh exemption, from 31st December, 
2004 to 31st Oecember, 2005; vide notification No. 551 
2004-Central Excise, dated 9th November, 2004. 

{Translation} 

Swalaldhar1l YoJane 

1644. SHRI AVTAR SINGH BHADANA: Will the 
Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a, whether any budget limit hal been fixed for every 
State for the Implementation of Swajaldhara Gramln 

PeyajaJ ParIyojana; 

(b) the higheat limit of the coat of one such project; 
and 

(c) the State-wise details of the benefits to various 
States under Rashtrlya SwajaJdhara Yojana during the 
year 2002 to 20047 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (c) The 
comprehensive Guidelines on Swajaldhara laaued In June 
2003 stipulate earmarking of upto 20 percent of the 
Budget provision for Rural Water Supply progaramme of 
Government of India for Swajaldhara projecIa. It further 
ItIpuIates that funds under Swajaldhara will be allocated 

to the States every year as per the Inter State Acceterated 
Rural Water Supply Programme (ARWSP) aUocation ratio 
fixed for the year. 

The Comprahenalve guidelines, laaued In June 2003, 
do not envisage any ceiling in respect of project COlt of 
a single scheme. 

Statement indicating the amount released 80 far under 
Swajaldhara scheme is enclosed. 

IIt6t.mM1 

StlltslllT·wistJ $/a1u8 01 I'rIItNIH of fundll undtIr ~,. ScI1smB (1I8 on 5.11.20(1) 

(Rs. In Iakh) 

SI.No. State/Union Territory Amount Amount Amount 
released released released 

under Wlder under 
SwajaJdhara SwajaJdhara SwajaJdhara 

2002-03 2003-04 2004-05 

2 3 4 5 

1 . Andhra Pradesh 5670.53 808 ... 

2. Arunachal Pradesh 223 ... 

3. Assam 370.12 377 ...... 

4. Chhattlsgarh 131.5 
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5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

Gujarat 

Haryana 

2 

Himachal Pradeeh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

KeraJa 

Madhya Pradesh 

Maharashtra 

Meghalaya 

Mlzoram 

NagaJand 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

Uttaranchal 

west Bengal 

Dadra & Nagar Haveli 

Total 

T .. Export 

3 

162.54 

10.98 

335.79 

118.31 

272.84 

284.49 

3843.88 

~.84 

374.62 

1394.83 

569.42 

23.68 

4.74 

13883.88 

1645. SHRI BACHI SINGH RAWAT "BACHDA-: wnl 
the MiniSter of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) the target fixed for the export of tea In the current 
financial year, whether there is Increue In the export of 
tea from India; 

(b) whether efforts are being made by the 
Government to explore new market for Indian tea 
especially in West Africa and North AmerIca: and 

4 

765.50 

117.12 

340.11 

748.95 

178.01 

753.n 

252.02 

420.27 

1088.07 

65.11 

373.03 

156.89 

1095.50 

673.20 

104.36 

786.46 

182.00 

471.50 

4.00 

9982.94 

(c) If so, the details thereof? 

5 

1170.02 

940.15 

139.58 

34.67 

648.92 

263.33 

1902.91 

866.84 

92.60 

1215.80 

9151.91 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The target fixed for export of tea from 
India during 2004-05 Is 200 million kg8. During the period 
April-ootober. 2004. there hal been an Increue In tea 
exports by 1.80 million kg.. A. compared to the 
corresponding period of last year. 

(b) and (c) Yes. Sir. As part of the efforts to explore 
new markets for Indian Tea, market research studIee have 
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been conducted to assess potential in various new 
markets. Tea Board's promotional activities have been 
geared towards tapping potential in newer markets 
including West Africa and North America. 

{English} 

Monitoring of Rural Development Programme. 

1646. SHRI KULDEEP BISHNOI: 
SHRI VARKALA RADHAKRISHNAN: 
SHRI NIKHIL KUMAR CHOUDHARY: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(8) whether the Government PIlilPOM8 to fonnulate 
District Level Vigilance Committees to monitor execution 
of various Rural Development Programmes; 

(b) if so, details thereof; and 

(c) time by when these Committees are likely to start 
working? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (c) With a view 
to revitalizing the role and functions of the Vigilance & 
Monitoring Committees for making them important 
instruments of effective monitoring of the Implementation 
of the progammes of the Ministry, these Committees at 
State/Union Territory and District levels have recently been 
reconstituted. Hon'bIa Members of ParUament have been 
assigned. a crucial role in the reconstituted Vigilance & 
Monitoring Committees. Detailed Guidelines containing the 
composition, rola and functions of these reconstituted 
Committees 118 weil as instructions for conducting Meetings 
have been issued to all concerned. It has been stipulated 
that the meetings of these Committees may be held on 
a quarterly basis. 

/TnJnslation} 

VRS to NTC Mill. Employee. 
.;. 

1647. SHRI SARVEY SATYANAAAYANA: WIll the 
Minister of TEXTILES be pleased to state: 

(a) whether NTC mills were closed in the recent 
past; 

(b) If so, the number of textile mills closed 80 far, 
location-wise; 

(c) whether many employees of NTC opted for VAS 
on account of closure of mills; 

(d) whether the employees/saleamen posted at retail 
outlets/sale centres are bei~ paid bare minimum wages 
because of non-supply of crothes and consequently are 
not being paid any incentive; 

(e) whether the same facility be extended to the 
employees posted at retail outlets and the same amount 
will be paid to them If they opt for VRS on par with the 
mill employees who have taken VAS at the time of closure 
of mills; and 

(f) if so, the details thereof, if not, the reasons there-
for? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (c) Yes, Sir. As per the Scheme 
approved by the BIFR, 66 NTC units were identified 88 
unviable and were to be closed. Out of this, 65 units 
have already been closed. In respect of the remaining 
unit, namely, Swadeshi Cotton Mills, Pondlcherry, the 
closure of this mill is under process. 

In the 66 mills, 36357 employees have availed the 
benefit of MVRS. A statement showing the names of the 
NTC mills closed, their location and the number of 
employees availed MVRS as on 15.11.2004 In these mills 
is enclosed. 

(d) No Sir. The employees are being paid wages as 
per the Minimum Wages Act Notification Issued by the 
respective State Govts., from time to time. Incentives are 
paid depending upon the sale of each retail outlets/sales 
centras. 

(e) and (f) The employees posted at retail outlets 
are paid VRS benefits as per the following details: 

(I) 35 days of emolumenta (Buk: Pay, OA, HRA) 
for each year of service rendered. 

(ii) 25 days of emoluments (Buic Pay, DA, HAA) 
for each year of left over service. 

(ill) Additional incentive for retail outtet employees 
based on average of best net 88188 during the 
last flYe yeara. 
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8/6.".", 

S. No. Name of the MiRa No. of Employeel Availed MVRS 
as on 15.11.2004 

2 3 

I. NTC (APKKM) LTD. 

Andhra Pradesh 

1. Adoni MlHs, Adoni 104 

2. Natra; Mills, Nlramal 59 

3. Netha Mills, Secunderabad 128 

4 Azam Jahi Mills. Warangll 463 

Kamataka 

5. M.S.K. Mills. Gulbarga 749 

6. Mysore SPG & WVG. MUla, Bangalore Merged with Minerva Milia 

II. NTC (DPR) LTD. 

Punjab 

7. Dayal Bagh. Amrltsar 506 

8. Panipat Woollen Milia, Kharar 830 

Rajasthan 

9. Edward Mills. Beawar 280 

III. NTC Gujarat LTD. 

10. Aajkot Mills. Ahmedabad 307 

11. Petlad Mills. Petlad 378 

12. New Manekchowk Text Mills. Ahmedabad 778 

13. Viramgam Text. Mm.. Vlramgam 732 

14. Mahalaxmi Text. Mills, Bhavnagar 725 

15. Rajnagar-2. Ahmedabad 838 

16. Ahmd. Jupiter Mills. Ahmedabad 794 

17. Himadri Textile Mill •• Ahmedabad 526 

18. Jehangir Text. Mills, Ahmedabad 1102 

IV. NTC (MN) LTD. 

Maharashtra 

19. Kohinoor-3. Mumbai 16. 
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2 3 

20. Kohinoor-2, Mumbal 83 

21. Indo No-4, Mumbai 592 

22. Indu No-2, Mumbal 813 

23. Indu No-3, Mumbai 490 

24. Jam MFG. Mills, Mumbai 702 

25. SM Sitaram Milia, Murnbal 202 

26. Model Mille, Nagpur 1305 

27. R.S.R.G. Milia, Akola 821 

28. Vidharbha Mills, Achalpur 528 

V. NTC (MP) LTD. 

Madhya Pradeah 

29. Kalyanmal Mills, Indore 1445 

30. Swadeshi Mills, Indore 815 

31. Hir. Mills, UDain 814 

32. Indore Malwa Mills, Indore 1807 

Chhattl8garh 

33. Bengalnagpur Cotton Mills, Rajnandgaon 1203 

VI. NTC (SM) LTD. 

Maharashtra 

34. Bharat Text. Mills, Murnbal 809 

35. Digvijay Text. Mills, Mumbal 870 

36. Elphinstone SPG. & WVG. Milia, MI.I11baI 702 

37. Jupiter Text. Mills, Mumbai 737 

38. Mumbai Text. Mills, Mumbal 794 

39. New Hind Text. Mills, Murnbal 875 

40. Podar Processors, Mumbai .431 

41. ShrH Madhusudan Milia, Mumbai 512 

VII. NTC (WBABO) LTD. 

West Bengal 
\ 

42. Central Cotton Milia, Belur 219 

43. M.B. Text. Mills, COHimbazar 101 
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2 3 

44. Bengaf Fine-II, Katagunj 48 

45. Jyotl WVG. Factory, Patipukar 92 

46. Shree MahaJaxml MUla, Palla 144 

47. Bangasri Cotton MUI., Sukhchar 84 

48. Bengal Luxmi Cotton MUll, Serampore 171 

49. Rampooria Cotton MIlia, Rlahra 194 

50. Bengal Fine S&W Mills-I, Konnagar 157 

Bihar 

51. Gaya Cotton Mitis, Bihar 147 

VitI. NTC (UP) LTD. 

Uttar Pradesh 

52. Atherton Mills, Kanpur 979 

53. Bull Cotton Mms, Hath,.. 109 

54. Laxmirattan Cotton Mills, Kanpur 1131 

55. Lord Krishna Text Mill., Saharanpur 510 

56. Muir MItI., Kanpur 1235 

57. New Victoria Milia, Kanpur 1285 

58. Rae Bareli Text. Milia, Rae Barell 155 

59. Shri Vikram Cotton Mill., Lucknow 470 

60. Swadeshl Cotton Milts, Kanpur 1106 

IX. NTC (TN&P) LTD. 

Tamilnadu 

61. Om Parasakthi Milia, Colmbatore 284 

62. Kishnveni Text, Mills, Coombatore 223 

63. Kaleeswarar MA- CoImbatore 216 

64. Somaaundram Milia, Colmbatore 642 

65. Balaramvarma, Shecncottah 292 

Pondecherry 

66. Swadeshl Cotton Mills, Pondicherry 206 CIoIure under process 

Total 38357 
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World Bank Aid for Olatrict Poverty 
Alleviation Scheme. 

1648. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the World Bank provides assistance for 
"District Poverty Alleviation" schemes in the country; 

(b) if so, the details of districts in each State covered 
under the scheme; 

(c) the criteria laid down for identifying such districts; 

(d) the requests received from each State for inclusion 
of more districts from their State to be covered under the 
scheme; and 

(e) the details of assistance provided by World Bank 
so far, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) and (e) Presently 5 District Poverty Alleviation 
Projects are being implemented: Andhra Pradesh District 
Poverty Initiatives Project (IDA Credit US$ 111 million), 
Andhra Pradesh Rural Poverty Reduction Project (IDA 
Credit US$ 150 million), Chhattisgarh District Rural Poverty 
Project (IDA Credit US$ 112.56 miUlon), Madhya Pradesh 
District Poverty Initiatives Project (IDA Credit US$ 110.1 
million), and Rajasthan District Poverty Initiatives Project 
(IDA Credit US$ 100.5 million). These schemes cover all 
districts in Andhra Pradesh and Chhantsgarh, 14 districts 
in Madhya Pradesh and 7 districts In Rajasthan. 

(c) Poverty and Human Development Indicators are 
the main criteria for Identifying districts under the projects 
while keeping in view the preference of the State 
Governments. 

(d) The number of Districts chosen In each State 
depend on the negotiated loan amounts and a joint 
assessment by the State Govemment, the GoverJ\ffl8fll 
of India and the World Bank, of the required quantuM Of 
assistance per District. Govemment of India has not 
supported demands for adding on more Districts within 
an approved loan amount since this would mean that all 
Districts would, prorata, get less. Such lesser amounts 
per District may not be enou~h to meet the critical 
minimum development objectives. 

Sanitation In Rural A ..... 

1649. SHRI G.M. SIDDESWARA: 
SHRI G. KARUNAKARA REDDY: 
SHRI ANANTA NAYAK: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the proposals received by Union Govemment for 
providing Central assistance for sanitation in the primary 
and middle schools in the rural areas during the last 
three years and till date, State-wise; 

(b) the proposals cleared and assistance provided, 
State-wise and year-wise; 

(c) total allocation and utilization of funds under 
central rural sanitation programme for different projects; 

(d) the subsidies provided for various progammes 
under rural sanitation sector; 

<e) whether the Government hu received any 
proposal from GuJarat for total sanitation campaign in 
certain districts; 

(f) if 80, the details thereof; 

(g) whether NGOS/Voluntary Organisations are 
working in drought prone •• aslvlttagee; and 

(h) If 80, the details alongwith funds received? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) Govemment 
of India are providing assistance to State Govemments 
in the rural sanitation sector under the centrally sponsored 
Central Rural Sanitation Programme (CRSP). Under 
CRSP, demand driven Total Sanitation Campaign (TSC) 
projects are sanctioned taking district as a unit. WhOe 
sanctioning TSC projects, toilet facilities In primary and 
middle schools are also sanctioned along with other items. 
Total number of proposaJa received by Union Govemment 
for aanction of TSC projects, proposals cleared and 181.".," provided State-wise and year-wise during the 
I""", years and till date are given in the enclosed 
Statement. 

(c) and (d) Total outlay of Central lunds in the 426 
TSC projects approved so far is Rs. 2428.08 crore, out 
of which Rs. 797.66 crore has been released to the States 
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till date. Subsidy for constructing household toile.. It 
provided to individual beneficiaries who are below poverty 
line (BPL). Government of India, State Governments and 
BPL beneficiaries bear the cost of construction In the 
ratio of 60:20:20 if the basic coat of the toUet is upto Re. 
625, and In the ratio of 30:30:40 If the baaIc coat II upto 
As. 1000. No subsidy is given If the basic cost of the 
unit Is more than As. 1000. 

(e) and (f) Yes Sir, Total number of 25 proposals 
from Government of Gujarat for sanction of TSC projects 
were received. Out of these, TSC projects have been 

S. No. 

aancIioned In 23 dlstrictl. Total Central share sanctioned 
for theN projecta II Rs. 141.80 crore. In addition, As. 10 
takh has been released to the remaining two districts to 
conduct baseline survey and prepare project report. 

(g) and (h) TSC guidelines pennlt engagement of 
NGO. and Voluntary Organisations In TSC projects for 
various acttvItIea. However, their engagement Is decided 
by the reapective project implementing agencies In the 
States and no record of engagement of NGOs and 
Voluntary Organisations 18 maintained by Government of 
India. 

(Rs. In Lakhs) 

PqloIII ~ AIiIInI,...,.. AIiIInt PqIcIIII PqIcIIII AIIIIIIra PqIcIIII'" AIiIInt PIapoIi ,.. AIiIInt 

l' 

1. 

2. 

3. 

4. 

5, 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14, 

15. 

16. 

17. 

Andhra PradaIh 

Bttar 

Chhatllagam 

0' N Ha\lllli 

Goa 

Gujarat 

t1aryana 

Himachal Prade8h 

Jhar1chand 

Kamataka 

IICIMd a.d PIU't'IdId IIDIMd a.d PIU't'IdId IICIMd a.t PIIIIIIIId IICIMd a.d PIU't'IdId IICIMd QMd PIIMdId 

4 5 6 

8 8 2359.46 8 

2 2 52.80 0 

8 8 410.. 0 

5 5 2862.82 6 

229,33 3 

o 0 3.15 

o 0 0.00 0 

o 0 78.20 2 

2 2 117.14 3 

55.41 5 

o 0 0.00 2 

2 2 858.58 2 

o o 0.00 o 
4 4 741.88 7 

404:811 8 

o 0 305.14 11 

o 0 0.00 3 

8 1110.87 

o 0.00 

o 0.00 

6 1548.70 

3 175.84 

3.15 

o 0.00 

2 194.85 

3 G.90 

5 7UI 

2 0.00 

2 22U7 

, .. !;,.:;';,,::,.o.oo 
7'Us.27 

8 718.10 

11 511.37 

3 0.00 

10 11 12 13 14 15 18 17 

4 4 4880.35 o 0 2672.18 18 18 11282.83 

° 0 0.00 II 0 0.00 11 2 52.80 

3 3 199.31 9 0 0.00 20 11 80U8 

o 0 0.00 12 0 0.00 23 11 4411.52 

2 2 0.00 10 0 1000.17 11 6 140&.'4 

o 0 0.00 0 0 0.00 

0.00 o 124.87 2 124.87 

o 0 12.50 20 18 0.00 22 20 283.35 

12 12 I2.OS 0 0 811.13 17 17 1483.83 

M~O 0.00 4 0 0.00 10 8 134.70 

10 10 78,48 0 0 884.73 12 12 1041.21 

o 0 284.81 18 0 0.00 20 4 1385.06 

o 0 0.00 24 o 221.99 24 o 221.99 

o 0 884.13 o o 825.17 11 11 2870.56 

30 30 4352.71 0 0 2124.112 40 40 7IIOD.37' 

13 13 725.05 0 0 3348.78 24 24 4118/1.32 

o 0 laue 0 0 0.00 3 3 laue 
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e e 

18. Meghalaya 0 0 0.00 0 0 0.00 

19. Mizoram 0 0 0.00 0.00 

20. Nagaland 0 0 0.00 13.79 

21. Orissa 2 2 925.48 10 10 1113.85 

22. Pondicheny 47.42 0 0 0.00 

23. Punjab 194.84 2 2 52.67 

24. Rajlisthan 0 0 265.62 5 5 265.82 

25. Sikkim 2 2 124.42 0 0 17.88 

26. Taml Na~ 3 3 2375.72 12 12 2192.49 

27. Tripura 3 3 384.63 0 0 249.56 

28. Uttar Pradeah 16 16 2429.31 13 13 2272.40 

29. Uttaranchal 34.82 5 5 151.16 

30. West~ 4 4 2442.94 5 5 1528.88 

Tolal 66 85 1n50.82 118 11813836.21 

Ae.ham Krlahl Mel. 

1650. SHRI M. SHIVANNA: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether Central Serlc~lture Research and Training 
Institute (CSRTI) has organised -RESHAM KRISHI MELA· 
2004" at Myaore during the first week of November, 2004; 
and 

(b) if so, the objectives and outcome of this Mela? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) Yes, Sir. The Central Sericultunl Research 
and Training Institute (CSRTI) organized Resham Krtlhl 
Mela on 16th November, 2004 at Mysore. 

(b) The objectives and outcome of this Mela ... 
given below: 

(I) To create awareneaa among the fanners. 

(Ii) To improve the pa~tory approach among 
... the farmers, scientists and extension staff to get 

proper feed back and share the knowledge and 
experiences. 

t 10 11 12 13 14 15 16 17 

2 2 221.37 0 0 0.00 2 2 221.37 

11.51 6 0 0.00 8 2 11.51 

0 0 0.00 0 0.00 2 13.79 

0 o 284.18 15 9 393.16 27 21 2716.83 

0 0 0.00 0 0 47.42 94.84 

9 9 0.00 3 0 669.94 15 12 917.45 

0 0 119.12 22 76.33 27 6 72U9 

0 0 38.38 0 0 74.07 2 2 254.83 

6 6 2768.98 0 0 1419.79 21 21 8756.88 

0 o 819.21 0 0 253.86 3 3 1887.06 

29 29 3120.44 0 o 2045.27 58 58 9887.42 

7 7 13.40 0 0 503.23 13 14 702.41 

3 3 1181.10 0 0 927.82 12 12 6(8).74 

132 13219918.49 152 28 183CYL0II 485 341 6iII07.S1 

(ill) To popularize the improved cost cutting 
technologies towards producing quality blvoltlne 
oocoons at lower cost. 

(i) It provided a common platform for exchange of 
experiences, ideas and concepta. About 1500 
sericulture farmers Including 250 women 
aerlculture farmers, 200 sclentlets from various 
research institutes, policy makers, extension 
officers of the State Govemment, quality club 
members, manufacturers and distributors of 
sericulture inputs participated In the Me/a and 
Interacted. The Mela heipedto prepare the 
farmers on participatory mode to produce large 
quantity of blvoltine cocoons of Improved races. 

(II) Publications and CDs on serlculture and 
"Spoorthr, a mulberry health drink developed by 
8Cienti8ta of CSB were reteuep. 

(iii) Progreealve farmers who have obtained higher 
cocoon yield In bIvoltine sUkworm rearings were 
felicitated. 
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/Transliltionj 

CD Rlltto of PSB 

1651. SHRI SU~AJ SINGH: 
SHRI BALASAHEB VIKHE PATll: 

Will the Minister of FINANCE be pleased to state: 

(a) whether there has been a phenomenal IncrHM 
in the cash deposit ratio of public sector banks and aIeo 
private banks; 

(b) If 80, the details about the tumover and Income 
of the private banks during the last three years; 

(c) the details about the depo8ItIIoan ratio of prtvate 
banks and public sector banks during the last three years; 

(d) whether banks has started ralaIng the deposit 
rates by 0.25% to 0.5% and also lending rates; 

(e) if 80, the manner by which the Government would 
maintain them at current rate; 

(f) whether the private banks are Involved in maklng 
more customers by way of providing loans through variouI 
scheme8 thus making them indebted; 

(g) if, 80 the details thereof; 

(h) whether the Govemment propo8. to take action 
by way of checking the schemes of the private banks in 
which loan8 are provided at higher interest rate: and 

(i) if 80, the details in this regard? 

Bank Name 

1 

Allahabad Bank 

Andhra Bank 

Bank of Baroda 

2002 

2 

53.84 

64.64 

57.85 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM): (a) to (c) The 
bank-wt8e details of credlt-deposlt ratio of Public and 
Private Sector Banks, based on outstanding aggregate 
depoeIts and grou bank credit 88 on March, 31st of 
2002, 2003 & 2004 are given In the encIoled Statement 
I and 11. The Reserve Bank of India (RBI) has no 
infonnatlon about the tumover and Income of the private 
banks during the last 3 years. 

(d) Some banks have recently raiHd their deposit 
rates by 25-50 basis points: As to advances, some banks 
such .. SBI, ICiCI and HDFC have raised their lending 
rat. by 25-75 baals points 8inee November, 2004 for 
home loans in f1xedlfloatlng categories. 

(e) According to the mid tenn review of RBI's annual 
policy statement for the year 2004-05 reIeued on October 
26, 2004, the outcome for Interest rate8 depends mainly 
on Inftation, growth, prospects and inveltment demand 
and It Is not poaelble to predict 8hort-run movements In 
intereet rates, without taking cognizance of poaalble 
movements In an other macro-economic variables which 
are aIeo subject to unanticipated changea becal* of 
unto ...... n dom .. tIc or external developments. 

(f) to (i) Banks have been offering different products 
to their customers, keeping in view the aharp increaae in 
loana for housing and consumer credit. The mid tlnn 
review of the annual policy of the RBI for 2004-05 haa 
propoeed raising the risk weight from 50% to 75% in 
cue of housing loans and from 100% to 125% in the 
cue of consumer credit Including, peraonal loan. and 
credit carda. 

Aa on March 31 

2003 

3 

54.52 

55.58 

55.38 

(Percent) 

2004·· 

4 

52.88 

59.83 

49.74 
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2 3 4 

Bank of India 63.62 63.94 63.06 

Bank of Maharashtra 47.07 46.89 48.84 

Canars Bank 63.47 57.49 57.57 

Central Bank of India 51.78 51.17 48.17 

Corporation Bank 59.68 55.35 61.97 

Dena Bank 66.50 57.16 56.88 

Indian Bank 51.62 51.16 63.73 

Indian Overseas Bank 47.66 48.32 SO.15 

Oriental Bank of Commerce 63.23 57.29 58.58 

Punjab and Sind Bank 47.61 49.93 48.91 

Punjab National Bank 57.64 68.63 57.03 

State Bank of Bikaner and Jalpur 54.76 55.55 59.27 

State Bank of Hyderabad 52.64 50.31 52.15 

State Bank of India 71.45 80.61 57.84 

State Bank of Indore 58.02 58.19 65.96 

State Bank of My80r8 63.01 63.20 61.15 

State Bank of Patlala 89.26 62.48 69.98 

State Bank of Saurashtra 60.31 64.63 52.89 

State Bank of Travancore 57.28 80.87 58.35 

Syndicate Bank 52.67 50.80 46.74 

UCO Bank 51.11 56.92 56.18 

Union Bank of India 56.95 80.93 62.25 

United Bank of India 41.33 39.80 38.81 

Vijaya Bank q;'. ",~,,~ . 48.55 63.91 

Public Sector Banks 58.51 56.38 55.63 

.00ate for 2004 are ProvIIIoneI. 
Source: BSR-7 Survey March 2002·2004. 
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StII~ 

&nk-Ho&e Cf).RIIIo of Pflvsr. StItJIor BlInks 

(Percent) 

Bank Name As on March 31 

2002 2003 2004--

2 3 4 

Bank of Madura Ltd. 12.34 CD CD 

Bank of,Punjab Umited 59.88 60.80 66.61 

Bank of Rajasthan Ltd. 55.90 50.17 44.29 

Benares State Bank Ltd. 23.57 26.20 

Bharat Overseas Bank Ltd. 47.55 55.31 59.43 

Catholic Syrian Bank Ltd. 44.97 49.75 57.14 

Centurion Bank Ltd. 66.33 60.02 62.88 

City Union Bank Limited 53.04 56.00 57.76 

Development Credit Bank Ltd. 82.01 96.69 77.65 

Dhanalakshmi Bank Ltd. 00.10 56.03 57.91 

Federal Bank Ltd. 66.58 63.48 64.53 

GaneshBank at Kunmdwad Ltd . 57.23 64.55 59.93 

Global Trust Bank Limited 67.38 61.19 54.85 

HDFC Bank'Ltd. 40.63 53.75 57.59 

ICICI Bank Limited 202.71" 80.41 74.65 

lOBI Bank limited 77.19 79.4e 74.72 

Indualnd Bank Ltd. 88.82 65.28 83.53 

ING Vysya Bank Ltd. 6~,38 70.80 77.20 

JamlTlt:l & Kashmir Bnak ltd. 63.91 71.38 87.62 

Karnataka Bank Ltd. 52.99 52.61 55.88 

Karur Vysya Bank ltd. 67.12 72.19 77.30 

Kotak Mahindra Bank Ltd. 48.87 

Lakshmi Vilas Bank Ltd. 68.33 69.17 88.79 

Lord Krishna Bank UtI. 82.oa 60.90 54.27 

Nainital Bank Ltd. 23.17 26.80 31.85 

Nedungadi Bank Ltd. 80.98 67.98 II 
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2 

Ratnakar Bank Ltd. 49.21 

Sangli Bank Ltd. 43.59 

SBI Commercial & Intemational Bank Ltd. 68.37 

Soulh Indla.n Bank Ltd. 59.78 

Tamil Nadu Mercantile Bank Ltd. 50.94 

United Westem Bank Ltd. 87.00 

UTI Bank Ltd. 68.37 . 

private Sector Banka 79.96 

•• Data for 2004 are ProvIaIonal. 

• Merged with Bank of Baroda. 

• Merged with PunJab National BMk. 
• Merged with ICICI Bank Ltd. 

1\ Effect of ICICI Merger with ICICI Bank Ltd. 

Source: BSR·7 Survey March 2002·2004. 

/E"fIII6hJ 

Development of Waet8land 

1&52. SHRIMATI D. PURANDESWARI: 
SHRI oUSHYANT SINGH: 
SHRI RAN EN BARMAN: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 
SHRI SUNIL KUMAR MAHATO: 
SHRI HARIKEWAL PRASAD: 
SHRI HITEN BARMAN: 
SHRI AoHIR CHOWDHURY: 

Will the Mlniater of RURAL DEVELOPMENT be 
pleased to state: 

(a) the total waste land In the country, State-wile; 

(b) the steps taken to develop the waste land in 
those State. during last th.... years; 

(c) the amount required and .anctloned by the 
Govemment for the development of the waste land; 

(d) whether the Government propoeea to Involve 
private/corporate uc:tor for this obtedIve: 

3 4 

51.30 51.85 

41.39 44.40 

SO.85 48.68 

57.19 68.03 

51.35 62.12 

88.90 70 .• 

51.42 55.08 

88.85 85.68 

(a) If eo, the details thereof; 

(f) whether the Government hal Iu1ched Loknayllk 
JaIprakuh Narayan naltonaI million ~ promotion 
scheme for the development of W8IIeIanct; n 

(g) If so, the .... thereof aIongwIth the allao .. o ... 
made therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) AI par the 
'WaeteIanda AtIu, 2000' published by the Department of 
Land Reaourcea In coIIabondion wilh the NaIionaI Remote 
SenaIng Agertf:I/ (NRSA), Hyderabad, the extent of total 
wateIanda In the country Is 83.85 million ~. State-
wile bl'Hk up of wastelands Is given In the encIoeed 
statement-I. 

(b) Watel"8hed development projecta for treatment ~ 
wutelandlldegracted .,. In the country are aancttoned 
by the Department of La Reaourcee under the Minillry 
of Rural Development under 3 Area. Davelopment 
Programmes namely 1ntegrat8d WMteIanda DewIopment 
Programme (IWoP), Drought Prone Areas Programme 
(oPAP) and Desert DeveIoprnenI Programme COOP) for 
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a period of 5 years. The Department hu releued 
RI. 198858.13 lalehl for vartOUl projectB under the IIbow 
programmes In the Stat .. durtng the lut three yearI as 
per detalle given In encloeed etatement-II. Under theM 
programmll, varioul loll and moisture conHI'Vation 
actlvltle., water harve.tlng, afforestation, pa.ture 
development etc. are carried out with the act/ve 
participation of local Inhabltanfl. 

(c) Out of 63.86 million hecta,.. of wutelandl, 
51.049 million hecta,.. are treatable wutelandl. Out of 
thl., Department of Land Relourc.. I. to treat 
30.84 million hectar.. of wut.landa (balarice being 
treated by other Mlnlmrtea). At the present coat norm of 

S. No. Stat. No of 
DIIIrIctI 
covered 

2 3 

1. Andhra Prad .. h 23 

2. ArunaQhal Pradesh 13 

3. Aaaam 23 

4. BIhar 65 

5. Goa Q2 

6. Gujarat 26 

7. Haryana 19 

8. Himachal Pradesh 12 

9. Jammu and Kashmir 14 

10. Kamataka 27 

11. Kerata 14 

12. Madhya Pradesh 62 

13. Maharashtra 32 

14. Manipur 09 

15. Meghalaya 07 

AI. eooo per hectare, the total coat for trNtment comee 
to R.. 18,503.28 crorel. The Department of Land 
Reaouroee hM aanctIoned an amount of AI. 3458.48 
cro,.. w .•. " 1.4.1885 till 31.03.2004 under IWDP, DPAP 
and DOP for treatemnt of 19.41 mltllon heota.... on 
watwlhed bull which aIIo Includee wute/andl. 

(d) and (e) Land I. a State lubJect. Therefore, 
allotment of wutelandl for development purpoaea Ie the 
ntipOnIIbIlity of the concerned Stat ... 

(f) and (g) No IUCh MINIon hal been launched by 
the Government. 

(Area In Sq. Kma) 

Total Geog. Total '" of wMtelMdl 
Area of Wutelandl to total geog. 
dIItt8. .,.. In dietta. A .... 

covered covered 

4 5 6 

275088.00 51750.18 18.81 

83743.00 18328.26 21.88 

78438.00 20018.17 25.52 

173877.00 20997.65 12.08 

3702.00 613.27 16.67 

196024.00 43021.28 21.96 

44212.00 3733.98 8.45 

56873.00 31869.00 66.87 

222236.00 65444.24 84.55 

191791.00 20839.28 10.87 

38863.00 1448.18 3.73 

443448.00 69713.75 15.72 

307690.00 53489.08 17.38 

22327.00 12948.82 58.00 

22429.00 8804.38 44.18 
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2 3 4 5 8 

16. Mlzoram 03 21081.00 4071.68 19.31 

17. Nagaland 07 18519.00 8404.10 50.69 

18. Orissa 30 155707.00 21341.71 13.71 

19. Punjab 17 50362.00 2228.40 4.42 

20. Rajasthan 32 342239.00 105639.11 30.87 

21. Sikkim 04 7096.00 3569.58 SO.30 

22. Tripura 04 10486.00 1276.03 12.17·· 

23. Tamil Nadu 29 130068.00 23013.90 17.70 

24. Uttar Pradesh 83 294411.00 38n2.80 13.17 

25. West Bengal 18 88752.00 5718.48 6.44 

26. Union Territories 20 10973.00 574.30 5.23 

Total 584 3287263.00 638518.31 20.17 

Source: 1 :50,000 scale wasteland mapa prepared from landSat Thematic Mapper/IRS L1SS 111111 data contained In NRSA Wut8Ianda 
Atlas, 2000. 

Note: 1,20849.00 aq.kms. in Jammu & Kashmir Is not mapped and hence not considered for caIouIating l1e percentage, 

SllBmtmf./l 

Funds ReI6ssed tJndtJr Vslfous SIN o.VI!I1opmBn1 ProgrslTlll7tJS of the MInlsITy of Ruml OtIlIWopmenl Dunng Ihe 
Pefiod 2001-02 10 2003-04 (Including On-Going Projects) 

(Rs. In lakha) 

51. No. Name of the State Funds released Total 

IWOP OPAP OOP 

2 3 4 5 6 

1. Andhra Pradesh 6098.95 13869.39 2n8.13 22736.47 

2. Arunachal Pradesh. 896.28 .886.28 

3. Assam 4790.03· ~ 4790.03 

4. Bihar 503.25. 814.87 1318.12 

5. Chhattisgarh 2042.71 3629.01 ~71.72 

6. Goa 82.SO 82.60 

7. Gujarat 4380.27 7801.58 11288.58 23460.43 
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8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

2 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Maharashtra 

Madhya Pradesh 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranonal 

West Bengal 

Others 

Total 

3 

809.25 

3886,22 

783.89 

391.67 

4508.00 

531.69 

2401.07 

7980.78 

1283.42 

520.70 

2250.51 

4n1.56 

3847.72 

172.05 

3910.10 

824.98 

3574.45 

191.84 

4854.72 

1006.60 

127.50 

1000.00 

88201.51 

Int ..... t of Central Loans on S .... 

1653. SHRI KlRIP CHALlHA: 
SHRI PRAKASHBAPU V. PATIL: 

• 

Will the Minister of FINANCE be pleased to state: 

<a) whether It is a fact that Planning CommIealon 
have. suggested reduction in the mt8t'88t rate that the 
States pay on all outstanding central loans; 

1217.09 

941.94 

2647.97 

7574.56 

4788.54 

14103.67 

-I 

2917.12 

4605.42 

4326.01 

4121.70 

1380.48 

868.65 

73.62 

75451.82 

6 

5213.02 

2151.99 

2604.14 

4726.60 

26204.54 

36.00 

55003.00 

(b) If 80, the details thereof; 

6 

6022.27 

7255.30 

4329.97 

3~9.64 

168M.18 

531.59 

7189.61 

22084.45 

1283.42 

520.70 

2250.51 

4n1.56 

6564.84 

172.05 

34720.06 

824.98 

7900.46 

191.84 

8976.42 

2365.98 

796.16 

1109.62 

198658.13 

(c) whether It 18 also a fact that the rate of 
Interest on Central loan is much higher than the market 
rate; 

(d) ff 80, the reasone therefor; and 

(e) whether the Government have taken a final 
decision on the suggestion of Planning CommiaBion? 
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THE MINISTER OF STATE IN ,THE MINISTRY OF 
FINANCE (SHRI S.S PALANIMANICKAM): (a) No. Sir. 

(b) Does not ariae. 

(c) and (d) The rate of Interest on Central 1oanI, 
which is fixed keeping in view all the relevant facto .. , 
including the coat of borrowings, maturity rnIImatch, etc., 
has been reduced from 10.5 percent to 9 percent with 
effect from April 1 , 2004 in pu .. uance of the Budget 
announcement, 2004-05. 

(e) Does not ariae. 

Health of SubordlMte Courtl 

1654. SHRI UDAY SINGH: WI" the Mlnllter of LAW 
AND JUSTICE be pleued to state: 

(a) whether the Union Government hu expreeeed 
concern over the health of subordinate courts in the 
country as reported In the Sf8"""'n dated October 
21, 2004; 

(b) If 80, whether the c .... in the subordinate coul18 
and even in the High courts are mounting and no effective 
steps taken to check such trend; 

(c) if so, the reasons therefor; and 

(d) the strategies to be adopted to improve the health 
of subordinate courts in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) 
During the courae of the conference of Chief Ministers 
and Chief Justices inaugurated by the Prime Mlniater on 
September 18, 2004, as reported in the St61r1s1Mn dated 
October 21, 2004, the Hon'ble Prime Minister, Hon'ble 
Union Law Minister and Hon'ble Chief Justice of India 
had, inter II/ill, expressed their concern for improvement 
of the functioning in the Subordinate courts in the country. 

(b) to (d) The reasons for pendency of C8888 In the 
courts include inadequacy of judge strength, non-filling 
up of vacancies of judges, Lawyera' strike, frequent 
adjournment of casea etc. . .y, ( 

The Government has been periodically monitoring the 
pendency position in various courts. The steps taken for 
speedy disposal of pending cases, include timely filling 
the vacancies of judges, increaSing the judge strength, 

grouptng of CU8II Involving common queatione of law, 
conetItutIon of apecialized benChes. organizing Lok AdaIalI 
at regular intervall, encouraging alternative modee of 
dispute resolution like negotiation, mediation and arbitration 
and setting up of Ipeclal trlbunall like Central 
Admlnlltndlve Tribunals, State Admlnlltratlve Trtb~, 
Income Tax Appellate Tribunall, Family Courta, Labour 
Courts and Fast Track Courts etc. 

Tea Induetry Worb,. 

1855. SHRI JOACHIM BAXLA: WDI the Minister of 
COMMERCE AND INDUSTRY be pIeued to state: 

(a) whether the facilities of Provident Fund, Gratuity 
and LTC II being given to all worke.. working In the tea 
Induatry of Weal Bengal; 

(b) If 10, the details thereof; 

(c) whether the Government has received any 
complaint from any quarters for non-payment of Provident 
Fund, Gratuity to the workers at the time of retirement; 
and 

(d) If 80, the total number of complain received 
and total amount of non-payment made by the 
Management to the worke.. In the last three years and 
the &tepa taken or proposed to be taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) Yea, Sir, The facilities of 
Provident Fund and Gratuity are available to an the eligible 
worke .. of the tea gardena In West Bengal. 8eneflta of 
LTC Is enjoyed by staff members only and not by general 
body of wort<men. 

(c) and (d) AI per the Information received from 
Govemment of West Bengal, 118 tea gardens have 
reportedly defaulted In payment of Provident Fund dues 
to the tune of Rs. 43.26 crores approximately. There 
were also complaints of non-payment of gratuity to the 
workers in the tea gardena of North Bengal. Total number 
of complaints received regarding non-payment of gratuity 
is about 80. Out of these, certificates for recovery have 
been laaued in 15 caees. 

Labourera In Selt ~ 

1656. SHRI P.S. GADHAVI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to &tate: 
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(a) the number of .... workIInduatrIee In the country, 
State-wise details; 

(b) the detalia of land under each 88It workIJndusby 
In the respecttve State; 

(c) whether any recorda of Iabou,.,.. working In the 
salt works i8 being maintained by each State; 

(d) if 80, the detalia thereof; and 

(e) If not, the reuons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (.) and (b) The State-wile details of 
number of salt works and the area under salt works 18 
given in the encloHd Statement-I. 

(c) and (d) Yea, Sir. Recorda of Iaboure,. WOItdng In 
the Salt works are being maintained by the reapectIve 
State Govemments. The number of laboure,. employed 
In the Salt Industry as e.tlmated by the Salt 
Commisslonerate 18 given Is Statement-II. 

(e) Does not arise 

SIIIM-WI.N DtIIsHs 01 s.Jt WOIk8IInduslry W1d I..6nd 
£Indt1r s.Jt WDnbr 

S.No. Narna of the No. of Area (In 
StatelU.T. Units Acree) 

1. Gujarat 2787 361519 

2. Tamil Nadu 3502 49409 

3. Rajasthan 1729 n599 

4. Andhra Pradesh 1834 25862 

5. Maharaahtra 361 20847 

6. Orissa 46 45fSO 

7. West Bengal 47 4203 

8. Goa 55 221 

9. Himachal Pradesh 1 130 

10. Diu & Daman 5 1n4 

Total 10347 546124 

~ 

SIll ... DtaiI6 01 ~ Wontmg In 
1M s.Jt IntbIIry 

S.No. NImt of the Statt 2001 2002 2003 

1. Andhra Pradesh 10460 11048 14388 
2. Goa 70 134 132 
3. Gujarat- 47886 55800 53900 

4. Himachal Pr __ h 50 50 50 

5. Kamataka 198 227 397 
8. Maharuhtra 7278 7528 2974 
7. Orisea 528 249 748 
8. Rajasthan 18203 18969 12425 
9. Tamil Nadu 13990 14321 15083 

10. West Bengal 235 230 236 

Total 98894 108552 100332 

- InctUllng o.man " Diu. 

/T,.".,I/onj 

IWDP 

1857. SHRI GIRDHARI LAL BHARGAVA: Will the 
Mtnl8ter of RURAL DEVELOPMENT be pleued to atate: 

(a) whether the Government has received 80me 
propo.al from the State Government of Rajalthan 
regarding IWDP (Integrated Watershed Development 
Programme); 

(b) If 10, the details thereof; 

(c) whether there has been delay In this regard; and 

(d) If 10, the 1'888008 therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (d) In 2004-
2006, nine IWDP projects at a total COlt of Rs. 27.00 
crores for devetopment of 45,000 hectares of wastelanda 
have been sanctioned for the State of Rajasthan under 
Hariyali guidelines on the basis of priority list submitted 
by the State and the recommendations made by the 
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Project Sanctioning Committee comprising representatives 
from the State Government. 

Training Scheme for Weaver. 

1658. SHRI BHAL CHANDRA YADAV: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government propose to formulate 
any scheme to impart training to weavers; 

(b) if so, the details thereof; and 

(c) the total number and location of such training 
centres, State-wise? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Government of India has 
introduced "Integrated Handloom Training Project" In 
December 2003 for imparting training to handloom 
weavers & workers to upgrade their technical, managerial 
& marketing skllls. 

(c) Training of the weavers is conducted in a 
decentralized manner in different handloom pockets by 
the Master Trainers who have undergone refresher COU1"88 

in Weavers' Service concemed. State-wise locations of 
the 25 Weavers' Service Centres are as follows: 

S.No. Name of Locations of Weavers' 
State Service Centre 

2 3 

1. Andhra Pradesh Hyderabad, Vijayawada 

2. Assam Guwahati 

3 .. Bihar Bhagalpur 

4. Delhi Delhi 

5. Gujarat Ahmedabad 

6. Haryana Panipat 

7. Jammu & Kashmir Srinagar 

8. Karnataka Bangalore .., .. ;,' 

9. Kerala Kannur 

10. Madhya Pradesh Indore 

11. Maharashtra Mumbai, Nagpur 

2 3 

12. Manlpur Imphal 

13. Orissa Bhubneshwar 

14. Rajasthan Jalpur 

15. Tamilnadu Chennai, Kanc:heepuram, 
Salem 

16. Tripura Agartala 

17. Uttar Pradesh Meerut, Varanasi 

18. West Bengal Kolkata 

19. Chhattlsgarh Raigarh 

20. Uttaranchal Chamoli 

{English} 

Rubber Ruearch Inatltute 

1659. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government have extended FCS 
(Flexible Complementary Scheme) to all reaearch institutes 
under the different MinistrieS/departments; 

(b) if so, the steps taken by the Government for 
granting FCS to the Scientists In Rubber Research 
Institute; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No, Sir. The Flexible Complementing 
Scheme (FCS) is not extended to all research institutes 
under different Ministries/departments. 

(b) and (c) The proposal for extending the FCS to 
the Scientists in Rubber Research Institute of India Is 
under consideration of Government. 

Shortage of Staff In Cuatoma Department 

1660. SHRI SURAVARAM SUDHAKAR REDDY: Will 
the Minister of FINANCE be pleaSed t~ state:' 

(a) whether the custom, department Is facing severe 
shortage .of staff due to which they could not detect the 
live shelJa Imported from abroad through oontainers; 
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(b) If eo, the details thereof; and 

(c) the remedial steps taken by the Government In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) Yea Sir. 
there is shortage of staff in Customs and Central Excise 
department. However, there is no direct relation of thla 
shortage with non detection of shells in Import of metal 
scrap from abroad through containers. 

(b) There is shortage of 468 officers In group -A-, 
1147 officers in group -B-, 7522 officers in group "CW and 
2212 employees In group Mo- posts 88 against sanctioned 
strength of 2661, 14482, 36288 and 16742 In group -A-, 
MB", MC" and Mo" respectively as on 01.07.2004 under 
Central Board of Excise and Customs. 

(c) The process of direct r~ruitment against 1401 
'v'acancies in various grades existing in the Customs and 
Central Excise field formation has been initiated 88 a 
normal exercise. 

As regards import of metal scrap and detection of 
live shells etc. separate action on further restrictions on 
import and detailed examination of metal scrap have been 
prescribed by the Central Board of Excise and Customs. 

Dairy Sector Suggesting Re-Negotlatlona with WTO 

1661, SHRI AoHALRAO PATIL SHIVAJIRAO: 
SHRI ANANoRAO VITHOBA AoSUL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether dairy Industry has suggested a strategy 
to re-negotlate with WTO to increase Import duties on 
skimmed milk powder and butter 011; 

(b) if so, the details of strategies suggested by dairy 
sector; 

(c) the extent to which Govemment agree with the 
strategies of dairy sector; and 

(d) the action Govemment proposes to adopt to save 
the domestic dairy sector? 

THE MINISTER OF STATE IN MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) to (d) Yes, Sir. A number of measuree 
for the dairy sector, including the renegotiation of the 
bound duty on Imports of butter 011 from 40 percent to 
75 percent, have been proposed In memoranda and 
representations received from time to time and considered 
by the Govemment. The bound duty on imports of whole 
'milk powder (WMP) and skimmed milk powder (SMP) 
have been increased from zero percent to 60 percent 
with a tariff rate quota of 10,000 MT per annum and an 
In-quota duty of 15 percent applicable on the two tariff 
lines 0402.10 and 0402.21 taken together. Additionally. 
the applied rate of duty on imports of butter 011 has been 
increased to 40 percent. The Uvestock Importation Act 
has also been amended requiring a Sanitary Import Permit 
on imports of a number of livestock products, including 
dairy products. 

[TrsnsIalion} 

Development BlInk for Women 

1862. SHRI MANSUKHBHAI D. VASAVA: 
SHRI M. ANJAN KUMAR vADAV: 

Will the Mlnlater of FINANCE be pleased to state: 

(a) whether a Development Bank for women 
entrepreneurs h88 been set up or proposed to be set up 
by the Govemment; 

(b) If 80, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) No, Sir. 

(b) and (c) Do not arise. 

/Engllsh} 

Subeldy Stl'lltegy 

1683. SHRI BALASAHEB VIKHE PATIL: Will the 
MInl8ter of FINANCE be pleased to atate: 

(8) whether the Govemrnent Ie planning to review 
subeidy strategy; 

(b) If 80, the reasons therefor; 

(c) whether the Government h .. accepted the 
recommendations of NIPFP; and 
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(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The National Common Minimum Programme has pledged 
to target subsidies to the poor and truly needy aectlons 
of the society. In pursuance of this, the Govemment haa 
asked the National institute of Public Finance and Policy 
(NIPFP) to prepare a blueprint to accomplish the objective 
of targeting the subsidies. 

(c) and (d) The NIPFP is expected to submit its full 
report shortly. 

Surplus Employ... of Apparel Export 
Promotion Council 

1664. SHAI LONAPPAN NAMBADAN: 
SHRI ANANTA NAYAK: 
SHAI ANANDRAO VITHOBA ADSUL: 

Will the Minister of TEXTILES be pleaaed to state: 

(a) the progress made under the Apparel Par1<s for 
exports and Textiles Centres Infrastructure Development 
Scheme during the year 2003-04 and 2004-05 till date; 

(b) the number of projects cleared under the Apparel 
Parks Scheme during the above period, State-wise and 
location-wise; 

(c) whether the textile exporters face stiff competition 
from low cost suppliers like Bangladesh, China and 
Pakistan; and 

(d) if so, the steps taken by the Govemment to 
increase the textile exports and solving the problems of 
Apparel Exporters? 

THE MINISTEA OF TEXTILES (SHAI SHANKERSINH 
VAGHELA): (a) Govemment has sanctioned three projects 
under Apparel Park for Exports Scheme and eleven 
projects under "Textile Centre Infrastructure Development 
(TCID) Scheme" during the year 2003-04 and 2004-05 till 
date. The approved projects are under various atagea~ 
implementation. Central grant-in-aid amounting to Re. 
14.79 crores has been released for various approved 
Apparel Park projects and As. 11.95 crores for various 
approved rCID projects during the above period. 

(b) The State-wise details of. the projects sanctioned 
under 'Apparel Park for Exports' Scheme ara given below: 

S.No. State 

1. Madhya PradIIh 

2. Rljlathan 

3. Mlharalhtre 

(c) Yes, Sir. 

Location 

sez. IndonI 

MahehJalpur 

ButiborI-Nagpur 

(AI. In croreI) 

29.~7 17.00 

27.10 17.00 

18.20 13.16 

(d) To strengthen dome8tIc textile Induatry for meeting 
the growing global competition, the following Important 
announcements have been made In the Union Budget 
2004-06: 

• Except for mandatory excise duty on polyester 
filament yam Including texturlsed yam, Iynthetic 
and artificial fibres and Iynthetlc and artificial 
filament yams, the whole value addition chain 
haa been given excise exemption option. 

• Additional Excise Duty on Textiles & Textile 
Articles (AT&T) and Additional Excise Duty 
(Goode of Special Importanoe~ Act have been 
abolished. 

• Bulc customs duty on various textile machinery 
and spara parts has been reduced to 5%. 

Beside, Govemmept has been taking a number of 
steps from time to time to increaae textile exports from 
the country, Some of the important Initiatives taken are: 

(I) The Government has de-reserved the woven 
segment of readymade garment from the SSI 
sector. It has also raised the SSI Investment 
limit for knitted segment to Rs. 5 crorea. 

(Ii) The Technology Upgradatlon Fund Scheme 
(TUFS) has been made operational from 
1-4-1999 to facilitate the modernisation and 
upgradation of the sector. 

(10) Weaving, processing and garment machinery, 
which are covered under TUFS, have been 
extended the facility of accelerated depreciation 
at the rate of 50%. Cost of machinery haa also 
been reduced through Fiscal Policy measures. 
This further encourages modemlsatlon. 

(iv) With a view to making fabric production 
competitive, the cuatom duty on shuttleless 
looms has been brought from 16% to 5%. 
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(v) tvatlonal lnetitute for Fashion Tec:hnology (NIFT), 
its six branches and Apparel Training & O .. lgn 
Centres (ATOCs) are running various courseal 
programmes to meet skilled manpower 
requirements of textile ind~ eepecIaIIy apparel 
in the field of design, merchandl81ng and 
marketing. 

(vi) Facilities by way of eco-testlng laboratories have 
been created to enable exporters to get the 
garmentsltextiles pre-tested for conforming to the 
requirements of importing countries. 

(vii) The Government has launched a centrally 
sponsored scheme HUed MApparei Park for Export 
Scheme- for Imparting focused thrust for setting 
up of apparel manufacturing units of intemational 
standards at potential g~ centres and to give 
fillip to exports. 

(viii) For upgrading infrastructure facilities at Important 
textile centres, a scheme 'Textile Centre 
Infrastructure Development Scheme' (TOIOS) hal 
been launched. 

(hc) The Export Promotion Councils have been 
undertaking export promotion events like 
participation in overseas exhlbitions/fairs, 
organizing BSMs abroad, sponsoring trade 
delegations in consultation with Indian Mieelon 
at abroad. 

A High Level Committee has been constituted under 
the chairmanship of Sec:retary (Textiles) for red ....... of 
exporters' grievances. The Committee mee. periodically 
and efforts are made for quick radressal of the grievances 
of the exporters. 

Licence to Co-operetlve aanks 

1665. SHRI ASADUDOIN OWAISI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether RBI has been empowered to i88ue 
licence to multi-state co-operatives to carry on banking 
buslne88; 

(b) if so, the details thereof; 

(c) whej,er this measure is likely to remove doubts 
raised in the wake of Supreme Court order about legality 
of licence Issue to 34 urban co-operative banks registered 
under MSCS Act, 1984; 

(d) If so, the details thereof; and 

(e) the extent to which this measure Is Ukaly to 
provide aafely to depoaltors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
'The Banking Regulation (Amendment) and Miscallaneoua 
Provisions Ordinance 2004' promulgated on 24th 
September, 2004 has brought Co-operative Banks 
registered under the Multi State Co-operative Sociatiea 
Act, 2002 under the Banking Regulation Act, 1949 (BR 
Act) and has empowered Reserve Bank of India (RBI) to 
iaaua licence to Multi State Co-operative Banks to carry 
on banking business. 

(c) and (d) Yes Sir, The amendment carried out 
through the said Ordinance provides that every licence 
granted to a Multi State Co-operative Society by RBI, 
which was subsisting on the date of commencement of 
the Ordinance, shall be valid and be deemed always to 
have been validity granted in accordance with law. 

(e) Since the Banking Regulation Act, 1949 now 
govems Multi State Co-operative Banks, the eliglbillt)' 
condition prescribed in the Deposit Insurance and Credit 
Guarantee Corporation (DleGC) Act has been satisfied 
and 88 such the Multi State Urban Co-operative Banks 
have now been made eligible for DICGC cover and the 
depositors of the.. Banks will be eligible for depoalt 
insurance as per the provisions of the DICGC Act, 1961. 

New Foodgralnl Export Polley 

1666. SHRI TUKARAM GANGADHAR GADAKH: WUI 
the Minister of COMMERCE AND INDUSTRY be pleued 
to state: 

(a) whether any new Foodgrains Export Policy is 
under consideration of the Ministry; 

(b) If so, the details thereof; 

(c) whether private exporters will be encouraged to 
export foodgrains items to export under this new policy; 

(d) II It appropriate to export foodgrainl while thent 
is atlll shortage of foodgalns In ramota areas, vJUagea 
and some parts of the country where stili starvation dedi 
occurs; 

(e) whether there win be sufficient discU88Ions, debate 
before finalizing this policy; and 
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(f) please give details? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (f) A new foodgrains export policy 
is being formulated. It is at an advanced stage of 
consideration In the Govemment of India. The details and 
incentives under the scheme are yet to be finalised. 

(Translation/ 

FERA Cas.s 

1667. SHRI M. ANJAN KUMAR YADAV: Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that the proceedings against 
the persons involved in FERA cases has not been 
completed since 1995 till date, due to which the persons 
Involved therein could not be punished; 

(b) if so, the number of persons against whom the 
proceedings have not been completed under FERA since 
1995-2001 and the reasons for delay In each case; 

(c) whether the Govemment is likely to review the 
cases of undue delay; and 

(d) if so, the details thereof and the improvement 
brought about after the review? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
investigations against all the persons Involved in FERA 
cases had been completed by issue of Show Cause 
Notice by 31.5.2002 as provided under the law. 
Prosecutions in courts of law were also filed, wherever 
required, by 31.5.2002. 

(b) Investigation proceedings are complete In respect 
of all cases. Adjudication and prosecution are quasi 
judicial/judicial proceedings that conclude after due 
process. 

(c) and (d) Government has been periodically 
reviewing the position of pendency of ShIrt Cause Notices 
as well as prosecutions. Govemment has appointed 
additional adjudicating officers for expeditious cIIapo8al of 
Show Cause Notices. As regards prosecutions filed In 
the courts, the Govemment Counsels are advised from 
time to time for ear1y disposal of ·prosecutlon cases. As 
a result of these measures, the pendency of Show Cause 

Notices have come down from 15408 as on 1.8.2002 to 
5419 as on 1.10.2004. Similarly, the pendency of 
prosecution cases has come down from 5654 as on 
1.6.2002 to 4962 as on 1.10.2004. 

{English] 

Dlalnveatment of PSUa 

1668. SHRI KIRTI VARDHAN SINGH: 
SHRI AJOY CHAKRABORTY: 
SHRI VIJOY KRISHNA: 
SHRI SURENDRA PRAKASH GOYAL: 

WiH the Minister of FINANCE be pleased to state: 

(a) whether the Government propous to disinvest 
some Public Sector Undertakings in the current Five Year 
Plan; 

(b) if so, the names of the PSUs identified so far 
alongwith the names of those PSUs already disinvested; 

(c) whether the Government haS also drawn any plan 
to achieve the target fixed for current five year plan; 

(d) If so, the details In this regard, State-wise; and 

(e) the steps proposed to protect the interest of 
employees aHected therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
dlelnve8tment policy of the Government Ie atated In the 
National Common Minimum Programme (NCMP) and 
appropriate decisions are taken from time to time in line 
with the NCMP. 

(b) Currently, there is no ongoing case of 
disinvestment of a PSU. The PSUs dlslnvested through 
Strategic Sale during the current Five Year Plan are 
1. Hlndustan Zinc Ltd. 2. Indian Petrochemicals 
Corporation Ltd. 3. India Tourism Development Corporation 
(Ten hotel properties viz. (I) Kovalam Ashok Beach Resort, 
(Ii) Manali Ashok, (iii) Khajuraho Aahok, (Iv) Varanasl 
Ashok, (v) Aurangabad Ashok, (vi) Kanishka, New Delhi, 
(vii) Indraprutha, New Delhi, (viii) Chandlgarh Project, 
(ix) Hotel Ranjlt, New DeIhl and (x) Hotel Airport Kolkata), 
4. Centaur Hot~1 Airport Mumbal of Hotel Corporation of 
India Ltd. and 5. Jessop & Co. Ltd. The PSUs In which 
a minority portion of the Governmenfs shareholding was 
sold through Offers for Sale are 1. IBP Ltd., 2. Dredging 
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Corporation of India Ltd., 3. GAIL (India) Ltd. 4. all and 
Natural Gas Corporation ltd. and 5. National Thermal 
Power Corporation Ltd. 

(c) and (d) The 'Tenth Five Year Plan envisages 
realisation from disinvestment equal to 0.4% of the 
average GOP during the Plan period. Targets are fixed 
on an annual basis.. The target for 2004-05 is As. 4000 
crore against which the achievement so far is Rs. 2749 
crores. 

(e) The interest of employees is always adequately 
safeguarded including in the case of Strategic Sale, If 
any, by suitable provisions in the Share Holders 
Agreement entered into with the Strategic Partner. 

Indian Institute of Handloom Technology 

1669. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of TEXTILES be pleased to state: 

(8) the details about annual budget, courses, number 
of students and performance report of all six Indian 
Institutes of Handloom Technology; 

(b) whether IIHTs still not capable to Inspire more 
youths to make career in Handloom sector; 

(c) if so, the reasons therefor; and 

(d) the steps taken by the Government for better 
performance of the aforesaid Institutes? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) At present, 4 Indian Institutes of Handioom 
Technology (IIHTs) at Varanui, Salem, Guwahatl and 
Jodhpur are functioning in the Central Sector and 2 
Institutes namely, Shri Pragada kotalah Memorial Indian 
Institute of Handloom Technology at Venkatagirl and 
Kamataka Handloom Technology Institute at Gadag are 
functioning in the State Sector. The details of the budget, 
courses etc. are as follows: 

(i) Budget Estimate for the year 2004-05 of ~ Institutes: 

(iI) Courses conducted: 

Rs. 5.25 crore 

(i) 3 years Diploma in 
Handloom Technology 
in all Institutes. 

(ii) 1'/2 years Post Diploma 
in Textile Chemistry In 
IIHT, Salem and 
Varanu!. 

(III) Number of Students: 

(iv) Performance 

(I) Number of seats for 
Diploma In Handloom 
Technology in 6 
Institutes are 305 and 
against this, number of 
students admitted during 
the year 2004-05 are 
299. offer of admission 
has been Issued to 
another 4 students who 
may join shortly. 

(Ii) Number of seats for 
Post Diploma In Textile 
Chemistry In 2 Institutes 
are 20 and against this, 
number of students 
admitted during the year 
2004-05 are 20. 

These Institutes are 
providing technically 
quallflf)d professionals 
for meeting the 
requirements of the 
Textile Sector, Including 
Handloom Sector. 

(b) and (c) IIHTe have been attracting youthl for 
their career In Handloom Sector. Against the total number 
of aeats of 305 In Diploma In Handloom Technology, 299 
students have been admitted during the year 2004-06. 
Similarly, against the total number of seats of 20 In Poet 
Diploma in Textile Chemistry, all have been fUled up. In 
lOme of the Institutes like Salam, Varan_I, Jodhpur ate. 
the students were put in the waiting list. However, they 
could not be admitted as all the seats got filled up In the 
Institutes concerned. 

(d) Government of India, from time to has taken 8tep8 
for Improving performance of the Institutee In the Central 
Sector. Some of the stept taken as foUows: 

(I) Institutes have been equipped/upgraded with the 
requlslte machines, equlpments and nec:eeeary 
Infrastructure. 

(it) Upgradatlon of the curriculum to match with the 
changing requirement of the Industry. 

(IU) Provieion has been made to Invite guMt faculty 
to update the knowtedge of the etudentI wfr ..•. ··',i): 
the Iateet trande and development In the ~:'~:f~9 
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(Iv). To organize all India Educational Tou~echnlcal 
visits for the students to expose them with the 
wide varieties of the products produced In 
different part of the country, use of latest 
technology etc. 

(v) Training of faculty. 

(vi) A Placement Brochure is also printed by the 
IIHTs for better employment avenues and wider 
publicity. 

Charotar Nagarlk Co-operatlve Bank 

1670. SHRI TEK LAL MAHTO: Will the Minister of 
FINANCE be pleased to state: 

(a) whether It Is a fact that the Charotar Nagarlk Co-
operative Bank of Gularat has collapsed due to release 
of large amount of unrealizable loan; 

(b) If so, the details thereof; 

(c) the number of peraons who were Involved In the 
coll8p8e of the said bank; and 

(d) the action taken by the Govemment against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The flnanolal position of the Charotar Nagrlk Sahakarl 
Bank Ltd. especially Its liquidity started showing signs of 
deterioration after March 2001 and liquidity was affected 
mainly due to large scale withdrawal of deposits from 
cooperative banking sector following Madhaypura 
Mercantile Cooperative Bank Ltd. crisis in March 2001. 
The unsustainable and indiscriminate lending by the Board 
of the bank aggravated the situation further and led to 
an over extended credit portfolio and high level of non-
performing advances. Some of the loans granted to 
directorslfirms were unsecured and thus contravened the 
provision of Banking Regulation Act 1949. Subsequently, 
the Reserve Bank of India issued dlrectiens to the bank 
under Section 35 (A) of the Banking Rtgulation Act 1949 
on 20th December, 2001 and put ,-'ntimber of operational 
restrictions on it. The Registrar of Cooperative Societies, 
Gujarat superseded the Board on 2nd January 2002 and 
an Administrator was also appointed. The subsequent 
inspection of the Bank conducted with r~.rence to the 
financial position as on 31st December 2002 revealed 
that its financial poaltion had deteriorated to Irremediable 
point. Therefore, It was decided to take the bank Into 
liquidation. The Registrar of Cooperative Societies, Gujarat 

placed the bank under liquidation vide orders dated 
28th July, 2003. 

(c) and (d) The poor performance of the bank can 
be attributed to senior executives unctlonlng 10_ In 
Indiscriminate manner. The Bank hu flied criminal 
complaint with the police authorltlee agalnat the entire 
Board of Dlr8Ctora, Including ChaIrman, Managing Director 
and Vice-chairman of the Board of 20th December, 2001. 
Further, the Registrar of Cooperative Socletlel haa allo 
filed a criminal complaint agalnat ex-member of the Board 
In January, 2002. 

OM" Dayal Hathkargha Proteahlln YoJana 

1871. DR. ARUN KUMAR SARMA: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Government hu decided to aboIIIh 
DDHP Yojana; 

(b) If so, the details thereof Indicating a1tematlve 
scheme envisaged for the benefit of the weavers; 

(c) the status of pending propoeals already lubmltted 
by various Stat .. under the Yojana; 

(d) the district-wise Implementation ltatus of project 
package, health package and Integrated handloom training 
programme In the country Including Aeeam indicating 
number of proposala pending for sanction; 

(e) whether the proposal for training on cane and 
bamboo eubmltted by Subansiri Valley RegIonal Weavera 
Samabay Samlttee Limited of Alaam 18 pending for 
approval; and 

(f) if 80, when it Is likely to be sanctioned? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) No. Sir. No decision has been taken by 
the Government to abolish the Deen Dayal Hathkargha 
Protsahan Vojana (DDHPV). 

(b) Does not arise. 

(c) 210 proposals 8ubmitted by Govemment of 
Nagaland, 98 by Manlpur, 95 by Govemment of Uttar 
Pradesh, 40 by Government of Karnataka, 22 by 
Government of Kerata, 117 by Government of AncI\ra 
Pradesh, 7 by Govemment of Himachal' Prade8h, 7 by 
Government of Orlasa, 2 by Government of West Bengal 
and 1 each by Govemment of Tamil Nadu, BIhar and 
Dahli under DDHPY are at various stages of examination. 
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(d) The Government of India is maintaining only Sta-
wi .. Implementation statue and not dl8b1ct w1H. 

Under the Project Package Scheme (PPS), the 
Govemment of India had sanctioned 2794 projecta 
including 360 projects sanctioned to Govemment of 
Aaaam. The Govemment of Aaaam has not completed 
any project 10 far. Various other Stat .. have ~ 
249 projects eo far. The rest of the projectI are at varIouI 
stage. of Implementation. The PPS was dIecontinued 
w.e.f. 1.4.2000 and hence no propoeala are pending for 
.. netion. 

Under the Health Package Scheme UIi8tance Is 
reIeued to State Govemments on relmburHm8nt bull. 
Propoaaie received from Govemment of Tamil Nadu for 
RI. 100.08 Iakh, Uttar Pradesh for RI. 147.18 Iakh, Kerala 
for Re. 17.1 e lakh and Auam for Rs. 109.13 lakh .... at 
various etages of examination. 

Under the Integrated Handloom Training Programme, 
during the year 2003-04 187 programm .. were uncIIoned 
to varioUi Stat.. to cover 3740 weavera. OUt of thoee 
137 programmes covering 2740 weavera have been 
compIetecI and 21 prograrnm .. covering 420 wea ... ", are 
under Implementation. Rest of the 29 programmea are 
yet to commence. During the year 2004-06, 612 
programmes have been .anctloned to cover 10240 
weavera. These programm.. are at vartot. "fill of 
Implementation. PropoaaJe to cover 600 weavera of Uttar 
Pradeeh 25 programmes, 160 weavera of DeIhl under 8 
programmea and eoo weavers of Himachal Pradeeh under 
30 programmes are at varioUi stagea of examination. 

(e) No proposal has been received for training on 
Cane and Bamboo from MIs Subanalr! Valley Regional 
Weavera Samabay Samlttee Ltd. Aeaam. 

(f) Does not 8Iiae. 

fT~tionJ 

Soft Loan to Exporten 

1672. SHRI BHUPENDRASINH SOLANKI: WJfI the 
Minister of FINANCE be pleaaec/ to etate: 

(a) whether the Govemment propoee to provide the 
80ft Ioana to the export8f'8; 

(b) if 80, whether the Government hal taken any 
action In this regard; and 

(c) If 10, the detalla therwof and If not, the ..... ona 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir, 

(b) No. Sir. 

(0) Exportera .... already eligible for working oapItaI 
finance both at the pre .hlpment and poet .hlpment 
etagee at oonceeetonaI rates of Int....at form the bankl 
and, therefore, the Govemment do not propon further 
action In thI8 behalf. 

/EfII1/6IIJ 

Talm.ct eomp.n~ 

1673. SHRI ALOK KUMAR MEHTA: 
SHRI MOHAN RAWALE: 
SHRI SURESH ANGADt: 
SHRI MUNAWAR HASSAN: 

Will the Minister of COMPANY AFFAIRS be pIaued 
to atate: 

(a) whether attention of the Govemment has been 
drawn to the newa-ltem appeared In 'Economic TImeI' 
dated October 7, 2004 captioned ·CItI fined for letting 
Teigi & company park funer; 

(b) If 10, the fllCt8 of the matter and reaction of the 
Govemment thereto; 

(c) whether a probe hal been ordered Into the 
functioning of cItI bank with regard to parking the funda 
of promotere of scam tainted Pharma companle. 
aasoc/ated with Ketan Parekh; 

(d) If 80, the detalle thereof; 

(e) whether Avmour, Adanl Exports, Global Trust 
Bank, Cadlla Health Care, CIPLA, Okaaa, Zee TelefUma 
have been Inspected under Section 209 (A) of the 
Cornpanlee Act, 1956; and 

(f) If 80, the delalle thereof and If not, the reasona 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF" 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
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to (f) The information is being collected and wiU be laid 
on the Table of the House. 

{Tranallltionj 

Export of Iron Ore 

1674. SHRI SUSHll KUMAR MODI: Will the Minister 
of COMMERCE AND INDUSTRY be pleaeed to state: 

(a) whether the Government have exported iron ore 
worth two billion doIla .. to China during first 5 months of 
the year 2004; 

(b) if so, the details thereof; 

(c) whether the Govemment have received any 
complaints regarding export of sub-standard iron ores to 
China by exporters; 

(d) whether there has been steep hike In the price 
of steel due to large scSle exports of Iron ores during 
the last two years; 

(e) whether the Government are contemplating 
complete ban on the export of Iron ores to reduce the 
prlce8 of 8teel; . 

(f) the namea of the countries to whom Iron or. 
were exported during last three years alongwlth the value 
of total exports; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) No, Sir, The totai exports of 
iron ore from India to China from April '04 to Aug' 04 
was about US doIIa.. 0.75 billion. 

(c) No, Sir. 

(d) No, Sir. 

" (e) There is no such proposal under consideration at 
present. 

(f) and (g) The .,.mea of countrie8to which Iron ore 
haa been expoJted;,:&rIng the lest th... yrNIa, along 
with values are as follows: 

Country 

China 

Japan 

S. Korea 

Taiwan 

Europe 

Others 

Total 

(Source: MMTC) 

/EIlflllshJ 

(Value In Re. Crorae) 

2001·2002 2002·2003 2003-2004 

1,560.47 2,080.92 5,535.63 

1,188.80 1,112.72 998.10 

281.44 190.38 148.66 

68.03 74.06 74.55 

n.90 118.28 157.75 

169.39 80.79 131.39 

3,321.83 3,655.15 7,042.08 

Luther Goode Export Park 

1676. SHRI SANAT KUMAR MANDAL: 
SHRI KINJARAPU VERRANNAIDU: 

WHI the Minister of COMMERCE AND INDUSTRY 
be p/eaed to state: 

(a) whIIlher the Government II Intending to eat up a 
leather goode export park In the Country; 

(b) If 10, any propoeal received from Statea; 

(c) by when theM are ptOpOHd to be ... up In 
respective States and the details of employment 
opportunities created by setting up of th .. export parks; 

(d) whether Government of W.st Bengal has 
registered for releas. of Rs. 400 crore fund for 
modemlzatlon of leather Industry; and 

(e) if 80, the reaction of the Government thereto? 

THE MINISTER qF STATE IN THE MINISTRY OF 
C"MMERCE AND INDUSTRY. (SHRI E.V.K.S. 
ELANGOVAN): (8) to (0) The Government has approved 
a proposal for eetabllstvnent of leather Goods Export 
Park at Kolkata, West Bengal with and outlay of Rs. 5.0 
010..... The Governmenl aaaIetance will be utiHzed for 
common Infrastructure like design studio,' common facility 
centre, diaplay-curn-warehousing f8clHty etc. The Council 
for Leather Exports (OLE) Ie the Implementing agency for 
the project and has been requested 10 aubmIt the DetaIled 
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Project Report (DPR). Details of the employment 
opportunities in the Leather Goods Park would be known 
after the preparation of the DPR. 

(d) and (e) Government of West Bengal has 
requested for funds under the Indian Leather DewIopment 
Programme (ILDP) towards modemlzation and technology 
upgradation of leather units, located in Weat Bengal. 
Indian Leather Development Programme (ILOP) has an 
outlay of As. 400 crores in the Tenth FIVe Year Plan. 
The programme involves technology upgradetionl 
modernization of individual units, Infrastructure 
development, capacity building and productivity 
improvement in Leather Sector across the country. The 
scheme for technology upgradation and modemization In 
the leather sector with an outlay of Rs. 290 cm.... is yet 
to be approved by the competent authority. 

LlC Insurance Coverage 

1676. SHRI GURUDAS DASGUPTA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Public Sector Life Insurance 
Corporation (LlC) has increased insurance coverage area 
since the entrance of the private sector in the field 
particularly in rural areas; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) and (b) 
The Life Insurance Corporation of India (LlC) have 
informed that they have increased the insurance coverage 
in the rural areas since the entrance of the private sector 
in the field. Details of new policies of LlC, including rural 
business for the last three years are given below: 

Financial Year Total Businesa 

2001·2002 

2002·2003 

2003-2004 

{Translation/ 

2,32,49,651 

2,45,29,946 

2,69,51,919 

Rural Busina % 01 rural 
buIIneu to 

tolll buIIneea 

37,80,004 16,26'% 

45,46,148 18.53% 

61,73,960 22.91% 

Establishment of new Indu8trIM 

1677. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of COMMERCE AND INDUSTRY be pleued to 
state: 

(a) whether the Government contemplating to set up 
new industries In the country in near future; 

(b) If 80, the locations in the countfy where these 
new industries are likely to be set up; 

(c) If 10, whether the Central Government is intending 
to HI up Industry In Barabanky district of Uttar Pradlleh 
to check the unemployment in the area; and 

(dj If not, the l'8Uons therefor along with complete 
detaill thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANOOVAN): (a) to (d) Under the liberalized indu8trlal 
policies, 8e"I09 up of industr," dependa upon the 
commercial judgment of the entrepreneurs which, In tum, 
is al80 ba8ed on the initiatives taken by the State 
Governments by way of providing basic Infrutructure 
facilities and other incentives. However, the Government 
of India supplements their efforts through various 
incentives and echemea like Growth Centre Scheme, 
Transport Subsidy Scheme, Industrial Infrastructure 
Upgradation Scheme and Special Packages for States. 

Special. Power to BlInks 

1678. SHRI KAILASH MEGHWAL: WIll the Minister 
of FINANCE be pleased to state: 

(a) whether the Government has given approval for 
a BHI for giving special power to the banks to sell the 
obj8CII being mortgaged by the cuatornera to recover 
outstanding loans; 

(b) if so, the details thereof; 

(c) whether a"ention of the Government has been 
drawn to the fact that at the time of auction, banks by 
way of making pools of bidders ... the goods at a 
nominal price and the amounts ar. di8trIbuted among 
bank officials and bidders: and 

(d) the steps taken by the Govemment for protection 
of the property owners who have taken loan from such 
Irregularltlea? 

THE MINISTER OF STAT!; IN THE MINISTRY OF ' 
FINANCE (SHRI S.S. PAlANIMANICKAM): (a) and (b) 
The Securltlaatlon and ReconatrucIlon of Flnanc:ial AaHts 
and Enforcement of Security Interest Act which was 
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enacted in 2002, inlsm/ia, provide for enforcement of 
security interest for reaUsatlon of dues without the 
intervention of Courts or Tribunals. As per section 2 (1) 
(zf) of the said Act, the security interest, inltll'llli8., covers 
mortgage. 

(c) In terms of Rule 6 and sub-rule (5) of rule 8 of 
the Security Interest (Enforcement) Rules, 2002 framed 
under the above Act, the authorised officer shaU obtain 
the valuation of the movablellmmovable asset from the 
approved valuer and In consultation with the secured 
creditor fix the reserve price of the property before 
effecting the sale and the property may not be sold below 
the reserve price. 

The sale of whole or any part of the secured 
movablellmmovable asset can be effected by adopting 
any of the following methods: 

(I) obtaining quotations form parties dealing In the 
secured assets or otherwise interested in buying 
such assets; or 

(II) inviting tenders from the public; or 

(iii) holding public auction; or 

(iv) by private treaty. 

(d) Section 19 of the above Act provides that If the 
Debt Recovery Tribunal or the Appellate Tribunal, as the 
case may be, on an appeal filed under Section 17 or 
Section 18, holds the possession of secured assets by 
the secured creditor as wrongful and directs the secured 
creditor to retum such secured assets to the concerned 
borrower, such borrower shall be entitled to payment of 
such compensation and costs as may be determined by 
such Tribunal or Appellate Tribunal. 

/Eng/ish} 

Sick Induatrl.I Companl.. Act, 1985 

1679. SHRI VIJOY KRISHNA: Will the Minister of 
FINANCE be pleased to state: 

'."~".I,., 

(a) whether the Govemment enactec!fSIck Industrial 
Companies (Special Provisions) Act, 1985 (SICA) and 
established the Board for Industrial and Financial 
Reconstruction (BIFR); 

(b) if so, the alms and objectives of the Act and 
Board framedlconstitut~; and 

(c) the extent to which the objectives of the said Act 
and Board have been achieved 10 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) The aims and objectives of the Act and BIFR 
was to secure the timely detection of sick and potentially 
lick companies owning industrial undertakings, the speedy 
determination by a Board of experts of the preventive, 
ameliorative, remedial and other measures which need to 
be taken with respect to such companies and the 
expeditious enforcement of the measures 80 determined 
and tor matters connected therewHh or Incidental thereto. 

(c) The objectives of the said Act and Board have 
been achieved only to a Umited extent. 

Production of Silk 

1680. SHRI G. KARUNAKARA REDDY: Will the 
Minister of TEXTILES be pleased to state: 

(a) the rank of India In global silk production; 

(b) the steps being taken by the Government to 
improve silk production of various kinds to top among 
silk producing countries In the world; 

(c) the varlou& proposals mooted. in this regard; and 

(d) the steps being taken to implement these 
proposals? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) India is the second largest silk producing 
country in the world contributing to about 17% of world 
raw silk production. 

(b) to (d) Several programmes and schemes to 
increase the production, quality and the competItiveneM 
of the domestic silk industry have been lnatltuted. The 
major ones are: 

• Research and Development efforts of Central 
Silk Board have been stepped up to improve 
quantity and productivity of sericulture, by 
evolution of more productive and stress tolerant 
breeds and hybrids of mulberry and non-mulberry 
food plants and silkworms; and dwelopment of 
low cost reeling and prOCessing technologies in 
silk; 



153 AGRAHAYANA 19, 1926 (S8AaI) 154 

• Seed Support and Technical Assistance II being 
given by the Central Silk Board to State 
Governments, farmers & reale1'8 by maintenance 
of parent races and basic seed, supply of 
commercial seed and augmentation of grainage 
facilities for production of disease free high 
yielding and drought ree/stant eeeds; 

• Central assistance Is being extended to States 
through Centrally Sponsored & Central &eCtor 
schemes to strengthen farm infrastructure, 
increase area under serlculture, upgrade reeling 
facilities, improve finishing proceaaes, strengthen 
cocoon end silk testing systems; 

• Low cost and productivity enhancing technologies 
developed by the Central Silk Board are being 
popularized through central assistance to 
beneficlariee, training to the States' extension 
machinery and beneficiaries, organizing of 
various awareness programmes, etc.; 

• For technology upgradatlon of the inclgenous 
silk industry loan at 5% point less than applicable 
bank rate, under the Technological Upgradatlon 
Fund Scheme (TUFS) for the textiles &eCtor is 
available I'nlrlr 1IIi11 to silk sector; 

• Supply chain Issues between the farmers, raw 
silk producers and the weavers are being 
addressed by advocating contract farming 
models, price linked grading, etc.; 

• An amount of Rs. 450 crores has been provided 
in the X Plan for the Sericulture sector to support 
the above strategy and. programmes. 

Integrated Handloom Village Development 
Programme 

1681. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Integrated Handloom Village 
Development Programme was launched for the 
development of ViHagea haVing concentration of handloom 
weavers; 

(b) if so, the results achieved so far; 

(c) the number of villages covered under the 
vrogramme; 

(d) whether the Government propose to Include more 
villages under the Programme during the current year; 
and 

(e) If 10, the details thereof, State-wi .. ? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) Yea, Sir. The Integrated Handloom Village 
Development (IHVD) Scheme was launched by the 
Government of India In the year 1991·92 and discontinued 
w.e.f. 1.4.1997. The committed liabilities towards the 
sanctioned projects are, however, stili being entertained. 

(b) and (c) 208 Villages have been covered under 
under the scheme to benefit 21,234 weavers and an 
amount of Rs. 3109.30 lakh has been released so far. 

(d) No, Sir. The IHVD scheme stands discontinued 
w.e.f. 1.4.1997. 

(e) Does not arise. 

Aallatance Under ASIDE 

1682. SHRI C.K. CHANDRAPPAN: WHI the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) salient features of the scheme called Aaaistance 
to Statel for Infrastructure Development for Exports, 
known as ASIDE; 

(b) funds of assistance, the GOI stipulated to offer 
to various States In the country; 

(c) kind of financial and the .... ntlal assistance 
proposed for exports excellence, the Food Park, bio-
technology par1ca etc. under the lCheme; and 

(d) detalls of cases sanctioned under ASIDE? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRt E.V.K.S. 
ELANGOVAN): (a) The salient features of the Assistance 
·to Stat.. for Development of Export Infrastructure and 
Allied ActIvltiee (ASIDE) scheme are as fotlowa: 

• The ASIDE Scheme establishes a mechanism 
for seeking the Involvement of States In the 
development of Infraatructure for exports through 
usi8tance linked to export performance. 

• The outlay of the scheme has two components. 
80% of the funds are earmarked for allocation 
to the States, and 20% are retained for the 
central component. 
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• At the State level, a State Level Export 
Promotion Committee (SLEPC) headed by the 
Chief Secretary of the State approves the 
implementation of the scheme. 

• At the central level, an Empowered Committee 
on ASIDE under the Chairmanship of the 
Commerce Secretary approves the projects 
under the central component. 

(b) to (d) The funds under the State component are 
allocated to the States based on their export performance. 
The SlEPC of each State can approve export linked 
projects including projects like Food Park, Bio-Technology 
Park etc. The funds under the central component are 
utilised for meeting inter-ails the requirements of inter 
state projects. capital outlays of Special Economic Zones, 
and any activity considered important by the Central 
Government from the regional or the national perspective. 

Funds Available for Lending 

1683. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the banks in the country are unable to 
find big borrowers; 

(b) If 80, the reason. therefor; and 

(c) the total amount of funds presently available with 
the banks for lending? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) No, Sir . 

(b) Does not arise. 

(c) The aggregate deposits of 80heduled commercial 
bank for the fortnight ending 12th November, 2004 (latest 
available) were Rs. 1596617 crores. Out of this Rs. 
1117632 cro,.. are available for lending. Rest of the 
amount is kept towards Statutory liquidity Ratio (SlR) 
and Cash Reserve Ratio (CRR). 

Amounts Sanctioned to Kerale 

1684. SHRI P. RAJENDRAN: Will the Minister of 
FINANCE be pleased to state: 

(a) the amount sanctioned to the State of Kerala, 
under several ongoing and new Central Government 
Schemes, Scheme-wise and year-wise of last two years; 

(b) the details of progress made in the pace of 
Implementation of the schemes; and 

(c) any amount lapsed to States exchequer, due to 
non-utllisatlon or non-payrnent of State contribution during 
the last two years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) A 
statement is enclosed with respect to Central assistance 
for State plan schemes. Ministry "of Finance releases the 
Central Plan Assistance to States on recommendations 
of Planning Commission/Administrative Ministry concerned, 
made after taking into account utHleatton status. 

(c) No amount Iapaee to States exchequer. .. """.", 
AIIocstion of Cenfrlll Assialllnce 10 SIll. PIIIn of Kersls snd fIIItI8saI I11Sd6 UImrI lIflIlinst by Minisfty of Rnsnce 

during the )It!NlnI 2002-03 & 20()3.{)4 

(As. In Crores) 

2002-03 2003-04 , 
( 

Schemes 

,. :.," Allocation Released Allocation Released 

2 3 4 5 

Normal Central Assistance 508.15 498.06 508.15 503.07 
:;.. 

Addt. Central Assistance 75.00 78.66 80.00 82.04 

Slum Development 9.72 9.72 9.72 9.n 
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2 

Externally-aided Projects 969.75 

PMGV fOther than rural Roads) 76.08 

Accelerated Irrigation Benefit Prog. 17.00 

Western Ghats Dev. Programme 13.13 

Accelerated Power Dev. & Reforms Prog. 119.49 

National Social Assistance Programme 17.63 

Uman Refonns Incentive· Fund 14.50 

Nutritional Prog. For Adolescent Girts 0.00 

Rastnya Sam Vikas Yojna 0.00 

(Tfllnslsfion} 

Recovery of Loen Under Sa" Employment Scheme 

1685. SHRI HARIKEWAL PRASAD: 
SHRI BIR SINGH MAHATO: 

WiH the Minister of FINANCE be pleased to state: 

(a) whether the recovery of loans distributed under 
the Self-employment Scheme for providing self-
employment to educated unemployed are going as per 
expectations; 

(b) if not. whether the Government has reviewed this 
scheme and the details thereof in this regard; and 

(c) the actual number of people employed on the 
basis of loans provided under Pradhan Mantri Rojgar 
Vojana? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) As per 
the infonnation furnished by Reserve Bank of India (RBI), 
the percentage recovery of loans sanctioned by acheduled 
commercial banks under Swarna Jayantl Swarozgar 
Vojana (SJSRV) and Prime Minister Rozgar Yojana 
(PMRV) during the last three years is as under: 

Year ended Percentage Recovery of 
Loan Under Scheme 

March SJSRV PMRY 

2001-02 40.20 34.90 

2002-03 41.46 35.20 

2003-04 38.43 34.96 

3 4 5 

730.10 925.00 182.60 

76.08 76.08 76.08 

5.67 15.00 31.00 

13.13 13.13 13.13 

30.43 119.49 74.23 

17.63 17.63 17.63 

0.00 14.50 7.25 

0.00 5.80 2.13 

0.00 30.00 20.00 

(b) The Ministry of Uman Employment & Poverty 
AHeYlation I.e. the Admlniatrative Mlnletry for SJSRY 
Scheme has advised RBI recently to fumish euggeetlonel 
comments/modifications of the scheme. RBI's suggeetIon8I 
comments are awaited. 

(c) The details of the applications received, number 
of applications sanctioned and dlabursed under PMRY 
Scheme for the last three years are as under: 

Year 

2002-03 

2003-04 

2004-05 

{EnglIsh} 

No. of No. 
Applications Sanctioned 

Received 

414001 

427926 

228031 

256403 

110417 44928 

No. 
Disbursed 

190521 

1n1oo 
23788 

Clolure of H8ndlcfllft IndUitry 

1686. SHRI JASHUBHAI DHANABHAI BARAD: WHI 
the Minister of TEXTILES be pleued to state: 

(a) the number of handicraft units lying doled In the 
country, especlany In Gujarat, Stat.-w .. ; 

(b) the nunm,r of workers left unemployed; 

(c) the details thereof, State-wise; and 
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(d) the steps being taken by the Government to 
provide alternate employment to these workers? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) Handicrafts being an unorganized and 
dispersed sector, majority of the artisans are self-employed 
and work in the informal sector. No closure of handicrafts 
units in the country, including the State of Gujarat has 
been reported to the Government. 

(b) to (d) Do not arise. 

(Trans/alion! 

Regarding Vacancy of Poata of IT 
Commluloner 

1687. SHRI MAHENDRA PRASAD NISHAD: Will the 
Minister of FINANCE be pleased to state: 

(a) whether about 350 posts of Assietant 
Commissioner/Deputy Assistant Commissioner of Income 
Tax are laying vacant; 

(b) if so, whether the Govemment is aware of the 
fact that there is a shortfall in the collection/realization of 
the Government revenue due to the shortage of officers; 

(c) whether the Govemment propose to fix any time 
limit to fill up the posts of Assistant CommissionerlOeputy 
Assistant Commissioner of Income Tax lying vacant; and 

(d) if so, by when and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yee, Sir. 

(b) Inspite of constraints arising out of temporary 
vacancies at certain levels, there is no relaxation in the 
efforts, towards revenue collection, as a result of which, 
there is no shortfall in the direct tax collections in the 
current financial year. 

(c) and (d) No Sir, The reasons are as follow;. 

(1 ) In accordance with OepartnlfiM of Personn.el and 
Training Office Memorandum dated''1e.5.2001, 
this Department can fill up only 1/3rd of the 
vacancies or 1 % of the cadre strength, whichever 
is less, arising in every year In order to downsize 
the strength at all levels of Di~ Recruitment. 
Therefore 63 vacancies of Direct Recruit Officer 
for the post could not be filled up in last three 
years. 

(2) 170 Direct recruited officers selected from the 
exam year 2002 and 2003 would become 
available after completion of their training for 
the posting and 139 AssIstant Commissioners 
of Income Tax would be available for posting 
after the DPC is held by UPSC under the 
promotion quota for the post. 

/English} 

Second Generation Reforma 

1688. SHRI BIR SINGH MAHATO: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Central Govemment have embarked 
upon the implementation of second generation reforms in 
the country; 

(b) whether vigorous implementation of economic 
reforms has not yielded any help to the youth of the 
country by way of growth In the employment opportunities; 

(c) if so, the reasons for the joblesanees; 

(d) the manner in which the Government propose to 
generate one millions joba to unemployed youth of the 
country; and 

(e) the manner in which the Government plan 
employment in the period of second generation reforms? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e) 
Economic Reforms are a continuous process and the 
policy instruments to implement them are reviewed from 
time to time in the light of the prevailing situation. As per 
the results of the 55th NSSO Round (1999-2000), the 
rate of growth of employment, on Current Daily S~ 
(COS) baais, declined from 2.7 percent per annum in 
1983-94 to 1.07 percent per annum in 1994-2000. During 
the 1990&, there has been a decline in the labour intensity 
of production. Providing gainful employment to the people 
in the labour force has been one of the important 
elements of the poverty alleviation strategy. The Tenth 
FIve Year Plan (2002-07) aims at provision of gainful 
and high quality employment in excess of addition to the 
labour force during the Tenth Plan. The Tenth Five Year 
Plan hal advocated the need for 'increasing the 
employment content of growth by promoting growth of 
such sectors/activities which employ more labour per unit 
of output. Agriculture and Allied Activities, Agro Forestry, 
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Energy Plantation for Bie-Mass Power Generation, Small 
and Medium Enterprises including village Induatrle., 
Information and Communication Technology and provi8ion 
of Education, Health, Family and Child Welfare Services 
have been identified for special attention during the Tenth 
Plan for employment generation. 

(Translation} 

Demand of Indian Tu ... r SUk 

1689. SHRI RAMDAS ATHAWALE: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the demand of Indian tussar sHk has 
increased in the foreign mati<eta; 

(b) if so, the details thereof; 

(c) the steps taken by the Government to Increase 
the production area of tussar silk; and 

(d» the expenditure incurred by the Government for 
the development of this sector in the last three yea,.., 
State-wise? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) The table below indicates the 
details of export earnings from tasar sUk goods during 
last three years and shows no Increase in demand: 

Year 

2001-02 

2002-03 

2003-04 

Export earnings (Rs. in crore) 

283.38 

201.33 

160.90 

(c) Steps taken by the Government to Increase the 
production of tasar silk Include the following: 

• Research and Development efforts of Central 
Silk Board have been stepped up to Improve 
quantity and productivity of ta.ar silk, by 
evolution of more productive and stress tolerant 
breeds and hybrids of food plant and aflkworm; 
and development of low cost reeling cum twi8IIng 
machines and spinning wheels; 

• Central Silk Board has established BasIc Tasar 
Silkworm Seed Organisation with a netwoti< of 
22 Basic Tasar Seed Multiplication cum Training 
Centres to produce and supply quality basic seed 
to States for further multiplication; 

• Central assistance ia being extended to States 
through Centrally Sponsored & Central sector 
schemes to .trengthen farm infrastructure, 
inc .... e area under serlculture Including tuar, 
upgrade reeling facilities, Improve finishing 
processes, strengthen cocoon & silk testing 
systems; 

• Low cost and productivity enhancing technoIogIeI 
developed by the Central Silk Board are being 
popularized through central assistance to 
beneficiaries, training to the States' extension 
machinery and beneficiaries, organizing of 
various awareness programmes, etc.; 

• SpecIaJ Projects for development of silk including 
tasar In various States are being Implemented 
with financial assistance from the SGSY Scheme 
of Ministry of Rural Development under which 
necessary Infrastructure for sustainable 
production Is being created. 

(d) Expenditure incurred by the Central Government 
for development of tasar silk during the last three years, 
State-wise Is given in the enclosed Statement. 

Unit: (lakh Rs.) 

Details Expenditure incurred during Remarks 

2001-02 2002-03 2003-04 

2 3 4 5 

R&D 1456.73 1592.51 1691.78 SIJtt.wiIe detdI encIoIed 
u Annexure-I. 

COP (X plan) 238.08 217.51 Stme-wile detIiIa II'ICIoIed 
u AnneJCure.fI. 

SpecIal SGSY Project (tasar) 

Bihar 126.16 79.30 
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2 3 4 5 

Jharkhand 73.84 228.92 

UNDP Sub programme for the 
Development of Non-mulbeny 
(tasar) 

Andhra Pradesh 18.47 10.81 

Chhattisgartt 33.15 22.03 

JharkhandlBihar 43.70 42.94 

Orissa 37.64 15.81 

West Bengal 82.93 30.22 

Project for the Development 25.98 88.31 7.81 
of Oak Taser in Uttaranchal 

"Moder taaar eco race development 14.83 10.10 4.57 
projectinOriasa 

ToIIl 1692.41 2228.81 2229.89 

AIIMnH'H 

Unit-wisfl ExpfIndtum incUl'flld IJI1dtJr rll6lU StIcIor lor IhtI Y .. ,. 2001-2002 to 2OO3-2(J()I 

(Rs. In Lakhl) 

SI. No. Name of States 2001-2002 2002-2003 2003-2004 

Non-Plan Plan Total Non-Plan Plan Total Non-Plan Plan Total 

2 3 4 5 6 7 8 9 10 11 

1. Assam 0.00 9.12 9.12 0.00 0.00 0.00 0.00 0.00 0.00 

2. Andhra Pradesh 9.25 90.19 99.44 91.31 23.78 115.07 81.27 34.48 115.75 

3. Blhar 0.00 0.00 0.00 0.00 0.00 0.00 0.81 0.00 0.81 

4. Chhattisgartt 22.69 254.05 276.74 290.29 15.16 305.45 314.17 12.24 326.41 

5. Jharkhand 214.51 287.81 502.32,. .4.47 172.41 see.88 ~.38 191.74 627.12 

6. Jrnmu & Kashmir 12.22 U8 .21.10 17.87 5.20 23.07 17.33 9.72 27.05 

7. Himachal Pradesh 14.27 6.98 21.25 18.38 8.42 22.80 18.35 4.91 23.28 

8. Maharashtra 0.00 56.36 56.38 40.34 20.99 61.33 40.81 22.30 83.11 

9. Madhya Pradesh 0.00 26.23 28.23 29.20 0.00 29.20 30.40 I().OO 30.40 

10. Manipur 0.00 193.53 193.53 0.00 193.23 193.23 0.00 192.40 192.40 

11. Nagaland 0.00 6.75 8.75 0.00 0.00 0.00 0.00 0.00 0.00 
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2 3 4 5 6 7 8 9 10 11 

12. Orissa 10.87 129.67 140.54 137.93 26.22 164.15 130.76 25.09 155.85 

13. Uttar Pradesh 5.38 33.30 38.88 39.48 2.18 41.86 42.74 1.88 44.12 

14. Uttaranehal 18.09 7.17 25.26 23.51 5.68 29.19 24.09 10.89 34.98 

15. West Bengal 0.00 38.41 38.41 35.54 4.54 40.48 43.57 6.45 50.02 

Total 307.28 1,148.45 1,455.73 1,116.72 475.79 1,592.51 1,179.68 512.10 1,891.78 

Annu~ 

CIII6IyIIc OtIvtIIopmsnl Prog,."",.,. Duting 10th Pt.n {Stsltl-wi6t/ IJI170Unl sptIfIVnlltMltJd in tB$pBCI 01 r68llr SBcIor 
dufing.2a12-4l 2(J()3-(N 6I1d 2OOUJ5 (upIrJ NoIltVflbmjJ 

(Ra. In Lakh.) 

Amount spentllIIeued during 

S1.No. Name of Slate 2003-04 2004-05 (Uplo Cumulative 
November) expencIbn 

(upto November) 

1. Andhra Pradesh 16.66 10.3 13.88 40.54 

2. West Bengal 5.5 10.30 17.55 33.36 

3. Maharashtra 3.39 5.11 8.5 

4. Madhya Pradest 0.43 2.60 3.03 

5. Orissa 5.37 11.15 10.64 27.16 

6. Bihar 91.33 17.44 108.n 

7. Uttar Pradesh 1.19 5.79 8.98 

8. Himachal Pradesh 1.68 1.88 

9. Ohhattlagarh 1.14 84.02 55.47 140.63 

10. Jhar1<hand 101.22 SO. 93 152.15 

11. Uttaranchal 6.67 7.62 3.69 17.98 

12. Arunachal Pradesh 0.84 1.00 1.84 

13. Manipur 3.19 7.14 10.33 

14. Mizoram 2.44 4.31 5.87 12.82 

15. Nagaland 2.07 6.89 8.96 

Total 236.08 217.51 120;93 574.52 
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{English} 

World Bank Loan to India 

1690. SHRI ANANDRAO VITHOBA ADSUL: WHI the 
Minister of FINANCE be pleased to state: 

(a) whether the World Bank has agreed to extend 
$ 2.5 billions loans to India this fiscal year; 

(b) If so, whether this amount is lower than the 
targeted $ 3 billion annually during 2004-07; 

(c) if so, the reasons therefor; 

(d) the projects which are likely to be covered under 
this loan; and 

(e) the manner in which the loan Is likely to be 
repaid? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) The Wortd 
Bank's Country Assistance Strategy for India for the period 
July 2004-June 2008 envisages an annual loan UIi8tance 
of upto US$ 2.15 billion. 

(b) No separate targets have been fixed by the 
Government for the period 2004-2007. 

(c) Does not arise. 

(d) During the current financial year, the World Bank 
has approved the 'ollowlng projects for loan 888iatance: 

(i) Orissa Socio-Economic Development Loan 

(iI) Rural Roads Project 

(iii) Madhya Pradesh Water Sector RMtructuring 
Project 

(iv) Hydrology Project Phase-II 

(v) Karnataka Urban Water Sector Improv8menJ 
Project 

.• ,\.:, .... i~~:,,~P. ,.:, 

(e) Repayment of World Bank .:based on the 
terms of the agreement Is made by the Government by 
keeping necessary provieions in the budget each year. 

Non-Banking Com,.n ... 

1691. SHRI S.P.Y. REDDY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the R_rve Bank of Incia has formulated 
a soheme where under all Residuary Non-Banking 
Companies would henceforth be required to refrain from 
accepting retail deposita and to invest all their existing 
funds only In Government and other approved aec:uritlel; 

(b) H so, the details thereof; 

(c) by when the scheme Is likely to be Implemented; 
and 

(d) the other measure. being contemplated to 
aafeguard the Interests of the .mall depositors most of 
whom are hailing from the small Income groups and 
belong to the rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) to (c) 
Reserve Bank of India (RBI) have reported that they have 
not decided to start a scheme where under all Residuary 
Non-Banklng Companle. (RNBCs) would be required to 
refrain from accepting retail deposita. 

The RNBC. were required to melntaln 80 percent of 
their Aggregate Uabilitle. to Depoeitors (AlD) as per 
directed pattern of Investment. 

This cllacretionary limit of 20 percent will have to be 
reduced to 10 percent of their ALD from April 1, 2005 
and to nil with effect from 1, 2006. In other words 
discretionary limit will stand abolished from April " 2006. 

(d) Comprehensive regulatory framework has been 
put In place which Is aimed a protecting the Interests of 
the depoaltors and ensuring that NBFCs function on sound 
and healthy 1i1es. The regulatory framework includes. in/sr-
Mil, compul8ory registration, maintenance of liquid auets, 
transfer of at least ~O% of net profit to reserve fund and 
empowering RBI to l88ue directions to NBFCa. RBI takes . 
various actions against errant NBFC. for various defaults 
and contravention of provisions of RBI Act and directions 
l88ued thereunder. 

Cancellation of Ucenca of 
Co-opentlva Banka 

1692. SHRI GURUDAS KAMAT: Will the Minister of 
ANANCE be pleased to state: 

(a) whether Reserve Bank of India has cancelled the 
licence of several Co-operatlve Banks during the last three 
years; and 
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(b) If so, the detan. thereof alongwlth the reuons 
therefore? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) The 
Aeserve Bank of India has cancelled the licenses of 85 
Urban Cooperative Sanks and rejected the license 
application of 16 Urban Cooperative Banks since 1 at 
January, 2002. ASI has also rejected the applications for 
license of 6 District Central Cooperative Sanke (OCCBa) 
from the year 2002 

(b) Details of the Urban Cooperative Banks whose 
licenses have been cancelled and IIcenaes applications 
rejected since the year 2002 are given in the enclosed 
Statement-I. The reasons for cancellation of the licenses 

issued to Urban Cooperative Banks include, inMr-s/is, the 
bank'. precarious financial position, high' level of NPAa, 
erosion of net worth affecting deposits etc. The 
cancellation of the llcenae Is effected after gMng clue 
opportunity to the bank and satisfying that the chances 
for its revival In the future are bleak. 

Detalls of the 6 DCCBs wh0811l Ilcenae applications 
have been rejected since the year 2002 are given In the 
enclosed Statement-II. The reasons for rejection of 1icen8e 
applications of DCCB's include, ints,... the real or 
exchangeable value of paid up capItaJ and reaerves of 
the banks being negative, inability of the banks to pay 
their depositor's as and when their claims accrue, high 
NPAs lev., high ~ulated losaea, financial positions 
of the banks being extremely unsatisfactory etc. 

List 01 UIbIIn Co-opsnIIIIIfJ &nits whoss Iit:wI868 "."'" bHn C6IICt1IItKI or 
I.ictInctI ~Hcn R8j«:ttId IIinclI IhtI ~r 2rJQ2 

SI. No. Name of Bank RegIonW oa .. of 
OffIce Speaking 

2 3 4 

1. Aryan Cooperative Urban Bank Ltd. A.P. Hyderabad 17.Jan-02 

2. Majoor Sahakari Sank Ltd. Ahmedabad Ahmedabad 06-Feb-02 

3. Ahmedabad Mahila Nagartk 8ahakarl Bank Ltd., Ahmedabad Ahmedllbacl 05-Mar-()2 

4. Mafatlal Engg. Empty. Co-operative Bank Ltd., Mumbal Mumbal 05-Mar-Q2 

5. Urban Co-op. Bank Ltd., Tehri lucfcnow 3O-Mar-02 

6. First City Cooperative Urban Bank Ltd. Hyderabad 08-Apr-Q2 

7. Begusaral Urban Development Co-operatlve Bank Ltd. Patna 22-Apr-Q2 

8. Madhepura Urban Development Co-operatlve Bank Ltd. Patna 22-Apr-Q2 

9. People's Co-operative Sank Ltd. Luc:know 22·Apr-02 

10. Peoples Co-operative Bank Ltd. Patna 22-Apr-Q2 

11. Jawahar Cooperative Urban Bank Ltd. Hyderabad 11-May-Q2 

12. Oatis Nagrik Sahakarl Bank ltd., Datta Bhopal 14-May-02 

13. Theni Urban Co-operative Bank Ltd. (A) ChaMal 2O-May-02 

14. Tiruvanaikovil Co-operative Bank Ud. (A) Chennal 23-May-Q2 

15. Sravya Cooperative UIban Bank Ltd. (Now liquidated) Hyderabad 3O-May-Q2 
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16. Nalanda Urban Co-operative Bank Ltd. (A) Pama 1o.Jun-02 

17. Shrl Adlnath Sahakarl Bank Ltd., Pune Mumbai 25-.JuM»2 

18. Praja Co-operative Urban Bank Ltd. Hyderabad 02-Jul-02 

19. Rajampet Co-operative Town Bank Ltd. (R) Hyderabad 03.JuC-02 

20. Shree Labh Co-operative Bank Ltd., Mumbal Mumbal 31-Ju1-02 

21. Megacity Co-operative Urban Bank Ltd. Hyderabad 03-Aug-02 

22. Jhargram Peoples Co-operative Bank Ltd. (R) Kolkata 05-Aug-02 

23. Kalwa Belapur Sahakarl Bank Ltd., Navl Mumbai Mumbal lo-Aug-02 

24. Maa Sharda Mahila Sahakari Bank Mayadlt, Akola Nagpur 1o-Aug-02 

25. Yamunanagar UCB, Yamunanagar Chandigarh 14-Aug-02 

26. Armoor Cooperative Urban Bank Ltd. Hyderabad 26-Aug-02 

27. Nagrik Co-op. Commercial Bank Ltd., BDupur Bhopal 14-Sep-02 

28. Manmadurai Co-op. Urban Bank Ltd. (R) Chennal 19-Sep-02 

29. Mother Teresa Hyderabad Cooperative Urban Bank Ltd. Hyderabad 14-OcI-02 

30. Gulbarga Urban Cooperative Bank Ltd. (A) Bangalore 01-Nov-02 

31. Plthapuram Co-operative Bank Ltd. (R) Hycierabad 07-N0v-02 

32. Savalal Urban Co-operative Bank Ltd., Solapur Mumbal 04-Dec-02 

33. Mandsaur Commercial Co-operative Bank Ltd. Bhopal 12-0.-02 

34. Star Cooperative Urban Bank Ltd., Hyderabad Hyderabad 27-0ec-02 

35. Shree Jamnagar Nagrik Sahakari Bnak Ltd., Jemnagar (R) Ahmedabad 27-OecX)2 

36. Yeshwant SBL, Mumbal Murnbai 04-Feb-03 

37. Palana Cooperative Bank Ltd., Palana ahrnedebed 19-Feb-03 

38. Lamka Urban Co-op. Bank Ltd., Churachandpur, Manipur GuwahatI 25-Feb-03 

39. Pratibha Mahlla SBL, Jalgaon Mumbal 25-Feb-03 

40. Dhana Cooperative Urban Bank Ltd., Eluru Hyderabad 07-Apr-03 

41. Sri Mouneahwar Cooperative Bank Ltd. BMgaIore 23-Apr-03 

42. Narasaraopet Cooperative Urban Bank Ltd. (R) Hyderabad 24-May-03 

43. SoIepur Merchants CBL, SoIapur Murnt* ~D-Jun.03 

44. Manikants Cooperative U~ Bank Ltd., Hyderabad Hyderabad 07-JuI-03 

45. Bhavnagar Welfare Cooperative Bank Ltd. AhmedabIId 31-JuI-03 
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46. General Cooperative Bank Ltd., Ahmedabad Ahmedabad 31.JuI.()3 

47. Janta Commercial eooperatIYI Bank Ltd., oholka Ahmedllbad 31-Ju1.()3 

48. Santram Cooperative Sank Ltd., Nadiad Ahmedabad 31.JuI.()3 

49. Madural Co-operative Bank Ltd. Chennal 22-Aug-03 

50. Vasundara Cooperative Urban Bank Ltd., Hyderabad Hyderabad 01-Sep-03 

51. Citizen Co-operative Bank Ltd., oamoh Bhopal 03-Sep-03 

52. Ralbag Urban Co-operatlve Bank Ltd. (R) BangaIore 17-Sep-03 

53. Nealagiri Cooperative Urban Bank Ltd., Nalgonda Hyderabad 26-Sep-03 

54. Charotar Nagarlk Sahakari Bank Ltd., Vlsnagar Ahmedabad 1 ().Oct-03 

55. Nayaka Mercantile Cooperative Bank Ltd. Ahmedabad 22-Oct-03 

56. Trinity Cooperative Urban Bank Ltd. Hyderabad 28-Nov.()3 

57. Mahalaxml Cooperative Urban Bank Ltd., Hyderabad Hyderabad 13.Jan-04 

58. Katyan Cooperative Urban Bank Ltd., Hyder8bad Hyderabad 14.Jan-D4 

59. Vijaya Cooperative Urban Bank Ltd., Hyderabad (W) Hyderabad 2O-Jan-04 

60. Shree Co-operative Bank Ltd., Indore Bhopal 27.Jan-04 

61. Cauvery Urban Co-operative Bank Ltd. (R) BangaJore 08-Feb-04 

62. Karnataka ContradarB Co-operative Bank Ltd., Bangalore (R) BangaJore 09-Feb-04 

63. Sree Swamy Gnanananda Yogeeewara Mahlia CU Bank Hyderabad 24-F8~04 

64. Pettad Nagrik Sahakarl Bank Ltd. Ahmedabad 09-Mar-04 

65. Baroda Peoples Coop., Bank Ltd., Baroda Ahmedabad 19-May-04 

66. Sal Co-operative Urban Bank Ltd. Hyderabad 22-May-04 

67. Indian Coop., Devalopment Bank Ltd., Menut Luclcnow 31-May-04 

68. Ujavar Coop., Bank Ltd., Ahmedabad Ahmedabad 01-Jun-04 

69. Nagariya Sahakarl Bank Ltd. Lucknow 05-Jun-04 

70. Coop. Bank of Umreth Ahmedabad 09-Jun-04 

71. Metar Nagrlk Sahakari Bank Ltd. Ahmedebad 08.Jun-04 

72. Sri Satya Sal Coop. Urban Bank Ltd.m Secunderabad Hyderabed 09.Jun-04 

73. CIUlic Coop, Bank Ltd., Ahmedabad AhmedIbad 1O..Jun-04 

74. Mitrmandal Sahakari Bank Ltd., Indore BhopaJ 18.Jun-04 

75. Diamond JubHea Coop Bank Ltd. Ahmedabad 19.Jun-04 
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76. Nagaon Urban Coop. Bank Ltd. Guwahati 22.Jun-04 

77. Nagrik Sahakari Bank Maryadlt, Dhamtari Bhopal 28-Jun-04 

78. Suryapur Co-operative Urban Bank Ltd. Ahmedabad 3O-JuI-04 

79. Benampani Co-operative Bank Ltd. Hyderabad 02-Aug-04 

80. Shree Vikas Co-operative Bank Ltd. Ahmedabad 14-Aug-04 

81. Nadiad Mercantile Co-operative Bank Ltd. Ahined.bad 17-Aug-04 

82. Petlad Commercial Co-operative Bank Ltd. Ahmedabad 18-Aug-04 

83. Sanskardhani Mahila Nagrik Sahakari Bank Ltd. Bhopal 27-Aug-04 

84. Sriganganagar Urban Co-operative Bank Ltd. Jalpur 28-Aug-04 

85. Sabarmati Co-operative Bank Ltd. Ahmedabad 31-Aug-04 

86. Lord Balaji Co-operative Bank Ltd. Mumbal 03-Sep-04 

87. Samasta Nagar Co-operative Bank Ltd. Mumbal 09-Sap-04 

88. Shree Vithal Co-operative Bank Ltd. Ahmedabad 14-Sep-04 

89. Pragati Co-operative Bank Ltd. Ahmedabad 200Sep-04 

90. Maharashtra Brahman Sahakari Bank Ltd. Bhopal 21-Sep-04 

91. Lok Vikas Urban Co-operative Bank Ltd. Jalpur 28-Sep-04 

92. Jai Lakshmi Co-operative Bank Ltd. New DeIhl 11-Oct-04 

93. City Co-operative Bank Ltd. Lucknow 23-0ct-04 

94. Jai Hind Co-operative Bank Ltd. Mumbai 28-Oct-04 

95. Shir Rajkot Mercantile Co-operative Bank Ltd. (R) Ahmedabad 28-Oct-04 

96. Rajkot Mercantile Co-operative Bank Ltd. (R) Ahmedabad 28-Oct-04 

97. Textile Processors Coop. Bank Ltd. (R) Ahmedabad 08-Nov-04 

98. Navsari People Co-operatlve Bank Ltd. Ahmedabad 08-Nov-04 

99. Sheth B.B. Shroff 88 ..... Peoples Co-operatlve Bank Ltd. Ahmedabad 08-Nov-04 

100. City Co-operative Bank Ud Lucknow 27-Nov-04 
, 

101.. Partur Peoples Co-operative Bank Ltd. Partur, Jaina NIIgpUr , 2O-Nov-04 

(R) Licence Application ROjected 

year-Wise Information bued on calendar year 
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SI.No. Name of the Bank 

1. The Chapra DCCB, Bihar 

2. The Gonda DCCB, U.P. 

3. Madhepura Supaul, Bihar 

4. Sibsagar DCCB, Assam 

5. Darbhanga DCCB, Bihar 

6. Raigad DCCB, Chhattisgarh 

Date of rejection of 
licence 

applications 

21.01.2002 

17.08.2002 

19.05.2003 

10.06.2003 

12.07.2003 

31.12.2003 

Export of Leather and Laathar Producte 

1693. SHRI DUSHYANT SINGH: WHI the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Govemment are taking steps to increase 
the export of leather and leather products; 

(b) if so, the States from which these Items are 
exported; 

(c) whether there is a vast scope to promote the 
export of these items from the respective States; 

(d) if so, the Incentives granted by the Centre to 
respective States to promote the export of these items; 
and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Yes Sir, Government is supporting the 
leather industry to increue Ita exports In,.,..1i8 by 
modernisation/production, up-gradation through setting up 
of leatherlleather goods/footwear components parks, 
facilitating product development by aSSisting design 
development centres; supporting export mart<etlng efforts 
under export promotion schemes such as Mat*et 
Development AS81stance (MDA) and Market Access 
Initiative (MAl) 

(b) Major exporting States in leather and teether 
products are Tamil Nadu, Uttar Pradesh. Weal Bengal, 

DelhI, Maharuhtra, Haryana, Kamataka and punjab. Four 
Statee namely Tamil Nadu, Uttar Pradeeh. DelhI and Weet 
Bengal account for 86% of the total exports of leather 
and leather produc:ta from India. 

(c) Yes, Sir 

(d) and (e) No Sector specific Incentives are granted 
by the Central Government to the States to promote the 
export of leather and leather products. However, the 
Central Govemment provides assistance to st8tes for 
Infrastructure development under the Assistance to States 
for Infrastructure Development for Exports (ASIDE) 
Scheme, under which schemes such u the construction 
of Common Effluent Treatment Plants for leather units 
have been taken up. 

International Treda Fair 

1694. SHRI N.S.V. CHITTHAN: WHI the Mlniater of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) number of Intematlonal Trade Fairs conducted in 
India during the year 2004; 

(b) details on the sectors participated in theee trade 
fairs; 

(c) business ventures signed In these trade fairs; 
and 

(d) total value of bueiness generated through theM 
trade , ..... ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ElANGOVAN): (8) 184 International Trade Fau. approved 
and sponeorec:l by the India Trade Promotion Organisation 
(ITPO) are scheduled to be held in 2004, of which 156 
have already been held. 

(b) Agriculture, Automobiles, 8roadcutlng, Building. 
Materlal8, Coniumer Products, Defence, Electronlca, Food 
& Food Proceaslng, Garment Machinery, Garments, 
Handicrafts, Handloom, Information Technology, 
Instruments, Jewellery, Leather & Leather Product8, 
Machine Tools, Paints & Varnishes, Pharmaceuticals, 
Powerloom and Mill-made, Printing & Packaging, 
Publishing, Software, Telecommunication, etc. 

(c) The information being of confidential nature has 
not been provtded by the exhlbltol'8. 
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(d) Business worth Rs. 378.96 crores was generated 
in the Fairs organised by ITPO. This does not include 
information in respect of IITF-2004 which is under 
compilation. Information on business generated during 
other intemationai fairs conducted by other organisers 
was not fumished to iTPO. 

Crumbling Plantation Industry 

1695. SHRI GEORGE FERNANDES: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the severe crisis in the plantation industry 
for the last 6 years has caused closure of plantation 
industry in Karnataka, Kerala and Assam due to 
accumulation of debt in the Coffee and Tea Industry; 

(b) whether Government in these States have 
expressed fear that the displaced workers are likely to 
join the Naxallte and other extremist movements as a 
result thereof; 

(c) whether Government propose to create a 
comprehensive package for stabilization of constituents 
of plantation industry as promised by the Ministers on 
the request of the plantation growers organization to save 
the industry and the workers; and 

(d) if not, the reasons therefo~1 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Due to fall in the prices of tea and 
coffee over the last five years, the financial health of the 
tea plantations and coffee growers has suffered resulting 
In accumulation of debt and other credit related problems. 

(b) As per the available information, no 8UCh fear 
has been reported by the concerned State Govammenta. 

(c) The Govemment Is considering a relief packege 
for coffee sector to s~lve the credit related problema of 
the coffee industry. Tea Board hu propoeed a programme 
for replantation and rejuvenation of the old tea bushee. 

(d) Does not arise. 

/TnInS/8tionj 

Funding of Coffee Growet'8 Cooperative 

1696. SHRI IQBAL AHMED SARADGI; Will the 
Minister of COMMERCE AND INDUSTRY be pl8Med to 
state: 

(a) whether the Kamataka Govemment hal decided 
to provide the multi-State coffee growers co-operative 
Comark Rs. 15 cror. for funding ita procurement 
operations; 

(b) If 80, whether the State Govemment of Kamataka 
would also consider the Kamataka Planters' A88OCIation's 
request in this regard; and 

(c) " so, to what extent it has helped the coffee 
growers in the State? 

THE MINISTER OF SATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Yes, Sir. 

(b) Matter is under consideration of the Government 
of Kamataka. 

(c) Indian Coffee Marketing Cooperative Umlted hae 
purchaaed coffee worth Rs. 147.24 Iakhs and has sold 
coffee worth Rs. 87.33 lakhs. 

Fund. for Ru.... Projecta by Benk. 

1697. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: WNI the Minister of FINANCE be pleued 
to state: 

(a) whether the Government has any proposal to 
make laws for borrowing dollar funds from the RBI for 
undertaking the infraetructure projeaIa; 

(b) If so, the details thereof; 

(c) whether it is a fact that banks and financial 
institutions are not willing to support rural projects in 
sectors like roada, healthcare, education and agriculture; 
and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
,~NCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Govemment is of the view that • proposal regarding 
.-ation of a part of foreign exchange reserves for 
undertaking infrastructure projects and modalities relating 
thereto requires careful assessment, 1(1,., .nil, of the 
impact of such a measure on the fiscal situation, money 
supply, exchange rate, domestic Interest rates and inflation 
and extant legal framework. 
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(c) No, Sir. 

(d) Does not arise. 

/EngJishJ 

Clgarett. Production without Ucence 

1698. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether Govemment is aware that the cigarette8 
are being produced without obtaining licence under the 
10 & R Act, 1951; 

(b) if SO, details of 8uch m .... ufacturera. State-wise; 
and 

(c) the steps likely to be taken by the Govemment 
to curb the activities of such manufacturers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) under the provisions of the 
Industries (Development and Regulation) Act, 1951 Ilcenae 
to manufacture cigarene is required by factories where 
for manufacturing with the aid of pow.r, 50 or more 
workers, or for manufacturing without aid of the power. 
100 or more workers, are working or were working on 
any day during the preceding 12 months. No cue of 
manufacture of cigarenes in violation of the provisions of 
the aforesaid Act has come to the notice of the 
Govemment. 

[Translation/ 

Trade Talk, with Au,tralla 

1699. SHRt Y.G. MAHAJAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(al whether the Government propose to have talks 
with Australia to promote the trade of wool and woollen 
clothes; 

(b) if so, the details thereof; and 

(c) the progress made in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) In pursuance of the 

recommendation of the Indla-AuatraUa Joint Commlallon, 
an India-Australia Joint Bus/ness Group on Natural Fibres 
and Textiles was set up In February 2000, if1/s,...u., to 
promote interaction between the bu8Ineaernen and officlala 
of the two countries with a view to promoting trade in 
natural fibres such as wool, silk, cotton, jute ate. and 
other related Issues. The 3rd meeting of the Group wu 
held in New Delhi in September 2003. 

The two sides had, in the mean time, got a Supply 
Chain Study conducted regarding movement of wool from 
the back of the sheep to the Australian port on the one 
side and from the Indian port to the .nd users such as 
exporters etc. 

/English/ 

Loan to Farm .... 

1700. SHRI MOHAN RAWALE: WIll the Mlni8ter of 
FINANCE be pleased to atate: 

(a) whether Punjab National Bank and Bank of 
Baroda have Introduced special Incentive schemes for 
extending loan to farmers: 

(b) If 10, the details thereof a10ngwlth the target Nt 
for the purpose; 

(c) the steps taken to achieve the target; 

(d) whether any other cornrn.n::lal bank h.. taken 
similar initiatives; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e) The 
Punjab National Bank (PNB) has reported that It has 
taken several measures for extending loans to farmers. 
These measures includes: 

(i) PNB Krlshi Card Scheme; 

(N) PNB Klaan Sampurna Yojana; 

(III) Scheme for providing reW package to farmers; 
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(iv) Relaxation in margin and security nonna; 

(v) Tie-up with Tractor Manufacturers to obtain 
documents for fanners; 

(vi) Kisan Gioshthies; 

(vii) Village Adoption Scheme; 

(viii) Farmers Training Centres; and 

(ix) Krishak Protsahan Yojana; 

Consequent on the announcement made by the 
Government on 18th June, 2004 to double the flow of 
credit to agriculture and allied activities In the next three 
years and to achieve growth of 30 percent in credit 
disbursement during the current financial year, the Bank 
has intensified Its programme on agriculture lending to 
achieve 30 per cent growth over the previous year's 
disbursement. The Bank has also set a target to add 
100 new farmers per ruraVsemi urban branch during the 
year 2004-05. By and large similar measures are being 
taken by other Public Sector Banks including Bank of 
Baroda to achieve the target of 30 per cent growth in 
credit disbursement to agriculture during the year 2004-
05. 

Growth In Bank Credit 

1701. SHRIMATI KALPNA RAMESH NARHIRE: Will 
the Minister of FINANCE be pleased to state: 

(a) whether Government of Maharashtra has 
submitted any plans for sustained growth of Mumbai In 
terms of trade, industrial development and Bank credit; 

(b) If so, the details thereof; and the Central aid 
sought for infrastructural and other development for 
realizing the goals 8et out under the plan; and 

(c) the action tak • ., by the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) .. ;and (b) 
No, Sir. However, Chief Minister, Maharashtra ,~asted 
the then Prime Minister vid6 his.r dated 18:01.2004 
to consider certain infrastructural and rehabilitation projects 
of Mumbai on priority. Chief Minister In a delegation, 
also handed over a Memorandum to PM on August 21, 
2003 about plans of the State Government for housing, 
urban an other infrastructure projects of Mumbal and 
requested for Central assistance of Rs, 6000 crores over 

a four year period for this purpose. Government of 
Maharashtra created a Task Force for preparing a plan 
of action in this regard. 

(c) Minister of Finance has nominated a Member on 
this Task Force. Assistance for any specific project is 
considered under Centrally Sponsored Scheme initiated 
for such purpose or under State Plan of the State which 
is finalised every year in consolaUon with State 
Government. 

(TmnsllltionJ 

Grants to Government of Oft ... 

1702. SHRI PARSURAM MAJHI: WIll the Minister of 
FINANCE be pleased to state: 

(a) the total amount of Central grants released to 
the State Government of Orissa for lhe development of 
KBK district8 during the last three years; 

(b) the various heads under which the fund has been 
sanctioned In thoae years; 

(c) whether the Central grants has been spent in 
time; 

(d) if 80, to what extent; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e) 
Special Central Aaalatance (SCA) for funding the Special 
Plan for the KBK districts of Orissa is released to the 
State Government of Orissa for the Special Plan as a 
whole. SCA released to the State Government for this 
Special Plan during the last three years and expenditure 
reported against the same is as under: 

Year 

200102 

2002-03 

2003-04 

SCA released 

100.00 

200.00 

225.00 

(Rs. in crore) 

expenditure reported 

61.37 

131.99 

318.54 
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Import of ContIImlnIItMI Food Praducta 

1703. SHRI· BALESHWAR YADAV: WUI the Minister 
of COMMERCE AND INDUSTRY be pleaeed to state: 

(a) whether certain rules are laid down for the Import 
of food products In the country to avoid poeeIbIIlty of 
import of contaminated products; 

(b) whether the Government feela the need for such 
a protocol under which the responsibility to examine the 
contamination is fixed on the country exporting the 
products; and 

(c) if so, the steps being taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) The import of all food artlclea 
is regulated as per section 5 & 6 of the Prevention of 
Food Aduheration Act (PFA), 1954. The Customs OffIcei'll 
may detain the consignment of Imported food and draw 
a sample and get it analyzed In the Central Food 
Laboratories/authorized State Food Laboratories to ...... 
the quality of such food articles 88 per the provisions for 
the Prevention of Food Aduheration Act and rules made 
thereunder. Under the WTO Regulatlon8 and based on 
the principle of national treatment aU imporle are subject 
to laws and rules regulating the domeetlc sector. In terma 

51. No. Name of the PSU 

2 

1. GAIL (India) Ltd. 

-through domestic sale 

2. 

3. 

4. 

5. 

6. 

-through GOR iaaue 

Bongalgaon Refineries & PetrochernIc:a Ltd. 
(cross purchase by India OU CofporatIon Ltd.) 

Modern Food 1ndu8triea (India) Ltd. 

Bharat Aluminium Company Ltd. 

HTL 

IBP 

of thi8. an Itandarda mandated by the PFA Act. 1954. 
are Impoeed on the IfY1)OIt of food producta. 

Dl8InveetlMnt Commlulon Report 

1704. SHRI SURESH CHANDEL: win the Minleter of 
FINANCE be pIeaed to state: 

(a) the number of reports .ubmltted by the 
Dlainvntment Commlulon regarding disinvestment of 
Public Sector Undertakings upto 5th February. 2004; and 

(b) the number of Pubic Sector Undertakings in which 
dlslnve.tment wa. carried out on the ba.l. of 
reoommendatIons made In these reporII and the details 
of amount received, Public Sector Undertaking-wise? 

It 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Public 
Sector Dleinveatment CommIaaIon constituted In August 
1996 submitted I to XII reporle on 68 Public Sector 
Undertakings (PSUs). The Commission, which wa. 
reoonatltuted In July 2001, submitted XIII to XXIV reportI 
on 39 PSU. till 5th February 2004, out of which 4 PSUs 
were review CU88 of the recommendationa of the earlier 
Commlulon. 

(b) DetaIls of the PSUS. on which recommendations 
of the OIaInve8tment ComrnIIaIon were received and which 
were dislnvested are given In the encIoaed Statement. 

... 
ReaII8atIon As. In crore 

3 

671.86 

946.00 

148.80 

105.46 

826.&" 

65.00 

1163.68 
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2 3 

7. Paradeep Phosphates Ltd. 151.70 

8. Hindustan Zinc Ltd. 446.00 

9. Indian Petrochemicals Corporation Ltd. 1490.84 

10. Dredging Corporation of India Ltd. (through Offer 221.20 
for Sale) 

11. ITDC·19 Hotels 

(i) Agra Ashok 3.61 

(Ii) Bodhgaya Ashok 1.81 

(iii) Hassan Ashok 2.27 

(iv) TBABR Mamallapuram 6.13 

(V) Madural Ashok 4.97 

(vi) Bangalore Ashok· 39.41 

(vii) autab 34.46 

(viii) Lodhl 71.93 

(ix) LVPH. Udaipur 6.n 
(x) Manali Ashok 3.85 

(xi) KABR Kovalam 40.39 

(xii) Aurangabad Ashok 16.50 

(xiii) Airport Koikata Aahok 19.39 , 
(xlv) Khajuraho Ashok 2.19 

(xv) Varanasi Ashok 8.38 

(xvi) Kanishka 92.37 

(xvii) Indraprastha (AYN) 43.39 

(xviii) Chandigarh Hotel project 17.27 

(xix) Ranjlt 29.28 

12. Hotel Corporation of India Ltd;·:" ,i~.~ 

(i) Centaur Hotel Juhu, Bombay 153.00 

(ii) Indo Hokke Hotels Ltd. 6.51 

(III) Centaur Hotel Airport, Mumbal 83.00 

• Inctudlng NPV of future earnings on MGAP & lease rantala. 

1\ Including dividend & dlvl. Tax. 
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Compulsory Registration of Marrlllge 

1705. SHRI RAGHUVEER SINGH KOSHAL: WHI the 
Minister of LAW AND JUSTICE be pleased to etate: 

(a) whether the National Human Rights Commiaaion 
has requested the Union Government for making 
registration of Hindu marriages mandatory; and 

(b) if so, the responle of the Union Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHy): (a) Yes, 
Sir. 

(b) Sub-section (2) of section 8 of the Hindu Marriage 
Act, 1955 enables every State Govemment to make rules 
making registration of Hindu Marriages compulsory in the 
State or in any part thereof, whether in all cases or in 
such cases as it may specify. As the subject matter 
MMarriage and divorce" falls under entry 5 of the 
Concurrent list of the Seventh Schedule to the 
Constitution of India, It is considered appropriate to allow 
the State Govemments to bring in the neoeaaary changes 
if the conditions obtaining in the States allow such 
changes before any Parliamentary legislation could be 
considered. Some of the State Govemments have made 
laws for uniform compulsory registration of marriage8. 
However, the National Population Policy, 2000 has set 
the target of compulsory registration of marriages by 2010. 

PPF In Post OffIces 

1706. SHRI KINJARAPU YERRANNAIDU: WUI the 
Minister of FINANCE be pleased to state: 

<a) whether Public Provident Fund is maintained only 
in Post OffIces and branches of State Bank of India, but 
higher rates of interest on savings of Senior Citizens has 
recently been allowed to those who hold accounts in 
Post Offices and not in the SBI; 

(b) if so, the reasons for this di8criminatory decision 
and whether this higher rate of interest will also be 
allowed to Senior Citizens holding PP Fund accounts in 
Branches of SBI; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) and (c) Does not arIIe. 

Exp0rter8 IMUrance Fund 

1707. SHRI K.S. RAO: 
SHRIMATI KIRAN MAHESHWARI: 

WHI the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has a proposal to aet 
up Exportera Insurance Fund; 

(b) if 80, the details In thl8 regard; 

(c) the manner In which it would be useful for 
exporters; and 

(d) the time by which the proposal in likely to be 
finalised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANfMANICKAM): (a) to (d) Yes, 
Sir. There Is a propoeal to Ht up a National Export 
Insurance Account (NEIA) for meeting the requlremera 
of Indian exportera when the export credit insurance 
8upported by Export Credit Guarantee Corporation of India 
Ltd. (ECGC) is not available due to non-avallabHIty of 
appropriate reinsurance to ECGC. The proposed NEIA Is 
expected to enhance the competitiveness of Indian 
exporters. 

{English} 

Income and Aa .. ts of aank. 

1708. SHRIMATI MINATI SEN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment has made an indepth 
assessment of income and assets of the State-owned 
banking sector; 

(b) whether the Govemment on a &entinel introduced 
various pNdentle1 norms (Income, Recognition, Auet 
Clarification, Capital Adequacy, etc.); 

(c) whether the Banking Sector Is to go through a 
cluster of programmee-Adequate capital structure, Sound 
Accounting Policy, Transparency, Prof.salonal 
Management, Independent Board, 8trong regulatory 
framewolt(, Sound Risk Management Policy, upgrading 
aldlls, competence, etc.; 
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(d) if so, whether these systems are adopted by 
Govemment to make the Banking . Sector stronger and 
more stable; 

(e) whether the banking Sector Is to Incur 30 percent 
to 40 percent of their budget every year on computers in 
addition to financial agreement with hardware & Software 
vender annually; 

(f) whether the sector continues to bear the legal 
coats for unrealized amounts; and 

(g) if 80, whether the Govemment is to minimize the 
expansion by adopting other norma? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
performance of public sector Is reviewed on a continued 
basis on all aspects of their operations including Income 
and assets. 

(b) Reserve Bank of India introduced prudential norme 
on Income recognition, asset classification and ptOVIsIonIng 
requirement w.e.f April, 1992. 

(c) Yes, Sir. 

(d) These systems ate adopted by RBI to make the 
banking sector stronger and more stable. 

(e) Each bank has its own plan and budget for 
adoption and use of Information Technology. 

(f) Legal expenses for recovery of loans is incurred 
by the banks initially but recovered from the borrower at 
the time of final settlement. 

(g) Does not arise. 

{Trtlnsllllion} 

Orchlda Import 

1709. SHRIMATI MANORAMA MADHAVRAJ: WI the 
Minister of COMMERCE AND INDUSTRY be pIeaHd to 
state: 

(a) whether clandeetlne ~ .... In .... iitpeclea of 
Orchids from Thailand, poeIng ttii .... :to neecent ctome.tIc 
orchid I~ry: 

(b) whether such cIandeetIne Importa of orchida 18 
facilitated by lax and Inadequate Plant Quarantine 
regulations in India: and 

(c) If so, steps being taken to prevent such 
clancleatlne Imports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No, Sir. 

(b) The ITC (HS) CIaseIicaIion of Exports and Importa 
lays down that import of Orchids Into India wHl be allowed 
on the balls of eclentlflc Pelt Rilk AnaIyaI8 and will 
have to be accompanied by, ~ Phylo unit8ry 
Certification by the Plant Quarantine authorities of the 
country of origin. 

(c) Officials posted at various Plant Quarantine 
Stations have been advised to maintain vigil to prevent 
the Illegal entry of orchids Into the country. 

{T""tJon} 

Service Val... Index 

1'710. SHRI KHIREN RIJIJU: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government has prepared 'ServIce 
Value Index'; 

(b) It 80, the detaIIa thereof; 

(c) the details of the aervlcee Included In It; MCI 

(d) If not, the time by when It Is Iik8Iy to be prepared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No Sir. 

(b) Not ApplIcable. 

(c) Not ApplIcable. 

{English} 

Production of Cloth 

1711. SHRI PRABHUNATH SINGH: 
SHRI G.M. SIDDESWARA: 
SHRIMATI JAYAPRADA: 
SHRI NITISH KUMAR: 
DR. CHINTA MOHAN: 
SHRI RAJIV RANJAN SINGH "l.ALAN": 

WDI the Mlnlater of TEXTILES be pleased to state: 
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(a) whether It 18 a fact that there i8 decline In 
production of cloth in handloorn sector from 1998-99 as 
compared to the targets set for each year, 

(b) it 80, the reasons therefor; and 

(c) the steps by the Government to incre ... the 
produotion of cloth? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHElA): (a) The estimated cloth production In 
handIoom sector from 1998-99 to 2003-04 compared to 
target is given below: 

Vear Target (In Million Production (In 
Sq. Mtra.) Million Sq. Mtr8.) 

1998-99 7336 6792 

1999-2000 7795 7352 

2000-01 8282 7606 

2001-02 8800 7585 

2002-03 4005 5980 

2003-04 4239 5518 (P) 

(b) The. handloom sector is highly decentranzed In 
nature and therefore the production in the handloom sector 
is estimated on the basis of domestic delivery of hank 
yam in Kga. DUring the 4 years i.s. 1998-99 to 2001-02, 
the production of handloom cloth has shown an increasing 
trend. One of the factors for subsequent decline in 
production of handloom cloth may be related to the fiscal 
changes, such as imposition of excise duty on hank yam. 
However, in the current year duty on yam has been 
withdrawn. Further, although the estimated quantum of 
production has shown a decrease, it Is estimated that 
the value of handloom cloth production Is improving due 
to production of value added Items rather than low value 
items like janata cloth etc. which was prevalent In the 
past. This is indicated by the rising value of handloorn 
expol'b:l over the last 3 years. 

(c) The Government is implementing a number of 
Schemes for the development of the handloom sector, 
with a view to promote product diversification, provide 
marketing support and technology upgradatlon. The main 
developmental Schemes are Deen Dayal Hathkargha 
Protaahan Vojana, Integrated Handloom Technology 
Project, Marketing Promotion Programme, MIH Gata Price 
Scheme, Handloom Export Scheme and 10% Special 
Repeat on Sale of handloom Product&. 

1712. SHRI CHANDRA SHUSHAN SINGH: 
SHRI DUSHVANT SINGH: 

WIH the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether Indla-Japan trade had amounted to four 
billion US DoIIara last year and there was a growth of 18 
percent over the preceding year; 

(b) the details of areas in which Indo-Japan trade 
hu been aetabliahed; 

(c) whether It is true that there was a marked 
negative balance of trade in favour of Japan; 

(d) whether It is also tNe that the Government hal 
invited more Jape.,... Invaelmenl In the country; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The poIItIon of Indo-J8I*l trade during 
2003-04, as compared to 2002-03 Is as follows: 

(Value in US S milHon) 

2002-03 2003-04 Percentage 
Increase 

IncIa's exports to 1864.03 1714.34 ~.03 

Japan 

Incia', imports 1836.33 2642.26 +43.89 
from Japan 

Total 3700.38 4356.60 +17.7 

Balance of Tilde + 'l1.70 -927.82 

(b) The major areas of trade with Japan Include gen'II 
and jewellery, marine pr0duct8, Iron ore, textile products, 
machinery, electronic goods, profeaeional in8lrUmanta, Iron 
and 8Ieel, traneport equipment. organic chamIcaIa, etc. 

(c) India', baJance of trade with Japan declined from 
a surplus of US • 27.70 mlHion in 2002-03 to a negative 
of US $ 927.92 million In 2003-04. 

(d) and (e) It Is the constant endeavour of the 
Government to attract ForeIgn DItwct Inveatrnent, including 
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from Japan. In this connection, various measures being 
taken include dissemination of information, participation 
in seminars, exhibitions and taira, exchange of information 
at Govemment and Industry level, etc. 

Infrastructure Projecta with Forex Reaerve 

1713. SHRI RAM KRIPAL YADAV: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Govemment has decided to use 
forex reserves for the first repayment of extemal debt 
during current fiscal year, 

(b) If so, whether the Govemment has set in motion 
process by planning pre-payment of Japanese bilateral 
loans aggregating close to $ 1 billion; 

(c) if so, whether in view of the good position In 
forex reserves Govemment Is also considering to repay 
loans to World Bank and other organizations; and 

(d) if so, whether any concrete proposals have been 
worked out as to how the comfortable forex position is 
utilized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHIR S.S. PALANIMANICKAM): (a) to (d) 
Encouraged by buoyant foreign exchange reserves and 
low level of domestic as well as intemational interest 
rates. Govemment of India effected premature retirement 
of high cost loans during 2002-03 and 2003-04 amounting 
to US $ 2.9 billion and US $ 3.B billion, resp~tvely. 

However, so far no such proposal is under consideration 
during the current fiscal year. India's foreign exchange 
reserves are now more than US $ 126 billion. The policy 
of foreign exchange management alms at maintaining a 
level . of foreign exchange reserves which takes Into 
account not only anticipated current account defIcIta but 
also "liquidity at risk" arising from unanticipated capital 
movements. Thus, the policy for reserve management is 
judiciously built upon a host of Identifiable factors and 
other contingencies. 

Debt R.structurlng Mechenl.., 

1714. SHRI BRAJA KISHORE TRIPATHY:WlIl the 
Minister of FINANCE be pleased t6 state: 

, ',,::';. : ~J" .,:,11\ 

(a> whether small and medium enterp ..... ;Wr8under 
stress from globalisatlon and competition, 

(b) if so, whether Reserve Bank of India has 
recommended a debt restructuring mechanism for medium 
sized companies with loan exposures; 

(c) If so, the detalll In this regard; and 

(d) the time by which the recommendations of RBI 
In this direction are likely to be Implemented by 
commercial banks and other financial Institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) CompetItIon 
from more efficient units can stress to Small & Medium 
enterprises. 

(b) to (d) Reserve Bank of India (RBI) has reported 
that, as announced by the Governor In his Annual Policy 
Statement for the year 2004-05, a Special Group has 
been constituted under the Chairmanship of one of the 
Chief General Managers of RBI with other members from 
SIDBI, State Bank of India, Bank of Baroda and 
Department of Banking Operations and Development of 
RBI to formulate a mechanism for debt restructuring for 
medium enterprises, on the lines of the Corporate Debt 
Restructuring (CDR) Scheme for large industries. The 
Special Group has held discussions with different 
stakeholders viz. SSI Assocle~ons, State Finance 
Corporations, commercial banks· and urban co-operatlve 
banks. The Group has also visited liiio ancillary cluster 
near Pune. The Group has submitted the report on 
November 5, 2004. The report has been put in the public 
domain by RBI for seeking comments from the publici 
experts and for taking a view on the future course of 
action. 

Violation of Tender Guldellnu by EIC 

1715. SHRI GANESH PRASAD SINGH: Will the 
Minllter of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether Export Inspection Council of India under 
Ministry of Commerce and Industry violated procedure 
for tender in tender No. EIC/D (Qlcrr-20812oo3-2004 by 
calling only private companies to participate In the tender, 

(b) whether the Government organizations \ike G-DAC, 
STPI, ERNET, TCIL were called In this enquiry; 

(c) If not, the reaeonII for violating the cve guidelines; 

(d) whether the Government has got the l88ue 
examined; and 

(e) if 80, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) No, Sir, Government 
organizations were also invited to take part In the tender. 

(c) to (e) Do not arise. 

National family Beneftt Scheme 

1716. SHIR CHENGARA SURENDRAN: 
SHRI P. RAJENDRAN: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has received reqU88Is 
for additional allocation under National Family Benefit 
Scheme; 

(b) If so, the delalls thereof; and 

(c) the action takenlpropoaed to be taken thereon? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 

SI. No. Name of the 
State 

1. Uttaranchal 

2. Keraia 

3. Madhya Pradesh 

4. Chhattlsgarh 

5. Kamataka 

6. Weat Bengal 

7. Jhartchand 

8. Orl8ea 

9. Maharaehtra 

198 

(RI. in Lakhs) 

ReqLl8lt for 
Additional fundi 
under National 
Family Benefit 

Scheme 

720.90 

5000.00 

800.00 

722.70 

470.00 

2735.70 

1500.00 

Amount not specified 

Amount not lpeoifted 

RAGHUVANSH PRASAD SINGH): (a> Yes Sir. 
~ 

(b) Details are given In the enclosed Statement-I. 

(c) The Ministry of Rural Development had reque.ted 
the Plbnning Commission to take a view regarding 
appropriate increase in the allocation under National Social 
Assistance Programme (NSAP> to the States requesting 
for additional funds, as the NSAP consisting of the 
National Old Age Pension Scheme (NOAPS) and the 
National Family Benefit Scheme (NFBS) alongwlth 
Annapuma Scheme was transferred to the State Plan 
with effect from 2002-03. After transfer of the Schemes 
the total allocation for the transferred Schemes Is decided 
by the Planning Commission. The Planning Commission 
has recently enhanced the allocation for the NSAP and 
Annapuma Scheme by Rs. 510 crores for Annual Plan 
2004-05 making the total allocation As. 1189.87 crores 
for the States/UTs. The details of the StataslUTs-wise 
revised combined allocation for three Scheme8 Is given 
in the enclosed Statement-II. As per the GuIdeUnee of 
the transferred Schemes the StateslUTs have the flexibUlty 
to utilize the funds on Welfare Schemea of Old Age 
Pension, Family Benefit or free foodgraina to the aged 
by taking up one or two or all of the three or in any 
other combination, in accordance with their own priorities 
and needs. 

Year: 2004-05 

SI. No. StatealUTa 

2 

1. Andhra Pradesh 

2. Bihar 

3. Chhatttagarh 

4. Goa 

5. Gujarat 

6. Haryana 

7. Himachal Pradesh 

8. J & K 

9. Jhartchand 

10. Karnataka 

11. KenIIa 

(Ra. In Lakha) 

Revtsed Combined 
Allocation for 
3 schemel 

3 

6742.82 

13205.06 

2888.60 

66.90 

3680.34 

1310.94 

548.83 

734.86 

4812.66 

6204.81 

2872.43 
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2 

12. Madhya Pradesh 

13. Maharashtra 

14. Orissa 

15. Punjab 

16. Rajasthan 

17. Tamil Nadu 

18. Uttar Pradesh 

19. Uttaranchal 

20. West Bengal 

Sub Total 

North Eastem States 

21. Arunachal Pracleah 

22. Assam 

23. Manipur 

24. Meghalaya 

25. Mizoram 

26. Nagaland 

27. Slkklm 

2B. Trlpura 

Sub Total 

UTs 

29. A&N Islands 

30. Chandigarh 

31. D&N Haveli 

32. Daman & Diu 

33. NCT Delhi 

34. l.ak8hadweep 

35. Pondlcheny 

Sub Total 

Grand Total 

DECEMBER 10, 2004 /0 0UtI8IJDn8 200 

3 

7644.82 

10227.84 

5896.20 

897.34 

3n1.19 

7038.76 

19839.69 

1223.52 

7988.73 

106293.83 

416.42 

8217.33 

628.87 

684.66 

196.83 

446.99 

190.68 

1119.23 

11899.00 

42.70 

28.91 

34.20 

3.78 

".68" ,,' 

2.ea 
115.28 

794.37 

118887.00 

utlilation of lnduetl1al W .... 

1717. DR. LAXMINARAYAN PANDEY: Will the 
MiniBter of COMMERCE AND INDUSTRY be pIeued to 
state: 

(a> whether the Govemment have fonnulated any 
scheme for proper utIIIeatIon of Indueb1aI wute; 

(b) if so, the details thereof; 

(c) whether the Govemment organises workehope 
from time to time to Implement said 1Chem.; and 

(d) If so, places where said workshops were 
organieed during last one year, date-wiee deteils and the 
outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) The Govemment Identifies 
opportunltiea for utilization of Industrial wute In the form 
of recycle, reuse and recovery. Under the National 
Programme on Energy Recovery from Urban & Industrial 
Wute Central FInancial AeeIetance is provided for setting 
up ot waste-to-energy projects. For the projects based 
on I~ W"'., thie support is available in the 
form of Interest subsidy for reducing the Interest rate to 
4% In special category States and to 8% In other States 
on the loans taken from Financial Institutions. 

(c) and (d) The Ministry of Non-Conventional Energy 
Sou"*, organizes workahopa related to the programme 
from time to time and alto provlclea fundi for organizing 
such workshops through State GovernmentslNGOsl 
Municipal Corporations etc. No specific workshop on 
Induatrial wast., however, has been organized during last 
one year. 

Computerlutlon of Land Record. 

1718. SHRI SUGRIB SINGH: 
SHRIMATI JAYABEN B. THAKKAR: 

Win the Minister of RURAL DEVELOPMENT be 
pleued to state; 

(.) whether the Govemment has taken .. towards 
computerleatlon of land recorda in .. cOuntry; 

(b) whether funds have been released to .. ch State 
for the above purpose; 
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(c) If so, the details thereof, district-wise; 

(d) whether State Governmentl have demanded 
additional allocation of funds to achieve target in 
computeriaation of land records; and 

(e) if so, the steps taken to release the additional 
funds \0 the State Govemments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) Ye., Sir. The 
Scheme of Computerization of Land Records was started 
in 1988-89 with 100% financial aulltance by Govemment 
of India with the aim of removing inherent flaw. In the 
existing land records maintenance system. Thle Scheme 
has been extended to 582 out of 593 distrlcte of the 
country. 

(b) and (c) District-wise funds are not releued under 
this scheme. However, funds are released to the Revenue 
Department of State for implementation of the Scheme In 
various districts. A statement showing State-wile funds 
released since inception Is enclosed. 

(d) and (e).The scheme of Computerization of Land 
Records is a demand-driven scheme. Therefore, State-
wise aNocation in not being made. As and when, the 
proposal is received from the State, It Is examtned and 
funds are released as per the GuideUnes to achieve the 
targets under the Scheme. 

SI. No. Name of 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

the Statel 
U.T. 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Gujarat 

Goa 

Haryana 

Himachal Pradesh 

Total Funds 
Released 10' far 

(Rs. in Iakh) 

3 

2357.88 

75.30 

335.50 

848.00 

2073.56 

153.30 

667.40 

901.30 

1 2 

9. Jammu & Kaehmir 

10. Kamataka 

11. Kerela 

12. Madhya Pradesh 

13. Maharaahtra 

14. Manlpur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punje 

20. Rajasthan 

21. Sikklm 

22. Tamil Nadu 

23. T~ 

24. Uttar Pradesh 

25. Weal 'Bengal 

26. Chhattiagarh 

27. Jhar1d1and 

28. 

29. 

30. 

D & N Haveli 

Delli 

Pondlcherry 

31. Chandlgarh 

32. Daman & Diu 

Total 

3 

288.00 

2263.93 

956.14 

3792.71 

3290.80 

188.23 

28.00 

442.96 

178.55 

2924.40 

282.82 

1748.61 

200.73 

2214.78 

343.80 

1955.80 

2568.35 

437.90 

828.00 

12.38 

101.13 

93.45 

15.00 

25.00 

32288.29 

Growth Centre Scheme 

1719. SHRI B. VINOO KUMAR: Will the Minister of 
COMMERCE AND INDUSTRY be pleued to ...... : 

(8) the overal contrtbudon of growth centre .cherne 
to the development of InfrutructuraI factJltlee for Indu8trIee 
IICro88 the country; • 
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(b) the amount allocated and actually spent on growth 
centre by Union Govemment, State Govemments and 
other financial institutions during the last two years and 
the last six months of the current year, year-wise and 
State-wise; 

(c) the status of growth centres, particularly In Andhra 
Pradesh as on date; 

(d) whether the Govemment propose to review the 
growth centre scheme; 

(e) if so, the detalls thereof; and 

(f) the extent to which the centres are likely to help 
industrialization in the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ElANGOVAN): (a) The Growth Centre Scheme was 
introduced in 1988 for creating Infraatructural facilities in 
the 71 identified industrially backward cent .... with a view 
to promote setting up of industries in these centres. The 
Growth Centre Scheme has achieved conllderable 
success in the industrial development of theee centres. 
1000 industrial units have so far been established In these 
Growth Centres and capital investment of RI. 9886.20 
crore has been made. Further, employment for 34008 
workers has been generated. 

(b) The details are given in the enclosed 
Statement-I. 

(c) The status of growth centres including the centr. 
in Andhra Pradesh is given in the enclosed Statement-II. 

(d) Since all the 71 Growth Centr. which were to 
be established under the Scheme have been sanctioned, 
only the performance of these Centres il being reviewed 
in the normal manner by obtaining periodical progreaa 
reports from the State Govemments. The Sche~d'~ a 
whole, shall be reviewed once all these Growth Centres 
become functional. 

(8) and (f) Infrastructural f&CIltfes createdllikely to be 
created In the identified Growth Cent.... will encourage 
entrepreneurs to set up industrial units there and will 
help in prompting industrialization- in these are .. , creation 
of assets and employment, as shown In <a> above. 

81. No. 

1. 

2. 

3. 

AndhraPradeIh 

Arunachal Pradesh 

Aasam 

4. Bihar 

5. Chhattllgam 

8. Goa 

7. Gujarat 

8. Halyana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Jhal1<hand 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharuhtra 

18. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. OrIssa 

21. Pondioherry 

22. Punjab 

23. Rejaathan 

24. SIkkIm 

25. Tamil Nadu 

26. Tripura 

27. Uttaranchal 

28. Uttar Pradeah 

29. W88t Bengal 

210 

520 

1868 

200 

207 

178 

300 

450 

653 

1275 

200 

o 
o 

916 

290 

o 
500 

580 

o 
488 

250 

o 
860 

600 

o 
930 

1000, 

930 

700 

204 

159.56 

o 
1494.32 

46.87 

1065.5 

o 
o 

2807.94 

29.49 

o 
o 

99.9 

185 

294.48 

488.41 

o 
355 

o 
200 

297.29 

50 

31.96 

1330.79 

o 
o 
o 
o 
o 

250 
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."."""., 

FIn6ncIIII ~ 01 Gmwfh CtmItr¥ f- on 30.9.20(1) 

(RupeM In Iakh) 

81. No. NIme of_ 0.01 AppIv- AnIoIn ~ Talil SlIM 01 UIIIzIIion CeIIIcIII SlIM 01 
GIOVIih CenIrI( IIpIIfO- YICI 01 R-.cI by upen- PIOgIIII 

0isIrict VIII Prajec:t CdII ""iII cIIUt RepoItI 
COIl Ra.. .. 

2 3 .. 5 8 7 8 9 

1. AIdn PIIdIiI :11.3.1/ 2721.00 200.00 nUl 37UI RICIMd Mn.03 
Hncqxr~ 

2. .JactIM~ 23.7.12 3401.00 5OJIO 22.50 5U4 RecMd Mlldl,04 

3. IIcM (VIzWgnII) 30.3.1/ 012 551.00 521.34 105U7 RaMd Dlc.,03 

4. 0nP (PIIIIaum) 30.3.1/ 3241.00 180.00 71117 1414.41 AI. 100 IIIdI 8.3.2004, naI a Dlc.,03 

5. MIIIChaI PIIdeIh •• 04.17 2020 .. .00 137. 512.48 AI. 200 IIIdI 3.UII04, '" II1II .. '-,04 
NIti-NgorUlg (East SlIng) 

6 . Aun 31.10J7 2244JO 700.00 152.11 151.31 AI. 200 IIIdI 31.3.11DS, naI a .... 04 ..... (~) 
7. a.u(~~ 111.04.17 254l4O 1011.00 llU11 152.72 RI. 200 IIIdI 7,1,2004, naI a ",03 

8. ~(KImnf) •• 12.03 1.15.24 500 Mala "fpIMd ~-
9. IIIw 0I.CI5J5 2475.00 sao.ao "'.71 843J7 AI. 200 IIIdI 31.3.2003 naI a MMII, 03 

BepRI (BepnI) 

10. ~~ :IIUI 3755.00 so.oo .. 77 45l4O RICIMd MIdI, 03 

11. aNpIa (0IhIprI) IIJ ... 3511.110 50.00 811.110 8.70 AIceIvId ""',03 

12. o.tNngI (o.b/IqI) 13.2.88 .,,3.80 SO.08 I'edIg MIdI, 03 

13. MuzIIIIrpII ~ ...... 3311.00 5OJO 10 .. '.73 AIcMId ""',03 

14. QIhdIIph 27.03.11 3I33.l1O l0a0.00 15C2.31 2S42.33 RIcMd _,04 
Bolli (illig) 

15. SItn(~ 11.D3J2 3437.00 1000.00 II02.G1 2IQ2.CII IIaIwId ... 
16. Gal 12.CU3 2157.00 1OOO.DO lZ34.31 21151.31 .... 171111d1 24.12.2003, lICIt a _03 

EIeI:mbCly ~ 

17. QujnI 28.07.82 3171.80 7I&.0Il 500.00 116.04 AI. 200 IIIdI 31.uooa. NIl u MMII,03 
GIIdIiIIMI (Kuth) 

18. 28.07 .. am.oo 3IIOJD 500.00 473.QO AI. 100 IIIdI 31J,21103, NIl a IIIIdI, 03 

19. V.lBhn£h) 23.07.82 3572.00 1000.00 _.25 4140.25 RIcMd MIdI, 03 

20. HIryIna 31.DU2 
_to 

1000.00 I44U7 IM4U7 RIcMd .... 03 
BIW8I (RIIIIII) 

21. sn (ImJIII) 31.10.17 1111.00 150.00 511.D7 1381.D7 RIcMd -.03 
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2 3 .. 5 8 7 8 9 

22. HiIIIcIIII PtIdIIh 20.G2J7 2271.17 1103.00 317.12 717.111 AI. sao I11III 5.2.2004 nat .. MIdI,03 
~ IKIr9Il 

23. JIIImI & KIIIni 11.12.87 825.GO 25U2 .1.~ III. sao I11III31.1_ nat .. Dlc.,CI 
~(PMnI) 

24. sn. (./amnII) 27.01.92 2I7U2 1500.00 851 .. 1851 .. AI. _1IIdI 11.1_ nat .. Dlc.,CI 

25. JhaI1dIaIId 03.05.85 3134.00 400.00 241.1. 67.10 AI. 2110 .. 1I.3.11D4 nat .. _01 
HmrIIIV1 (HIDrtIIF) 

211. DhnId ~ KImIIIkI 27.01.92 3461.11 1000.00 5115.00 '1t4 .. IIICIMd 
_01 

27. RIicIu (RIIdu) 27.01.92 228U7 1000.00 1I1U1 2711.81 IIICIMd _01 

28. HIuI (Haul) 27.D1.12 2878.38 1000.00 8318.12. 7318.12 IIICIMd _01 

21. Ka 28.lU4 2II38.GO 1000.00 2IOOJ7 &8.82 IIICIMd -.04 
Kmr-Kozlllrodl (Kmr· 
KaIhI!ode) 

II. MIppum I' '1Jl'. 3DII3.OO 1000.00 3D8U7 3220.12 AIcMd -.04 
(AIIAIuD UIIIFIJIIIIII) 

31. MIdIyI PIIdIIh 27.03.11 _.00 550.lIO 352.GO IIR.OO AI. 125 I11III'1 U.c. II ccDTMnIi, Dlc.,03 
~(GIN) 111.300I11III 7.8_ nat_ 

32. 0IIi0r9 (BIIindl 27 .. , Ml.OO 1000.00 32IUI 42II2Al IIICIMd Dlc..03 

33. KIID (1lIw) 27.03JI _.00 1000.00 1111.83 2113.DO IIIDIMd Dlc..03 

34. SIIIIpIr (RaiMn) 23.03J3 3DOO.GO 1000.00 sao 1311.10 AIcMd Dlc..03 

35. MnMIR II.D.\~ 3471.10 1000.00 1_ 22Il5I AaMd _04 
AIiIiI (AlaI) 

36. CIIInIhpur (ChenchpIr) 30.03.12 3107.52 115.GO 732.25 1412.22 AaMd .. 
'ST. OWl (INI) 30.03.12 3112.GO 710.00 I0O.0O 1321.12 .... .. 
31. NIIIded (NnIdI 11.12.87 4I2UO lD00.80 IU 1101.53 .... .. 
38. RINgii (RINgiI) au 323127 5IIUO 2OO.tO 67IA4 IIIIIIhId .. 
40. ManIp4r G2.03JI 3000.00 150.00 10 8.51 III. 100 IIIIb 24.11.2000 naI ..-.cI Dlc..CI 

Laftlli.Nlpet ~ 

41. .. M.l0J7 1I00.00 aoo 355 8.32 .... 50.00 IIIIb 28.3.1117 naI ..-.cI Dlc.03 
IAeIdIipaItrr (Eat GIIO ... ) 

~~~j~ ~" 
AI. sao IIIiII 17.3.1104 nat .. 

42. MiIDIIm 24.10J7 ~~aoo 1IDA4 I4OA4 AI. 400 I11III 3.2.21104, nat .. ..... m 
' •• 1", 

L.uIIpIII (AIzIwl) .",~'#t 

43. ,.... 12.02." I7aO.OO 1500.80 52U5 2110.25 AI. • I11III 1.2.2002 III ..-t fIIII*.tD 
GINIhnIgaI (Kc/IInI) 

44. 0rtIu 12.112J7 4231.40 50.00 IOJ4 5U7 .... , Dlc..m 
0IIIIhpIr ~) 

45. ~(~ 12.G2.f7 4127.00 1000.00 1I7U2 2IlU2 IIIIIIhId ..... 
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2 3 4 5 8 7 8 8 

41. ...... (........-l 12l12J8 3110.10 am aG7 3II.D7 AaIIIId 1iIIdI.04 

47. KIIiIp (KIIIhMIII 1I1l.D2.98 sa lZS.GO '1111 lU AaIIIId ,..04 
48. PadcIItny 31.10.97 Z5IIO.DD IiO.GO TAllO 12IIUI IIIcMd .... 04 
~~ 

49. "'- 27.oul 3742.15 10110.GO .. 74 ,.74 IIIcMd -.03 
IIIIhiIdI (BIbIdII 

SO. PIIInIII (0UIdIIpIr) 08.01.82 3100.38 1DIID.GO IOII.GO 11141.42 AIcMI 
_03 

51. RIjIdwI 31.03.. 3ODO.oo 10110.G0 21SUO 31&UD IIIcMd .... 21104. 
AI»bI (SiaN) 

52. IIIiIIIII (BIIIwn) 18.12.87 3407.GO 3OD.GD SIUII 120M AaIIIId .. 
53. Khn (BIInr) 31.03J3 2750.00 DUO 571.41 1111.41 IIIcMd .... 
54. 0h0IpIr (OhoIpIr) 23.D3J3 3ODO.00 10110.GO .. 1525.35 IIIcMd .... 
55. JhIIIwIr (..-., 23.07.82 3ODO.GO IIO.DD IIIU4 108.54 RattwI .. 
56. SIdmn 7.11.03 3175.11 500.lIO AI. lOll _ 13.1. II1II ~ AjIpIMdill_ 

~1MtIIII 

&7. T .. NIdu 23.07.82 4110.00 tOIIO.oo 1112.51 110 IIIcMd Dlc..3D 
Erode (PtItfIr) 

56. ChgIdIm (KmeIpnn) 12l6.88 5331.58 IIO.GO 211.15 1011.15 RattwI _03 

51. TiIIIMi-GIngII ~ 3D.03.82 3IofO.OO moo llDD.GO 7311.03 IIIcMd Dec.. 03 
(TilNMI.f<IIIIIbammM) 

eo. T~ 07.11J7 1I0Il.00 IIDD.GO II. 1151. AI. 4DD _ 31.12JOO3 IIIIIIIIIIIIIId. _04 
~{WeIIT_ AI. 3D _ lU2D04 II1II. 

81. lJIInIcIIII ".12.03 1115.DD 11150.00 llllOII_,..IIIIIU AjIpIMd M_ 
SiggId~ 

62. UIIIr P!adIIh .., ... lUI IIIcMd .... 04 
BijIIJi (Jhni) 

63. ... (~ 17.02.93 1822.DD 415.00 515.00 IDD.IIII RICIInd ....,04 

64. PiIbn (MarIdIbm) 17.D2.93 3429.00 tOOO.llll 283UII 3834.00 RIcMd .... 04 

85. DIIiIpIr (ALaIpI 03.03.98 195O.DD 350.00 531. 88IJ5 RIcMd ....04 

86. ... (KQIr DIhIII 23J3.93 18118.00 850.00 IG5.G1 1225.oa RIcMd .....,04 

57. SINII (./Iur1Iuj 17.02.93 ~.oo 767.00 438.11 11108.11 fit 200 IIIIh 31.3.2DD3 II1II u Dec.. 112 

88. ShajnI (GcrIIqu) 16.D2.93 3481.00 1000.00 155327 255327 RICIInd Dec.. II 

&8. Well BIngII 2D.D2.97 8356.11 200.00 175.00 4DD57 RICIInd -.--'(MIunI 

70. ~ (JIIpI9II) 2O.D2.97 11184.1 2l1li.00 175.00 553.33 IIIcIMd --71. MIIdI IMMIIl 2D.OZJ7 4217.58 400.00 37U5 710.55 IIIcMd -.-
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Ph}'8IcM Pf'OfIIW8 01 GtrJWIII CtIn/M$ .. on sa 09.2(J(U 

(Rupeea In Iaktt) 

91. No. NIIIII. ~ SIIIt, GIuwtI DIll of lMId PtIW PW No. of - ~ ....... 
~ ..... IIXII*Id .... .... .... MeeId .. 

dMIapaIInI ibid IIIIIIIIbIcI Irt- ......, 
3 4 5 8 7 • 8 10 

1. AncIra PrIdeIII (8) 30.3.12 712.52 231N2 15'10 :t8 1570.01 • 
1trQcu~ -2. J«tInII (MIIIbodInIgIr) 23.7.92 308,46 -3. IIdIbII (VIzlngnn) 30.3.82 lZ1.33 :181- lW- I 271 -4. 0ngaIt (PrIbAm) 30.3.82 1320.00 -5. AnIIIchaI PrIdIiI tAl &04.17 512.15 
NIkklk~ (Eli SlIng) -6. AsIn (A) 31.10.97 1172 
Mda(~) .. 

7. CIIIIU(~ OI.ou7 1500 .. 
8. C~~) .,2.03 
9. b'{B) 03.05.85 :12.141 

BeguurII ~ -10. ~(~ SU ... 42U5 -11. CIIhIpIa (CINpa) 31.'.86 

12. DMII8IgI (DIrbIwnga) 13.2.18 

13. ~ (MuzIftIrpIr) 30.011.88 

14. CIN\IisgIIh (A) 27.1XU1 438.84 llt43 HI llR.708 37 
,_ -IIOIIIi (illig) Hac. * 

15. SIIn(~ 11.1Xi92 1251.2. 811.B lI4.lf7 21 1771 
Hac HI HI 

16. Gee (A) 2917112 .. ',Wo 12 31113.17 
EJmnic.CIy (Vema- IIqJn 
PIUIIu) 

17. _(A) 23.07.92 131Hac. 
GmiIwn (KI&'II) 

:.#~~ 
18. ~ \BnIIIIIIIII) . !3.07«;,., ?SHac. 13f. 

";"'f\,~:..'. "' 

19. .. (IlhndI) 23.17.82"" 1GO Hac. .. 
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2 3 4 5 8 7 • 8 10 

20. HIr)w (AI 31.3.82 1212 5l1li. 21~ 23 100000.00 lIS 
IlMlIA..t) kill 

21. sa (AMI*) 31.10.17 301A1:Na 8tt- 11~ 

5 lin! 

22. HmIcIIII PrIIIIIII (AI 20.G2.87 , .... I. 51 , • .00 574 
1<MfI~ HIe. 

23. JMvIMI & KIIhrni (A) 11.12.87 5187 12/· 
~ (PuIwImI) KnII 

02 MIIIII 

24. SImbe~) 27.01.82 1742 2411-
KnI 

25. JhIrtdIInd (e) 03.05.16 S25.34 
HmrIII;I~) kill 

211. KMIIIIIiI (AI 27.01.82 - 2205 1338 • 
IlhnId (DhnIII) NItt NItt kill 

27. R*Iv (RIIdMI 27.01.82 1000 GI_ 
3 

kill 

21. HIllIn (HIUI) 27.01.12 1125 1125 514 7S - kill kill 

29. Kerala (A) 211.Q2J4 572A1:Na IlL 57/· 3 2IIS7 • 
KannIr¥.ozlllfocll (KannIr· 
KozhIuIdI) 

:.l. ~ 2I.Q2J4 S23 kill 55 ICIW 7 kill 100 100 ,.:,. 

~) 7,. 

31. Mllllyl Pr8dIIII (A) 27.G3.91 334,81 HIe. 4OOHIc. 180 HIe. 
CIIIiongi (GIN) 

32. 0/IiangI (BIIiId) 27.03.81 716H1c. 441.032 143.117 121771.25 7218 
HIe. HIe. 

33. KhedI (ct.) 27.03.91 240.770 11/. llf. S 8125U4 1755 
HIe. 

34. Sd8pur (MIn) 23.0 321.180 
HIe . 

:rio ......... (1) :.l.3.82 82S.G5 2111+278 211+211 - 712 
AIIdI (AkDII) HIe. I!fI6I. 

36. 0IInchpIr (CIIInchpIr) 30 .. 7ZlAI 311- 111-
HIe. 

37. !Nt (1Ne) 30.03.82 107 HIe. 80 3 

38. NIIIdId (NIIIdId) 11.1217 145J1 1I7f. • 42710 52 
HIe. 

38. ~(AIN;It) 30.03.82 ~tili:i~ 
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3 4 5 8 7 • • 10 

40. ~(C) II.IUI 
LamIaIoNIpeI ('-

41. Me;IiayI (e) 24.10.97 38111 
......, (East GR HII) 

42. Irtizorllll 0 24.10.97 311 AaII M 
L~uaI (AizaM) 

NIgaIInd 0 12.0 1000 AaII .fZJ 
~(KoIima) 

44. 0RIu 0 12.02.97 
CHIInpK (Gunjam) 

45. KaIIngIInIgar.!lIiMri (CutIIck) 12.IU7 1500 AaII lSO_ 1&0_ 

46. Jllfiuguda (JIlanI9IdI) 12.Q2.88 122_ 71.30 7131 - -47. KISilgI (~ 11.0 121.72 4J. 4J. -41. Ponctheny (C) 31.10.97 582_ 74J. 1:Yo 
~(KnII*) 

49. ~(A) 27.DU! _71 401117 1W 17 
BdIildI (BathhII) An 

SO. PdIankoI (GIrdMpIr) 01.01.92 ... 812115 1171- 0 -51. RIjIhI (A) 31.03.92 814.110 1!I11- D- 27 10C10.00 110 
Abu-Roed (SitIIII AaII 

S2. BhIwIIa (BhIwn) 11.12.97 11511 4J. 4J. --53. KhIrI (\IikIner) 31.D3.82 1112 4111- - 75 • --21 .... 

54. DI'dpII (0h0IpIr) 332.22 211 lD4J. 53 1500.00 
AaII 

55. "'*-("'" 23.D7.12 438_ ZI l1Wo 71 • .00 450 

5&. SIdIin 7.11.03 
~MM:IIIk 

57. Tami NIdu.(A) 23.07.92 2440.1' 7It'D 22 lIN' 
EJode (PeriyIII - ".r\!~: 

51. <lI9dIm (KnhIIpInII) 12.15.1111 1540.71 AnI -
59. ~K.cnIM - 2DILCIO ". • .. 
II. T ... 1Al •. 07.11J7 

142_ 
411 WI 

~.,. (WIll T_ 
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8f. 

2 

UlWIIIdIII 
SIpI~ 

3 5 

11.12.03 

62. lJIIar PraddI (A) 
.. (JhnI) 

23.03.93 385.04 -:m 

441/· 

63. 

... 
65. 

86. 

67. 

88. 

69. 

70. 

71. 

Jamu(~ 

Wtst 8engIII (8) 
~r (BitIIun) 

~(~ 

MaIda (MIkIa) 

17.02.93 

17.1rl.13 

03.03J8 

17.D2.13 

16.02.93 

2O.0t97 

2Otfl,87 

20.D2.97 

Low Quality of T.. Import 

An 

411.34 
Aaw 

331.58 
Aaw 

31tA3 
An 

5GIA5 
Aaw 

52S.27 
Aaw 

105_ 

164_ 

15&'1 

3111(. 

486/. 

1291130 

140_ 

1720. SHRI P.C. THOMAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleaaed to state: 

(a) whether there are adequate measures for check 
on quality of tea imported for domestic use; 

(b) if so, the detaila thereof; 

(c) whether low quaBly tea Ie coming to India from 
Sri Lanka and other countries; 

(d) whether this Is being mixed with Indian Tea and 
exported; and 

(e) if 80, the action taken/proposed to be taken to 
check such types of re-export? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) Teas imported for domestic 
use are required to confonn to the specification for tea 

6 7 • • 10 

41/· 4 4500.00 seo 

2 

337/· 86 3854.50 1402 

1841 

4 4111.26 52 

as laid down under the Prevention of Food Adulteration 
Act. 1964 (PFA Act) and the Ruiee framed thereunder. 
The imported food items Including tea are required to be 
referred by the concemed Custom Authority to Port Health 
0ffIcera for tMtIng under the PFA Act, 1964. 

to) and (d) Imported t ... are altowed to be blended 
with Indian teu and re..xported after poaItlve value 
addition by the exporters provided they contonn to the 
contractual obIIgatione and aI80 contonn to the standards 
as applicable for Import In the Importing country. These 
expor18 are required to fulfil the provisions as laid down 
in the Tea (Dlatrlbutlon & Export) Control Order, 1957. 
An in8tanoe has recently come to notice of poor quality 
tea having reportedly been imported for re-export. 

(e) The importing country Is free to impose Ita own 
requirements and conditions in respect of the quality and 
standards for teas imported by them and engage its own 
lnapecting Agency to ensure cornpIance. To ensure better 
8UI'V8Iltance on quality of tea exporte. Tea Board have 
propoeed oertaIn provIsionI and ,...,.. under the Tea 
Act. 1853. 
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Photo Identity Carda In Tlmll Nldu 

1721. SHAI S.K. KHAAVENTHAN: Will the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) the number of persons who have applied for photo 
identity cards so far in Tamil Nadu; 

(b) the number of persons who have been Issued 
the cards till date; 

(c) the reasons for delay in the issue of cards and 
the time by which the rest of the cards will be luued; 

(d) the estimated expenditure incurred on this account; 
and 

(e) the amount re!eased to Tamil Nadu by the 
Govemment during 2003-04 and 2004-05 for the purpose? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
LAW AND JUSTICE (SHAI K. VENKATAPATHY): (a) The 
Election Commission has informed that Electors Photo 
Identity Card (EPIC) Is issued to persons registered in 
the electoral roll of the constituency In which he Is 
ordinarily resident. No person Is required to apply for 
EPIC. 

(b) 3,50,26,156 electors, which Is approximately 74.5% 
of the total electors of electoral roll revised w.r.t. 
01.01.2004 as the qualifying dlte have been Isaued with 
EPIC so far. 

(c) The Election Commi86ion has informed that the 
reason for further slow progress is that MIs CMC limited, 
the State Level Agency who is preaently handling the 
EPIC Programme in Tamil Nadu has expreeeed III Inability 
to execute the Programme simultaneously In all the 
districts at the rate of As. 9.79 per card to cover the 
residual voters of 1.64 crorea approximately. It has been 
decided to implement .the next phase of the EPIC 

Textile Export 

Textile Import 

Net Export Eaming 

% inorease/decrease of net 
export earning over the previoua ,'j! 

year 

10764.67 

1639.36 

9225.31 

Programme by "On-line" method and to float tenders for 
selecting the agencies for the purpose. The process of 
selecting the agencies Is under way. It Is the endeavour 
of the Commission to achieve the target of iaaulng the 
EPICs to all the electors enrolled in the electoral roll 
being revised w.r.t. 01.01.2005 as the qualifying date by 
the end of year 2005. 

(d) A sum of As. 39,23,57,000/- have been released 
to the State Govemment of Tamil Nadu as part of the 
Government of India's share of the expenditure on the 
scheme of photo identity cards. 

(e) A sun of As. 1,26,74,000/- has been released to 
the State Govemment of Tamil Nadu during 2003-04 and 
2004-05 for purpose of preparation of electors photo 
Identity cards. 

Tutlle Exporta 

1722. DR. M. JAGANNATH: 
SHAIMATI KALPNA AAMESH NAAHIAE: 
SHAI G. KAAUNAKAAA AEDDY: 
SHAI ADHALAAO PATIL SHIVAJIRAO: 
SHAI PAA5URAM MAJHI: 

Will the Minister of TEXTILES be pleased to atate: 

(a) whether net export earnings from textiles has 
shrunk to 3.2% In 2004; . 

(b) whether Indian Textile Companies have been 
Increulngly importing raw materials due to dearth of 
quality goods at low prices In the country; and 

(e) if so, the remedial steps proposed In the matter? 

THE MINISTEA OF TEXTILES (SHAI SHANKEASINH 
VAGHELA): (a) As per a veHabIe Directorate General of 
Commerce Intelligence & Statistics (DGCI&S) data, the 
net export earnings from textiles during the last three 
years has increased as given below: 

2002-03 

12412.71 

1645.92 

10788.80 

16.7% 

(Value In US$ million) 

2003-04 

13159.52 

2015.34 

\ 11144.18 

3.5% 
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(b) No, Sir. Aa per latest available Dlntctorate General 
of Commerce Intelligence & 8tat18t1ca (ooCI&8) data, the 
textile imports during the period Aprll.June 2004 have 
decreased as given below: 

Textile Imports 
Of which 

Imports of Raw material 
& Semi-Raw material 

April-June April.June 
2003 2004 

471.9 440.0 

283.3 230.0 

% increuel 
decrease 
over the 

previoul year 

-6.7% 

-18.8% 

(c) Government is closely monitoring the impol18 of 
textile items and would strive to enaure that impol18 do 
not cause any serious detriment or Injury to the domestic 
industry. 

Nonna for Problltlonary Offtcera Exam 

1723. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether certain changes have been made in the 
examination norms for probationary officer's examinations 
by several banks; 

(b) if so, the details thereof; 

(c) whether the move has been resisted by the 
candidates/students; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANtCKAM): (a) and (b) 
Graduation was prescribed as the mintmum educational 
qualification for recruitment of Probationary OffIcers, by 
the Government. The Government have permitted the 
banks to prescribe the minimum percentage of marks In 
graduation and some of the banks have prescribed a 
higher percentage than the pass marks in graduation as 
the eHglbility condition. 

(c) and (d) A few representations have been received 
against prescribing a higher percentage 88 the eligibility 
condition and no bank has reported any difficulty in getting 
sufficient number of candidates having the prescribed 
marks. 

1724. PROF. M. RAMADASS: WHI the Minister of 
FINANCE be pleased to atate: 

(a) whether the Government has a proposal to 
introduce a new amnesty scheme 88 a part of the tax 
reforms package; 

(b) if so, the details thereof; and 

(c) whether the Government will not be able to 
achieve the.. advantage. through a built-in amnesty 
scheme under section 273A of the Income Tax Acr? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) and (c) Does not arise in view of reply to part 
(a). 

jT,.nsI6tionj 

State Bank of India 

1725. SHRI KULDEEP BISHNOI: WHI the Minilter of 
FINANCE be pleased to state: 

(a) whether the Government ia aware that the State 
Bank of India Is considering to take over some banks of 
Asia and Africa; 

(b) If 80, the detail. of such banks alongwlth their 
present financial position; 

(c) whether the Government has fixed any standards 
with regard to taking over of banks or opening of branches 
of banks in foreign countries; and 

(d) If so, detalle thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM): (a) to (b) The 
Information Is being collected and will be laid on the 
Table of the HOUR to the extent available. 

/English} 

Grant. to KIIrnataka 

1726. SHRI G.M. SIDDESWARA: WHI the Minister of 
FINANCE be pleased to state: 
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(a) whether the Union Government have released 
grants amounting to As. 113 lakh for upgradation of 
District Administration of Davangere District and 
Rs. 466.15 lakh for Computer Training School Children 
to the Karnataka State; 

(b) if so, whether the State Government have fully 
utilized the amount; 

(c) if so, whether the State Govemment have received 
requests for releasing of further grants; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTAY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
Govemment of India has released upto November 3D, 
2004 grants amounting to As. 2815.40 lakhs for 
upgradation of District Administration for providing 
infrastructure in 7 newly created districts for including 
Davangere. Inclusive of equal contribution by the State, 
Kamataka has Rs. 5630.80 lakhs for upgradation of district 
administration. Gol has further released As. 870.75 lakhs 
for computer training to school children In Kamataka upto 
November 30, 2004. 

(b) The State Government has fumished utilisation 
oertificates of Rs. 32.54 crore only against district 
administration upgradation and As. 6.76 crore against 
computer training grant. 

(c) and (d) Yes Sir. The State Govemment has 
requested for release of the balance grant of Rs. 44.75 
crore for these two items. Further releases can be 
provided upon State reporting satisfactory utHisation 
and fulfilment of other conditions as stipulated In the 
guidelines. 

Punishment to Criminals 

1727. SHAI ADHIR CHOWDHURY: 
SHRI UDAY SINGH: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether it is a fact that the new laws are needed 
to tackle new types of crimes as reported in the 'Hindu' 
dated the October 18, 2004; 

(b) il so, the details thereof; 

(c) whether In the absence of any clear cut law 
against any crime, the judiciary have fdad to provide 
any punishment to the peraen8 Involved In IUOh crtmee; 

(d) If so, the details thereof; 

(e) whether the Government propose to take any 
action in this regard; and 

(f) If 80, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHy): (a) to 
(f) In view of the changing soclo-economlc and 
environment In the country, the revfew of all Laws 
including these relating to Criminal Justice System is 
undertaken by the Law Com mils Ion and Its 
recommendations are considered for enactment of 8ultable 
legislation or amendment to the existing Laws. 

Wilful Default .... 

1728. SHRI BHUVANESHWAR PRASAD MEHTA: 
WHI the Minister of FINANCE be pleased to state: 

(a) whether the number of wilful defaults have been 
increasing despite RBI's direction to take stringent actions 
against them: 

(b) If 80, the details thereof for the last three 
years; 

(c) whether the Government aUowed the banks to 
publish the names of 8uch wilful defaulters; and 

(d) If so, the details thereof and If not, the reasons 
therefor? 

THE MiNISTER orlSTATE IN THE MINISTRY OF 
FINANCE (SHR1 S.S.'''PALANIMANICKAM): (a) and (b) 
Th. detaill of number of suit flied C888I and non-euit 
filed 0 ..... of wilful default of As. 25 tacs and above of 
public leCtOr banks for the. last three years are .. under: 

(RI. in crorea) 

Year Suit flied Non Suit flied 
ending 
March Number Amount Number Amount 

\ 

2002 997 2931 439 1114.83 

2003 1421 4140.61 509 1622.47 

2004 1487 4525.87 513 1643.22 
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(c) and (d) The detlllla regarding eUit filed accounla 
in which the sum to be recovered is Rs. 1 crore and 
above and 8uit filed accounts of wflfuldefaulters In which 
the 8um to be recovered Is Rs. 25 lac and above are 
published by RBI/Credit Information Bureau of India 
Limited. 

[Translation} 

Import of Vam 

1729. SHRI SIT A RAM SINGH: Will the MiniMer of 
TEXTILES be pleased to state: 

(a) the value and quantity of thread Imported during 
the last three years indicating the C08t thereof atongwlth 
the reasons therefor; 

(b) whether the Govemment propose to Impose ban 
on Import of thread; 

(c) if so, the details thereof; 

(d) If not, the reasons therefor; and 

(e) the steps taken for protecting the Interests of 
domestic textile industry? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) The imports are governed by market 
forc .. such as price, quality, availability and other 

parameters. The details of value and quantity of thread 
Imported during the last three years are as under: 

Qty. In tannes 
Value in Rs. crores 

2001-02 2002-03 2003-04 

Items Qty. 

Cotton sewing thread 61.71 

100% non-cotton sewing thread 111.38 

Total 173.09 

Source: DGCI & S, Kolkata 

(b) No, Sir. 

(c) Does not ari8e. 

(d) The import of almost all textile Items have been 
allowed freely. The liberalised trading regims would result 
in increased intemational trade in textiles thus providing 
greater export opportunities; and at the same time expose 
the domestic industry to import penetration in the domestic 
market. The industry will have to improve its efficiency 
and productivity to meet the emerging global competition. 

<e) Legal remedies in the form of anti-dumping duty, 
anti-subsidy duty and safeguards are available to protect 
domestic industry against unfair trade practicea. 

/Engllsh} 

Amendment to Indo-Thailand Act 

1730. SHRI PRABODH PANDA: 
SHAI BALASAHEB VIKHE PATIL: 

Will the Minister of COMMERCE AND INDUSTAY 
be pleased to state: 

Value Qty. Value Oty. Value 

1.25 30.40 1.02 49.82 2.37 

1.86 120.39 3.72 124.36 4.02 

3.11 150.79 4.75 174.18 6.39 

(a) whether India and Thailand signed a protocol to 
amend the framework agreement for estabfishing a Free 
Trade Area; 

(b) If 80, the details thereof; 

(e) whether the Union Govemment is hopeful bllatetal 
trade front the present level will double; 

(d) whether the two countries wUI phase out tarfffs 
on some Items; 

(e) if so, the dataUs of these Items and tariff. wig be 
phued out; and 

(f) effect of FT A in agro and rural industries and 
measures ~n to protect the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHAI E.V.K.S. 
ELANGOVAN): Ca) and (b) Yes, Sir. A Protocol to amend 
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the Framework Agreement for establishing a Free Trade 
Area was signed between India and Thailand on 30th 
August, 2004 in New Delhi. As per amended Protocol, 
the Early Harvest Scheme (EHS) now consists of a list 
of 82 items as against 84 provided in the Framework 
Agreement, on which tariffs will be eliminated by 1st 
September. 2006. 

As per the amended proviSions of Article 7 (2) (Ii)(a) , 
the EHS wouid now commence from 1.9.2004 and the 
products covered under this Article shall be subjected to 
the following tariff reduction and elimination: 

Period 

1.9.2004-31.8.2005 

1.9.2005-31.8.2006 

1.9.2006 

Tariff reduction on applied 
MFN tariff rates as of 

1 st January 2004 

50% 

75% 

100% 

The amending Protocol also makes the interim Rules 
of Origin and Operational Certificate Procedures an 
integral part of the Framework Agreement. 

(c) to (f) The FT A with Thailand is being negotiated 
with a view to strengthening and enhancing liberalization 
of bilateral trade by progressive eliminate of tariff and 
non-tariff barriers in substantially all trade in goods 
between the two countries. Under the EHS, common Items 
have been agreed for elimination of tariff on a fast track 
baSis. The list for EHS has been finalised after 
consultations with the administrative MlnlstrleslOepartments 
and the domestic stakeholders. The tariff preferences on 
imports to India would be available only for those products 
which enjoy the 'originatlng status' in Thailand as 
prescribed under the Rules of Origin which are integral 
part of any Free Trade Agreement. Similarly, the products 
which enjoy the 'originating status' in India would only 
get tariff preferences for imports in Thailand. To protect 
the vuinerable sections of the domestic industry, the 
Framework Agreement provides for each country to 
maintain a negative/sensitive list of items for which no 
tari" concessions shall be granted under the FTA. In 
addition, the Agreement provides for trade defence 
measures which an importing country can take recourse 
to. In case of a surge in imports and injury to the 
domestic industry, a country is allowed to take measures 
such as anti-dumping and safeguards. The Agreement 
also provides for cooperation among customs authorities 
for ensuring that the Rules are not violated. 

Protection to WI ..... 

1731. SHAIMATI D. PURANDESWAAI: Will the 
Minilter of LAW AND JUSTICE be pleased to state: 

(a) whether the Govemment proposed to enact a 
legislation for a witness protection programme as 
recommended by the Law Commission; and 

(b) If so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) and 
(b) The Law Commiaslon hal informed that It has recently 
taken up the subject on account of the obeervatlona of 
the Supreme Court and also because of immediate 
importance of the subject in our country. Law 
Commission has not Its recommendations so far. 

Electronic Voting Machine 

1732. SHRI UDAY SINGH: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn towards the news-item captioned -Rigging possible 
through EVMs" as reported In the 'Hindu' dated October 
3, 2004; 

(b) If so, whether the experts have wamed against 
the chances of rigging even when the EVMs are used; 

(c) If 80, whether the Govemment propose to conduct 
an enquiry in this regard; and 

(d) If so, the details thereof? 

THE MINISTER 0Iii STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHy): (a) Yes, 
Sir. 

(b) to (d) No, Sir. The expert committee appointed 
by the' Government, consisting of Prof. S. Sampath, 
'Ohairman RAC., Defence Research and Development 
Organisation (Chairman), Prof. P.V. Indirasan of I.I.T. DeIhl 
and Dr. Rao C. Kasarabada, ER & DC, Trivandrum as 
members has submitted In its report to Govemment in 
April 1990, that the electronic voting rnachines are 
tamperproof. The Election Commission of India has stated 
that whenever, election staff have been found to be not 
complying with the instructions regarding the use of 
electronic voting machines issued by the Commission, 
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stem action is taken by the Commlaalon against all euch 
erring officials after proper enquiry. 

{Translation} 

World Bank and ADB Aid for Earthquake 
Rehabilitation Work 

1733. SHRI V.K. THUMMAR: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of FINANCE be pleased to etate: 

<a) whether the Gujarat Government has made 
repeated requests for favourable terms for the loans 
received from the World Bank and Asian Development 
Bank for earthquake rehabilitation work; 

(b) if so, the decision of the Govemment of India on 
reducing the interest burden of the earthquake loan which 
was calamity of grave magnitude; 

(c) whether the overall policy framework for loans for 
major disaster reconstruction is proposed to be 
re-examined; and 

(d) if so, by when? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a> Yes, Sir. 

(b) The State has been provided special reHaf by 
reducing the annual rate of interest on the loans for 
earthquake rehabilitation work from 10.5% to 9.5% with 
effect from 27.6.2003 in respect of the undisbursed 
amounts. The relief provided to Gujarat extenda to all 
the States for the existing and future diauter rehabilitation 
programmes with assistance from the World Bank or the 
Asian Development Bank. 

(e) No, Sir. 

(d) Does not arise. 

PNS Scheme for Farmer Training Centre 

1734. SHRI BRAJESH PATHAK: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of FINANCE be pleased to state: 

(a) whether Punjab National Bank has formulated any 
scheme for opening Farmer Training Centre to train the 
farmers, rural women and youth for the employment of 
their choice and improve their life style; 

(b) If so, the detaIII thereof; 

(e) whether other nationalized banks have allo 
formulated aimilar schemes; 

(d) If so, the details thereof; and 

(e) the number of Farmers Training Cent,... propoeed 
to be eat up, bank-wile, State-wlae and locatlon-wlae? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The Punjab National Bank through Ita Farmers' Welfare 
Truet has formulated a ICheme for training of farmers, 
nuaI women and youth for Improvement In their akin.. 
Under the scheme, the bank proposee to develop training 
cent,... to provide hands on training on Improved methods 
of cuIIIvatIon, dlveralflcation of crops, muahroom production 
cuJttvation of medicinal planta etc. The Bank aIIo providel 
training for rural wornen for upgradation of their sklila In 
embroidery, eewlng and pickle making. 

(c) to (e) The required information Is being collected 
and will be laid down on the Table of the HOUH. 

/English} 

Fundi for Handloom Sectore 

1735. SHRI D. VlTTAl RAO: 
SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI SUGRIB SINGH: 

Will the Minister of TEXTilES ~ pIeued to Itate: 

(a) whether the Govemment hal decided to provide 
working capital fund of Re. 50 ero ... for Andhra Pradesh 
handIoom Sector for converaIon of product8 from tradiIiona/ 
varletlea of Sareee, Dhoteea etc. to made-upe; 

(b) If 80, the details thereof; 

(c) if not, the reuona therefor, 

(d) the scheme formulated by the Govemment for 
the benefits of handloom weaver& and handicrafts artisans; 

(e) whether any developing centres are being set up 
for the purpoee; 

(f) If eo, the dtUi/a theNof, State and Iocation-wlle; 

(g) whether th .... Is vast acope to export hancloom 
and powertoom .. raN from the country Including Orieaa; 
and 
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(h) if so, the details thereof, State-wise? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (c) No, Sir. No decision has been 
taken to provide working capital fund of Rs. 50 crore for 
Andhra Pradesh Handloom Sector. However, under the 
restructuring component of the Deen Dayal Hathkargha 
Protsahan Yojana (DDHPY) a project with an outlay of 
Rs. 40 crore has been sanctioned by the Government of 
India for restructuring of Andhra Pradesh State Handloom 
Weavers Cooperative Society Ltd. (APCO). ThI8 outlay 
consists of Rs. 20 crore each as grant from the Central 
Govemment and State Government. The Govemment of 
India as well as the State Govemment have relea8ed 
Rs. 40 crore to APCO. 

(d) The Government of India haa been implementing 
the following Schemes tor the promotion and development 
of: 

(I) Handloom Sector: (i) Deen Dayal Hathkargha 
Protsahan . Yojana (DDHPY); (II) Marketing Promotion 
Programme Scheme; (Iii) Mill Gate Price Scheme; (Iv) 
Workshed-cum-Housing Scheme; (v) Weavers Weltare 
Scheme (which includes Thrift Fund Scheme, New 
Insurance Scheme and Health Package Scheme); (vi) 
Handloom Export Scheme; (vii) Design Development & 
Training Programme; (viii) Integrated Handloom Training 
Project; (ix) Bunkar Bima Yojana; (x) Scheme of one 
time Rebate @ 10% given by the handloom agencies on 
sale of handloom cloth; and (xi) Implementation of 
Handlooms (Reservation of Articles tor Production) Act, 
1985. 

(II) Handicraft Sector: (I) Baba Saheb Ambedkar 
Hashlhllp Vlkas Yolana (AHVY); (II) Design & Technology 
Upgradation: (ill) Marketing & Support Services; (Iv) Export 
Promotion; (v) Training & Extension; (vi) Bima Yojana; 
and (vii) Special Handicrafts Training Programme (SHTP). 

(e) and (f) Presently, in the handloom sector there 
are 25 Weavers' Service Centres (WSC) throughout India 
including one each at Vljaywada and Hyderabad In the 
State of Andhra Pradesh, which are functioning with an 
objective to improve weaving and processing technlqu ... 
to develop new designs, product Innovatlona and to 
provide technical assistance to the weavers/exporters etc. 
in the field of designing, weaving and dyeing/printing etc. 
In handicraft sector there are s~ Regional Offices and 
Marketing & Service Extension Centres set up across the 
country. There Is at present no proposal to set up any 
new centre. 

(g) No Sir. However, there II vast scope for export 
of diversified range of handloom products such as made-
ups, home textiles, furnishings, fashion acceesories fabrics 
etc. 

(h) Does not arise 

{Tl'Bnsl8fionJ 

Special Recovery Tribunal. 

1736. SHRI KASHIRAM RANA: 
SHRI HARIKEWAL PRASAD: 

WUI the Minister of FINANCE be pleased to &tate: 

(a) whether the Government have set-up Special 
Recovery Tribunals and Banking Supervisory Board to 
monitor Irregularities in the banks and for Improving 
position of loan recovery; 

(b) If so, the time when these bodies were set-up; 

(c) whether these bodies have started functioning; 

(d) If 80, the total number of cases of irregularities 
dIapoeed off during each of the last th .... years and the 
action taken thereon; and 

(e) the outcome of action taken in this regard? , 
THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
For expeditious adjudication and recovery of debts due 
to 'Banks and Financial Institutiona, the Recovery of Debta 
due to Banks and Ananclal Institutions Act, 1993 was 
enacted. Similarly, on the basis of the recommendations 
of the Committee on Financial System (Naraslmham 
Committee), Board for Financial Supervision (BFS) was 
constituted under the chairmanship of Governor, Reserve 
Bank of Inella on 16th November, 1994 with the mandate 
to exerci&e the 'powers of supervision and inspection in 
relation to Banking Companles, Financial Institutions and 
Non-Banking Finance Companies. BFS also exercises 

} supervision over select Development Financial Institutions 
and Urban Coop. Banks. 

(c) Yes, Sir. 

(d) and (e) BFS gives directtone on the regulatory 
and supervtsory issued of various entltlea, 112 commercial 
Banks, Urban Cooperatfve Banks, Non-Banking Ananclal 
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Companies. The supervisory concerns emanating from 
various retums, supervisory on-site vialta are also placed 
before BFS. It gives detailed directions on future course 
of action and these directions are implemented by AeIerve 
Bank of India. Since BFS hu been acting as a catalyst 
for antiancement of banking supervisions In the areas of 
risk based supervision, prompt corrective action, 
consolidated supervision, monitoring of financial 
conglomerates, internal control and house keeping in 
commercial Banks, therefore, parts (b) and (e) of the 
question are not applicable in the case of BFS. 

[Eng/ish) 

A •• lstance to Handloom Development Corporation 

1737. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAMJI LAL SUMAN: 
SHRI RAJ IV RANJAN SINGH "LALAN-: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether. the Handloom Development Corporation 
of several States have sought assistance from the Central 
Government to implement the scheme relating to the 
development of Handloom; 

(b) If so, the State-wise details thereof; 

(c) the action taken by the Government on th088 
proposals; 

(d) the schemes in existence to provide financial 
assistance to the skilled and unskilled workers and 
artisans for the development of handlooms; 

(e) whether Government has formulated any fund at 
nation a' level for maldng loan available for the 
development of Handloom Industry; 

(f) If the details thereof; and 

(g) If not, the re8lOn8 therefor? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (c) Yes, Sir. The Government of India 
sanctions ueietance to varloue Implementtng agencies 
including the Handloom Developm,nt Corporations on the 
basis of viable proposals received from them In conformfty 
with the guidelines of the respective scheme. The Slate-
wise detail of assistance released to the Development 
Corporations under various echemes during the last three 
years Is given In the enclosed Statement. 

(d) The Schema under which fmanelal _istance Is 
provided to the skilled and unskilled workers and artlaans 
for the development of handlooms are .. under: 

(i) Deen Dayal Hathkargha Protaahan Yojana; 

(II) Marketing Promotion Programme; 

(IU) Handloom Export Scheme; 

(iv) 10% Rebate Scheme; and 

(v) Integrated Handloom Training Programme. 

(e) No, Sir. 

(I) Does not arise. 

(g) Formulation or creation of a aeparate fund at 
national level Is not required .. a loaning mechanism Ie 
already in place and the banks can get raflnanoe from 
the National Bank for Agriculture and Rural Development 
(NABARO) for the handloom sector. 

SI6h11Mn1 

SI.No. 

1. 

2. 

3. 

4. 

Ststs-wIstI dslBU of BssI8MnctI If!IItJM«I to 1M .IM~ CotpomitJn8 
undtlr Vllrious 8CIttIfM8 du/ing IhtI IMt IhtrHI )'UIS 

State 2oo1"()2 2002-03 2003-04 

2 3 4 5 

Andhra Pradesh 30.89 

Assam 6.05 

Gujarat 5.72 

Himachal Pardeah 48.38 17.84 

(Rupees In Iakh) 

Total 

6 

30.89 

6.05 

5.72 

M.OO 
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1 

5. 

6. 

7. 

8. 

9. 

2 

Jammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Mizoram 

3 

259.72 

20.25 

7.50 

10. Tripura 2.00 

164.27 11. Uttar Pradesh 

12. West Bengal 

Total 453.74 

Cut In the Vacations of the Courts 

1738. SHRI RAVAPATI SAMBAS IVA RAO: 
SHRI K.S. RAO: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Govemment has expressed concem 
over the complaints against Judicial system and has urged 
Chief Justice of India to do usoul eearching • to bring In 
accountability and transparency in ita functioning; 

(b) if 50, whether the Govemment has aJso suggested 
to cut down the tong vacatlon8 and Increa8Ing the number 
of working days which will improve the productivity of the 
judicial system; 

(c) if so, the extent to which the judiciary has agreed 
to the suggestion made by the Government and the extent 
to which judiciary has been accountable from corruption; 
and 

4 

31.89 

97.36 

77.36 

4.08 

36.34 

34.07 

380.36 

5 

301.95 

146.38 

7.22 

10.69 

159.58 

51.16 

706.39 

6 

31.89 

859.03 

243.99 

7.50 

7.22 

16.n 

360.19 

85.23 

1620.48 

plac.. a greater onus and responsibility on the 
members and practitioners of our judiciary to maintain 
the highest standard. of probity and integrity. 
Accountability and transparency norms cannot, and 
~ouId not, be impoeed on the judiciary from outside. 
It is, I believe, up to the judiciary to do some soul-
searching and ensure how this can best be done.~ 

Hon'ble Prime Minister in the said address had also 
suggested that the productivity of the Judicial system may 
be Improved by increasing the number of working days 
and cutting down vacations. 

(c) and (d) Various steps taken to improve the 
productivity and efficiency of the judiciary include 
periodically monitoring the pendency position in courts, 
grouping of cases Involving common question of law, 
constitution of specialized benches, timely filling up the 
vacancies of judges, increasing the judge strength, 
organizing Look Adalate at regular intervals, encouraging 
a1temative modes of disputes resolution like negotiation, 
mediation and albitration and setting up of special tribunals 
like Central Administrative Tribunals. State Administrative 

(d the steps taken by the Govemment In this regarql"""'Tribunals, Income Tax Appellate Tribunals, Family Courts 
, ,. ('''lAbour Courts, Fast Track Courts etc. 

THE MINISTER QF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHy): '(a) and' 
(b) The Hon'ble Prime Minister, in his addresa to the 
conference of Chief Justices and Chief Minlaters held on 
September 18, 2004 in New Delhi inftlr-8" observed as 
follows; 

"The framers of out Constitution wanted to protect 
and preserve the Independence of our judiciary. Thla 

{TfIII7SIstionj 

Scheme to Provide Loan to W .. v.,. 

1739. SHRI MANSUKHBHAI D. VASAVA: 
SHRI HARIKEWAl PRASAD: 
SHRI SURESH CHANDEL: 

Will the Minister of TEXTILES be pleased to state: 
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(a) the steps taken by the Govemment to provide 
loans to the Indian weavers keeping in view their 
miserable condition; 

(b) the amount of loans provided by the Govemment, 
State-wise during the last three years; 

(c) whether the weavers have to face many difficulties 
while getting loans from the Indian Banks; and 

(d) the remedial steps taken by the Govemment in 
this regard and the success achieved by the Govemment 
as a result thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) Credit facilities are baing provided to the 
weavers by different banking institutions, both commercial 
as well as cooperative banks, under various Schemes in 
accordance with the norms and guidelines stipulated by 
the Apex Banks, namely, RBI and NABARD. NABARD 
has been providing Short Term Aeflnance for production 
and marketing activities of Primary Weavers SocIatlaa and 
Individual members of District Central Cooperative Banks 
by way of sanction of short term of credit Umlts to state 
cooperative banks. Apart from the credit facfllties through 
banking channels, the Govemment Is providing partial 
financial assistance in the form of grant to the eligible 
handloom agencies under Deen Dayal Hathkargha 
Protsahan Yojana (OOHPY) for baaic inputs like looms 
accessories, training etc. and for design input, publicity, 
marketing incentive etc. Under DDHPY, the Govemment 
is also providing financial assistance in the form of margin 
Money to the implementing agencies 0 of As. 40001-
p.r weaver to avail cr.dlt facilities from financial 
institutions. Out of this amount, the share of Central 
Govemment is As. 2000/-, that of the State Govemment 

SI. No. Name of the State 

2001-02 

2 3 

1. Andhra PradMh 34.68 

2. Gujarat 1.00 

3. Kamataka 4.54 

is Rs. 10001- and the balance Rs. 10001- will be given 
by the concerned weaver. The margin money 80 provided 
shall be used only as seed money to enhance their cash 
credit limits. 

(b) Particulars of Short-Term Credit Umlts sanctioned 
by NABAAD to the State Cooperative BankB for financing 
Weavers' Societies during the Financial Years 2001-02, 
2003-03 and 2003-04 are enclosed as Statement. 

(c) Based on various studies, NABAAD has reported 
that the factors affecting the institutional flow of credit to 
the weavers' sector, InftJr liN., are poor financial health 
and inefficient management of several weavere' 
coop.rative societies, outdated marketing structure and 
Inability of the weav.rs' societies to compete with the 
organized sector. These factors render the cntdIt propoaaIe 
from several weavers' societies unvtable. 

(d) The following steps are being taken/contemplated 
to improve the flow of credit to the weaving sector: 

(i) Creation of better awarenees of credit f.cHltln 
amongst primary weavers' cooperative aocletlel 
and apex societies. 

(Ii) Weavers outside the cooperative fold are being 
identified for bank finance by organizing them 
into SeIf-hlip Groupe. 

(iii) Aeorganization of apex handloom aocletlee and 
corporation in the States into viable businea8 
bodies. 

(Iv) Periodical review of the flow of credit to the 
weavers' sector under dlff • ..."t Sohemes by 
State Level Banking Committee/District 
Committee. 

Credit limits Sanctioned 

2002-03 

4 

16.36 

1.00 

5.26 

(As. in crore) 

2003-04 

6 

32.54 

1.00 

2.21 
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1 2 3 

4. Kerala 47.81 

5. Madhya Pradesh 4.42 

6. Orissa 25.81 

7. Pondicheny 5.00 

8. Tamil Nadu 497.18 

9. West Bengal 60.7 

{Eng/ish} 

World Bank Aid tor Drinking Witer Scheme 

1740. SHRI ASADUDDIN OWAISI: Will the Minister 
of FINANCE be pleased to State: 

(a) the names of the States where drinking water 
and sanitation schemes are going on at p ..... nt with the 
help of World Bank loan; 

(b) whether some other State Govemments have 
approached Union Govemment to forward their schemes 
of drinking water and sanitation to the World Bank for 
loan/assistance; 

(c) if so, the details of these States; and 

(d) the present status of their proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) World 
Bank assisted drinking water and sanitation schemes are 
being implemented in Kerala, Kamataka and Maharashtra. 

(b) and (c) State Govemments of UttaranchaJ, Tamil 
Nadu, Punjab, Haryana and DeIhl have sought World 
Bank assistance for drinking water and """'tlon 
schemes. 

(d) Proposals of Govemments of Uttaranchal, TamH 
Nadu, and Punjab. have been poaed to the World Bank 
for assistance and. clarificat!Qn has been sought from 
Government of Haryana. Propoaai from Govemment of 
DeIhl has been recently received. 

4 5 

40.31 ~8.46 

0.00 0.00 

16.43 19.79 

5.65 5.50 

404.26 376.39 

61.68 54.72 

Sickness .of Jute Induatr1e8 

1741. SHRI TUKARAM GANGADHAR GADAKH: 
SHRI SANAT KUMAR MANDAL: 
SHRI BIR SINGH MAHATO: 
DR. M. JAGANNATH: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Govemment Ia .aware of sick Jute 
Industry due to Govemment policy allowing use of 
aynthetIc Jute; 

(b) whether thousands of employees have lost their . 
joba due to closure of hundreds of jute mUla; 

(c) the number of total jute mills In the country, SUat .. 
wIae; 

(d) the number of cIo8ed and sick jute mills, Stat&-
wise; 

(e) whether any special package is under 
consideration to revive closed and sick jute mills; 

(f) is so, the details thereof; 

(g) if not, the manner in which the Govemment will 
support the families of jobless workers of jute mille; 

(h) whether the Govemment has sought assistance 
under UnIted Nations Development Programme for 
development of Jute IndUstry; and 

(i) if 80, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) The Govemment _ not allowed any 
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UN 0' synthetic jute materials for packaging, causing 
sickness in the jute industry. 

(b) Around 44,000 workers are affected on account 0' the closure 0' 14 jute milia 'or varied periods. 

(c) There are 78 jute mills in the country, out 0' 
which 61 are in West Bengal, 3 each in Bihar and Uttar 
Pradesh, 7 in Andhra Pradesh and one each in the States 
of Assam, Trlpura Chhattisgarh & Orissa. 

(d) The total number 0' sick jute mills are 37 and 14 
jute mills are lying closed over periods varying 'rom 2 
months to 2 years. Out 0' 37 sick jute milia, 31 are in 
West Bengal, 2 in U.P. and 1 each in States of OrIIaa, 
Trlpura, Andhra Pradesh and Bihar. Out of 14 closed 
jute mills, 10 are in West Bengal, 2 in Uttar Pradesh and 
1 each in Bihar and Andhra Pradesh. 

(e) to (g) As per the existing statute, cases of sick 
units are referred to BIFR, a quasi judicial body to 
examine the cases of rehabilitate of every Itck unit. 
Thereafter, the revival schemes of the unlta are prepared, 
examined by the Operating Agency appointed by BIFR 
which is nonnally a financial matitute. On receipt of the 
scheme, BIFR decides the cases of rehabilitation of the 
industrial units. 

(h) and (i) No, Sir. 

{TlWI6IMionj 

Purehalng Poww of Ind"n Rupee 

1742. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: WIfl the Minister 0' FINANCE be pleeaed to ..... : 

(a) whether the purchasing power of Indian rupee 
has continuously reduced during the laSt few years; 

(b) If so, the average value of rupee In year 1991-
92 and 1998-97 ........ 1980-81; 

(c) whether there Is wide gap in purchasing power 0' Indian rupee In different States of the country; and 

(d) If 80, the minimum and maximum purchulng 
power 0' rupe,alongwith the names of the cities during 
the financial year 2003·04 and 2004-057 

THE MINISTER OF STATE IN THE MINI.STRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a> and (b) 
Yes, Sir The average value of the Indian rupee, taking 
1980-81 .. base period, was 36.99 paiae In 1991·92 
and 23.88 paJae in 1996-97. 

(c) Vea, Sir. Table below Ihowe the gap In the 
purchuing power of the Indian rupee In dIffem1t StaIee 
of the country. Assam has the highest value of rupee at 
21.78 palM .. 8Q8inat the lowest value of rupee at 16.18 
palM in Delhi. 

Table 1-Value of Rupee as on October 2004 (Baae: 1982-100> 

Statell!ts Value of Rupee In StateJUta Value 0' Rupee in StatelUts Value of Rupee In 
paise paIee paIN 

AII·lndia 19.01 Jhartchand 21.51 Tamil Nadu 19.19 

Andhra Pradesh 19.34 Kamataka 19.12 UUar Prade8h 19.43 

Aasam 21.78 KeraJa 18.88 West Bengal 17.89 

Bihar 20.16 Madhya Pradesh 19.31 Chandlgarh 17.36 

Chhattlsgarh 21.23 Mahruhtra 16.99 Delhi 18.18 

Gujarat 19.58 Orlaea 21.47 Pondlecheny 17.51 

Haryana 19.02 Punjab 21.11 

Jammu & Kashmir 16.42 Rajasthan 19.74 
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(d) In 2003-04, the minimum and maximum 
purchasing power of the rupee was in Mumbai and 
Chennai respectively. In 2004-05, the minimum and 
maximum purchasing power of the rupees in Deihl and 
Chennal respectively (Table 2). 

Table 2-Value of Rupee in paise 

Cities 2003-04 2004-05 Cities 2003-04 2004-05 
(Oct.) (Oct.) (Oct.) (Oct.) 

Delhi 17.21 16.18 Koikata 18.21 16.92 

Mumbai 17.09 16.34 Channai 18.76 17.89 

[English} 

Indo-South Korea Trade 

1743. SHRI KIRTI VARDHAN SINGH: 
SHRI ASADUDDIN OWAISI: 
SHRI VIJOY KRISHNA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Govemment has taken dect8Ion to 
Increase the trade with South Korea during the recent 
visit of South Korean President; 

(b) if so, the details In this regard; 

(c) the details of trades between both countries have 
as on date; 

(d) the likely trade increase after such diacusllons; 

(e) whether sanitary and phyto sanltary and non-
tariff business imposed by Korean republic would create 
impediments in Increasing Indian Imports; and 

(f) if 80, the details thereof and action t_ 
thereupon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) Yes,. Sir .. Both sides have 
agreed to set a target of US$ 10 bIflion for bilateral trade 
by 2008. 

(c) The detaItI of India-South Korea trade are as 
under: 

Indian exports to 
South Korea 

Indian Imports from 
South Korea 

Total Trade 

(Value In USS mOlion) 

2003-04 
(Aprll-July) 

175.93 

641.84 

817.77 

2004-05 
(Aprll-July) 

316.34 

930.36 

~246.70 

(P): Provisional 
(Source DGCIS) 

(d) Both sides also emphasized the need to jointly 
wort< towards achieving the set target. 

(8) and (f) It Is expected that the sanitary and phylo 
sanitary and non-tariff measures impoeed by South Korea 
would not stand In the way of achieving the target set 
during the Y1a1t of President of Republic of Korea to india. 

HeWlprint Paper 

1744. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the current production of newsprint paper In India 
annually; 

(b) the requirement of newsprint paper annuaHy; 

(c) is any PUS In this field Is technically and 
commercially competitive enough to sustain In the Global 
CompetItIon; and 

(d) if not, state the reasons for the same? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

· ..... '1f?vAN): (a) The current production of newaprint 
PIP8t,::Jn India i8 6.88 lakh tonnes for the period 2003-
2004."'" 

(b) The annual requirement of newsprint paper during 
the said period is 14.26 lakh tonnes approximately. 

(c) and (d) There are two newsprint manufacturing 
Central PSUs. The quality of newaprint manufactured by 
theM Central PSU's is technlcaUy sustainable In the global 
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market. However, these unite are finding It difficult In 
sustaining commercially on account of scale of operation 
being on the lower side, high power costs and other 
transaction costs arising out of poor infrastructure, non-
avaUability of good quality fibrous raw material and low 
customs duty of 5% on the imported newsprint. 

NE Industrial Policy 

1745. DR. ARUN KUMAR SARMA: 
SHRI M.K. SUBBA: 
SHRI RAJEN GOHAIN: 
SHRI HARIBHAU RATHOD: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the impact of implementation of NE Industrial 
Policy on the industrialization of NER showing year-wise 
target and response obtained on private investment; 

(b) action contemplated towards ensuring .private 
investment in the NER after declaration of similar 
incentives to some other parts of India; 

(c) whether Ministry received any representation 
proposing amendment of the NE Industrial Policy; 

(d) if so, the details thereof; 

(e) action contemplated towards redressal of the 
grievances of NE industries; 

(f) whether Government Is considering to grant special 
Industry Zone status to North-East; 

(g) if so, the details on the specific industry identified 
and rebate granted; 

(h) whether Govemment of Assam has demanded 
exclusive policy for North-Eastem region to invite FDI 
and Fils; and 

(i) if so, the action taken thereupon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (i) Consequent to the announcement 
of the new North East Industrial Policy (NEIP) on 24th 
December, 1997, a total of 681 investment proposals have 
been implementedlbelng Implemented, entailing a capital 
investment of Rs. 1067.28 crore in the North Eastern 

Region and an employment generation of about 20,709 
people. Referencea have been received from various 
quarters, inducting the State of Assam, for offering better 
and more attractive economic terms for Investment in the 
North Eastem Region by way of suitable modifications In 
the NEIP. After declaration of similar Incentives In States 
like Jammu & Kashmir, Himachal Pradesh and 
Uttaranchal, The Government, through North Eastem 
Development Finance Corporation Ltd. (NEDFI), has 
appointed Tata Economic Consuhancy Services (TECS) 
for impact evaluation study of NEIP. The report of TECS 
has been discussed with all the stake holders concemed. 

Implementation of Leglalatlon 

1746. SHRI ALOK KUMAR MEHTA: Will the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) whether a number of legislations passed by 
Pariiament have not been Implemented so far; 

(b) if so, the details thereof alongwith the reasons In 
each case; and 

(c) the time period fixed for their implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHy): (a) to 
(c) Various legislations puaed by Parliament fall within 
the administrative purview of different Mlnlstrlesl 
Departments. The Ministry of Law and Justice Is not the 
Nodal Ministry to decide about implementation of all the 
leglalatlons enacted by Pariiament. A MlnlstrylDepartment 
concerned with a particular conditional legislation takes a 
decision about Its Implementation keeping in view the 
relevant facta and circumstances. It Is not possible to 
indicate a specific time period for their implementation. 

Import of Second Hand Garmentl 

1747. SHRI JUAL ORAM: 
SHRI ARJUN SETHI: 
SHRI BALESHWAR YADAV: 

Will the Minister of TEXTILES be pleased to state: 

(.) whether the Govemment Is proposing to put a 
ban on the Import of second hand readymade garments 
from abroad considering the possibUIty of Incoming of 
various kinds of diseases alongwith these clothes; 

(b) If 80, the time by which the Government wiH take 
ite decision in this regard; and 
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(c) if not, the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI SHANKERStNH 
VAGHELA): (a) to (c) Government has placed "worn 
clothing and other worn articles· covered under HS Code 
6309 under restricted list of imports I"IiM Notification No, 
7/2004-09 dated 27-10-2004. 

Import Polley regarding New/Und Cara and 
Printing Machine. 

1748. SHRI SANAT KUMAR MANDAL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the details of import policy, procedures and 
customs duty for import of new/used cars and printing 
machines; 

(b) whether the Government have evaluated the 
impact of increase in import of new/used cars and printing 
machines on the domestic sector of these items; 

(c) if so, the details thereof; and 

(d) the steps takenlbeing taken by the Government 
to reduce the dependence on imports of these items? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The present Foreign Trade Policy 
allows licence free import of new/used cars and printing 
machinery. The Import of car is subject to conditione 
regarding consumer protection, road safety and specified 
emission norms. New/used cars are allowed for import 
only through specified ports. The aggregate rates of duty 
are 160.07% for cars and 40.38% for printing maChinery. 

(b) and (c) Cars are one of the 300 sensitive items 
import of which are closely monitored by the Govemment. 

(d) Even after removal of Quantitative Restrictions, 
the imports of cars are subject to applicable tariffs, 
technical standards, environment and safety norms. 
Through appropriate use of the tariff and non-tlMlff 
mechanisms, the Government seeks to ensure that'the 
domestic industry does not suffer in competition. 

(Tf'llllSlahOnj 

Declining Inddtrl.1 Develop..-nt 

1749. SHRI KAILASH MEGHWAL: WUI the MinIster 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether industrial development rat. has declined 
during the last two years in comparison to the last year; 

(b) if so, the reasons therefor, 

(c) the steps taken to Increase the Industrial 
development rate; 

(d) whether IMF has reported decline In industrial 
development rate of India; and 

(e) if so, the details and the reaction of the 
Govemment thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The overall industrial growth rate 
measured in terms of Index of Industrial Production (liP 
with base year 1993-94=100) as per the data released 
by Central Statistical Organisation (CSO) has irnproved 
to 7 percent in 2003-04 from 5.7 percent In 2002-03 and 
2.7 pe;cent in 2001-02. This performance has improved 
further with the overall industrial growth rate registering 
7.9 percent during the first six months (Aprll-September) 
of 2004-05 compared to 6.2 percent recorded in the same 
period of the previous year. 

(b) and (c) Does not arise. 

(d) No, Sir. As per the latest Public Information Notice 
(PIN) No. 2003/104 dated August 21, 2003, which 
summarizes economic development by sector, issued by 
International Monetary Fund (IMF), no observation/ 
comment reporting decline in industrial development rate 
of India has been made. 

(e) Does not arise. 

(English} 

Withdrawal of Duty Cut .. 

1750. SHRI VIJOY KRISHNA: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minster of FINANCE be pleased to state: 

(a) Whether the Government has withdrawn customs 
and excise duty cuts on various products\ since the middle 
of August 2004; 

(b) if 80, the details in this regard; 
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~c) the revenue lost by the Govemment thereby; and 

(d) the other steps taken by the Govemment to check 
rising inflation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Since the 
middle of August 2004, Govemment had reduced the 
customs duties and excise duties on various petroleum 
products, plastic raw materials and steel. However, 
Govemment has not withdrawn any customs or excise 
duty cuts on these products since the middle of August 
2004. 

(b) Does not arise In view of (a) above. 

(c) Since the duty cut has not been withdrawn, there 
is no fresh revenue effect. 

(d) To check rising inflation, Govemment had reduced 
the customs duties and exoiH duties on various petroleum 
products, plastic raw materials and steel. In addition, 
certain other measures were also taken. These Include: 

(1) To check the liquidity overhang In the system, 
the Reserve Bank of India (RBI). hiked the cash 
reserve ratio (CRR), to be maintained by banks, 
by 50 basis points to 5% of their demand and 
time liabilities. 

(2) The Government cut tariff values on many 
vegetable oils by around $50 a metric ton. 

(3) The RBI hiked the reverse repo rate (that Is, 
the interest rate paid on bank funds placed with 
the RBI against government paper) by 25 basis 
pOints to 4.75%. 

Non-Banking Flnanc. Companle. 

1751. SHRI G. KARUNAKARA REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of Non Banking Finance Companies 
(NBFCs) operating in the country; 

(b) the names of the NBFCs UAder operation in the 
State of Kamataka; 

(c) the areas of operation of these NBFCs in that 
State; 

(d) the activities undertaken by these NBFCs In this 
State; 

(e) the loanasliltance provided by theSe Non 
Banking Companies to Individuals/Government 
organizations and NGO's In that State under various 
schemes during the last three years; 

(1) the amount of loan disbursed by the .. companies 
in other State; and 

(g) the eeparate break-up thereof, State-wis. and 
year-wile? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Reaerv. 
Bank of India (RBI) have reported that they have granted 
certificate of registration to 13303 Non-Banking Finance 
Companies (NBFCs) as on date to carry on the business 
of non-banking financial institutions. Of these, only 525 
companies are authorized to accept/hold public deposits. 

(b) There are 22 "A- category (deposit taking) 
companies and 152 "B- (non deposit taking) companies 
which are holding Certificate of Registration from the 
State of Karnataka. 

(c) While all the companies are operating In the State 
of Kamataka, some of them have branches outside the 
State. 

(d) The activities undertaken by these companies are 
leasing, hire purchase, loan and Inveetment. Further, the 
companies registered as category "A- NBFCs undertake 
deposit taking activities also. 

(e) to (g) The existing database of RBI does not 
encompass break up of the loans disbursed In the Statel 
other States. 

/T/'III18I8tion} 

Induetrlal Development 

1752. SHRI SHIVRAJ SINGH CHOUHAN: WHI the 
Minister of COMMERCE AND INDUSTRY be pleased 
to &tate: 

(a) whether the investments made in the industrial 
sector in the dlfferant parts of the country are not equal; 

(b) if so, the details thereof and the raasons therefor; 

(c) whether Madhya Pradesh and Chhattiagarh are 
the most backward States In view of Indu.trlal 
development and investment; and 
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(d) if so, the stepe proposed to be taken by the 
Government to enhance the Industrial development and 
investment in theee States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (d) A statement showing proposed 
investment by entrepreneurs in the non-SSI sector in 
various States based on the Industrial Entrepreneurs 
memoranda (lEMs) filed and Letters of Intent (Lois) and 
Direct Industrial Licences (OILs) issued since August 
1991 is enclosed. Madhya Pradesh and Chhattisgarh 
account for 3.26 percent and 5.07 percent respectively, 
of the proposed investment. 

Under the IlberaHzed industrial policies, investment in 
various industries depends upon the Commercial judgment 
of the entrepreneurs which in tum, is based on the 
initiatives taken by the State GovemmentslUTs in the 
creation of conducive economic environment by way of 
providing basic infrastructuraJ faciUties and other incentives. 
The initiative for Industrial development of a State liea 
primarily with the concerned State government. However, 
the Government of India has been supplementing their 
efforts through various incentives and schemes. Under 
the Growth Centre Scheme, announced in June, 1988 
with a view to promote industrialization of backward areas, 
a total of 71 Growth Centres have been sanctioned to 
be set up throughout the country. Of these, four are in 
Madhya Pradesh and two are in Chhattlsgarh. 

/ndusflis/ /nVfl8hntlnt Proposs/s (SIIIle-wisB) ainctI Augu.t 19111 Ir:J OckJrbtJr 2004 

Name of StatelUTs Number of Proposed %age 
IEMs+Lols+DILs Investment 

fRs. Crore) 

2 3 4 

Maharashtra 11396 257822 17.34 

Gujarat 7293 236135 15.88 

Andhra Pradesh 4140 148692 10.00 

Tamil Nadu 5300 125818 8.46 

Uttar Pradesh 5144 92028 6.19 

Kamataka 2416 79627 5.35 

Chhattisgarh 1150 75337 5.07 

Orissa 701 78961 5.31 

Punjab 2626 58747 3.95 

West Bengal 3208 5n57 . 3.as 

'Madhya Pradesh 2251 '<),; 48520 .' 3.26 

Haryana ~. 43439 2.92 

Rajasthan ".:.( 2735 43040 2.89 
'. 

Dadra & Nagar Havell 1811 26217 1.76 

Nagaland 1. 16244 1.09 
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1 2 3 4 

Jharkhand 478 16712 1.12 

Himachal Pradesh 586 12139 0.82 

Kerala 570 11172 0.75 

Uttaranchal 584 9508 0.64 

Pondicherry 695 8391 0.56 

Assam 331 8240 0.65 

Goa 554 74n 0.50 

Delhi 505 6537 0.44 

Daman & Diu 829 4931 0.33 

Bihar 182 4517 0.30 

Jammu & Kashmir 256 3714 0.25 

Tripura 27 2037 0.14 

Meghalaya 176 1710 0.11 

Chandigarh 39 469 0.03 

Andaman & Nicobar 9 332 0.02 

Arunachal Pradesh 22 249 0.02 

Sikkim 15 71 0.00 

Lakshadweep 4 0.00 

Manipur 2 3 0.00 

Mizoram 0 0 0.00 

Location in more than One State 24 406 0.p3 

Total 5~01 1486993 100.00 

Note: IEM: Industrial Entrepreneur Memorandum; Lol Letter of Letter of Intent; OIL: Direct Industrial Ucence. 

[English! 

General Agreement on Tracie and Service. 

1753. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the Govemment's perception about the Implications 
of General Agreement on Trade and Services (GATS) for 
India; 

(b) whether the Govemment has pressed India's cue 
for 'movement of natural persons' at W.T.O.; 

(c) if 80, the outcome thereof; and 

(d) whether the developed countries pressing 'or 
various other issue at WTO are agreeable to opening up 
of labour markets themselves? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
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ELANGOVAN): (a) Since the conclusion of the Uruguay 
Round of Agreements on Services (General Agreement 
on Trade in Services), India's services trade has grown 
considerably. From US $ 6.8 biliion exports In 1995, 
India's service exports have increased to US $ 24.9 billion 
in 2003. India's share in world trade in Services Is higher 
than its share in world trade in goods. 

(b) to (d) One of India's objectives In the present 
negotiations is to ensure that trade in services improves 
through movement of natural persons. We have submitted 
comprehensive negotiating proposals in this regard. 
India's paper identifies key barriers to the movement of 
natural persons and suggests possible approaches 
members can adopt to achieve meaningful liberalization 
in this area. 

As per the Framework Agreement adopted by the 
General Council In July, 2004, all member countries are 
to submit revised offers on services by May, 2005. The 
objective is to have a balanced outcome as part of Single 
Undertaking. 

DFID A .... t.nc. to Stat .. 

1754. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of FINANCE be pleased to State: 

Name of the State Commitment during 

2001-02 2002-03 
" . 

Andhra Pradesh 65.00 0.00 

Madhya Pradesh 0.00 0.00 

Orissa 34.7 30.00 

West Bengal 21.2 .(,"', 2.5 

#~ Himachal Pradesh 0.00 

Kamataka 0.00 0.00 

(a) the States which .re getting Department of 
Intematlonal Development (DFlD) fundIIoan aasIatance; 

(b) the amount of loan/assistance received by each 
of those, particularly Gujarat, during each of the last three 
years; 

(c) the purpose for which DIFD loana/asslstance 
obtained by those States; and 

(d) the extent In which the fund has been utilized by 
those States, especially by State Government of 
Gu/arat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) 
OFID's bilateral development cooperation in India is In 
the form of 100%' grant assistance. States of Andhra 
Pradesh, Madhya Pradesh, Orissa and West Bengal are 
DFIO's priority States in India for state sector projects. 
There "are also a few ongoing state sector projects in 
Himachal Pradesh and Kamataka. List of ongoing state 
sector projects under OFIO's development assistance is 
enclo.ed as Statement. The amounts committed and 
disbursed under DFIO's development assistance for state 
sector projects In each of the last three years .re given 
below: 

(In £ miUlon) 

Disbursed and utilized during 

2003-04 2001-02 2002-03 2003-04 

0.00 65.n 13.544 13.19 

28.33 0.00 0.00 0.00 

O.tS" 1.403 46.319 0.00 

112.47 , 0.00 0.00 10.076 

0.00 0.00 0.00 0.064 

0.00 0.00 0.849 1.058 

No state sector project in Gu/arat received DFID assistance in the last three years. 
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List of ongoing Ststs StICIor pfOjtlcts untt.r ORO's dtlV6Iop~nt &$Sistll~ 

SI. No. Name of Project State 

1. Andhra Pradesh Urban Services for the Poor Project Andhra Pradesh 

2. Decentralistion of Health Management and Strengthening Madhya Pradesh 
Community Health action in M.P. 

3. UK/India: M.P. Rural LiveHhoods Project Madhya Pradesh 

4. Orissa Post Cyclone Reconstruction of Primary Schools Orissa 

5. Orissa Public Reforms Phase-II Orissa 

6. Calcutta Environmental Project West Bengal 

7. UK/India: Kolkata Urban Services for the Poor Programme West Bengal 

8. UK/India: Restructuring of Public Sector Enterprises in West Bengal 
West Bengal Phase-I 

9. Himachal Pradesh Forest Sector Reform Project 

10. Karnataka Watersheds Development Project 

{Translation/ 

Food for Work Programme 

1755. SHRI MAHENDRA PRASAD NISHAD: 
SHRI BASU DEB ACHARJA: 
PROF. M. RAMADASS: 

Will the Minister ot RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the selection of 150 districts for the 
implementation of the National Scheme 'food for work' of 
the Government has been completed; 

(b) if so, the district-wise and State-wlae detaila 
alongwlth the criteria for such identification of districts; 

(c) the time by when this scheme ia likely to be 
implemented; 

(d) whether the backward districts selected under 
Rashtriya Sam Vikas Yojana have been included in this 
scheme; 

(e) whether rural housing development through special 
schemes are implemented by D.R.D.A.IN.G.O.'s falling 
under district council; 

Himachal Pradesh 

Karnataka 

(f) If so, the State-wlse detail. thereof for the last 
three years and till date; 

(g) whether Non-Governmental Organisations have 
been banned by the Government to work on special new 
projects; 

(h) If so, the details thereof; and 

(i) the time by which Non-Governmental 
Organisations are proposed to be allotted the rural housing 
development work by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) Yes, Sir. 

(b) to (d) The National Food for Work Programme 
(NFFWP) has been launched from the month of November 
2004 in 150 most backward Districts of the Country to 
generate additional supplementary wage employment with 
food security. All the 27 States except Goa have been 
covered under the programme. The criteria of identification 
of 150 most backward Districts are. 

For the States (other than special category States 
and States in ~.rth Eastem region except Assam) 
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most backward Districts have been chosen on the basis 
of an exercise undertaken by the Planning Commission 
using three parameters, namely (i) agricultural productivity 
per worker, (ii) agricultural wage rate, and (in) SC/ST 
population. For the special category States and the States 
in N.E. region (except Assam), districts were Identified 
from out of the list selected under the Rashtriya Sam 
Vikas Yojana (RSVY). The State Governments have also 
been consulted while finalizing the Districts. The number 
of Districts allocated to each State on the basis of above 
criteria is given at Statement-I. Out of 150 identified 
Districts, 83 happen to be RSVY Districts. 

(e) and (f) The Ministry of Rural Development 
Implements Indira Awaas Yojana (lAY) to provide 
assistance to rural BPL sheltertess families for construction 
of houses. the programme is implemented through the 
DRDA/Zilla Parishad. The other small Schemes such as 
Innovative Stream for Rural Housing & Habitat 
Development Rural Building Centres (RBCs) and Samgra 
Awas Yojana (SAY) have been discontinued w.e.f. 
1.4.2004. However, ongoing projects under these Schemes 
will be completed. About 170 projects uncler the Innovative 
Stream for Rural Housing and Habitat Development and 
85 projects under Rural Building Centres (RBCs) were 
sanctioned to DRDAslNGOs from 1999-2000 ~nd 2003-
2004. The State-wise number of projects sanctioned is 
given at Statement-II. 

(g) to (i) Since, the Innovative Stream for Rural 
Housing and Habitat Development, Rural Building Centres 
(RBCs) and Samgra Awas Yojana (SAY) have been 
discontinued, further sanctioning of projects to Non-
Government Organizations does not arise. 

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

States 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattiagarh 

Gujarat 

Haryana 

No. of Districts Identified 

(' 

8 

5 

~15 

10 

6 

1 2 

8, Himachal Pradesh 

9. Jammu & Kashmir 

10. Jharkhand 

11. Kamataka 

12. Kerala 

13. ~dhya Pradesh 

14. Maharaahtra 

15. Manipur 

16. Meghalaya 

17. Mizoram 

18. Nagaland 

19. Orissa 

20. Punjab 

21. Rajasthan 

22. Sikklm 

23. Tamil Nadu 

24. Tripura 

25. Uttaranchal 

26. Uttar Pradesh 

27. West Bengal 

Total 

SI. No. Name of 
the State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Gujarat 

3 

2 

14 

3 

16 

11 

1 

1 

1 

18 

1 

5 

4 

2 

15 

6 

150 

280 

Number oJ projecIs sanotIoned under 
Innovative Rural Building 

Stream Centres 

3 

18 

14 

7 

3 

2 

4 

9 

1 

3 

5 

14 
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2 

6. Haryana 

7. Himachal Pradesh 

8. Jammu and Kashmir 

9. Jharkhand 

10. Karnataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghaiaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajashthan 

21. Tamil Nadu 

22. Tripura 

23. Uttar Pradesh 

24. Uttaranchal 

25. West Bengal 

26. Reputed Org. 

Totai 

[Eng/ish} 

3 

2 

6 

1 

o 
5 

4 

5 

B 

8 

6 

2 

7 

7 

22 

34 

3 

2 

170 

Debt Liability of the Government 

4 

3 

4 

2 

1 

6 

o 
7 

2 

o 
o 
2 

9 

o 
1 

3 

o 
7 

3 

2 

o 

85 

1756. SHRI ANANORAO VITHOBA AOSUL: Win the 
Minister 01 FINANCE be pleased to state: 

(a) whether there is growing concern about the level 
of indebtedness of Government and ita suatainabillty; 

(b) if so, the outstanding liability of the Union 
Government in percentage of GOP during 1990-91, 
1998-99, 2002-03 and 2003-04; 

(c) whether there is limited room to invest the 
borrowings in productive manner; and 

(d) If 80, the stepe taken by the Govemment reduce 
the debt burden and to deploy tho borrowing In productive 
manner? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir, The ratio of outstanding liabilities of the Union 
Govemment to GOP was 55.3 percent, 51.2 percent, 63.1 
percent and 62.2 percent in 1990-91, 1998-99, 2002-03 
and 2003-04 (RE), respectively. 

(c) and (d) Because of the prevalence of high 
revenue deficit, the Govemment is unable to fully deploy 
the borrowings in a productive manner, despite the 
growing investment requirements in the infrastructure 
sector. The Govemment is committed to eliminating 
revenue deficit by March, 2009 as mandated by the Fiscal 
Responsibility and Budget Management Act, 2003. The 
eHmination of revenue deficit will result in lowering the 
debt burden and enabling the Government to fully deploy 
borrowings in a productive manner. 

fTrsnsltltlonJ 

OVerdraft Fscllltl" 

1757. SHRI GURUOAS KAMAT: Will the Minister of 
FINANCE be pleased to etate: 

(a) whether the Govemment has decided to forego 
the interest on overdraft facility or cash credit facility 
offered to a customer by financial institutions including 
banking sector; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
No, Sir. However, Reserve Bank of India in consultation 
with Government of India had issued guidelines on One 
Time Settlement, which provide for simplified, non-
discretionary and non-discriminatory mechanism for 
compromise settlement 0" chronic non-performing assets. 
All public sector banks are directed to implement uniformly 
these guidelines so as to achieve maximum recovery. 
Some concession on Interest component was given in 
the case of doubtful or 1088 cases. 

District Coopenltlve Banks 

1758. SHRI HANSRAJ G. AHIR: Will the Minister of 
FINANCE be pleased to state: 
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(a) whether a demand has been made for providing 
Central grant to District Cooperative Banks in Maharashtra 
State to overcome their bad financial condition; 

(b) if so, the details thereof alongwlth the reasons 
for bad financial condition of these banks; 

(c) the amount of loss incurred by these banks due 
to waiving of loans; 

(d) the number of District Cooperative Banks which 
are in bad financial condition due to losses; and 

(e) the steps being taken by the Union Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e) The 
information is being collected and will be laid on the 
Table of the House. 

Strike by Bank Employ... In RaJallthen 

1759. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the employees of Dena Bank staged 
demonstration and resorted to strike in Rajashthan; 

(b) if so, the reasons therefor; 

(c) the demands of the employees; and 

(d) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) Dena 
Bank has reported that the employees in Rajasthan did 
not resort to strike, but a section of the employ..", staged 
a demonstration at Jalpur on 23.11.2004 during lunch 
hour to highlight their demands relating to appointment 
on compassionate ground, regularization of temporary 
employees, outsourcing of jobs, etc'r'~'k~:i~';i 

"k~ ·t· -~~:. 
(d) The apex body of the bank employees has not 

yet approached the management 6~ far for discussion of 
their demands. These issues, as and when, taken up by 
the Union. will be discussed by the bank management 
for possible solutions. 

/English} 

Alternative Dlepute Resolution 

1780. PROF. M. RAMADASS: wm the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) the features of Altemative Dispute Resolution 
Mechanism proposedlimplemented by the Govemment of 
India; 

(b) the number of States in which this mechanism 
has been set up; and 

(c) the measures proposed to expedite the setting 
up of this mechanism in all States or at least in States 
where the presence of corporate sector is substantial? 

THE MINISTER OF LAW AND JUSTICE (SHRI ~.R. 
BHARDWAJ): (a) Altematlve Dispute Resolution (ADR) 
Mechanism comprises arbitration, conciliation/mediation, 
Lok Adalats etc. With a view to promote Alternative 
Dispute Resolution Mechanism in the country, the Code 
of Civil Procedu.... 1908 has been amended by the Code 
of Civil Procedure (Amendment) Act. 1999 to provide for 
settlement of disputes outside the courts through 
arbitration conciliation. judicial settlement including 
settlement through Lok Adalats or mediation. 

A new Chapter VI (a) on 'Pre-litigation Conciliation 
and Settlement' has been Inserted in the Legal Services 
Authorities Act, 1987 by the Legal Services Authorities 
(Amendment) Act, 2002. The chapter provides for 
establishment of permanent Lok Adalats as a pre-litigative 
mechanism for conciliation and settlement of cases in 
certain specified public utility services. These pennanent 
Lok Adalats are an alternative forum to litigants for 
resolution of disputes with certain public utility services. 

(b) The Lok Adalat Mechanism has been set-up in 
all the States. Permanent Lok Adalats for public utility 
SfHVlces have been set-up in 4 StateslU.Ts .• namely. 
Rajasthan. Haryana. U.T. of Chandigarh and 
Jharkhand. 

(c) With a view to setting up Permanent Lok Adalats 
for public utility services, the State Legal Services 
Authorities have approached the respective State 
Governments for provision of necessary funds and 
Infrastructure. The Alternative Dispute Resolution 
mechanisms provided by the 1999 Amendment of the 
Civil Procedure Code cover all types of litigation including 

.. 
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cases relating to the corporate sector and as such Htlgants 
can take advantage of the provisions of the new Section 
89 of the Code for settlement of their disputes by 
Altemative Dispute Resolution methods. 

[Translation} 

Economic Cooperation with Portugal 

1761. SHRI Y.G. MAHAJAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government propose to enhance 
economic cooperation with Portugal; 

(b) if so, the details thereof; and 

(c) the progress made so far in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) Enhancement of economic 
cooperation with countries of Europe including Portugal 
is a continuous process and the steps taken by 
Govemment in this regard inter 1I1i8 include encouraging 
and facilitating direct business level contacts, participation 
in trade promotion activities, exchange of dttlegatlons, etc. 

Violation of Guideline. by Private Bank. 

1762. SHRI BALESHWAR YADAV: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government is aware that some 
private banks are ignoring the guidelines of the Reserve 
Bank of India in granting loan to primary sector; and 

(b) if so, the steps being taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
No, Sir. The Reserve Ba,nk of India has advised banks 
including the banks in the private sector to prepare weH 
defined Loan Policy approved by their respective Board 
of Directors. The loan Policy including the one relating 
to priority sector should lay down exposure limits to 
individuaVgroup of borrowers, documentation standards, 
Sectoral exposure limits, delegation of powers including 
for write off and review procedures maturity and pricing 

policies, factors to be taken into consideration for deciding 
interest rates above the floor rate and achieving target 
stipulated under social lending. 

Loan on Reducing Rete of Interest 

1763. SHRI IQBA~ AHMED SARADGI: Will the 
Minister of FINANCE be- pleased to state: 

(a) whether Karnataka Government has urged the 
nationalized banks and other banks to extent support to 
the Government through reduce the rate of Interest for 
speedy completion of various on-going irrigation 
projects; 

(b) If so, whether all the banks both private and 
public sector banks has been urged to work out plan for 
adopting such projects for funding under competitive rate 
of interest for fast track implementation and minimize the 
cost overruns; and 

(c) if 50, whether Union Government has instructed 
the bank to accept the proposal made by the Karnataka 
Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) 
According to the information received from NABARD no 
proposal has so far been made by the Government of 
Kamataka to the nationalised banks for funding the on 
going irrigation projects. 

External Aid for Orl ••• 

1764. SHRI PARSURAM MAJHI: Will the Minister of 
FINANCE be pleased to state: 

(a) the externally funded projects under 
Implementation in Orisaa; 

(b) the target date set for the completion of those 
projects; 

(c) the progress of these projects; and 

(d) the external aid obtained for those projects 10 

far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) The 
information is given in the enclosed Statement. 
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smt.mMt 

Ext8mlll Aid for Otiss6 

Development Name of the Project Tennlnal Progr&aa In 
Partner Date disbursement 

(amount received) upto 
November 2004 

(in Rupees crores) 

2 3 4 

Germany 

1. Mulltpurpose Cyclone Shelters 30.12.2006 6.342 
Programme II 

Japan 

2. Rengali Irrigation Project 31.12.2004 248.728 

3. Rengali Irrigation Project (II) 31.12.2007 0.0 

4. NH-5 Improvement Project 21.01.2006 139.326 

Denmark 

5. Indo-Danish Comprehensive 31.3.2005 13.686 
Watershed Development Project, 
Koraput, Orissa 

6. Revised National T.B. Control 31.12.2005 3.000 
Programme, Phase-II 

European Commission 

7. Minor Irrigation in Orissa 31.12.2004 17.960 

United Kingdom 

8. Westem Orissa Rural Livelihoods 31.7.2009 2.932· 
Projects 

9. Orissa District Primary Education 31.11.2008 . 58.777 
Programme 

10. Orissa Post C¥c!one 31.12.2004 75.145 
Reconstruction of Primary School 
Project 

G." 
11. Orissa Interim Support to 31.3.2005 1.750 

Department of Health & Family 
Welfare 

12. Orissa Public Enterprise8~nn 31.12.2008 0.0 
Phase-II ·t;i;~~' 

UNDP 

13. Natural Resource Management 31.12.2004 8.974 
and Sustainable Livelihood for 
Women 
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!'FAD 

14. 

I.D.A. 

15 . 

2 

Orissa Tribal Empowerment & 
livelihood Program 

Orissa Health System Development 

• Amount received up to October 2004. 

/English} 

Welfare of Tea Garden Worker. 

1765. SHRIMATI MINATI SEN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether over the years, tea garden owners in 
North 8engal have deprived the workers of their legitimate 
rights of Provident Funds, gratuity, deposits on Insurance 
scheme; 

(b) whether tea industry in North Bengal have not 
deposited about Rs. 100 crore deducted on the above 
accounts to the Government Departments; 

(c) whether on the plea of the tea prices not being 
profit earning, the tea garden owners mostly are depriving 
their workmen even of their rights to get ration, fuel, 
medical treatments etc; 

(d) whether most of the tea garden owners have 
fallen back upon the tri-partite agreement arrived at as 
back as 1999; 

(e) If so, the details thereof; 

(f) whether the State Govemment in spite of their 
financial stringency, have been helping the workers with 
supply of rice and wheat at cheaper rates through their 
Zila Parishad and also with financial assistance of 
Rs. 500/- per month to each worker of the closed tea 
gardens; and 

(g) if so, particular when the State Government has 
also decided to exempt the tea gardens from payment 
of cess, and whether Governrnent plans to take steps In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY <SHRI E.V.K.S. 

3 4 

30.9.2013 4.649 

31.3.2005 31.920 

ELANGOVAN): <a) the (b) As per the Information furni&hed 
by the Government of West 8engal, 118 tea gardens 
have reportedly defaulted in payment of Provident Fund 
dues to the tune of Rs. 43.26 crores approximately. There 
were also complaints of non-payment of gratuity to the 
workers In the tea gardens of North 8engal. Total number 
of complaints received regarding non-payment of gratuity 
Is about 80. 

(c) The conditions of work Including provision of 
medical facilities is governed by Plantation Labour Act, 
1951. State Governments are appropriate authorities for 
administering the provisions under this Act. According to 
the Govemment of West 8engal, In some cases adequate 
ration, fuel and medical treatment facilities have not been 
provided. 

(d) and (e) As per the information furnished by the 
Government of West Bengal, it is not true that most of 
the tea garden owners have fallen back upon the tripartite 
agreement arrived at in 1999. 

(f) The measures taken by the State Government of 
West Bengal for providing relief to the affected poor 
families of tea gardens, particularly those of the closed 
tea gardena, Include provision of foodgralna at cheaper 
rates under Antodaya Anna Yojana and grant of As. 500 
per month to the wolke,. of some locked out tea gardena. 

(g) Government of India has no proposal to exempt 
tea from payment of cess payable under the provisions 
of the Tea Act, 1953. 

Poverty Alleviation Programme 

1766. SHRI RAM KRIPAL YADAV: WHI the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) the extent of achievements made under the 
poverty alleviation programmes; 
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(b) further efforts being made to make It more 
effective; 

(c) whether World Bank provides assistance to reduce 
poverty; and 

(d) if so, the details thereof alongwith its utilization? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) The Ministry of 
Rural development implement two major poverty alleviation 
Schemes, namely, the Sampoorna Gramln Rolgar Yolana 
(SGRY) and the Swamjayantl Gram Swarozgar Yolana 
(SGSY) in all the rural areas of the country for the 
persons living below the poverty line. An amount of Rs. 
5886.74 crore was utilised by all States and UTs and 
7482.93 lakh mandays employment was generated under 
the Sampooma Gramin Rozgar Yojana (SGRY) during 
2003·04. Similarly, under Swamjayanti Gram Swarozgar 
Yojana (SGSY) a total amount of Rs. 1044.25 crore was 
utilized by all States and UTs. providing financial 

assistance to 8.96 lakh Swa~ogaris for taking up Self 
Employment during 2003·04. 

(b) The Ministry of Rural Development regularly 
reviews the performance of the rural development 
programmes and monitoring 18 made strict. The Ministry 
has also reconstituted Vigilance and Monitoring 
Committees at the State/District levels under the 
Chairmanship of Members of ParHament who have a 
crucial role in the Implementation of Rural Development 
Schemes, so as to make the programmes more effective. 

(c) and (d) World Bank provides assistance to reduce 
poverty and in particular for District Poverty Initiatives 
projects in the States of Madhya Pradesh, Andhra 
Pradesh, Rajasthan and Chhattisgarh. Further Andhra 
Pradesh Rural Poverty Reduction project in 17 districts 
of Andhra Pradesh is also being implemented with the 
assistance of World Bank. The details of the poverty 
alleviation projects being Implemented with the World Bank 
assistance in the States of Andhra Pradesh, Madhya 
Pradesh, Rajasthan and Chhattlsgarh are as under: 

(Amount In US$ million) 

SI. No. Project Donor Signing Terminal Date Project 
Cost 

Amount 
of Loan 
Grant 

Cum. 
Name 

2 3 

1. Andhra Pradesh·Dlstrict IDA 
Poverty 
Initiatives 
Project 

" . 
2. Andhra Pradesh Rural 

Poverty 
Reduction 
Project 

3. Madhya 
Pradesh 
District 
Poverty 
Initiatives 
Project 

IDA 

IDA 

Date disbursement 

4 5 

12.5.2000 31.12.2005 

3.4.2003 30.9.2008 

:6.12.2000 30.6.2006 

6 7 

134.80 111 

275.00 150 

134.70 110.1 

Utilisation 
of 

loan/grant 
amount 

upto 31.10.04 

8 

69.483 

31.671 

36.590 

, \ 
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4 

2 

Rajasthan 
District 
Poverty 
Initiatives 
Project 

3 

IDA 

4 5 

19.5.2000 31.12.2005 

8 7 8 

124.80 100.5 35.267 

5. Ch~atti8garh 
District 

IDA 18.8.2000 31.3.2009 129.35 112.56 5.000 

Rural 
Poverty 
Project 

Creation of aualneea Huba 

1767. SHRI BRAJA KISHORE TRIPATHY: WIH the 
Minister of FINANCE be pleased to state: 

(a) whether small fanners agri~busln... consortium 
proposes to revamp to convert it into a dynamic venture 
capital fund for rural business; 

(b) if so, the details thereof; 

(c) whether the Government also proposes on a 
model for micro finance insllMions to tackle the gamut 
of issue relating to their registration, regulation and 
refinancing; 

(d) if so, the details thereof; and 

(e) the steps taken to create buainess hubs In Mal 
parts of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) and (b) 
The Small Farmers Agri·Business Consortium (SFAC) has 
formulated a scheme to provide Venture Capital 
Assistance to Agri·Business projects and to aet up a 
project development facility to assist producer groups! 
organisations in formulation of economically viable ag~ 
business products. The scheme envisages a single 
window operation for disbursement and disinvestment of 
venture capital to be operated through the participating 
banks. 

(c) and (d) A Task Force on Supportive Policy and 
Regulatory F ramewort< for micro-finance constituted by 
National Bank for Agriculture and Rural De~lopment 
(NABARD) in 1999 recommended that Micro Finance 

Institutions (MFls) purveying credit only, MFls purveying 
credit and mobilising savings from the cllentslloanees 
(below certain limits) may be kept out of the regulatory 
framework and focus instead on self-regulation. 
Subsequently, the Advisory Committee on flow of credit 
to agriculture and related matters constituted by the 
Reserve Bank of India (RBI) in 2002 under the 
Chalnnanship of Prof. V.S. Vyas expreseed views similar 
to that of Task Force. The Reserve Bank of India has, 
therefore, decided not to pennlt Micro Finance Institutions 
(MFls) to accept public deposits unless they complied 
with extant regulatory framewort< of Reserve Bank. 

(e) The Ministry of Panchayatl Raj Is planning to set 
up Rural Business Hubs through Panchayati Raj 
InstlMlons in the rural areas of the country. The National 
Bank for Agriculture and Rural Development (NABARD) 
has been participating in the conceptualisation meetings 
and NABARD propose to help Panchayatl Raj Institutions 
in capacity building of their staff and SHGs for running 
the Hubs through training in maintenance of books of 
accounts, business skills etc. 

Induatrlaltutlon of Poor and Backward StIlt .. 

1768. SHRI GANESH PRASAD SINGH: Will the 
Minister of COMMERCE AND INDUSTRY be pleaeed to 
state: 

(a) the steps 80 far taken for industrialisation of BIhar 
State and North·East Region; 

(b) Whether the Government has appointed any 
consultancy agency to take up evaluation for 
industrialisation in Bihar and N~E .. t Region; 

(c) if 80, the details thereof; and 
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(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (d) With a view to promote 
industrialisation of the backward areas in the country, the 
Central Government in June, 1988 announced Growth 
Centre Scheme. Under this Scheme all the 71 Growth 
Centres proposed to be set up throughout the country 
have been sanctioned. These would be endowed with 
basic infrastructure facilities like power, water 
telecommunication, banking etc. to enable the States to 
attract indus.tries. Five Growth Centres have been 
sanctioned for the State of Bihar. ren Growth Centres. 
have been sanctioned for the North Eastem States. 

North-East Industrial Policy (NEIP) was announCed 
on 24.12.1997 for promoting industrialization In the North-
Eastern region. Under this Policy, various concessions 
have been allowed to industrial units in the North Eastern 
Region, which include developrnent of industrial 
infrastructure, excise and income-tax exemption and 
Subsidy Schemes like Central Capital Investment Subsidy, 
Central Interest Subsidy, and Central Cornprehensive 
Insurance Scheme. New Industrial Policy and other 
concessions for the State of Sikkim was announced on 
23.12.2002 by the Government on the lines of NEIP. 
MIs. Tata Economic Consultancy Services has undertaken 
an impact Evaluation Study of the North East Industrial 
Policy (NEIP). 

Hike In Ce .. on Petro Producta 

1769. SHRIMATI MANORAMA MADHAVRAJ: WIU the 
Minister of FINANCE be pleased to state: 

(a) whether the Government proposes to hike the 
cess on petroleum products for mopPing up more funds 
for the infrastructure sector and power sector; 

(b) if so, the details .thereof; and 

(c) whether the NHAI and Ministry of Railways are 
also seeking additional support from the Ministry for their 
national highway development programme .... blgh speed 
bullet trains respectivety?~i:>i#r::lt,;:" 

'3~~~~;':;f 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (8) There is 
proposal under consideration to hike ce88 on petroleum 
products at this stage; 

(b) Does not arise in view of (a) above. 

(c) As per available records, Ministry of Finance is 
not aware of any such proposal from the Ministry of 
Railways or NHAL. 

Hlwall Tran_etlonl 

1 no. SHRI P.C. THOMAS: 
SHRI M.P. VEERENDRA KUMAR: 
SHRI P.K. VASUDEVAN NAIR: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether Directorate of Revenue Intelligence Is 
Investigating Into the allegations of large scale Hawala 
money pouring Into Kerala during the recent months; 

(b) H so, whether the Union Government has taken 
due cognizance of these allegations; 

(c) whether Kerala Government has also requested 
the Union Government for any enquiry Into the allegations; 

(d) whether evidence of such money coming Into 
various co-operative and other banks in Kerala have been 
received; and 

(e) if 80, the action being taken by the Union 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
No, The Directorate of Revenue Intelligence is not 
investigating into the allegations of large scale Hawala 
money pouring into Kerala during recent months. However, 
Directorate of Enforcement has issued a Show Cause 
Notice under Foreign Exchange Management Act, 1999 
on 31.3.2004 to thirty eight persons on completion of 
invesUgatlon into a case of large scale Hawala 
transactions. 

.(c) to (e) The Information is being collected and will 
be laid on the Table of the House. 

Graphite lndultry In Southam Tmntl Nldu 

1n1. SHRI S.K. KHARVENTHAN: Will the Minister 
of COMMERCE AND INDUSTRY be pte~d to state: 

(a) whether the Government i8 aware that 
graphite ie available in huge quantities in Southern Tamil 
Nadu; 
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(b) if so, whether any industry is proposed to be set 
up based on graphite in Southem Tamil Nadu; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The estimated reserve of aU grades 
of graphites in the State of Tamil Nadu Is about 2.5 laldl 
tonnes; 

(b) to (d) The State Govemment undertaking Tamil 
Nadu Minerals Ltd. has set up the facilltlas for 
beneficiation plant and the annual production of graphlta 
In the State of Tamil Nadu was approximately 43,300 
tonnes in the year 2002-03. Central Government is not 
aware of any new proposal In this regard. 

Tobacco P~unHn.nt 

1772. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of COMMERCE AND INDUSTRY be pIeaeed to 
state: 

(a) whether the Tobacco Board prop088d to procure 
Tobacco direct from tha farmers of Andhra Pradesh for 
export purposes; 

(b) if so, the Tobacco procured during each of tha 
last three years and exported; 

(c) the tobacco likely to be procured during the 
current year; 

(d) the benefits therafrom axtended to the farmers! 
tobacco growers; 

(e) whether the Govemment has received a proposal 
from State Government of tobacco producing Stata 
seeking approval for tha sala of entira tobacco produced 
in their respectlva State without imposing penalty on the 
farmers: and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No, Sir. 

(b) to (d) Do not arise. 

(a) No, Sir. 

(f) Does not arise. 

Declln. In Profit of Commercial B.nke 

1773. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will tha Minister of FINANCE be plaased to stata: 

(8) whether it Is 8 fact that after a gap of 04 quarters, 
36 listed commarclal banks recorded a 6.59 per cent 
decline in nat. profits in tha second quarter of 2004-05; 
and 

(b) if 80, tha details and reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANtCKAM): (a) and (b) 
Yes, Sir. Thare hu been a decllna In net profit In lut 
6 quart .... In respect of 38 listed commercial banks. The 
details are given below: 

FY PAT cbIng Net incI'IaaIIf' % iIc:I8aa.' 
the quarter decIW8 decnIa 

hom pmIous tRIll! pmIous 
quarter quarter 

June-03 3953.90 412.17 11.64 

Sep-03 4495.91 542.01 13.71 

Dec-03 4269.34 -226.57 -5.04 

Mar-04 4855.84 588.50 13.74 

04-05 Jun-04 4675.07 -180.n -3.72 

Sep-04 4075.59 -599.48 -12.82 

Tha decline in profits Is due to various reasons like 
declina In nat-Interest Income or non-Intarest Income, 
increase In operating expenses or higher provisioning and 
write offa, fall in Income from securities trading and tax 
provisioning. 

Opening of Branch.. of B.no Abroad 

1n4. SHRI BRAJESH PATHAK: Will the Ministar of 
FINANCE be pleased to state: 

(a) whether nationalised banks have opened/propose 
to open their branches abroad with a viaw to expand 
their business; 
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(b) if so, the details in thia regard; 

(c) whether the Government have received any 
proposals from the foreign banks to open their branches 
in the country; and 

(d) if so, the details of auch banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (sHRI 5.5. PALANIMANICKAM): (a) and (b) 
Eight nationalised banks have opened 71 branches at 
overseas centres with a view to expand their business. 
Three nationalised banks from above eight propose to 
open five more branches at overseas centres. 

(c) and (d) Reserve Bank of India (RBI) has received 
a proposal from UBs AG (Incorporated In Switzerland) 
for upgradation of their Mumbai Representative OffIce into 
a branch. Commercial Bank of Ceylon has also submitted 
a proposal for opening a branch at ChaMai. RBI has 
aiso received proposals for opening additional branches 
by foliowing foreign banks already operating In the 
country: 

(i) ABN Amro Bank 

(ii) Citi Bank 

(iii) Hong Kong and Shanghai Banking Corporation 

(Iv) Standard Chartered Bank 

(v) Deutsche Bank 

(vi) Chohung Bank 

(vii) DBS Bank. 

/Engllsh} 

Committee of Expert,. for Handloom 1ndu8try 

1n5. sHAI D. VinAL RAO: Will the Minister of 
TEXTilES be pleased to state; 

(a) whether the Government is consl~ring.to set up 
a committee of experts to frame a ~Uidellnes on 
unorganlsed sectors especially for handlooms and 
handicrafts industry In the country; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) the number of handloom and handicraft units 
which have become sick and have been closed during 
the last three years, State-wise; 

(e) the number of workers affected; and 

(f) the steps taken by the Govemment to rehabUitate 
the aforesaid workers. 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 
VAGHELA): (a) The Govemment of India has set up 
National Commission of Enterprises In the Unorganized! 
Informal sector. 

(b) Th~ Commission has been set up with a fuU time 
Chairman, two full time members, two part time members 
and a member secretary. There will al80 be an 
11 member advisory Board. The CommiaslOn will Inltlr-
Illis, review the status of unorganized aector, identify 
constraints faced by these enterprisee, suggest the legal 
and policy environment for growth, employment, exports 
and promotion, etc. The term of the Commiaslon Is for a 
period of one year. 

(c) Does not arise. 

(d) The handloome and handicrafts are decentrdzed 
and dispersed sector and many of the weavers or a ........ 
are based in household manufacturing. No sickness and 
closure of units have been reported. 

(e) and (f) Does not arise. 

India-oCC Agreement 

1n8. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI HARISH CHANDRA CHAVAN: 
SHRI Y.G. MAHAJAN: 
SHRI MOHAN RAWAlE: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to atate: 

(a) whether India and the Gulf Cooperation Council 
(GCC) have signed a framework agreement on economic 
cooperation to give fillip to existing commercial and 
economic ties between the two countries; , 

(b) If so, whether the Commerce Ministry and the 
Foreign Ministry of Kuwait, Chairman on behaH of GCC, 
signed the agreement in this regard; 
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(c) if 80, the details of the agreement; 

(d) extent to which India and Gulf Cooperation CowlCII 
have started implementing this agreement; 

(e) whether some gulf countries have Impoeed 
restrictions on the import of food Iterna from India; and 

(f) if so, reasons for restrictions and steps taken to 
obviate such restrictions? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMERCE AND INDUSTRV (SHRI E.V.K.S. 
ELANOOVAN); (a) to (c) Ves, Sir. India and the Gulf 
Cooperation Council (GCC) have signed a Framework 
Agreement on Economic Cooperation (FAC). The 
Agreement was jointly signed by the Minister of Commerce 
and Industry, the Foreign Minister of Kuwait, in his 
capacity of President of GCC and Secretary-General of 
GCC on the 25th August, 2004 In New Deihl. The 
Agreement alms at expansion and liberallsation of trade 
and enhancement of the level of economic cooperation 
between India and the GCC. 

(d) As a follow-up of the stnglng of the Agreement, 
a feasibility study on a Free Trade Agreement (FT A) 
between the two sides has been entnMted to the National 
Centre for Trade Information (NCTI), New Deihl. 
Discussions were held with a GCC delegation In New 
Delhi on 19th November, 2004, In which both aides InhIr 
alia agreed to continue the process of dialogue In the 
context of the provision of the Agreement. 

(e) and (f) Ves, Sir. Saudi Arabia hu Impoeed 
restrictions on the import of some food Items from India 
on health, phyto-sanltary and religious grounds. 
Government have taken up the laue with the Saudi 
Arabian Government at all bilateral fora dealing with 
economic and commercial iS8t.ies. 

Voting Powera In IMF and World 88nk 

1777. SHRI ASAOUDDIN OWAISI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the developing countries have a say in 
voting powers at IMF and Wor1d Bank; 

(b) if so, whether India at present I. one of thoee 
countries who have voting power In the above two 
agencies; 

(0) whether Indta ItandI to der a lou in Its voting 
power at these two bodies under their revamping 
govemnace and decisIon-making proposals; and 

(d) if so, the ateps taken or being taken by 
Government to retain Its voting power at these two 
bodiee? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ANANCE (SHRI S.S. PALANIMANICKAM): (a) Ves, Sir. 

(b) Ves, Sir. India hu been usigned 41,832 votes 
In the IMF QUtof a total 21,76,037 votes repreaenting 
1.93% of the total. And India', share of votes at the 
Wortd Bank Is 45045 out of a total of 161,618,661 votes 
repreaenting 2.78% of the total. 

(c) No, Sir. 

(d) Question doeI not artse. 

Cr8cIIt Flow to Ru .. ' SeetON 

1778. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: WUI the Minister of FINANCE be pleased to state: 

(a) whether credit flow to Nral aector is very slow In 
co~rtson to the urban Industries; 

(b) If 80, the amount advanced by banks to Nral 
and urban Industrtes during the lat three years, bank-
wise, Industry-wiae and veer-wise; 

(0) whether the Government has uked the banks to 
enhance their lending to the Nral Industries while .ctvi8Ing 
them to set up 'Rural Industry Fund' on the linea of 
'c.pitaJ Ventu,. Fund'; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRt S.S. PALANIMANICKAM): (a) to (d) 
lnfonneIIon Is being collected and wII be t.id on the 
Table of the House. 

UC ServIce To 

1n9. SHRI KIRTI VARDHAN SINGH: Will the 
MInIster of ANANCE be pIeued to state: 

(a) whether the LIC propoees to absorb service We 
during CUIT8nt year; 
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(b) if so, the details and the reasons therefor; 

(c) whether in a bid to hike its capital through ar 
IPO or otherwise to sustain Its growth momentum the 
LlC has approached the Union Govemment; 

(d) If so, the reaction of the Govemment on LIC 
request; 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) and (b) 
The Life Insurance Corporation of India (LlC) has Informed 
that they intend to absorb Service Tax on agency 
commission and all input services. Regarding policies, 
L1C would bear the cost of lervlce tax under all 
conventional individual products. However, for Pure risk 
products which include Group Term Assurance Plans and 
Unit Linked Plans, where the risk premium content is 
readily identifiable, the cost of service tax on the risk 
premium shall be borne by the policyholder. 

(c) No, Sir. 

(d) Does not arise. 

Powerloom Park. 

1780. SHIRMATI SUMITRA MAHAJAN: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of powerloom partes set up by the 
Government, State and location-wise; 

(b) whether the Govemment alms to set-up more 
powerloom parl<s In future; 

(c) the facilities provided to powertoom MCtor workers 
by these powerloom parl<s; 

(d) the number of ·unlts benefited by TUFS. 
(Technology Upgradation Fund Scheme); and 

(e) details of performance of TCIOS (Textile Centre 
Infrastructure Development Scheme? 

THE MINISTER OF TEXTILES (SHRI 'SHANKt!A8lNH 
VAGHELA): (a) No, Sir. No powerloom park has yet been 
set up by the Govemment of India In any of the States. 

(b) and (c) Yes, Sir. Goverhrnent of India is 
encouraging establishment of high-tech powe"oom parks 
involving modernized powerlooms through assistal"lce 
under the Schemes like-(i) The Technology Upgradation 

Fund Scheme (TUFS); (II) The Group Workshed Scheme 
(GWS); and (iii) The Textile Centre Infrastructure 
Development Scheme (TCIOS). The TUFS, which has 
component of Interest or capital subsidy alms at 
accelerated modemization of the textile sector to make It 
intematlonally competitive. The GWS aims at imprOving 
the working environment of powerfoom workers to enable 
them attain higher productivity and encouraging the 
powerloom entrepreneurs for Installation of larger and 
improved looms of benchmarked technology. The TCIOS 
provides central assistance for improving critical 
Infrastructure in existing or emerging textile centres 
including powerloorn clusters. The following benefits are 
available under these Schemes: 

Technology Upgradatlon Fund Scheme (TUFS) 

• Reimbursement of five percent Intareat charged 
by the financia! institutions/banka for technology 
upgradatlon projects in conformity with the 
Scheme. 

• For small scale powerloom units an alternative 
option of credit linked 20% capital subsidy for 
powerloom and weaving preparatory machinery, 
upto a cost of Rs. 60 lakh, with the facility to 
obtain credit from an enlarged credit network 
that includes all cooperative banks and other 
genuine non-banking flnal'lQ.lai companies 
(NBFCs) recognized by the Reserve Bank of 
lnelia. 

Group Workshad Scheme (GWS) 

• Subsidy for construction of workahed limited to. 
25% of the unit cost of construction subject to 
a maximum of Rs. 801- per. sq. ft. 

Textile Centra Infr •• tructure Development Scheme 
(TCIOS) 

• For developing critical Infrastructure like road, 
common facility drainage, pow~r supply etc. 
subsidy upto Rs. 20.00 crores per cluster. 

In addition to the above Schemes, Government of 
India has introduced a Group Insurance Sc':-me in July, 
2003 for Powerloom workers In association with the Life 
Insurance Corporation of India, under which powerloom 
workers aged between 18 to 59 years and below the 
poverty line (BPL) or marginally higher than thePPL are 
eligible for an Insurance coverage of Rs. 50,000 on 
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accidental death/permanent disability; Rs. 25,000 on 
permanent partial dlsablltty; or Rs. 20.000 on natural 
death/partial disability under the scheme 'Januhrl 81mB 
Yojana'. The annual premium of As. 200 would be shared 
by the Central Government. beneficiary and L1C In the 
ratio of As. 60, 40 and 100 respectively. Under the add 
on scheme, additional insurance coverage of As. 30,000 
on natural as well as accidental death Is made a vaHabie 
at annual premium of Rs. 180, which would be shared 
equally by Central Govemment and beneficiary. On 
paying weaver can avail cumulative benefits. As on date 
nearly 50,478 powerloom workers have been covered 
under the scheme and Govemment of India has released 
As. 38.42 lacs towards its share in the scheme. 

(d) Progress under the TUFS 

• As on October 31, 2004, a total of 3599 
applications have been received under the 
Scheme with a project cost of As. 25115 crore. 
3361 applications with a project cost of 
As. 20367 crore have been sanctioned for a loan 
amount of As. 9271 crore. As. 6281 crore have 
been disbursed in respect of 2816 applications 
having project costs of Rs. 15565 crore. 

• Under the five percent interest subsidy 
component of Technology Upgradatlon Fund 
Scheme (TUFS), an amount of As. 164.73 crores 
have been sanctioned to 368 Powertoom units 
with the project cost of Rs. 262.87 crore, out of 
which As. 85.57 crore has been disbursed to 
290 Powerloom units upto 30th October 2004. 

• Under the 20% capital subsidy component of 
TUFS for powertoom units, 150 cases have been 
received with a total investment of As. 35.86 
crore in machinery as on 30th November 2004. 
The subsidy amount of As. 3.19 crore have been 
released in respect of 86 cases and other cases 
are at various stages of processing. 

(e) Till date, 16 TICDS project proposals have been 
approved by Govemment in the States of Andhra Pradesh, 
Gujarat, Haryana, Kerala Madhya Pradesh. Maharashtra, 
Rajashthan, Jammu & Kashmir and Tamil Nadu. The 
approved projects are under various stages of 
implementation. Central Grant-in-aid amounting to 
As. 11.95 crore has been released for various approved 
TCIDS prjects on reimbursement bull. 

Cloaure of NTC MUla 

1781. !HRI MOHAN RAWALE: WfII the MlnI8ter of 
TEXTILES be pIe8I8d to state: . 

(a) the policy formulated by the Government for the 
rehabilitation of the workers rendered jobless on account 
of closure of textile mills; 

(b) whether the Government has taken any steps to 
seek assistance from NIFT to make arrangement for 
providing training of these jobless workers; 

(e) If so, the detalis thereof; and 

(d) the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTEA OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) Minl8try of Heavy Industry, Oeplt. of Public 
Enterprises has formulated a scheme for oounseliing. re-
training a redeployment of employee. of CPSUs who are 
relieved/rendered jobless, before superannuation, on 
account of various reasons Including Voluntary Retirement 
Scheme. 

(b) ~o (d) No, Sir. 

Social Forestry ProJecta 

1782. SHRI JUAL ORAM: Will the Minister of AURAL 
DEVELOPMENT be pleased to state: 

(a) whether the Government Is funding the Social 
Forestry Projects In some States; 

(b) H 80, the States where these projects are being 
funded; 

(c) the details of the allocation of fund made to these 
projects, project-wise and State-wise; and 

(d) the presents statue of these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHAIMATI SURYAKANTA PATIL): (a) to (d) The Ministry 
does not have any specific scheme for funding of Social 
Forestry Projects. However, this Ministry is sanctioning 
Special projects under Swaranjayanti Gram Swarozgar 
Yojana (SGSY) for creation of sustainable self employment 



287 DECEMBER 10, 2004 

opportunities for the houeeholda In the rural are.. below 
the poverty line, which Include projects In the foreeby 
sector aJeo. State-wI8e and year·wIIe detaiI8 or the apecIaI 
projects sanctioned under fofaatry HCtor • encloled .. 

Statement. All the .even project. are under 
implementation and two projec18 have received eeoond 
lnetlllment. 

5pt1cilll ProjBcts undtlr Swsm~ytIf1II G,.", SwtIIrJZ(IIV y4itM (SGSY) In F~ S«Jtor 

(As. In Lakhe) 

51 No, Name &leD &leD ~. :1:, PtIIad In ,. TIIIII CIrnI CInnI FtIIdI AIIIIIId TIIIII 
oItha Code .,." IIIIdI PIIIDd ,. 81M filii BIiiiiiid 11iIftI c.IIIII 
Project ,. Call ~ ........ --~ AIIIIIId AIIIIIId AIIIIIId 

1. PIOjecI for InIagrIIId 0IIIIIIIgIIII Faay • DfI)A, DhnIIIl 200).04 (1.111.03) 2yn 1350.01lI0 886.2!iO 358.500 358.500 - 717.000 
R8IOUtC8I DMopmant 
in Dhamlari DIstricI. 
Chha\lllgalh. 

2. EmpowennenI 01 MIIwIIhn FOIIIIIy • DIIJI\ IIIduUg 2IXIH4 (7.1.04) &,- ... t-.so 74.140 - 74.140 
RIAl Poor through 
SHGsby 
Pranoting 
KokIIn PIIrD\ton, 
CGIIcIIon end 
PIOC8IIing SinchkJ!V 
0isb1ct, MahlIIIhIra. 

3, SustaInable Employment MP FOIIIIry 8 ZP,MI 2002· 3yn 1231.500 1122.875 381.150 - •. 150 
through RejIJ'NenaIion 2D03 (28.03Itl) 
01 Life Support .,. 
In SIdhi DIsIrtct: 

4, SuatainIbIe ~ UP FOIIIIry 8 ZP, 8IIIhdDI 200).04 (I.II2JM) 3 '" 2IO.ODO 11Z.500 45.0lIO - 46.000 
through FOItIIry AdIvftiI8 
on IlagrIdad FIMM 
FOIIII Lend In 
ShIhdoI MP. 

5, SusIainIbIa EmpIoymInt UP FOIIIIry 8 lI,DIInah ZOQ3.04 (1ltL04) &,.. 500.8110 225.000 80.000 - 10.000 
tIIIough FOIIIIIy AcMee 
on Degraded RMM 
Forest Land In DImah, 
MP. , . 

6, SostaInabIe ErnpbyInn WI FOIIIIry 8 11, aNIII\U' 200).04 (1,11.04) 3", Il00.000 270.000 t08.000 - 1ce.ooo 
through FOI88Iry AcMIeII 
on DegrIdad RIMrIIe 
FOI88I Land In 
Chhalarpur, MP, 1 

7, SpedeI ProjIct IIlder ..... FOIIIIry " t FIIIIIl .... 2002 ... 2,.. 241.D00 110,710 72.300 72.300 144.100 
SGSY for CompIWinM .... (24.to.m) 
CornrIUiIy DMIapment 
Projed tor !he BPI. 
FImIIIes In StIIcIId 
VIIIgeI 01 ...... 
DIItricI 01 RIjMIwI. 

TIM! 48.120 ma.- 1117.810 430JIIO 0.000 1548..a 
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Computerieation of Courte 

1783. SHRI SANAT KUMAR MANDAL: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Govemment has selected some courts 
in four major metropolitan cities for computerisatlon; 

(b) if so, the details thereof; 

(c) whether such computerisation would be restricted 
only to the High Courts or to be extended to the district 
courts in such cities; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHy): (a) Yes, 
Sir. 

(b) The Govemment has implemented the scheme 
of Computerlsation of City Civil Courts In four metropolitan 
cities of Chennai, Delhi, Mumbal and Kolkata and has so 
far released Rs. 17.80 crore under this scheme. 

(c) and (d) Computer/sation would not be restricted 
to the High Courts and would be extended to the district 
courts in such cities. The Govemment has also released 
an amount of Rs. 24.24 erores for the Computerisation 
of City Courts in Sate Capitals or places where the 
Principal Bench of the High Courts are located. A scheme 
for eomputerlsation of District and Subordinate Courts In 
the States and Union Territories Is under active 
consideration of the Govemment. 

Funds for Consumer Protection 

1784. SHRI KAILASH MEGHWAl: Will the Minister 
of COMPANY AFFAIRS be pleased to state: 

(a) whether there are two separate funds available 
for consumer protection and awareneas-one with the 
Department of Company Affairs (DCA) and another with 
the Securities and Exchange Board of India (SEBI); 

(b) if so, the funds utilized by DCA so far for the 
purpose; 

(c) whether the Govemment is considering to transfer 
the Investor Education and Protection Fund (IEPF) 
available with DCA to the SEBI; and 

(d) is so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
No. Sir. 

(b) 0088 not arlae. 

(c) No, Sir. 

(d) Does not artse. 

Pronouncing of Judgement 

1785. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether after the conclusion of arguments, 
Judgements are reserved by various High Courts In a 
large number of cas.. and not pronounced for a very 
long period; 

(b) If 80, whether there are any norma fixing the 
time pronouncing a judgement; and 

(c) the number of C88I8 pending for pronouncements 
In various High Courts of the Country for six montha, 
one year and over one year re8peCllvely? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHy): (a) Aa 
per available Information there were 173 cases In Madhya 
Pradesh High Court, 60 cases In Kamataka High Court, 
12 cases in Uttaranchal High Court as on 31 st December 
2003 and' 38' cases In Calcutta High Court as on 30th 
June 2003 where judgements were reserved. Aa for other 
High Courts, there are no such cases where judgements 
have been reserved. 

(b) Order XX Rule (1) (i) of the cpe (Amendment) 
Act, 2002 provides as under: 

"The Court, after the C888 has been heard, 8hal1 
pronounce Judgement In an open Court, either at 
once, or as soon thereafter as mey be prac:tlcable 
and when the Judgement Is to be pronounced on 
some future date, the Court .hall fix a day for that 
purpose of which due notice shall be given to the 
parties or their pleaders: 

Provided that where the judgement is not pronounced 
at once, every endeavour 8hal1 be made by the Court to 
pronounce the judgement within thirty days from the date 
on which the hearing of the case was concluded, but 
where It 18 not· practicable so to do on the ground of the 
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exceptional and extraordinary clrcumatancea of the cue, of the cue was concluded, and due notice of the 
the Court aha/l fix a future day for the pronouncement of day 80 fixed sha/l be given to the parties or their 

the judgement, and such day ahall not ordinarily be a pleaders.-

day beyond 60 days from the date on which the hearing (c) A statement Is enclosed. 

SIIIIfImMt 

SI. No. High Courts No. of C8888 In which Judgement reaerved 

More than 1 2-4 4-6 Over 8 
but I ... than months months months 

2 months 

1. Allahabad 0 0 0 0 

2. Andhra Pradesh 0 0 0 0 

3. Bombay 0 0 0 0 

4. Calcutta 13 25 0 0 

5. Delhi" 0 0 0 0 

6. Gujarst 0 0 0 0 

7. Gauhati 0 0 0 0 

8. Himachal Pradesh 0 0 0 0 

9. Jammu & Kashmir 0 0 0 0 

10. Kamataka 48 14 0 0 

11. Kerala 0 0 0 0 

12. Madras 0 0 0 0 

13. Madhya Pradesh 173 0 0 0 

14. Orissa 0 0 0 0 

15. Patna 0 0 0 0 

16. Punjab & Haryana 0 0 0 0 

17. Rajasthan 0 0 0 0 

18. Sikkim 0 0 0 0 

19. Uttaranchal .10 .".,.,~, 2 0 0 

20. Jharkhand+ \!~!~ 

11[:,_ 
21. Chhattlsgarh+ 

Total 242 41 

• Hon'bla High Court of Oelhl has not sent Ita required 1nforma1lon In the Report for the pertod mentioned above. 
+ Both the Hon'bla High courts have not .. nt any quarWrIy report. 

As on 

31.12.03 

31.12.03 

31.12.03 

30.8.03 

31.12.03 

31.12.03 

31.12.03 

31.12.03 

31.12.03 

31.12.03 

31.12.03 

31.12.03 

31.12.03 

31.12.03 

31.12.03 

31.12.03 

31.12.03 

31.12.03 

31.12.03 
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Accelerated Aural Water Supply Programme 
(AAWSP) 

1786. SHRI JASHUBHAI DHANABHAI BARAD: Win 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the Government has received any request 
from State Governments to enhance the funds under 
Accelerated Rural Water Supply Programme (ARWSP) 
during the current financial year; 

(b) if so, the detaila thereof, State-wise; and 

(c) the funda allocated, State-~? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) Depending 
upon the performance and need of the State 
GovernmentelUTs and requests received from them, 
Government of India has been providing additional funds 
to StateelUTe under ARWSP from time to time. 

(0) During the current year, As. 3148 crore has been 
allocated to the StateelUnion Territories under Accelerated 
Rural Water Supply Programme, including additional 
allocation of Rs. 248 crore In the month of October 2004. 
State-wi.. details of the funds allocated under various 
components of ARWSP are enclosed as Statement. 

SMts-wiss s/Joc.Iion under Vlltious componsnts 01 ARWSP duting J!OO4-2()()5 

(Rs. in Lakh) 

SI. No. State/Union Territory Allocation Total 

ARWSP- ARWSP- PM's Prog. Swajaldhara 
Normal DDP 

2 3 4 5 6 7 

1. Andhra Pradesh 13084.00 676.40 8827.80 1632.65 24220.85 

2. Bihar 7405.00 0.00 0.00 923.98 8328.98 

3. Chhattisgarh 2663.00 0.00 0.00 332.20 2995.20 

4. Goa 121.00 0.00 0.00 15.04 136.04 

5. Gujarat 6623.00 73.35 833.64 826.42 8356.41 

6. Haryana 1974.00 733.00 23.27 246.48 2976.75 

7. Himachal Pradesh 5427.00 11.20 0.00 6n.16 6115.36 

8. Jammu and Kashmir 12502.00 366.60 655.65 1560.02 16084.27 

9. Jharkhand 2949.00 0.00 265.30 368.12 3582.42 

10. Karnataka 10046.00 1731.55 2081.65 1253.54 15112.74 

11. Kerala 3946.00 0.00 0.00 492.54 4438.54 

12. Madhya Pradesh n45.00 0.00 2682.22 966.49 11593.71 

13. Maharashtra 15971.00 0.00 4583.46 1992.80 22547.26 

14. Orissa 6934.00 0.00 1792.98 865.23 9592.21 

15. Punjab 2815.00 0.00 143.16 351.11 3309.27 
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2 3 4 5 8 7 

16. Rajasthan 20392.00 8847.90 2382.82 2544.51 34187.23 

17. Tamil Nadu 7125.00 0.00 1525.65 889.10 9539.67 

1B. Uttaranchal 3035.00 0.00 0.00 378.87 3413.67 

19. Uttar Pradesh 12991.00 0.00 191.84 1821.08 15403.70 

20. West Bengal 8527.00 0.00 2312.29 1084.08 11903.35 

21. Andarnan and Nicobar Ialandl 5.63 0.00 0.00 12.89 18.32 

22. Chandigarh 0.00 0.00 0.00 0.00 0.00 

23. Dadra and Nagar Haveli 3.75 0.00 0.00 8.48 12.21 

24. Daman & Diu 0.00 0.00 0.00 0.00 0.00 

25. Delhi 2.81 0.00 0.00 6.35 9.18 

26. Lakshadweep 0.00 0.00 0.00 0.00 0.00 

27. Pondicheny 2.81 0.00 0.00 8.36 9.18 

28. Arunachal Pradesh 8125.00 0.00 0.00 473.78 6598.78 

29. Assam 10331.00 0.00 4184.76 797.36 15313.11 

30. Manlpur 2103.00 0.00 0.00 182.88 2265.86 

31. Meghalaya 2422.00 0.00 263.49 186.12 2861.61 

32. Mizoram 1737.00 0.00 75.69 133.26 1945.94 

33. Nagaland 1782.00 0.00 0.00 137.48 1919.48 

34. Sikkim 731.00 0.00 72.59 57.11 860.70 

35. Tripura 2149.00 0.00 526.82 164.97 2840.79 

Sub Total (A) 179670.00 12440.00 34214.87 21147.94 247472.81 

Note: In addition to the above State-wiae aDocatlon, the foIIowlng amount Is eannarked for vartous other components 
of ARWSP 

Committed liability of previous years under SwajaIcI1ara and Sector Refonn Projects 38852.06 
.t1!::' 

Committed liability of previous years under PM's ~rne 8785.13 
~" .. . ,'1-"" 

Funds eannarked for calamity relief 13890.00 

Funds eannarked for support activities Kz.. HRD, IEC, MIS etc. 10000.00 

Sub Total (B) 67327.19 

Total (A+B) 314800.00 
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Modernisation of NTC Milia 

1787. SHRI Y.G. MAHAJAN: 
SHRI MAHESH KANODIA: 
PROF. RASA SINGH RAWAT: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Govemment propose to increase the 
amount of textile fund formed for the modemisation of 
NTC milia; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the details of the present amount of the textile 
fund? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) BIFR has already approved a 
Rehabilitation Scheme for National Textile Corporation 
envisaging closure of 66 unviable mills and modemlzatlon 
of 53 viable mills at an estimated cost of Rs. 736.00 
crores. The Scheme is under Implementation. 

/English! 

Loan for PMOIY 

1788. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether Asian Development Bank has extended 
loan for the Prime Minister Gramln Sadek Yojana; 

(b) if so, the details of the terms and conditions 
fixed for such loan; 

(c) the details of loan received by the Govemment 
from this Bank 80 far; and 

(d) the details of Asian Development Bank loan 
provided to various Stateti by the Union Govt. 80 far the 
said Yojana? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) Yea Sir. 

(b) Asian Development Bank (ADB) has approved a 
loan of US $ 400 m for taking up Pradhan Mantri Gram 
Sadek Yojana works in the States of Madhya Pradesh 
and Chhattisgarh. The loan has a 5-yeara moratorium 
and a 20 year repayment period thereafter. The rate of 
Interest is calculated on the basis of LlBOR plus, as per 
normal procedure. 

(c) and (d) The Agreement has been signed with the 
ADB on 25.11.2004. A budget allocation of Rs. 100 crore 
hu been provided durtng 2004-05 for the project. 

Relltrlctlona on Non-Banking Financial Com.,.nl .. 

1789. SHRIMAn MANORAMA MADHAVRAJ: WHI the 
Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India has recentty 
Impoaed restrlcttons on non-banking finance companies 
like Sahara and Peer1ess on acceptance of deposita from 
the public; 

(b) If 80, whether this move has been prompted by 
the Govemment while noticing Irregularities on the part 
of these NBFCs; 

(c) whether any of the depositor forum has brought 
to the notice of the regulatory authority any fraudulent 
dealings or refusal to repay deposits by NBFCs maturity; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM):) (a) No, Sir. 

(b) Does not arlee. 

(c) Reserve Bank of India (RBI) have reported that 
there are no oornpIaInta against both the above companIea 
form any depositors' forum. 

(d) Does not arise. 

Mid Term Review 

1790. SHRI IQBAL AHMED SARADGI: Will the 
Minister of FINANCE be pleased to state: 
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(a) whether the Reserve Bank of India has decided 
to have mid-tenn review of the annual policy 8tatement 
for 2004-05; 

(b) If so, whether this review of new credit policy will 
ease the guidelines to include a larger canvas of 
borrowers; and 

(c) if so, the details of the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM): (a) to (c) The 
Reserve Bank of India (RBI) brin~ out aMid-Tenn 
Review of the Annual Policy Statement every year. The 
Mid-Tenn Review for the year 2004-06 W88 released by 
the RBI on October 26, 2004. The Mid-Tenn Review has 
announced a number of measures to improve credit 
delivery. These measures, inter-alis, include the following: 

(i) Service area approach for delivery of credit to 
the farm sector has been dispensed with, 

(ii) Increase in the limit on advances under priority 
sector for dealers in agricultural machinery from 
Rs. 20 lakh to Rs. 30 lakh and for dlstrlbuttion 
of inputs for allied activities from Rs. 25 lakh to 
Rs. 40 lakh, 

(iii) Banks to increase their disbursements to small 
and marginal fanners to 40 percent of their direct 
advances under special agricultural credit plans 
by March 2007, 

(iv) Extension of the mechanism of special 
agricultural credit plans to private sector banks 
from 2005-06. Private sector banks urged to 
target an annual growth of at Ieut 20-25 percent 
in their credit to agriculture, 

(v) Enhancement of composite loan limit for 8mall 
scale industries from Rs. 150 lakh to As. 1 crore, 

(vi) Direct Finance 'by banks for housing up to Rs. 
15 I8kh to be treated as priority sector lending. 

The above measures are expected to reeult in higher 
credit disbursal to agriculture and other sectors of the 
economy. 

-,,'f 

Crop Size of Tobacco 

1791. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of COMMERCE AND IND\JSTRY be pleased to 
state: 

(a) whether the Government has con81dered the 
representation made by the fanners of Andhra Pradesh 

and Kamataka to take a decision on the crop 8Ize of 
tobacco; 

(b) if so, whether the Union Government has taken 
decision In this regard; 

(c) whether Tobacco Soard has fixed Virginia tobacco 
crop size In Andhra Pradesh at 111.06 million kgs. In 
2004-05, which is of the same level as previou8 season; 

(d) if 80, whether the Union Government has decided 
a different size crop in Kamataka; and 

(e) If so, the main reason for fixing different crop 
size for Andhra Pradesh and Kamataka? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a), (b) and (d) Yes, Sir. The crop size of 
Aue Cured Virginia (FCV) tobacco for the States of 
Kamataka and Andhra Pradesh is fixed by the Tobacco 
Soard. On a reference by the Tobacco Board the crop 
size for 2004-05 of Kamataka has been fixed at 67 million 
kilograms by the Govemment. 

(c) Yes, Sir. 

(e) The crop size of the two states is fixed keeping 
In view demand projection from the trade, trends in export, 
carry over stocks, customer preferences etc. 

Scheme for Development on Non F.rm Sector 

1792. SHRI D. VinAL RAO: 
SHRI KAMLA PRASAD RAWAT: 
SHRIMATI C,S. SUJATHA: 
SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI SARVEY SATYANARAYANA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment proposes. to oreate rural 
buslneaa hubs; 

(b) if so, the details thereof; 

(c) whether the Government propoeea to provide jobs 
to drought hit people in rural areas; 

(d) If so, the details of mech."ism 'thereof, State-
wi .. ; 

(e) the scheme to help rural women find 8~nable 
jobs along with the nonna Introduced theretor and those 
benefltednikely to be benefited, State-wlae; and 
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(f) the steps to expand market infrastructure to benefit 
fanners? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) No 
decision has yet been taken on the creation of Nral 
business hubs. 

(c) to (e) The Ministry of Rural Development is 
implementing through the State Governments a self 
employment scheme namely, the Swaranjayanti Gram 
Swarozgar Yojana (SGSY) and a Wage Employment 
Scheme namely, the Sampoorna Gramin Rozg&r Yojana 
(SGRY) to provide employment opportunities to the 
families living BeJow the Poverty Line (BPL) in the Nral 
areas including drought hit are .. of the country. Under 
the SGSY, the SeH Help Groups (SHGs) are being 
organized, 40% of the beneficiaries are women. The 
SGRY is being impiemented as a centrally sponsored 
scheme on cost sharing basis between the Centre and 
the States. The cash component of the Prognnme Is 
shared between the Centre and State In the ratio of 
75:25. There is a provision of special component under 
the SGRY to provide supplementary based employment 
in the calamity affected rural areas. 

(f) Up to 25% in case of North Eastern States and 
20% in case of other States, of the allocation under the 
SGSY is for the imrastNcture, which Includes expansion 
of marketing infrastructure for the benefit of fanners. 

FDI In Aviation Sector 

1793. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether Finance Ministry has recommended that 
foreign airlines be pennltted to invest in lndlan Aviation 
market; 

(b) if so, whether Finance Ministry also wants FDt In 
Aviation sector to be routed through autonomous 
route; 

(c) if so, whether the Government has taken any 
decision to allowing foreign airlines to acquire equity in 
the aviation sector; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (d) Govemment has Increased the 
Foreign Direct Investment limits in -Air Transport Services 
(Domestic Airlines)" upto 49",4 and upto 100% by Non-
Resident Indians (NRla, through automatic route. No direct 
or indirect equity participation by foreign airlines Is allowed. 

IMF • World Bank Aid for Poverty Alleviation 

1794. SHRI SANAT KUMAR MANDAL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Intematlonal Monetary Fund (IMF) 
and World Bank have recentty approved loan to India to 
support poverty alleviation programmes; 

(b) If SO, the details thereof; 

(c) the States where this amount is likely to be 
provided; and 

(d) the actual funds likely to be released during the 
current year, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
Intematlonal Monetary Fund (IMF) does not provide project 
linked assistance to India to support poverty alleviation 
programmes. While, poverty alleviation i8 one of the 
primary objectives of all World Bank Ullltanoe in India, 
the World Bank has not approved any specific poverty 
alleviation project for India during the CUf1'8nt ftnancial 
year. 

(b) to (d) Do not arise. 

{Tf1II1tJM/Ionj 

New Opium Policy 

1795. SHRI KAlLASHMEGHWAL: Will the Mlni8ter 
of FINANCE be pleased to state: 

(a) whether the Government has announced new 
opIum'po/lcy for the year 2006·08; 

{b) If so, the details thereof; 

(c) whether the farmera h.. oppoeed !hie poley; 

(d) If 10, the reasone therefor; and 
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(e) the response of the Union Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The Opium 
Licensing Order (Policy) for the crop year 2005-06 has 
not been announced by the Government. 

(b) to (e) In view of (a) above, does not arise. 

(English} 

Voter. Identity Cerd 

1796. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether there has been any progress in providing 
Voters Identity Cards by the Election Commission during 
the last three years; 

(b) the percentage of electorate provided Identity 
Cards by the Election Commission 80 far, StatelUnlon 
Territory-wise; 

(c) the total cost incurred thereon; 

(d) the time by when all the voters are likely to be 
provided such cards and Its U88 made mandatory for 
casti{lg one's vote at an election; and 

(e) the steps taken by the Govemment to remove 
discrepancies noted so far in preparation of such cards 
and their reflection in the electoral rolls? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHy): (a) Yes, 
Sir. The Election Commission has informed that there 
has been considerable progress in providing In Electors 
Photo Identity Cards (EPIC) during the last three years.; 

(b) A statement showing State/Union Territory-wI8e 
percentage of electorate in the 2004 ron provided with 
EPIC is enclosed. 

(c) The expenditure on preparation of EPIC Is.ahared 
between the Central and the State Govemman_ 50:50 
basis. A sum of Rs. 526,53,13,000/- has beeri'.leased 
to the State Governments .. the Govemment of India's 
share of the expenditure on the issuance of electors photo 
identity cards. 

(d) The Election COmmlsalon has stated that the 
registration of electors Ia a continuous procees, excepting 

for a brief period between the last date for filing 
nomination and completion of election process. Therefore, 
the scheme of issue of EPIC to the reglster8fl electors Is 
necessarily a continuous process as every new elector 
will also have to be covered by the &Cheme. The 
Commission has outlined steps to complete Issue of EPIC 
in two phases. It has fixed • threshold limit of 85% 
coverage In the first phase during which field campaigns 
for extensive coverage of electors Included In the existing 
roll are launched. The campaign Is taken up using a 
targeted approach. Parts of electoral roll of a constituency 
representing groups of amaH villages or parts representing 
the same village in case of large village or localities In 
urban areas are clubbed together for the purpose of this 
analYSis. Locations-called Designated Photography 
Locations (DPL)-ere identified where the residual electors 
can be photographed In such a manner that a team of 
persons Is able to cover them in a specified period of 
time. This campaign mode is continued till the threshold 
level of 85% of total electors is achieved. 

In the second phase, those of the Statea/Union 
territories, who attain the threshold target of 85% will go 
In to the Maintenance Mode to laue EPIC to reaidual 
electors. In this mode permanent DPL centres are 
provided at the district/sub-divisional headquarters. The 
electors who have either been left out for any reuon or 
those electors who are added to the roll later on are 
required to go to these DPLs to get their cards prepared. 

It Is the endeavour of the Commission to achieve 
the target of Issuing the EPICs to all the electors enrolled 
In the electoral roll being revised w.r.t 01-01-2005 as the 
qualifying date by the end of year 2006. 

The Commission Is continuously emphasizing on use 
of EPIC In all elections. However, as the use of EPIC for 
the purpose of voting is stili not well-settled drill, the 
Commlaaion, as a matter of abundant caution have been 
permitting the electors who could not getlpreeerve their 
EPiCs for some reasons, to vote at elections provided 
their identity is otherwise established by production of 
one of the alternative documents prescribed by the 
Commission. 

(e> The Election Commission has Informed that the 
scheme of EIPC was Introduced In 1993 Independent of 
electoral rolls. The EPIC detalla were not captured In the 
electoral ron. Some of the difficulties encountered were 
genuine as this was a comptetely new scheme In the 
implementation of which a variety of technical Issues had 
to be addressed. The Computerlaation of Electoral Rolls 
Programme In 1997 created the basic ground condlllona 
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through which integration of EPIC with the electoral rolla of Asum, Arunachal Pradesh, Manlpur, Meghalaya, 
became po8IlbIe. Accordingly, the Commlelion Ieeued MIzoram, Nagaland and Tripura to update the rolla .. 

,>- revised guidelines In May 2000 for EPIC programme wei .. to capture the EPIC number In the electoral roll 
V detailing technical specifications and Implementation to aynchronlze the electoral databue with that of EPIC. , The Enumerators wlted every house and collected the ( strategy that envisaged Its full and complete integration "'I'· names of all eligible persona and also the EPIC number ;;.\ 

with the programme of Computerieation of electoral roIlI. '.\ 
~r: Thereafter, intensive revision of electoral rolla hal been 

of the persona already poueulng euch carda, The .ume 
~:. strategy II being followed during the current Intensive 

f 

undertaken in 2002 and 2003 In all StatellUnion territories, revIeion of electoral rolla w.r.l 01'()1-2006 .. the qualifying 
expect Jammu & Kashmir and the North-Eastem States date In the North Eastem State& and Jammu & Kashmir . 

! .. ,.",.", 

SI6/Us for thtI pn:va- of EItIt:for's Photo /dtlnllly C.rd 

SI. No. State/Unlon Total Electors w.r.l Grand Total Electors % of EPIC 
Territory 01-01-2004 roll Ieaued with luued 

Defect-free (Column 3 
Identity Carda & 6) 

General (Service)· 

2 3 4 5 8 7 

1. Andhra Pradesh 51,001,479 28,554 51,030,033 39,395,792 77.24 

2. Arunachal PradMh 624,088 738 824,822 304,822 ..a.84 

3. Assam 14,995,084 19,232 15,014,318 67,479 0.45 

4. Bihar 50,532,795 32,277 50,686,072 26,057,808 51.57 

5. Chhattisgarh 13,691,886 4,392 13,898,277 9,620,499 70.26 

6. Goa 940,488 649 941,117 784,837 81.33 

7. Gujarat 33,597,088 11,344 33,808,412 24,807,967 73.84 

8. Haryana 12,257,580 82,991 12,320,571 11,187,854 91.27 

9. Himachal Pradesh 4,127,440 45,609 4,173,049 3,053,116 73.97 

10 Jammu & Kashmir 6,345,696 31,176 8,378,872 3,198,938 50.41 

11. Jharkhand 16,799,443 4,995 16,804,438 8,380,610 49.89 

12. Kamataka 38,432,800 27,095 38,459,896 30,786,798 80.05 

13. Kerela 20,822,140 40,543 20,882,883 20,817,124 99.98 

14. Madhya Pradesh 38,386,651 17,888 38,404,517 27,254,099 71.00 

15. Maharashtra 62,667,450 75,597 82,743,047 44,455,999 70.94 

16. Manipur 1,532,628 3,880 1.638,508 2,841 0.19 

17. Maghlltaya 1,299.419 1,170 1,300,589 1,033,575 79.54 

18. Mizoram 548,544 1,401 649,846 405,786 73.97 
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2 3 4 5 8 7 

19. Nagaland 1,040,347 1,398 1,041,745 723,749 69.57 

20. Orissa 25,629,n2 21,787 25,851,559 20,790,801 81.12 

21. Punjab 18,588,709 43,835 16,812,344 11,661,495 80.38 

22. Rajasthan 34,829,341 71,988 34,701,329 26,900,347 n.ee 
23. Sikkim 279,540 282 279,822 220,279 78.81 

24. Tamil Nadu 47,064,103 43,075 47,107,178 35,026,156 74.42 

25. Tripura 1,9n,115 1,388 1,978,503 1,610,496 81.48 

26. Uttar Pradesh 110,284,179 83,069 110,387,248 83,895,986 57.94 

27. Uttaranchal 5,462,502 55,387 5,517,889 3,828,062 70.08 

28. West Bengal 47,433,587 37,048 47,470,835 40,862,587 88.15 

29. Andaman and Nicobar Islands 241,159 292 241,461 210,714 87.38 

30. Chandigarh 508,208 1,438 507,848 330,218 85.23 

31, Dadra and Nagar Havell 122,884 17 122,881 83,815 88.17 

32. Daman & Diu 79,041 10 79,051 59,847 75.72 

33. Lakshadweep 38,990 43 39,033 36,564 91.21 

34. NeT of Delhi 8,748,818 4,840 8,753,856 5,699,482 85.15 

35. Pondicherry 836,022 285 836,287 636,022 100.00 

Total: 669,344,761 n5,489 670,'20,220 464,151,369 69.34 

• Service electors means a member of the Armed Forces of the Union, a member of the Armed Police Force of 8 State, and serving 
outside that State or employed under the Govt. of India In a poet ouDIde India. 

Indira Aw... Yolana 

1797. SHRI PARSURAM MAJHI: wnl the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government has made additional 
amount of allocation for various States to Implement Indira 
Awaas Yojana; 

(b) whether the cost per unlt'~."al80 being revised; 

(c) If so, the original and subsequent additional 
allocation of fund made for Indira Awallfi Yojana during 
2004·2005 financial yearj and . 

(d) the details of the revision made u cost per unit 
under Indira Awaas Yojana? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (c) Under the 
Indira Awaaa Yojana (lAY), in addition to the normal 
Central allocation, additional Central asslatanoe Is provided 
In emergent situatlona for natural calamities. During 2OQ4. 
2005, an amount of As. 400.00 crore has been allocated 
to the State of Bihar as special additional Central 
assistance in the wake of flooda. 50 percent of the 
additional allocated amount has already been released to 
he flood affected diatrIct8 of Bihar. Accordingly, Ministry 
of Rnance hu been requested to enhance the existing 
allocation of Rs. 2500 crores to Rs. 2900 crores under 
the Indira Awaaa Yojana for the current yeIII'. 

(d) The celHng on construction .... stance under IN 
Indira Awaas YoJena (lAY) hal been enhanced from 
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Rs. 20,000/- to Rs. 25,0001- per unit for the plain .,... 
and from As. 22,0001- to As. 27,5001- for the hlly/dlfficult 
are.. with effect from 1.4.2004. The upper limit of 
usietance In respect of upgradatlon of unHrviceabIe 
kulCha house has aJao been Inc""" from As. 10,0001-
to Rs. 12,5001- for all areas. 

CloeUN of NTC Milia 

1798. SHAI B. VI NOD KUMAR: 
DR. M. JAGANNATH: 
SHRI HEMLAL MURMU: 
SHRI THAWAR CHAND GEHLOT: 
SHRI SUSHIL KUMAR MODI: 
SHRI KAMLA PRASAD RAWAT: 
YOGI AOITYA NATH: 
SHRI AVINASH RAI KHANNA: 

Will the Minister of TEXTILES be pJeased to state: 

(a) the names of National Textiles Corporation milia 
and number of employees wortdng there at preeent, mUI-
wI88 and State-wise; 

(b) the profit eamed and loues auttered by theee 
mills during each. of the lut th.... years, mill-wile; 

(c) the mills declared slcklcloHd during the above 
period, State-wise; 

(d) the number of workers affected due to closure of 
alck mills and the steps taken for their rehabilitation; 

(e) the number of ernpJoyeee offeredJopted Voluntary 
Retirement Scheme and the expenditure Incurred thereon 
during the above period, State/mill-wIN; 

(f) the changes propoeec:t In the current V.R.S.; and 

SI. No. Name of The Milia 
NTC (APKKM) Ltd. 

2 

Aneth,. PnldHh 

1. 

2. 

Tlrupathl Cotton Mills, Rentgunta 

Ananthapur Cotton Mille, Tadapatrl 

• 

(g) the atepe takenIpropoeed to be taken to reopen 
revive the sick mills alongwlth the amount Incurred 
thereon, mill-win? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) NTC has at present, 63 min. under Its 
control which have been identified .. viable as per the 
scheme approved by BIFR. Statement-I showing the 
namee of the mills State-wise, number of employees 
wortdng therein as on 1.11.2004 is enclosed. 

(b) Statement-II showing profit and lou position of 
the 63 viable mills during the last th .... years mill-wise Is 
encloeed. 

(c) to (e) As per the Scheme approved by BIFR, 66 
mills have been Identified .. unviabJe and are to be 
cJoaed. 36357 employees In these 66 mills have availed 
the benefit of Modified Voluntary Retirement Scheme 
(MVRS) due So cJoaure of thea. mills and an expendltwa 
of As. 1228.07 croree has been Incurred on thle account. 
For the rehabilitation of the affected ampIoyeee, Deptt. of 
Public Enterprises has formulated a Scheme for re-
counaeillng, re-tralnlng and re-deployment of employees 
of Public Sector Enterprlees who are relieved before 
attaining superannuation on account of various reasOO8 
Including Voluntary Retirement Scheme. Statement·1II 
showing the names of the closed mUls, State-wise, the 
number of employees who have availed MVRS, and the 
amount of expenditure Incurred, mill-wise, a. on 
15.11.2004 Is enclosed. 

(f) At preaerrt, there is no propoaaJ to change the 
existing Voluntary Retirement Scheme. 

(g) Out of 119 NTC mills, BIFR has approved revival 
of 63 viable mJIIs through modemization at an eetimated 
cost of As. 736 crores. Out of remaining 86 unvlable 
milia, 65 mills have been closed 80 far under the 10 Act 
and the closure of one mill Is under prooeu. 

As on 01.11.2004 

Total No. of ErnpIoyeN 

3 

100 

289 
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2 

Kemataka 

3. 

4. 

K.,. .. 
5. 

Minerva Mills, Bangalore 

Sree Vallama Cotton Mills, Davangere 

AlgappaText. Mills, Alagappa 

DECEMBER 10, 2004 

6. 

7. 

Cannanore Spg. Wvg. Mills cann., Cannanore 

Kerala Laxmi Mille, Trlchur 

8. Vijaymohini Mills, Trlvandrum 

9. Paravathl Mills, Quilon 

Pondlcherry 

10. Cannanore Spg. Wvg. MUla, Maha Maha 

NTe (DPR) Ltd 

Punjab 

11. 

12. 

Kharar Text. Mille, Kharar 

Suraj Text. Mills, Malot 

Ralasthan 

13. 

14. 

15. 

Udaipur Cotton Milia, Udaipur 

Mahalaxmi Milia, Beawar 

Shree Bilay Cotton Mille, 8Ilaynagar 

NTe (Gularat) Ltd. 

16. 

17. 

Ahmd. New Text. Milia, Ahmedabad 

Ralnagar Text. MUle, Ahmedabad 

NTe (MN) Ltd. 

Maharaahtra 

18. Indu No. 6 Mumbai 

19. Indu No. 1 Mumbal 

20. Kohlnoor Mills·1, Mumbai 

21. Tata Milia, Mumbai 

22. Podar Mills, Mumbal 

23. RBBA Mills, Hinganghat 

24. . INdu No.5, Mumbal 

25. Savatram Ramprasa MUla, Aka .. 

3 

1002 

310 

728 

408 

532 

341 

879 

399 

896 

592 

428 

410 

510 

840 

859 

441 

1010 

583 

1236 

1034 

581 

483 

384 

312 
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~~'::: 
):~ NTC (MP) Ltd. 
~\1;' 

~J Madhya PI'IIduh 

• ! 
I 

• 

26. Burhanpur Tapti Mills, Burhanpur 

27. New Bhopal Text. MUle, Bhopal 

NTC (8M) Ltd. 

Maharaahtn 

28. Apollo Text. Mills, Mumbal 

29 . Barshi Text. Mills, Barshl 

30. Chaliagaon Text. MUle, Challegaon 

31. Finlay Mills. Mumbai 

32. Dhule Text. Mills. Dhule 

33. Gold Mohur Mills, Mumbal 

34. Nancled Text. Mille, Nanded 

35. New City Mills, Mumbal 

38. Aurangabad Text. Mille, Aurengebad 

NTC (UP) Ltd. 

Uttar Prade.h 

37. Swadeshi Cotton Milia, Mau 

38. Swadeshi Cotton Milia, Nalnl 

NTC (WBABO) Ltd. 

W •• t Bengal 

39. Laxmlnarayan Cotton MRIe. Rlehre 

40. Sodepur Cotton Milia. Sodepur 

41. Areti Cotton MiAs. Daaanagar 

Bihar 

42. Bihar Co-operative, Mokameh 

0rI ... 
43. Orissa Cotton Mille, Bhagatpur 

A ...... 
44. Aa80cIated InduatrIee, Chanchpura 

NTC (TN.P) Ltd. 

Tamil Nadu 

45. cambodia Mills, CIombatore 

46. Coimbatore Murugan MIlia, CoII1'1betore 

47. P8l1kaja Mills, CoirnbatOIW 

48. Sri Rangavilaa Milia, Coimbmore 

/ 

3 

390 

619 

603 

312 

563 

834 

639 

602 

814 

723 

211 

542 

1127 

588 

418 

478 

412 

388 

203 

830 

717 

497 

596 

314 
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49. 

50. 

51. 

52. 

Wdltsn An6wt1fS DECEMBER 10, 2004 

2 

Sri Sarda Mills. Colmbatore 

Colmbatore Spg. Wvg. Mills. Colmbatore 

Pioneer MUla. Lamudakudl 

Kaleeswarar-B. Kalayat1<oll 

Pondlcherry 

53. Sri Bharati Mills Pondlcherry 

Total 

NlltItJMI Tt1Jd1/f16 CoIpoIatJon LImItfId, ,... DtIN 

ID ar.w.tn. 318 

3 

387 

801 

305 

426 

478 

29311 

pfOfit EIIITI«i III1d (L~ SufftIr«J by M6 dutIng ,., 3 YUlS (Sfal.wItItI) 

SI. No. Name of the Mills 

2 

Utter Prade.h 

1. 

2. 

Swadeahl Cotton Mill, Mau 

Swadeshi Cotton Milia. Nalni 

Maha .... ht... (UN) 

1. India United Mills 1 

2. India United Mills 5 

3. India United MUIs 6 

4. Sawatram Mills 

6. RBBA Mills 

6. Kohinoor Mill No.1 

7. Tate MiHs 

8. Podar Milia 

Maharaaht... (8M) 

1. Appolo Milia 

2. Finlay Milia 

3. Gold Mohur MIlle 

4. New CIty Mills 

2001-G2 

3 

(497.68) 

(1,507.81) 

(21,352.58) 

(9.568,07) 

(8.997.71) 

(4,787.75) 

(6,~4.24) 

(12,856.40) 

(11,042.40) 

(7.419.04) 

468.41 

(1.483.38) 

(1,136.82) 

(1,389.01) 

4 

(568.37) 

1.887.29) 

23,n9.08) 

(10,821.93) 

(1G,21O.14) 

(5,384.44) 

(823.81) 

(14.890.86) 

(13,441.05) 

(9,182.58) 

(1,108.23) 

(1.744.04) 

(1,387.84) 

(1,562.71) 

5 

(Ra. Laos) 

717.81 

3,202.11 

22,333,94) 

(10,440.83) 

9,481.83) 

(6,202.10) 

(8,517.84) 

(13,487.38) 

(14,143.88) 

(9,327.63) 

, (1,481.52) 

(1,991.76) 

(1,720.48) 

(1,968.57) 
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2 3 4 6 

4. Kerala Laxmi Mills (712.38) (273.52) (357.91) 

5. Vijaimohini Mills (148.92) (242.34) (393.83) 

6. Parvathi Mills (1,595.64) (1,116.85) (1,511.62) 

7. Tirupatti Cotton Mills (635.27) (281.49) (310.64) 

Kamal.1ea 

1. Minerva & Mysore Mills (923.31) (3,854.16) 3,088.07 

2. Yallamma Cotton Mills (789.98) (389.94) (408.86) 

Andhra Predeah 

1. Ananthapur Mills (345.09) (430~97) (495.85) 

AeJuthen 

1. Mahalakshmi Mills (585.51) (644.36) (547.36) 

2. Shree Biiai Cotton Mille (490.03) (373.39) (820.20) 

3. Udaipur Cotton Mills (678.06) (567.20) (181.14) 

PunJab 

1. Sural Textile Mills (525.73) (574.63) (608.11) 

2. Kharar Textile Mills (523.19) (526.00) (464.58) 

MedhYII Pradeah 

1. Burhanpur Tapti Milia (540.00) (1,590.00) (2,097.00) 

2. New Bhopal Mills (482.00) (1,286.00) (2,114.00) 

816,.",." HI 

NllmtIS of IhII MHIs ~ IMir ~ No. 01 EmpIo)f!ltJ$ IIvdtK1 MVRS IUId IfNI IN1IOUfIf .".",. 

SI. No. Name of the Mills 

2 

I. NTC (APKKM) Ud. 

Anethra Prad •• h 

, . Adoni Mills, Adoni 

2. Natraj Mlns, Nlnnal 

3. Natha Mills, Sacunderabad 

4. Azam Jahl Mills, Warrangal 

,.~.~-': 

No. of Employees Availed MVRS 
Aa on 16.11.2004 

3 

104 

69 

126 

453 

Amount epent on MVRS 
(Rs. In crorea) 

4 

3.49 

2.23 

2.73 

15.68 
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2 3 4 

27. R.S.R.G. Milia, Akola 621 17.39 

28. Vidharbha Mills, Achalpur 528 18.82 

V. NTC (UP) Ltd. 

Madhya Pradelh 

29. Kalyanmal Mills, Indore 1445 37.09 

30. Swadeahi Milia, Indore 615 18.86 

31. Hlra Mills, Ujjaln 874 22.73 

32. Indore Malwe Mills, Indore 1807 42.55 

Chhllttllgarh 

33. Bengalnagpur Cotton Mills, Rajnandgaon 1203 31.18 

VI. NTC (8M) Ltd. 

Mahara.htre 

34. Bharat Text. Mills, Mumbai 809 34.14 

35. Digvijay Text. Mills, Mumbal 870 42.91 

36. Elphinstone Spg. & Wvg. Mills, Mumbai 702 34.19 

37. Jupiter Text. MUls, Mumbai 737 37.22 

38. Mumbai Text. Mills, Mumbai 794 37.50 

39. New Hind Text. Mills, Mumbai 875 40.66 

40. Podar Processors, Mumbai 431 19.47 

41. Shree Madhusudan Mills, Mumbal 512 22.06 

VII. NTC (8M) Ltd. 

We.t Bengal 

42. Central Cotton Mills, Belur 219 8.04 

43. M.B.Text. Mills, Cossimbazar 101 3.66 
1 

44. Bengal Fine-II Katagunj 48 1.84 

45. Jyoti Wvg. Factory, Patipukur 92 3.51 

Shree Mahalaxmi Mills, Palta 
r{',><: 

46. 144 5.5.7 

47. Bangasri Cotton Mills, Suk.hchar 84 2.38 

48. Bangal Luxmi Cotton MUls, Serampore 171 5.87 
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2 

49. Rampooria Cotton Milia, Rishra 

50. Bengal Fine S&W Mills-1, Konnagar 

Bihar 

51. Gaya Cotton Mills, Bihar 

VIII. NTC (UP) Ltd 

UttIIr Pradelh 

52. Atherton Mills, Kanpur 

53. Bijli Cotton MiUsm Hathr .. 

54. Laxmlrattan Cotton Mills, Kanpur 

55. Lord Krishna Text. Mills, Saharanpur 

56. Muir Mills, Kanpur 

57. New Victoria Text. Mills, Rae Barell 

58. Rae Bareli Cotton Mills, Rae Barell 

59. Shri Vikram Cotton Mills, Lucknow 

60. Swadeshi Cotton Mills, Kanpur 

IX. NTC (TN&P) Ltd. 

Tamfl Nlldu 

61. Om Parasakthi MiDI, Coimbatore 

62. Kishnaveni Text. Mills, Coimbatore 

63. Kaleeswarar MA", Colmbatore 

64. Somasundram Mills, Coimbatore 

65. Balaramvarma, Shencottah 

PondIcherry 

66. Swadeshi Cotton Milia, Pondicheny Cloeure under 
process 

Total 

3 

194 

157 

147 

979 

109 

1131 

510 

1235 

1265 

165 

470 

1106 

284 

223 

218 

842 

292 

206 

36357 

328 

4 

8.59 

5.18 

4.54 

26.88 

3.17 

31.17 

13.51 

36.27 

36.45 

4.03 

12.47 

35.53 

7.39 

5.99 

5.97 

15.97 

6.39 

5.23 

1228.07 
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Relaxed Export Control by U.S.A. 

1799. SHRI IQBAL AHMED SARADGI: 
SHRI SURESH KALMADI: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether talks on Indo-US trade were held in 
September, 2004 at New York; 

(b) if so, the details thereof; 

(c) whether India has con vi ned USA to restore 
benefits under US generalised system of preferences for 
about 250 agricultural, chemical and pharmaceutical 
products from the country; 

(d) if so, the details thereof; 

(e) whether USA has agreed to relax export controls 
on civilian, nuclear, and space facilities requirement of 
India; and 

(f) the extent to which it would help In enhancing 
mutual co-operation between two countries. 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) The Govemment is not aware 
about any Indo-US trade talks held in September 2004 
at New York. However, the Prime Minister of India and 
the US President had a meeting on September 21, 2004 
on the sidelines of the UN General Assembly Session . 
The Discussions included inter 8/i8 issues relating to 
bilateral cooperation and economic relations. 

(c) and (d) Under the US Generalized System of 
Preferences (GSP) Scheme, Indian exports are given duty 
free access into the US market for a wide range of 
products. The US withdrew GSP benefits in 1992 to over 
800 items of Indian exports in agricultural, chemicals, 
pharmaceuticals hand loom textiles, jewellery on the 
grounds of lack of adequate protection to Intellectual 
Property in India. Following our representations, the US 
restored GSP benefits on 42 Indian products In 2001. 
We have maintained that with the passage of the ;P.,ents 
(Amendment) Act 2002, India has fulfilled its co~nt 
under the WTO as they exist at present and have ·tought 
restoration of GSP benefits by the US on d. the remaining 
products. USA has so far not agreed for restoration of 
GSP benefits to the remaining products. 

(e) and (f) The Next Steps in Strategic Partnership 
(NSSP) between India and USA provides a platfonn to 

enhance cooperation in civilian apace, civI1lan energy, 'dual 
use' Items and mlssUe defence areas. NSSP has enabled 
USA to make Plocflfications in its export licensing policies 
that will foster cooperation In commercial space programs 
and permit certain exports to safeguarded nuclear power 
plants in India. 

Grain Export Corridor 

1800. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Govemment propose to develop the 
grain export corridor from Meerut to Kaklnada under the 
National Grain Management Policy; 

(b) if 80, the schedule drawn therefor; 

(c) the likely date of commencement of the project; 
and 

(d) the funds allocated therefor and the source of Ita 
funding? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No Sir. 

(b) to (d) Do not arise. 

Judgee Participated In Strike 

1801. SHRI AVINASH RAI KHANNA: Will the 
Minister of LAW AND JUSTICE be ple .. ed to alate: 

(a) whether the Supreme Court took action against 
12 judges who participated in the Punjab and Haryana 
strike; 

(b) If 80, the total nwnber of judges that have been 
shifted or transferred; 

(c) the number of judges that have been found guilty 
of corruption; 

(d) whether the Supreme Court has ..,ggll'~d a 
changes in laws for removing those corrupt jUdges wh088 
number Is increaaing; and 

(e) If 80, the steps taken by the Govemment to 
amend the law for removing of such judges? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
!.AW AND JUSTICE (SHRI K. VENKATAPATHY): (a) and 
(b) The Supreme Court of India has informed that there 
was no strike by any judge in the Punjab & Haryana 
High Court and the question of the Supreme Court taking 
any action on such ground does not ariae. 

(c) The Chief \Justice of India and the Chief Justice 
of a High Court have the competence to receive 
complaints against the conduct of the judge of his Court 
and when he receives any, he would look into it whether 
the allegations deserve to be closely looked into. As such, 
Government do not maintain any statistics in regard to 
the judges who have been found guilty of corruption. 

(d) The Supreme Court has been consulted in the 
matter and they have given to understand that it is not 
right to say that the number of corrupt Judges is 
increasing. The Supreme Court has not suggested any 
change in the laws. 

(e) Does not arise. 

Promotion of Infrastructure Development 

1802. SHRI SURESH CHAN DEL: Will the Minister of 
FINANCE be pleined to state: 

(a) whether infrastructure Equipment Bank exists in 
this country; 

(b) if so, the details thereof; and 

(c) if not. whether steps are taken to establish such 
bank? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) No, 
Sir. These is no such proposal at present. 

Exemption of Concentrated Milk from ExcIH Duty 

1803. SHRI VWOY KRISHNA: 
SHRI KIRTI VARDHAN SINGH: 

WiH the Minister of FINANCE be pleased to state: 

(a) whether the Government has fully exempted 
concentrated milk from excise duty; 

(b) If so, the details thereof; 

(c) whether after such move the prices of milk In the 
country wUI come down; and 

(d) if not, the steps taken by the Govemment to 
ensure that the benefit is equally shared by dairy farmers 
and consumers in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 
Concentrated milk, not containIng any sweetenIng material 
has been fully exempted from excIse duty. 

(b) The exemption has been extended VIi:te notification 
No. 4712004-Central Excise dated 9.9.2004. 

(c) and (d) The sale price of a commodity depends 
on various factors, such as, demand and supply position. 
transportation and labour costs, state of the domestic 
industry, rate of inflation etc. However, the above 
exemption is expected to provide necessary support to 
the dairy sector and enable them to tap the full marketing 
potential of milk. 

exemption of Computer Training Inetltutn 
from ServIce tax 

1804. SHRI P.K. VASUDEVAN NAIR: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Service Tax exemption for Computer 
Training Institutes was withdrawn; 

(b) whether Vocational Training Institutes are also 
exempted from Service Tax; 

(c) whether Government has received any 
representation from Computer TraIning institutes for 
exemption from Service Tax again; and 

(d) if so, the decision taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Computer 
Training Institutes were exempt from payment of service 
tax upto 30.6.2004 and are chargeable to servIce tax 
with effect from 1.7.04. 

(b) Vocational TraIning Institutes are exempt from 
service tax. 

(c) and (d) The Government had received 
representations from Confederation of Indian Industry (CII) 
dated 2200 July, 2004 and computer training institutee 
requesting for exemption from service tax to computer 
training. The issue raised was examined and It was 
decided not to accede to the request. 



331 WrilfBn AnsWflIS DECEMBER 10, 2004 332 

{Translation} 

Inc...... In Import Duty on Milk Producta 

1805. PROF. MAHADEORAO SHIWANKAR: 
SHRI RATILAl KAliDAS VARMA: 
YOGI ADITYA NATH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment is considering increase 
in import duty on milk products; 

(b) if so, the reasons therefor; and 

(c) whether the Govemment Is also conSidering to 
ban the import of the miik products? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
No, Sir. There is no proposal at preaent to increase import 
duty on milk products. 

(c) There is no proposal under conaideration to ban 
import of milk and milk products at this stage. 

[Eng/ish} 

Ga. Cylinder Notified under Expl08lvea Act 

1806. SHRI UDAY SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment has notified the Gas 
Cylinder Rules, 2004 under the Explosives Act; 

(b) is so, the details thereof; 

(c) whether the new rules for gas cylinders would 
provide relief to the gas industry; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.~'f(.~. 

ELANGOVAN): (a) and (b) Yes, Sir. The ~_f· 
has notified the Gas Cylinders Rules, 2004 under .. 
Explosives Act, 1884. The Rules have been revised on 
the basis of the recommendations made by an Expert 
Group set up by the Govemment. The salient featu .... of 
the Rules are self regulation In less hazardoul 
applications, easy convertibility of cylinders from one gas 
to another within the category of non-toxic and non-

flammable galea, extended validity of licence., 
decenb'allzationldelegatlon of authority to lower level ofIQa 
etc. 

(c) and (d) Yes, Sir. The proviIIonl of the new rules 
relating to self regulations In certain caaea, extended 
validity of licences and decentralization of authority are 
expected to provide relief to the gas industry and make 
the Government-Industry interface more efficient, 
transparent and user-friendly. 

UC Package 

1807. SHIRMATI MANORAMA MADHAVRAJ: WIll the 
Minister of FINANCE be pleased to state: 

(a) whether the LlC is under severe pressure to 
comply with the solvency margin standards mandated by 
the Insurance Regulatory and Development Authority 
(IRDA~ 

(b) whether the lIC has sought a ball-out package 
from the Centre Including waiver of its dietrI)UtabIe eurplus 
payable to the Govemment every year; and 

(c) If so, the details thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM): (a) The life 
Insurance Corporation of India (LlC) hu to comply with 
the Solvency Margin Requirements preecrlbed under the 
Insurance Regulatory and Development Authority (IRDA) 
Regulations. LlC was given a time frame by IRDA to 
comply with it In a phased manner. As on 31.03.2004 
lIC has provided 110.7% Solvency Margin. 

(b) No, Sir. 

(c) Does not arise. 

Guldell... on Rule. .nd Regulation. 

1808. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Mlnlater of COMPANY AFFAIRS be pleased to state: 

(a) whether the Govemment is working on a set of 
draft rules on transfer pricing In the conteXt of related 
party transactions under the Companies Act; 

(b} if so, whether to supple'!'ent the existing 
guidelines under other regulations, the8e guidelines are 
required; and 
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(c) If so, the time by which the rules on transfer 
pricing in corporate sector will be considered and 
introduced? 

THE MINISTEA OF STATE OF THE MINISTRY OF 
COMPANY AFFAIAS (SHRI PREM CHAND GUPTA) 
(a) Yes, Sir. 

(b) Ves, Sir, 

(c) A new legislation to replace the eXisting 
Companies Act 1956 is at concept stage. Rules for 
regulation of transfer pricing would be considered once 
the enabling prOVisions for the same are finalized In 
legislation. 

[Transla/ion} 

Senior Clt"ns Deposit Scheme 

1809. SHRI ALOK KUMAR MEHTA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI S.P.V. REDDV: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government have started a new 
Deposit Scheme for the Senior Citizens; 

(b) if so, the details thereof; 

(c) whether there is a proposal to keep the Interest 
earned from this scheme free from Income tax provisions 
as in the cue of Provident Fund; and 

(d) if so, the details thereof and If not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE(SHAI S.S. PALANIMANICKAM): (a) and (b) 
Ves, Sir. A Senior Citizens Saving Scheme, 2004 has 
been Introduced by the Government with effect from 
2nd August, 2994. Main features of the Scheme are as 
under: 

(i) Persons of 60 years of age and above are 
eligible to invest. Single or joint account (with 
spouse) can be opened. 

(II) Persons who have retired form service and have 
attained the age of 65 years or more but lela 
then 60 years are aI80 eligible to Invest, subject 
to conditions. 

(ill) Deposit in multiples of As. 1000 subject to a 
maximum of As. 15 lakh is allowed. 

(Iv) The deposit cames Interest at the rate of 9 
percent per annum. 

(v) The maturity period of the deposit is five years, 
extendable by another three years subject to 
conditions. 

(vi) Premature withdrawal Is allowed, subject to 
conditions. 

(vii) The investment is non-tradable and non-
transferable. However, nomination facility is 
available. 

(viII) The scheme Is available at post offices and 
designated branches of public sector banks. 

(C) No, Sir. 

(d) The senior citizens already enjoy specific 
concessions under the Income-tax Act. Further, the rate 
of Interest under the Senior citizens saving scheme Is 
higher than the rate available under other savings 
Instruments. 

Financial Assistance to Stat •• 

1810. PROF. RASA SINGH RAWAT: WDI the Minister 
of FINANCE be pleased to state: 

(a) whether many State Govemrnents have suggested 
change In the procedure of providing financial assistance 
to States; 

(b) If 80, the details thereof; 

(c) the reaction of the Union Govemment thereto 
and the names of the over drawing States; and 

(d) the States which have established financial 
discipline In their States, whether such States will be 
liberally provided grants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) Suggestions Include change In loan: grant ratio 
of Normal Central assistance, provlalon of more addItIonaJ 
Open Market borrowlnge for debt swap, debt relieflwrite 
off, charging lower rate of Interest on Central Government 
loans, transfer of EAP grante 88 glWlta. 
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(c) Government of India has reduced interest rate on 
Central Govt. loans, allowed States to pre-pay high cost 
Central Government loans under debt swap Scheme, has 
permitted States to raise Additional Open Market 
Borrowings for debt swap. Government of India has also 
circulated a proposal for back to back transfer of external 
assistance. Other issues are within the jurisdiction of 
National Development Council and Finance Commission. 
The States which went in Overdraft at some point(s) in 
the current financial years, are Arunachal Pradesh, Assam, 
Goa, Himachal Pradesh, Kerala, Maharashtra, Manipur, 
Mlzoram, Nagaland, Punjab, Uttaranchal, Uttar Pradesh 
and West Bengal. 

(d) States are provided with incentive grants under 
the Fiscal Reform Facility as per MoU agreement signed 
with Government of India on achieving a stipulated 
reduction in the ratio of their revenue deficit as a 
percentage of revenue receipts. Similarly, States 
establishing financial discipline In electricity sector are 
being provided grant assistance under Accelerated Power 
Development and Reform Programme. 

(English} 

Service Tax 

1811. SHRI GURUDAS KAMAT: WiD the Minister of 
FINANCE be pleased to state: 

(a) whether Life Insurance Services have come under 
service tax; 

(b) if so, the details thereof; 

(c) the new services that have been brought under 
tax net since June, 2004; and 

(d) the other new services likely to be brought under 
the net? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes SIr; 

~.'~.~. , _. ;.:,.1.-

(b) Service tax is leviable only on the ~""'~ln 
life insurance and is in force since 1 0-9-2004:',,· cas. 
where the premium amount towards risk ooyer Is not 
separately shown in the documents, Insurance companies 
have an option to pay service tax on 1 % of the gross 
amount charged. The rate of service tax is 10"4 Plus 2% 
educational cess (total rate being 10.2%). 

(c) The following servlcee were brought under the 
tax net since June, 2004: 

(I) Business exhibition services 

(II) Airport services 

(iii) Transport of goods by air 

(iv) Survey and exploration of minerals 

(v) Opinion poll services 

(vi) Intellectual property service (except copy rights) 

(vii) FQrward contract service 

(viII) Pandal and shamlana service 

(Ix) Outdoor catering 

(x) TV or radio programme production 

(xl) Construction service relating to commercial! 
industrial buildings 

(xii) Travel agents 

(xlii) The levy of service tax on Transport of goods 
by road would come into effect on 1-1-2006. 

(d) As It is a policy matter, no comment Is offered. 

Commercial Tax •• 

1812. SHRI SUGRIB SINGH: WID the Minister of 
FINANCE be pleased to state: 

(a) whether several States are facing financial CJ1aI8 
as they have failed to mobilize resources within the States; 

(b) If so, the State-wIN arreaAl of oommercial taxes 
as on date; and 

(c) the reasons why the State Govemments are not 
able to recover the commercial taxes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Govt. of 
India does not make assesament of "financial crlels- in 
States. States do have revenue deficits. Eight States had 
revenue deficit to revenue receipt ratio exceeding 25% In 
the FY 2003-04 (RE). 

(b) and (c) Collection of Sales tax on goods and 
specified services also referred to as commercial taxes 
falling under the State List of the Conatitution is· the 
reaponalbillty of State Governments for which they are 
answerable to their receptive State Legislature •. 
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Government of India, therefore, does not maintain statistics 
on arrears of State taxes. 

Rebate on DutI .. 

1813. SHRI SURESH CHANDEL: 
PROF. CHANDER KUMAR: . 
SHRIMATI PRATIBHA SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether a rebate in excise duty and other duties 
was announced initially for 10 years for setting up 
lndu8trial unites in Bacldi Industrial area with a view to 
develop Himachal Pradesh Induatrlally but the period of 
rebIIte has been reduced this financial year to seven 
years; 

(b) if so, the reasons therefor; 

(c) whether the Ministry have received any request 
from the State Government of Himachal Pradesh for 
continuing the above facility upto a period of 10 years as 
before; 

(d) if so, when and what action was taken in this 
regard; and 

(e) if not, whether the Union Govemment will conaIcIer 
continuing the above facility for 10 years as before? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) 
Government had announced exclae duty exemptions to 
new units or existing units undertaking substantial 
expansion in the State of Himachal Pradesh subject to 
certain conditions. The exemption is valid for a period of 
ten years for 1he date of commencement of commercial 
production by such units. Govemment has now provided 
that the exemption will apply only if the unit is set up 
or substantial expansion takes place on or befora 31st 
March, 2007 . However, the period of exemption under 
the scheme continues to be ten years from the date of 
start of commercial production by eligible units. 

(b) Does not arise, in view of (a) above. 

(c) Yes, sir. 

(d) and (e) No further change In the scheme ia 
contemplated since all eligible units, thai is to say new 
units which are set up or existing unlta which undertake 

aubstantlal expansion on or before 31.3.2007, win continue 
to enjoy benefit of the exemption for ten years from the 
date of start of commercial production. 

12,01 hra, 

PAPERS LAID ON THE TABLE 

[English} 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): I beg to lay on the Table a copy of 
the Statement (Hindi and English verslona) regarding 
rejection of award given by the Board of Arbitration (BOA) 
for payment of Transport Subsidy of R.. 301- per month 
non-Gazetted staff (under C.A. reference No. 1 of 1988) 
in terms of Compulaory Arbitration under the Scheme of 
Joint Consultative Machinery (JCM) for the Central 
Government employ .... 

[Placed in Library. St!It!I No. LT-1017/04) 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): I beg to lay on the Table: 

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Synthetic and Art 
Silk Mills' Research Association, Mumbai, 
for the year 2003-2004, alongwith Audited 
Accounts. 

(II) A copy of the Review (Hindi and EngHsh 
versions) by the Government of the working 
of the Synthetic and Art Silk Mills' Research 
Association, Mumbal, for the year 2003-
2004. 

[Placed In Library. Su No. LT-1018104) 

(2) (I) A copy of the Annual Report (HIndi and 
English version.) of the Handloom Export 
Promotion Council, Chennal, for the year 
2003-2004, a10ngwlth Audited Accounts. 

(Ii) A copy of the Review (Hindi and Engllah 
vef8iona) by the Government of the working 
of the Handloom Export Promotion Council. 
Chennal, for the year 2003-2004. 

[pt.:ed In Library. S. No. LT· 1 019104) 
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(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Synthetic and 
Rayon Textiles Export Promotion Council, 
Mumbai, for the year 2003-2004, alongwlth 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wortdng 
of the Synthetic and Rayon Textiles Export 
Promotion Council, Mumbai, for the year 
200S-2004. 

[Placed in Library. StItI No. L T -1020104] 

(4) (I) A copy of the Annual Report (Hindi and 
English versions) of the Apparel Export 
Promotion Council, New Deihl, for the year 
2003-2004, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Apparel Export Promotion Council, 
New Delhi, for the year 2003-2004. 

[Placed in Library. StItI No. LT-l021/04] 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Man Made Textiles 
Research Association, Surat, for the year 
2003-2004, alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Man Made Textiles Research 
Association, Surat, for the year 2003-2004. 

[Placed in Library. StItI No. LT-1022l04] 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): I beg to lay on the Table a copy each of 
the following Reports (Hindi· and English versions) of Law 
Commission of India: 

(1) One-Hundred Eighty-ninth Report on Revision of 
Court Fees Structure-February, 2004. 

[Placed In Library. Stili No. LT-loe3104) 

(2) One-Hundred Ninetieth Report on the Revision of 
the Insurance Act, 1988 and the Insurance 
RegUlatory and Development Authority Act, 1999-
June, 2004. 

(Placed in Library. StNI No. LT-l024104] 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): On behalf of Dr. 
Raghuvansh Prasad Singh, I beg to lay on the Table: 

(1) (i) A copy of the Annual Report (Hindi and 
English vereiona) of the National Rural 
Roads Development Agency, New Deihl, for 
the year 2003-2004, alongwlth Audited 
Accounts. 

(II) A copy of the Review (HIndi and Engllah 
vel"8ions) by the Government of the WOItdng 
of the National Rural Roads Development 
Agency, New De/hi, for the year 2003-2004. 

[Placed in Library. Sss No. LT-l025104] 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): I 
beg to lay on the Table: 

(1) A copy each of the following Notifications (Hind 
and English versions) under sub-section (3) of 
aection 642 of the Companies Act, 1956: 

(I) The Cost Accounting Records (Chemical 
Industry) Rules, 2004 published in 
Notification No. G.S.R. 562 (E) In Gazette 
of India dated the 2nd September, 2004. 

(II) The Cost Accounting Records (Milk Food) 
Amendment Rules, 2'004 published in 
Notification No. G.S.R. 861 (E) In Gazette 
of India dated the 8th October, 2004. 

[Placed In LIbrary. S. No. LT-l026/04] 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): On behalf of Shri S.S. Palanlmanlckam. 
I beg to lay on the Table: 

(1) A copy each of the following NotIficati0n8 (Hindi 
and English versions) under 8ub-sectlon (2) of 
section sa of the Central excise Act. 1944: 

(i) G.S.R. 548 (E) published In Gazette of India 
dated the 27th August, 2004, together with 
an explanatory memorandum making certain 
amendments In the Notification No. 612002-
CE, dated the 1st March, 2002. 
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(ii) G.S.A. 665 (E) published in Gazette of India 
dated the 11 th October, 2004, together with 
an explanatory memorandum making certain 
amendments in the Notification No. 23198-
CE, dated the 1st August, 1998. 

(i") G.S.A. 741 (E) published in Gazette of 
India dated the 9th November, 2004, 
together with an explanatory memorandum 
making certain amendments in the 
Notification No. 214186-CE, dated the 25th 
August, 1986. 

(iv) G.S.A. 742 (E) published in Gazette of indll 
dated the 9th November, 2004, together 
with an explanatory memorandum making 
certain amendments in the Notification 
No. 3912001-CE, dated the 31st July, 2001. 

(v) G.S.A. 581 (E) published in Gazette of India 
dated the 9th September, 2004, together 
with an explanatory memorandum making 
certain amendments in the Notification 
No.6I2002-CE, dated the 1st March, 2002. 

(vi) G.S.A. 583 (E) published In Gazette of India 
dated the 10th September, 2004, together 
with an explanatory memorandum making 
certain amendments in the Notification 
No.612002-CE, dated the 1st March, 2002. 

(vii) G.S.A. 612 (E) published in Gazette of India 
dated the 15th September, 2004, together 
with an explanatory memorandum making 
certain amendments in the Notification 
No.612002-CE, dated the 1st March, 2002. 

(viii) G.S.A. 615 (E) published in Gazette of India 
dated the 16th September, 2004, together 
with an explanatory memorandum making 
certain amendments in the Notification 
No.612002-CE, dated the 1 st March, 2002. 

(ix) The CENVAT Credit (Amendment) Rules, 
2004 published in Notification No. G.S.R. 
617 (E) in Gazette of India dated the 
17th September, 2004 together with an 
explanatory memorandum. 

(x) The CENVAT Credit Rules, 2004 published 
in Notification No G.S.R. 600 (E) In Gazette 
of India dated the 10th September, 2004 
together with an explanatory memorandum. 

(xi) G.S.A. 567 (E) published in Gazette of India 
dated the 6th September, 2004, together 
with an explanatory memorandum making 
certain amendments in the two Notifications 
mentioned therein. 

(xII) The Central Excise (Third Amendment) 
Rules, 2004 published in Notification No. 
G.S.R. 569 (E) in Gazette of india dated 
the 6th September, 2004. 

(xiii) G.S.A. 624 (E) published in Gazette of India 
dated the 20th September, 2004, together 
with an explanatory memorandum making 
certain amendments in the Notification 
No. 23I2OO3-CE, dated the 31st March, 2003. 

(xiv) G.S.A. 565 (E) published in Gazette of India 
dated the 4th September, 2004, together 
with an explanatory memorandum extending 
the facility of removal of certain excisable 
goods mentioned in the Notification from 
the factory of production to a warehouse, 
or from one warehouse to another 
warehouse without payment of duty. 

(xv) G.S.R. 618 (E) published in Gazette of India 
dated the 17th September, 2004, together 
with an explanatory memorandum making 
certain amendments in the Notification 
No.612OO2-CE, dated the 1st March, 2002. 

[Placed in Library. SH No. LT-1027/04j 

(2) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the 
Customs Act, 1962: 

(i) G.S.A. 560 (E) published In Gazette of India 
dated the 31 st August, 2004, together with 
an explanatory memorandum seeking to 
prescribe concessional rates of Customs 
duty for specified items covered in Early 
Harvest Scheme under India, Thailand 
Framewor1< Agreement. 

(IQ G.S.R. 564 (E) published In Gazette of India 
dated the 3rd September, 2004, together 
with an explanatory memorandum making 
certain amendments in the Notification 
No. 21/2002-Cua, dated the 1st March, 
2002. 
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(ill) G.S.A. 584 (E) pubHshed In Gazette of India 
dated the 10th September, 2004, together with 
an explanatory memorandum making certain 
amendments in the Notification No. 6912OO4-Cus, 
dated the 9th July, 2004. 

(iv) G.S.A. 653 (E) published In Gazette of India 
dated the 30th September, 2004, together with 
an explanatory memorandum making certain 
amendments in the Notification No.2112002-Cus, 
dated the 1 st March, 2002. 

(v) The Publication of Daily Usts of Imports and 
Exports, Rules published In Notification No. 
G.S:A. 758 (E) In Gazette of India dated ttle 
19th November, 2004, together with an 
explanatory memorandum. 

(vi) G.S.A. 602 (E) published in Gazette of India 
dated the 10th September, 2004, together with 
an explanatory memorandum making certain 
amendments in the Notification No. 2112OO2-Cus, 
dated the 1 st March, 2002. 

(vii) G.S.A. 603 (E) published in Gazette of India 
dated the 10th September, 2004, together with 
an explanatory memorandum seeking to 
operationalise the Duty Free Replenishment 
Certificate Scheme announced in the New 
Foreign Trade Policy, 2004-09. 

(viii) G.S.A. 604 (E) published in Gazette of India 
dated the 10th September, 2004, together with 
an explanatory memorandum seeking to 
operationalise the Advance Licence for Deemed 
Export Scheme announced In the New Foreign 
Trade Policy, 2004-09. 

(ix) G.S.A. 605 (E) published in Gazette of India 
dated the 10th September, 2004, together with 
an explanatory memorandum seeking to 
operationalise the' Served from India Scheme 
announced in the New Foreign Trade Policy, 
2004-09. 

(x) G.S.A. 606 (E) published In Gazette of India 
dated the 10th September, 2004, together with 
an explanatory memorandum seeki~ '." 
operationalise the Advance Licenoe Scheme 
announced in the New Foreign Trade Policy, 
2004-09. 

(xi) G.S.A. 607 (E) published In Gazette of India 
dated the 10th September, 2004, together with 
an explanatory memorandum aeeklng to 

operationalise the Advance LIcence for Annual 
Requirement Scheme announced In the New 
Foreign Trade Policy, 2004-09. 

(xii) G.S.A. 619 (E) published In Gazette of India 
dated the 17th September, 2004, together with 
an explanatory memorandum ae3king to 
operationalise the Duty Entitlement Pass Book 
Scheme announced in the New Foreign Trade 
Policy, 2004-09. 

(xlii) G.S.A. 620 (E) published In Gazette of India 
dated the 17th September, 2004, together with 
an explanatory memorandum seeking to 
operationalise the Export Promotion Capital 
Goods Scheme announced In the New Foreign 
Trade Policy, 2004-09. 

(xiv) S.O. 951 (E) published In Gazette of India dated 
the 26th August, 2004, together with an 
explanatory memorandum regarding revised rate 
of exchange for conversion of certain foreign 
currencies into Indian currency or vice-versa for 
the purpose of 888essment of import. 

(xv) S.O. 952 (E) published In Gazette of India dated 
the 28th August, 2004, together with an 
explanatory memorandum regarding revised rate 
of exchange for conversion .of certain foreign 
currencies Into Indian currency or vice-versa for 
the purpose of assessment of export. 

(xvi) S.O. 1005(E) published In Gazette of India dated 
the 15th September, 2004, together with an 
explanatory memorandum making certain 
amendments in the Notification No. 38I2OO1-Cus., 
(NT), dated 3rd August, 2001. 

(xvii) S.O. 1051(E) published in Gazette of India dated 
the 27th August, 2004, together with an 
explanatory memorandum regarding revised rate 
of exchange for conversion of certain foreign 
currencies Into Indian currency or vice-versa for 
the purpose of 88S88Sment of Import. 

(xvIII) S.O. 1052 (E) published in Gazette of India 
dated the 27th August, 2004, together with an 
explanatory memorandum reganlng revl8ed rate 
of exchange for conversion of ~rtaln foreign 
currencies Into Indian currency or v,ice-verB8 for 
the purpose of useument of export. 

(xix) S.O. 1189 (E) published in Gazette of India 
dated the 28th October, 2004, together with an 
explanatory memorandum regarding revised rate 
of exchange for conversion of CertaIn foreign 
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currencies Into Indian currency or vice-versa for 
the purpose of 888888ment of import. 

(xx) S.O. 1190 (E) published in Gazette of India 
dated the 26th October, 2004, together with an 
explanatory memorandum regarding revised rate 
of exchange for conversion of certain foreign 
currencies into Indian currency or vice-versa for 
the purpose of assessment of export. 

(xxi) S.O. 1259 (E) published in Gazette of India 
dated the 10th November, 2004, together with 
an explanatory memorandum making certain 
amendments in the Notification No. 38I2OO1-Cus., 
(NT) dated the 3rd August, 2001. 

(xxii) S.O. 1298 (E) published In Gazette of India 
dated the 24th November, 2004, together with 
an explanatory memorandum regarding revised 
rate of exchange for conversion of certain foreign 
currencies into Indian currency or vice-versa for 
the purpose of assessment of import. 

(xxiii) S.O. 1299 (E) published in Gazette of India 
dated the 24th November, 2004, together with 
an explanatory memorandum regarding revised 
rate of exchange for conversion of certain foreign 
currencies into Indian currency or vice-versa for 
the purpose of assessment of export. 

(xxiv) G.S.A. 614 (E) pubUshed In Gazette of India 
dated the 15th September, 2004, together with 
an explanatory memorandum making certain 
amendments in the two Notifications mentioned 
therein. 

(xxv) G.S.A. 759 (E) published in Gazette of India 
dated the 19th November, 2004, together with 
an explanatory memorandum making certain 
amendments in the Notification No. 21I2oo2-Cus, 
dated the 1 st March, 2002. 

(xxvi) G.S.A. 566 (E) published In Gazette of India 
dated the 6th September, 2004, together with 
an explanatory memorandum making certain 
amendments in the eight Notifications mentioned 
therein. 

(xxvii) The Special Economic Zones (fifth Amendment) 
Rules, 2004, published in Notification No. G.S.R. 
568 (E) In Gazette of India dated the 
6th September, 2004, together with an 
explanatory memorandum. 

(xxviii) G.S.R. 682 (E) published In Gazette of India 
dated the 18th October, 2004, together with an 

explanatory memorandum specifying Phase-II. 
Sitapura Special Economic Zone at Jaipur in 
the State of Rajasthan 88 a Special Economic 
Zone. 

(xxix) G.S.A. n4 (E) published in Gazette of India 
dated the 25th November, 2004, together with 
an explanatory memorandum seeking to 
supercede the Notification No. 67/95 (NT)-CU8., 
dated the 1st November, 1995. 

(xxx) G.S.R. 668 (E) published in Gazette of India 
dated the 13th October, 2004, together with an 
explanatory memorandum making certain 
amendments in the Notification No.12199-CuB, 
(ND, dated the 5th February, 1999. 

(xxxi) G.S.A. 81 (E) published In Gazette of India 
dated the 28th January, 2004, together with an 
explanatory memorandum .eeking to exempt 
second hand computers and computer 
peripherals from the whole of the additional duty 
of Customs leviable thereon. 

(xxxii) G.S.A. 82 (E) published In Gazette of India 
dated the 28th January, 2004, together with an 
explanatory memorandum making certain 
amendments in the Notification No. 5212003-Cus., 
dated the 31st March, 2003. 

(xxxiii) G.S.R. 311 (E) published In Gazette of India 
dated the 12th May, 2004, together with an 
explanatory memorandum anowlng concesslonaJ 
rate of duty on the Import of gold and sliver 
when Imported Into India other than through post, 
courier or baggage. 

[Placed In Library. StItI No. LT-1028104j 

(3) A copy each of the following Notifications (Hindi 
and english versions) under SUb-section (7) of 
section 9A of the Customs Tariff Act, 1975: 

, . 

(I) G.S.A. 549 (E) published in Gazette of India 
dated the 30th August, 2004, together with 
an explanatory memorandum seeking to 
Impose final anti-dumping duty on 
Chloroquine phosphate, originating in or 
exported from China PR, at the rates 
recommended by the designated authority. 

(iJ) G.S.R. 641 (E) pubIi8hed In Gazette of India 
dated the 24th September, 2004, together 
with an explanatory memorandum seeking 
to Impose final anti-dumping duty on 
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Methylene Chloride, originating in or 
exported from the Republic of Korea with 
effect from the 14th October, 2003, at the 
rates recommended by the designated 
authority. 

(iii) G.S.R. 648 (E) published in Gazette of India 
dated the 29th September, 2004, together 
with an explanatory memorandum seeking 
to impose final anti-dumping duty on the 
Sun anellor Dust Control Polyester Film, 
originating in or exported from the United 
Arab Emirates and Chinese Taipei with 
effect from the 26th August, 2003, at, the 
rates recommended by the designated 
authority. 

(iv) G.S.R. 659 (E) published in Gazette of India 
dated the 7th October, 2004, together with 
an explanatory memorandum seeking to 
impose final anti-dumping duty on Poly Vinyl 
Chloride Paste Resin, originating in or 
exported from the Saudi Arabia, Republic 
of Korea and the European Union, at the 
rates recommended by the designated 
authority. 

(v) G.S.R. 663 (E) published in Gazette of India 
dated the 8th October, 2004, together with 
an explanatory memorandum seeking to 
impose final anti-dumping duty on Propylene 
Glycol, originating in or exported from the 
United States of America, Singapore, Korea 
RP and the European Union, at the rates 
recommended by the designated authority. 

(vi) G.S.R. 669 (E) published In Gazette of India 
dated the 13th October, 2004, together with 
an explanatory memorandum seeking to 
rescind Notification No. 4512003-Cus., dated 
the 21st March, 2003. 

(vii) G.S.R. 646 (E) published in Gazette of India 
dated the 28th September, 2004, toge., 
with an explanatory memorandum s ..... ! 
to rescind Notification No. 7312004-Cua:fo '.' 
dated the 26th July, 2004. 

(viii) G.S.R. 647 (E) published in Gazette of India 
dated the 28th September, 2004, together 
with an explanatory memorandum seeking 
to Impose anti-dumping duty on imports Into 

P6ptJ,. /sid on Ihtl T.o/tI 

India of Styrene Butadiene Rubber, 
originating In or exported from Japan, Korea 
RP, or United States of America. 

(ix) G.S.R. 650 (E) published In Gazette of India 
dated the 30th September, 2,004, together 
with an explanatory memorandum seeking 
to provisionally exempt imports of vitrified 
and porcelain tiles produced and exported 
by specHied parties from antI-dumping duty. 

(x) G.S.R. 748 (E) published in Gazette of India 
da~ed the 16th November, 2004, together 
with an explanatory memorandum seeking 
to impose final anti-dumping duty on 
Melamine, originating in or exported from 
the People's Republic of China with effect 
from 2nd April, 2004, at the rates 
recommended by the deSignated authority. 

(xi) G.S.R. 749 (E) pubHshed in Gazette of India 
dated the 16th November, 2004, together 
with an explanatory memorandum seeking 
to rescind Notification No. 5312004-Cus., 
dated the 2nd April, 2004. 

(xii) G.S.R. 751 (E) published in Gazette of India 
dated the 17th November, 2004, together 
with an explanatory memorandum seeking 
to Impose final anti-dumping duty on 6 
Hexanelactam, originating in or exported 
from Japan, European Union, Nigeria and 
Thailand, at the rates recommended by the 
designated authority. 

(xlH) G.S.R. 752 (E) pu,?Rshed In Gazette of India 
dated the 18th November, 2004, together 
with an explanatory memorandum seeking 
to Impose final anti-dumping duty on 
Polytetrafluroroethylene, originating in or 
exported from Russia at the rates 
recommended by the eNsignated authority. 

(xiv) G.S.R. 753 (E) published in Gazette of India 
dated the 18th November, 2004, together 
with an explanatory rTl8n,torandum seeking 
to reaclnd the Notification No. 141/1999-
Cu •. , dated "\he 30th December, 1999. 

(xv) The 'Interim Rules of Origln~. In determining 
the or/gin of products elig/ble for the 
preferential tariff conceaaions for the Earty 
Harvest Scheme pursuant to the Framewori< 
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Agreement between the Republic of India 
and the Kingdom of Thailand (Hindi and 
English versions) published in Notification 
No. S. O. 970 (E) in Gazette of India dated 
the 31 st August, 2004, together with an 
explanatory memorandum. 

(xvi) S.O. 1300 (E) published in Gazette of India 
dated the 24th November, 2004, together 
with an explanatory memorandum containing 
Corrigendum to the Notification No. 1011 
2004-Cus. (NT), dated the 31st August, 
2004. 

[Placed In Library. SH No. LT-1029J04j. 

(4) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (4) of 
section 94 of the Finance Act, 1994: 

(i) The Service Tax (Second Amendment) 
Rules, 2004 published in Notification No. 
G.S.A. 585 (E) in Gazette of India dated 
the 10th September, 2004, together with 
an explanatory memorandum. 

(ii) G.S.A. 586 (E) published in Gazette of India 
dated the 10th September, 2004, together 
with an explanatory memorandum making 
certain amendments In the Notifications 
mentioned therein. 

(iii) G.S.A. 587 (E) published in Gazette of India 
dated the 10th September, 2004, together 
with an explanatory memorandum seeking 
to exempt taxable service provided by a 
banking company or a financial institution 
or any other body corporate or commercial 
concern in relation to the collection of any 
duties or taxes levied by the Government 
of India or Government of a State. from 
the whole of the service tax leviable 
thereon. 

(iv) G.S.A. 588 (E) published in Gazette of India 
dated the 10th September, 2004, together 
with an explanatory memorandum seeking 
to exempt taxable service tax on business 
auxiliary services in relation to the 
procurements of inputs, production of goods 
or provision of service on behalf of the 
client and other servlce8 incidental or 
auxiliary to these servloea, aubject to certain 
conditions. 

(v) G.S.A. 589 (E) pubUshed in Gazette of India 
dated the 10th September, 2004, together 
with an explanatory memorandum seeking 
to exempt construction service from so 
much of service tax as in excess of service 
tax calculated on 33 percent of the gross 
amount charged subject to certain 
conditions. 

(vi) G.S.A. 590 (E) published in Gazette of India 
dated the 10th September, 2004, together 
with an explanatory memorandum seeking 
to exempt taxable service provided to a 
client in respect to Enterprise Resource 
Planning software system by a management 
consultant in connection with the 
management of any organisation In any 
manner, from the whole of the service tax 
leviable thereon. 

(vii) G.S.R. 591 (E) published In Gazette of India 
dated the 10th September, 2004, together 
with an explanatory memorandum seeking 
to exempt service tax equivalent to the cess 
paid towards import of technology in relation 
to the intellectual property service. 

(viii) G.S.A. 592 (E) published in Gazette of India 
dated the 10th September, 2004, together 
with an explanatory memorandum seeking 
to exempt that portion of value of taxable 
service mentioned therein from the whole 
of service tax leviable thereon. 

(ix) G.S.A. 593 (E) pubUshed in Gazette of India 
dated the 10th September, 2004, together 
with an explanatory memorandum seeking 
to exempt outdoor catering service provided 
in railway train by an outdoor caterer. 

(x) G.S.A. 594 (E) published in Gazette of India 
dated the 10th September, 2004. together 
with an explanatory memorandum seeking 
to exempt service tax on service provided 
by an outdoor caterer from so much of 
.. rvice tax as in excess of service tax 
calculated on fifty percent of the gross • I 

amount charged, subject to certain 
conditions. 

(xl) G.S.A. 595 (E) published in Gazette of India 
dated the 10th September, 2004, together 
wilh an explanatory memorandum seeking 



351 P8p81B /aid on thtl TabkJ DECEMBEA 10, 2004 P6PfJ1B IIJId on 1M r .. 352 

to exempt service tax on service provided 
by outdoor caterer located within the 
premises of any academic Institution or 
medical establishment. 

(xii) G.S.A. 596 (E) published in Gazette of India 
dated the 10th September, 2004, together 
with an explanatory memorandum see~ing 
to exempt service tax on service provided 
by a pandal or shamiana contractor from 
so much of service tax as is in excess of 
service tax calculated on seventy percent 
of the gross amount charged, subject to 
certain conditions. 

(xiii) G.S.A. 597 (E) published in Gazette of India 
dated the 10th September, 2004, together 
with an explanatory memorandum seeking 
to rescind two Notifications mentioned 
therein. 

(xiv) G.S.A. 59B (E) published in Gazette of India 
dated the 10th September, 2004, together 
with an explanatory memorandum seeking 
to exempt service tax on vocational and 
recreational training institutes providing 
service in relation to the commercial training 
or coaching. 

(xv) G.S.A. 599 (E) published in Gazette of India 
dated the 10th September, 2004, toge~r 
with an explanatory memorandum seeking 
to exempt that portion of value of taxable 
service, which is received prior to 10th 
September, 2004 in relation to the existing 
services whose scope has been expanded. 

(xvi) G.S.A. 616 (E) published in Gazette of India 
dated the 17th September, 2004. together 
with an explanatory memorandum seeking 
to exempt seMee tax on service provided 
by an aircraft operator in relation to 
transport of export cargo by aircraft. 

(xvii) G.S.A. 632 (E) published in Gazette of India 
dated the 22nd September, 2004, together 
with an explanatory memorandum seeking 
to exempt service tax on 80 much qI-"1he 
value of taxable service provided by.:':tilrtlcing 
company or financial institutions or any 
other body corporate or commercial concem 
which is equivalent to interest on overdraft, 
cash credit or discounting of bills, bills of 
exchange or cheques in relation to the 
banking and other financial services. 

(xviii) The Service Tax (Third Amendment) Aules, 
2004 published in Notification No. G.S.A. 
610 (E) in Gazette of India dated the 13th 
September, 2004, together with an 
explanatory memorandum. 

(xix) The Service Tax (Fourth Amendment) 
Aules, 2004 published in Notification No. 
G.S.R. 633 (E) published In Gazette of India 
dated the 22nd September, 2004, together 
with an explanatory memorandum. 

[Placed in Library. SH No. LT-1030/04] 

(6) A copy each of the following NotHications (Hindi 
and English versions) undar section 48 of the 
Foreign Exchange Management Act, 1999: 

(i) G.S.A. 551 (E) published in Gazette of India 
dated the 31 st August, 2004 containing 
corrigendum to the Notification No. FEMA 
4612001-AB dated the 29th November, 
2001. 

(iI) G.S.A. 552 (E) published In Gazette of India 
dated the 31 st August, 2004 containing 
corrigendum to the Notification No. FEMA 
4712OO1-RB dated the 5th December, 2001. 

(iii) G.S.R. 553 (E) published in Gazette of India 
dated the 31st August, 2004 containing 
corrigendum to the Notification No. FEMA 
6312002-RB dated the 21st June, 2002. 

(iv) G.S.A. 554 (E) published in Gazette of India 
dated the 31st August, 2004 containing 
corrigendum to the Notification No. FEMA 
7012oo2-RB dated the 26th August. 2002. 

(v) G.S.A. 555 (E) published in Gazette of India 
dated the 31st August, 2004 containing 
corrigendum to the Notification No. FEMA 
76/2002-RB dated the 12th November, 
2002. 

(vi) G.S.A. 556 (E) published In Gazette of India 
dated the 31st August, 2004 containing 
corrigendum to the Notification No. FEMA 
n/2002-RB dated the 25th November, 
2002. 

(vll) G.S.R. 667 (E) publi8hec:I In Gazette of India 
dated the 31st August, 2004 containing 
corrigendum to the Notification No. FEMA 
9512003-RB dated the 2nd July, 2008. 
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(viii) G.S.R. 568 (E) pubIIIhed in Gazette of India 
dated the 31 It August, 2004 containing 
corrigendum to the Notification No. FEMA 
9612003-RB dated the 2nd July, 2003. 

(Ix) The Foreign Exchange Management 
(Current Account Transactions) 
(Amendment) Rules, 2004 published in 
Notification No. G.S.R. 608 (E) in Gazette 
of India dated the 13th September, 2004. 

(x) The Foreign Exchange Management 
(Compounding Proceedings) (Amendment) 
Rules, 2004 published in Notification No. 
G.S.R. 609 (E) in Gazette of India dated 
the 13th September, 2004. 

(xi) The Foreign Exchange Management 
(Transfer or Issue of Security by a Person 
Resident Outside India) (Fourth 
Amendment) Regulations, 2004 published In 
Notification No. G.S.R. 625 (E) In Gazette 
of India dated the 21st September, 2004. 

(xii) G.S.R. 626 (E) published in Gazette of India 
dated the 21 st September, 2004 regarding 
change of nomenclature of Exchange 
Control Department of R.B.I. from the 
Exchange Control Department to Foreign 
Exchange Department with effect from the 
31st January, 2004. 

(xiii) G.S.R. 711 (E) published in Gazette of India 
dated the 29th October, 2004 containing 
Corrigendum to the Notification No. FEMA. 
8912003-RB dated the 29th April, 2003. 

(xiv) G.S.R. 712 (E) published in Gazette of lodia 
dated the 29th October, 2004 containing 
Corrigendum to the Notification No. FEMA. 
9012003-RB dated the 23rd May, 2003. 

(xv) G.S.R. 713 (E) published In Gazette 0' India 
dated the 29th October, 2004 containing 
Corrigendum to the Notification No. FEMA. 
9112003-RB dated the 5th June, 2003. 

(xvi) G.S.R. 714 (E) published in Gazette of India 
dated the 29th October, 2004 containing 
Corrigendum to the Notification No. FEMA. 
9212003-RB dated the 7th June, 2003. 

(xvii) G.S.R. 715 (E) published In Gazette of India 
dated the 29th October, 2004 containing 
Corrigendum to the Notification No. FEMA. 
100/2003-RB dated the 3rd October, 2003. 

(xvIH) G.S.R 718 (E) published In Gazette of India 
dated the 29th October, 2004 containing 
Corrigendum to the Notification No. FEMA. 
10812Q04.RB dated the 18t January, 2004. 

(xix) G.S.R. 717 (E) published In Gazette of India 
dated the 29th October, 2004 containing 
Corrigendum to the Notification No. FEMA. 
109I2004-RB dated the 1st January, 2004. 

(xx) The Foreign Exchange Management 
(Guarantees) (Amendment) Regulations. 
2004 published In Notification No. G.S.R. 
746 (E) in Gazette of India dated the 16th 
November. 2004. 

(xxi) G.S.R. 746 (E) published in Gazette of India 
dated the 16th November. 2004 containing 
Corrigendum to the Notification No. FEMA. 
86f2003-RB dated the 1st March. 2003. 

(xxii) G.S.R. 747 (E) pubUshed in Gazette 0' India 
dated the 16th November. 2004 containing 
Corrigendum to the Notification No. FEMA. 
9712003-RB dated the 8th July. 2003. 

(xxiii) The Foreign Exchange Management 
(Transfer or l88ue of Any Foreign Security) 
(Amendment) Regulations, 2004 published 
In Notification No. G.S.R. 757 (E) In Gazette 
of India dated the 19th November, 2004. 

[Placed In library. StHI No. LT-1031/04j 

(6) A copy of the Unit Trust of India (Transfer of 
Undertaking and Repeal) (Removal 0' Difficulties) 
Order, 2004 (Hindi and English V8raions) published 
in Notification No. S.O. 1198 (E) in Gazette of 
India dated the 28th October, 2004 under section 
24 of the Unit Trust of India (Transfer 0' 
Undertaking and Repeal) Act, 2002. 

[Placed in Library. StHI No. LT-1032104] 

m A copy of the Statement (Hindi and English 
versions) regarding rej~on of the Award given 
by the Board of Arbitration (BOA) (under C.A. 
reference No. 8 0' 1993) in terms 0' Compulsory 
Arbitration under the Scheme of Joint Consultative 
Machinery (JCM) for the Central Government 
employees. 

[Placed In library. StHI No. LT-1033l04) 
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(8) A copy of the Statement (Hindi and English 
versions) regarding rejection of the Award given 
by the Board of Arbitration (BOA) for grant of 
special pay to Income Tax Inspectors in terms of 
Compulsory Arbitration under the Scheme of Joint 
Consultative Machinery (JCM) (under C.A. 
reference No. 9 of 1993) for the Central 
Government employaes. 

[Placed in Library. See No. L T-1034104] 

(9) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 21 of the Coinage Act, 1906: 

(i) The Coinage of the Hundred Rupees and 
One Rupee coined to commemorate 8150 
YEARS OF INDIA POST" Rules, 2004 
published In Notification No. G.S.R. 621 (E) 
In Gazette of India dated the 20th 
September, 2004. 

(iI) The Coinage of the Hundred Rupees and 
Five Rupees coined to honour of 8K. 
Kamaraj- Rules, 2004 published In 
Notification No. G.S.R. 622(E) In Gazette 
of India dated the 20th September, 2004. 

[Placed in Library. Sse No. LT-1035104] 

(10) A copy each of the following Notlflcations (Hindi 
and English versions) under sub-section (5) of 
section 17 A of the General Insurance Business 
(Nationalisation) Act, 1972: 

(i) General Insurance (Employee') Pension 
(Amendment) Scheme, 2004 published In 
Notification No. S.O. 778 (E) in Gazette of 
India dated the 5th July, 2004. 

(ii) The General Insurance (Rationalization of 
Pay Scales and Other Conditions of Service 
of Officers) (Amendment) Scheme, 2004 
published in Notification No. S.O. 1027 (E) 
in Gazette of India dated the 22nd··. 
September, 2004. ::., ,;;: .. :,. 

[Placed in Library. Stili No. LT-1036104] 

(11) A copy of the Notification No. S.O. m (E) (Hindi 
and English versions) published In Gazette of India 
dated the 5th July, 2004 containing Corrigendum 
to the two Notifications mentioned therein under 

General Insurance Busln888 (Natlonallsation) Act, 
1972. 

[Placed in Library, Stili No. LT-1037I04j 

(12) A copy each of the following Notifications (Hindi 
and English versional under sub-section (2) of 
section 30 of the Regional Rural Banke Act, 1976: 

(i) The North Malabar Gramin Bank (Officers 
and Employees) Service Regulations, 2000 
published In Notification No. 1737/Gen.l1711 
PAIRDI2001 in Gazette of India dated the 
15th February, 2001. 

(iI) The Rayalaseema Grameena Bank (OffIcers 
and Employees) Service Regulations, 2000 
(Year) published In NotiflC8tion No. 8691 AI 
PDIGOI-SSRI2OO1 In Gazette of India dated 
the 22nd June, 2001. 

(ill) The Shlvpurl Guna Kahetrlya Gramln Bank 
(Officers and Employees) Service 
Regulations, 2001 published in Notification 
No. RRBID-310824 In Gazette of India dated 
the 26th July, 2001. 

(iv) The Prathama Bank (Officers and 
Employees) Service Regulations, 2001 
(Revised) pubHshed in Notification No. 
PBHO/PDI224612001 In Gazette of India 
dated the 31st July, 2001. 

(v) The Gorakhpur Kshetrlya Gramin Bank 
(Officers and Employees) Service 
Regulations, 2001 published In Notification 
No. 01-02lPersl353 in Gazette of India 
dated the 30th August, 2001. 

(vi) The Kshetriya Gramln Bank, Hoshangabad 
(Officers and Employees) Service 
Regulations, 2000 published in Notification 
No. H0I261Persl2001-2002l2248 In Gazette 
of India dated the 16th August, 2002. 

(vii) The Chhlndwara-Seonl Kshetrlya Gramln 
Bank (Officer. and Employees) Service 
Regulations, 2001 published in NotHlcation 
No. HO/PRS/19/2001-2002l334/2750 in , 
Gazette of India dated the 5th November, 
2001. 

(viii) The Akola Gramin Bank (Officers and 
Employees) Service Regulations, 2000 
published In NotifICation No. AGBlHOIPers.-
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2001/1911122 in Gazette of India dated the 
12th December, 2001. 

(ix) The Chaitanya Gramin Bank (Officers _nd 
Employees) Service Regulations, 2000 
published In Notification No. L.A. No. 0991 
3/10/89 in Gazette of the India elated the 
30th January, 2003. 

(x) The Buldana Gramin Bank (Officers and 
Employees) Service Regulations, 2003 
published in Notification No. BGB/HO/PRS/ 
20031860 In Gazette of the India dated the 
6th May, 2003. 

(xi) The Siwan Kshetrtya Gramln Bank (Name 
of the Bank) (Officers and Employees) 
Service Regulations, 2001 (Year) published 
in Notification No. Pers/2312003-04I222 In 
Gazette of India dated the 14th June, 2003. 

(xii) The Koai Kshetrlya Gramin Bank (Officers 
and Employees) Service Regulations, 2001 
published In Notification No. F.No. Pers.-
03-04/1064 in Gazette of India dated the 
23rd June, 2003. 

(xiii) The Champaran Kshetriya Gramin Bank 
(Officers and Employees) Service 
Regulations, 2001 Published in Notification 
No. Pers/28/03-04IHO/11/89 in Gazette of 
India dated the 1st July, 2003. 

(xiv) The Yavatmal Gramln Bank (Officers and 
Employees) Service Regulations, 2000 
pubUshed in Notification No. HO/PersJ2003-
041435 in Gazette of India dated the 11th 
July, 2003. 

(xv) The Hadoti Kshetrlya Gramin Bank (Officers 
and Employees) Service Aegulations, 2001 
published In Notification NO. PSl2312004-
O5IPers. in Gazette of India dated the 18th 
July, 2003. 

(xvi) The Madhubani Kshetriya Gramln Bank 
(Officers and Employees) Service 
Regulations, 18th January, 2001 (Year) 
published In Notification No. A. S.lGovt.l251 
2003l07/No. 9 in Gazette of India dated 
the 17th July, 2003. 

(xvii) The Kashi Gramin Bank (Officers and 
Employees) Service Aegulations, 2001 
published in Notification No. KGBISTF/S-
.539/2003 in Gazette of India dated the 11th 
September, 2003. 

(XYlo) The Bareilly K.hetriya Gramln Bank 
(Officers and Employee.) Service 
Regulations, 2001 published In Notification 
No. HO/PDI20031112 In GazeUe of India 
dated the 17th September, 2003. 

(xix) The Mayurakshl Gramln Bank (Officers and 
Employees) Service Regulations, 2000 
(Year) published in Notification No. GSPAD/ 
3505112003 In Gazette of India dated the 
14th November, 2003. 

(xx) The Shahjahanpur Kshetrlya Gramln Bank 
(Officars and Employees) Service 
Regulations, 2001 published In Notification 
No. AOlSTF12111186 in Gazette of India 
dated the 19th November, 2003. 

(xxi) The Gwalior Datia Kshetrtya Gramln Bank 
(Officers and Employees) Service 
Regulations, 2001 publl$hed in Notification 
No. HOI03-04lPR 516021676 in Gazette of 
India dated the 11th December, 2003. 

(xxii) The Uttarbanga Kshetriya Gramin Bank 
(Officers and Employees) Service 
Regulations, 2001 published In Notification 
No. P. A. S.127/4177/PRS-16 In Gazette of 
the India dated the 5th January, 2004. 

(xxIII) The Saran Kshetriya Gramln Bank (Officers 
and Employees) Service Regulations, 2000 
published In Notification No. HO/PERS/ 
2003-200416112 In Gazette of India dated 
the 5th January, 2004. 

(xxiv) The Mithlla Kshetrlya Gramln Bank (OffIcers 
and Employees) Service Regulations, 2001 
published In Notification No. HO Karmlkl 
2412003-20041234 in Gazette of India dated 
the 23rd. February, 2004. 

(xxv) The Gopalganj Kshetriya Gramln Bank 
(Officers and Employees) Service 
Regulations, 2001 published in Notification 
No. PrakalPersl2OO4-o6l178 In Gazette of 
India dated the 26th July. 2004. 

(xxvi) The Ballia Kahetrlya Gramln Bank (Officers 
and Employees) Service Regulations. 2000 
published In Notification No. HOI2OO41061 
PSR/266 in Gazette of India dated the 22nd 
June, 2004. 
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(13) Twenty six statements (Hindi and English versions) 
shOwing reasons for delay In laying the papers 
mentioned at (10) above. 

(Placed in Library. SH No. LT-1038104]\ 

(14) A copy of the Bank of Maharashtra (Shares and 
Meetings) Regulations. 2004 (Hindi and English 
versions) published in Notification No. AXil 
SHARES/1201/2004-0S in Gazette of India dated 
the 10th August. 2004 under sub-8ection (4) of 
section 19 of the Banking Companies (Acquisition 
and Transfer of Undertakings) Act, 1970. 

[Placed in Library. SH No. LT-1039/04] 

(1S) A copy each of the following Annual Reports and 
accounts (Hindi and English versions) of the 
Regional Rural Banks for the year ended the 31st 
March. 2004. together with Auc:Itor'8 Report thereon: 

(i) Duldana Gramin Bank, Buldena. 

[Placed In Library. SH No. LT-1040104] 

(ii) Chaitanya Grameena Bank, Guntur. 

[Placed in Library. SII6 No. LT-1041/04] 

(iii) Faridkot-Bhatinda Kshetriya Gramin Bank, 
Bhatlnda. 

[Placed in Library. StHI No. LT-1042104] 

(iv) Gaur Gramin Bank. Maida. 

[Placed In Library. StHI No. LT-1043104] 

(v) Gorakhpur Kshetrlya Gramin Bank. 
Gorakhpur. 

[Placed in Library. StHI No. LT-1044104) 

(vi) Gwalior oatia Kshetriya Gramin Bank, oatia. 

[Placed In Library. SII6 No. LT-1046104] 

(vii) Kamraz Rural Bank, Sopore. 

(Placed in Library. SII6 No. LT-1048104] 

(viii) Madhubanl K8hetrlya Gramln 8ank. 
Madhubanl. 

(Placed in LibraI)'. S. No. LT-1047/04] 

(ix) Manipur Rural Bank, Imphal. 

[Placed in Library. SH No. LT-1048104] 

(x) Mewar Allnchallk· G,.,., Bank, Udaipur. 

[Placed in LImuy. s.. No. LT-1049104] 

(xl) Samaatlpur Klhetrlya Gramln Bank, 
Samutlpur. 

[Placed In Library. S. No. LT-105OlO4] 

(xii) Unarbanga Klhetrlya Gramin Bank, 
Coochbehar. 

[Placed in Library. S. No. LT-10S1/04] 

(16) A copy of the Consolidated Review (Hlncl and 
English ve_na) of the working of the Regional 
Rural Banke for the year ended the 31st March, 
2004. 

[Placed in Library. SH No. LT-1052lO4] 

(17) A copy each of the following NoIIficatIons (Hindi 
and English versions) under section 296 of the 
Income Tax Act, 1961: 

(i) The Income-tax (Tenth Amendment) Rules, 
2004 published in Notification No. S.O. 980 
(E) In Gazette of India dated the 2nd 
September, 2004 together with an 
explanatory memorandum. 

(II) S.O. 1060 (E) published in Gazette of India 
dated the 28th September. 2004 together 
with an explanatory memorandum specifying 
domestic company being a venture capital 
undertakings referred to clause (n) of the 
Regulation 2 of SEBI, 1996, as a venture 
capital undertaking. 

(ill) The Income·tax (Eleventh Amendment) 
Rules, 2004 published in Notification No. 
S.O. 1067 (E) in Gazette of India dated 
the 29th September, 2004, together with 
an explanatory memorandum. 

(iv) The Income-tax (Twelfth Amendment) Rules. 
2004 published in NoItfIcadon No. S.O. 1180 
(E) In Gazette of India dated the 25th 
October, 2004, tog8ther with an explanatory 
memorandum. 

(v) The Income-tax (Thirteenth Amendment) 
Rules. 2004 published in Notification No. 
S.O. 1213 (E) in Gazette of India dated 
the 3rd November. 2004, together with an 
explanatory memorandum. 
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(vi) The Income-tax (Fourteenth Amendment) 
Rules, 2004 published in Notification No. 
5.0. 1275 (E) in Gazette of India dated 
the 16th November, 2004, together with an 
explanatory memorandum. 

(Placed in Ubrary. 51111 No. LT-l053104j 

(18) A copy of the Notification No. S.O. 1058 (E) (Hindi 
and English versions) published in Gazette of India 
dated the 28th September, 2004 together with an 
explanatory memorandum appointing the 1 st 
October, 2004 as the date on which the Chapter 
VII of the Finance (No.2) Act, 2004 shall come 
into force, issued under sub-section (2) of section 
96 of the said Act. 

[Placed in Library. 51111 No. LT-l054104j 

(19) A copy of the Securities Transaction Tax Rules, 
2004 (Hindi and English versions) published in 
Notification No. S.O. 1059 (E) in Gazette of India 
dated the 28th September, 2004, issued under 
section 114 of the Finance (No.2) Act, 2004, 
together with an explanatory memorandum. 

[Piaced in Library. 51111 No. LT-1055104j 

(20) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 48 of the Life Insurance Corporation of 
India Act, 1956: 

(I) The Life Insurance Corporation of India 
Chairman (certain Terms and Conditions of 
Service) (Amendment) Rules, 2004, 
published in Notification No. G.S.A. 629 (E) 
in Gazette of India dated the 22nd 
September, 2004. 

(Ii) The Ufe Insurance Corporation of India 
Managing Directors (Revision of certain 
Terms and Conditions of Service) 
(Amendment) Rules, 2004, published in 
Notification No. G.S.A. 630 (E) in Gazette 
of India dated the 22nd September, 2004. 

(iii) The Life Insurance Corporation of India 
Chairman (Payment of Gratuity to the 
Chairman and Managing Directors) 
(Amendment) Rules, 2004, published in 
Notification No. G.S.A. 631 (E) Gazette of 
India dated the 22nd September, 2004. 

[Placed in Library. SI1I1 No. LT-l056lO4j 

(21) A copy of the Statement (Hindi and English 
~rsiona) regarding rejection of the Award given 
by the Board of Arbitration (BOA) In terms of 
Scheme of Joint Consultative Machinery (JMC) and 
Compulsory Arbitration (under C.A. reference No. 
7 of 1993) for the Central Govemment Employees. 

[Placed in Library. SI1tI No. LT-1057104j 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): I beg to lay, on the Table: 

(1) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
section 28 of the Indian Boilers Act, 1923: 

(i) The Indian Boiler (Amendment) Regulations, 
2004 published in Notification No. G.S.A. 
201 in Gazette of India dated the 19th 
June, 2004. 

(iI) The Indian Boiler (Amendment) Regulations, 
2004 published in Notification No. G.S.R. 
203 in Gazette of India dated the 19th 
June, 2004. 

(iii) The Indian Boiler (Third Amendment) 
Regulations, 2004 published in Notification 
No. G.S.A. 265 in Gazette of India dated 
the 7th August, 2004. 

[Placed in Library. SH No. LT-1058104] 

(2) A copy of the Marine Products Export Development 
Authority (Amendment) Rules, 2004 (Hindi and 
English versions) published in Notification No. S.O. 
1096 (E) in Gazette of India dated the 8th October, 
2004 under sub-section (3) of section 33 of the 
Marine Products Export Development Authority Act, 
1972. 

[Placed In Library, 51111 No. L T -1059/04) 

(3) A copy of the Export of Milk Products (Quality 
Control, Inspection and Monitoring) Amendment 
Rules, 2004 (Hindi and English versions) published 
In Notification No. S.O. 999 (E) In Gazette of India 
dated the 13th September, 2004 under sub-section 
(3) of section 17 of the Export (Quality Control 
and Inspection) Act, 1963. ,. 

[Placed in Library, 51111 No. LT-l060/04] 

(4) (I) A copy of the Annual Report (Hindi and 
English versions) of the Export Inspection 
Council of India and Export Inspection 
Agencies, for the year 2002-2003. 
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~ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Export Inspection 
Council of India and Export Inspection 
Agencies, for the year 2002-2003, together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Export Inspection Council of India 
and Export Inspection Agencies, for the year 
2002-2003. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

[Placed in Library. Ses No. LT-1061/04) 

(6) A copy of the Foreign Trade Policy (1st September, 
2004-31st March, 2009) (Hindi and English 
versions). 

[Placed in Library. Ses No. LT-10621041 

(7) A copy of the Handbook of Procedures (Vol. I) 
(1st September, 2004-31st March, 2009)(Hlndl and 
English versions). 

(8) 

[Placed In Library. Ses No. LT-1063104) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Export Promotion 
Council for Export Oriented Units (EOUs) 
and Special Economic Zone (SEl Units), 
for the years 2002-2003 and 2003-2004, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versi~) by the Govemment of the working 
of the Export Promotion Council for Export 
Oriented Units (EOUs) and SpeCial 
Economic Zone (SEl Units), for the years 
2002-2003 and 2003-2004. 

[Placed in Library. Sss No. LT-1~041 

(9) A copy each of the follOwing papers (Hindi and 
English versions) und~r sub-saction (1) of section 
619 A of the Co~ Act, 1956: 

::~~.::~~~: 

(I) Review by the Govemment of the working 
of the MMTC limited. New DeIhl. for the 
year 2003-2004. 

(Ii) Annual Report of the MMTC limited. New 
Delhi, for the year 2003-2004, alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library. Sss No. LT-1065/041 

(10) A copy of the Notification No. S.O. 9n (E) (Hindi 
and English versions) published in Gazette of 
India dated the 1st September, 2004 regarding 
exemption to all tea produce in India and exported 
by the export-oriented units from the levy and 
collection of cess, issued under section 25 of the 
Tea Act •. 1953. 

(11) A copy of the Tea (Marketing) Control (Second 
Amendment) Order, 2004 (Hindi and English 
versions) published in Notification No. S.O. 1170 
(E) in Gazette of India dated the 20th October, 
2004 issued under sub-sections (3) and (5) of 
section 30 of the Tea Act, 1953. 

[Placed In Library. Ses No. LT-1066/04j 

12.02 hr •• 

COMMITTEE ON GOVERNMENT 
ASSURANCES • 

Firat Report 

(English} 

SHRI HARIN PATHAK (Ahmedabad): I beg to 
present the First Report (Hindi and English versions) of 
the Committee on Govemment Assurances, Lok Sabha. 

STANDING COMMITTEE ON FOOD. CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION 

Third Report 

{T17V1s1.tion} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Sir. I beg to present the Third Report (Hindi and English 
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versions) of the Standing Committee on Food, Consumer 
Affairs and Public Distribution (2004-05) on Action Taken 
by the Govemment on the Recommendations/Observations 
contained in the Twenty-Seventh Report of the Committee 
(Thirteenth Lok Sabha) on ·Sick Sugar Industry and Sugar 
Development Food" of the Ministry of Consumer Affairs, 
Food and Public Distribution. 

STANDING COMMITTEE ON RAILWAYS 

Fourth Report 

(Trans/ation] 

SHRI BASU DEB ACHARIA (Bankura): Sir, I beg to 
present a copy of the Fourth Report (Hindi and English 
versions) of the Standing Committee on Railways-2004 
(14th Lok Sabha) on the subject 'Passenger Amenities'. 

12.03 hr •. 

STATEMENT BY MINISTER 

Third Progress Report on Action Taken Pu ...... nt 
to recommendations of Joint Parliamentary 

Committee on Stock Market Scam-

(Eng/ish] 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, my Govemment is deeply pained 
at the manner in which the hard eamed savings of millions 
and millions of families, pensioners and widows were 
wiped out in the scam of 2000-01. I am grateful to the 
JPC for going into the causes of the scam, analysing the 
same and for submitting a detailed report. I present today 
the Third Progress Report on the action taken pursuant 
to the JPC recommendations. One ATR and the First 
Progress Report were submitted by the previous 
Government. 

The aim of the Govemment is to ensure that all 
those who perpetrated the scam or were accomplices to 
the misdeeds do not go unpunished. It is our resolve 

"Also placed In the Library. See No. LT 1067104. 

that sufficient remedial measures are taken to ensure 
that such events do not recur. The Common Minimum 
Programme (CMP) clearly mentions our determination to 
ensure that the strictest possible action will be taken 
against market manipulators and those who try to 
deliberately engineer market panic. 

In this connection, I also seek the cooperation of 
this august Hous~ to ensure that necessary legislative 
changes as recommended by the JPC are carried out 
quickly. In order to avoid any delay in the process of 
reforming governance in Stock Exchanges, the 
Government has promulgated the Securities Laws 
(Amendment) Ordinance, 2004, on October 12, 2004, 
inftlr-s/iB, amending the Securities Contracts (Regulation) 
Act, 1956, to bring about transparency and efficiency In 
the working of stock exchanges, to safeguard against 
conflicts of interest and to strengthen the govemance of 
stock exchanges through demutullsatlon of stock 
exchanges. Further, this would also help to provide 
liquidity In the investments made largely by small Investors 
In remote comers of the country In small and medium 
cap companies by providing of a National trading platform, 
INDONEXT for trading of such shares. The bills to amend 
Banking Regulation Act to provide for, among other things, 
strong regulation over Urban Cooperatives Bank and 
issues relating to integration of the commodity markets 
and capital markets are under active consideration. 

I would like to assure that effective action against 
those guilty for the scam will be taken and we will present 
progreas reports at regular intervals until the House Is 
fully satisfied. 

12.04 houra 

BUSINESS OF THE HOUSE 

{English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): With your permission, Sir, I rise 
to announce that Government Business during the week 
commencing Monday, the 13th of December, 2004 will 
consist of: 

1. Discussion on the Statutory Resolution seeking 
disapproval of the National Commisaion for 
Minority Educational lnetitutiona Ordinance, 2004 
and Coneideratlon and paaaIng of the National 
Commission for Minority Educational Institutions 
Bill, 2004; 
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[Shri Ghulam Nabl Azad] 

2. Consideration and passing of : 

(a) The Special Tribunal (Supplementary Provisions) 
Repeal Bill, 2004; 

(b) The Payment of Wages (Amendment) Bill, 2004, 
as passed by Rajya Sabha. 

3. Discussion and voting on the Supplementary 
Demands for Grant (General) for 2004-05 and 
introduction, consideration and passing of the 
related Appropriation Bill; 

4. Consideration and passing of the Delegated 
Legislation Provisions (Amendment) BiU, 2Q04, 
after it has been passed by Rajya Sabha. 

MR. SPEAKER: Dr. Col. (Retd.) Dhanl Ram ShandU. 

.... (IntBnupIions) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir, 
I want to make an observation on the Buaineaa. 

MR. SPEAKER: You wHl get a chance. There is a 
procedure. I am following It. Hon. Members have given 
notice. They are entitled to make their submissions. I will 
come to you. 

PROF. VIJAY KUMAR MALHOTRA: I am only 
objecting to it. 

[Tl1InSIatlon} 

Today al80 here is no Govemment business. 

[English} 

There is no Legislative Business today. 

[TflInslation} 

Please see today'& agenda. 

/English} 

There is no Legislative Business. 

MR. SPEAKER: You have made your point. 

PROF. VIJAY KUMAR MALHOTRA: 4~ this 
Government functioning? There Is no LegislatMt'Wineu. 

[Translation} 
'I, 

There Is no Legislative Btillne88 8ince the S888lon 
has started. There is no business today and in the next 
week also. 

/Engllsh} 

MR. SPEAKER: We have got a lot of work to do. 

... (InMnvpIions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, I am on an 
important point. 

[TrIII18I6t1on} 

It was decided to take up 40 bills but only 3 bills 
have been discussed out of them ••. (InMnuptions) 
Government have no legislation or bill ••. (lnfBI1UPtIons). 

[English} 

We strongly protest against It. 

DR. COL (RETD.) DHANI RAM SHANDIL (Shlmla): 
Sir, the following aubjects may be Included for dlacuaaion 
In the List of BUlin ... for the next week, I.e. December 
'3-17, 2004: 

1. Infrutructure in Himachal Pradesh is Inadequate. 
RaIl, road and air services need upgradation. 

2. LIft irrigation and drinking water projects for the 
Shlmla constituency may be given a special 
funding support from the Centre. 

[Translation} 

DR. SATYANARAYAN JATIYA (Ullaln): Mr. Speaker, 
Sir, the following hema may be included for diecussion In 
the List of Business for the next week: 

(1) To provide adequate funds for the 
Implementation of various schemes of Central 
Govemment's Urban Development and Poverty 
Alleviation Ministry Including Balmlkl Ambedkar 
Awas Yojana of Madhya Pradesh's Urban 
Administration and development, Ruhtriya GandI 
Basti Vlkal Programme (NaUonal Slum 
Development Programme), Centrally sponsored 
water Augmentation scheme and for providing 
employment and poverty alevlatlon programmes, 
and 

(2) To provide funds for the Implementation of 
proposed scheme of Madhya Pradesh under the 
Poverty Alleviation, generation of employment 
opportunities, Infrastructural development and 
area development programmes under Ministry of 
Rural Development. 
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{English} 

SHRI SUNIL KHAN (Ourgapur): Sir, the following 
items may be Included In the next week's agenda: 

(1) To discuss that the profit making Public Sector 
Undertaldngs should not go to the hands of 
private Multinational Companies. 

(2) Need to pass the Women's Reeervation BIt. 

jTl'IIJ1$/8lion} 

SHRI MOHAN SINGH (Oeoria): Mr. Speaker, Sir, the 
following items may be Included in the next week's 
agenda: 

·Privati8ation of four augar mills of Central 
Government namely Gaurl Bazar, Padrauna, 
Kathkaiya and Bhatora 8hould be considered.· 

SHRI SHIVRAJ SINGH CHOUHAN (Vidl8ha): Mr. 
Speaker, Sir, the following Items may be included in the 
next week's agenda: 

1. Unemployment is on the rise In the country. 
Educated youth as well as agriculture 1ab0urer8 
are compelled to live a gloomy life due to 
unemployment. There Is a need to dlSCU88 the 
problem of unemployment. 

2. The problem of electricity Is Increasing day by 
day. It i8 affecting agriculture, Industry and 
business also. There Is a need to disc .... the 
electricity crisis. 

SHRI VIRENDRA KUMAR (Sagar): Mr. Speaker, Sir, 
the following Items may be included In the next week's 
agenda: 

1. The repair and construction work on national 
highways from Sagar to Devrl Maharajpur and 
from Sagar to Malthone should be done on 
priority basis. 

2. The Department of Telecommunication should 
Immediately etart the mobile facility In Devr\, 
Khural Rahli and Garakota areas of Sagar 
district. 

/English} 

DR. ARUN KUMAR SARMA (Lakhimpur): Sir, the 
following Items may be included In the next week'8 
agenda: 

(1) The pace of rehabilitation of flood affected 
families and reconstruction of damaged roads 
need urgent review. Rehabilitation of more than 
2.000 flood hit homeless families in Assam alone 
who are living on roads and reconstruction of 
roads suffered due to non-release of fund from 
CRF and NCCF to concerned diatricta. 

(2) The matter of taking up certain important railway 
projects declared under Prime Mlnlster'8 Special 
Initiative to backward regions like the BogIbeel 
Bridge Project and connecting gauge converaion 
of Rongai-Murkungchelek section of NFRL Y 
require urgent attention of the Govemment. 

SHRI P. C. THOMAS (Muvattupuzha): Sir, the 
following item may be included in the next week's agenda: 

L1C employees are on agitation. Bonus incentives 
and eome other genuine demands have been demanded. 
The Govemment ahouId corne forward to I8ttIe the matter. 

There was a second one, I think It has not come. It 
was regarding the collective responsibility of the 
Govemment 

jTrsnsIsllonJ 

SHRI PARAS NATH YADAV (Jaunpur): Mr. Speaker, 
Sir, 80% people from Poorvanchallncluding buelnesemen, 
employees and labourers come to Mumbal to earn their 
bread and butter. As the number of labourers coming to 
Murnbai Is much more, common people are facing difficulty 
while traveDlng. There Is a long pending demand of people 
of Jaunpur and eastem region to Introduce a superfast 
train from Jaunpur to Mumbal via Allahabad. 

Therefore, I reque.t the Central Government and 
hon'ble Railway Minister that In view of the problema of 
people of eastem region, a superfast. train from Jaunpur 
to Mumbal via Allahabad should be introduced. 

/Eng/I8h} 

MR. SPEAKER: Now, we come to Item No. 14, 
Shrtrnati Melra Kumar. 

... (Inltlnupt/on$) 

SHRI KHARABELA SWAIN (BaIaeore): Sir, what ill 
the Government t.Inees today from 2 p.m. to 3.30 p.m.? 
There are only two BIlle to be introduced. That win hardly 
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take two minutes. You are the Speaker of the House, 
you should tell us what Is the business today? There is 
absolutely nothing. You may see today's List of Business 
... (Interruptions) 

[Translanon} 

PROF. VIJA Y KUMAR MALHOTRA (South Delhi): 
Rajya Sabha has been adjoumed early, Lok Sabha Is 
also going to adjoum. Bills are not being introduced ... 
(InttH7llptions) 

[English} 

MR. SPEAKER: Please speak one by one. 

SHRI KHARABELA SWAIN: Sir, my point 18 that there 
is no Govemment business today. You may see the List 
of Business. There Is no business from 2 p.m. to 3.30 
p.m. There are only two Bills to be introduced, one by 
Shri Shivraj Patil and another by Shri Suresh Pachouri. 
It will hardly take two minutes to introduced them. What 
else are we supposed to do? All the time, media and 
other people are saying that there is no business. There 
is nothing in the House. Nobody is doing anything. We 
are spending crores of rupees on every minute. I want 
to know from the Govemment, what is the business today. 

[TlBnsla/ion} 

THE MINISTER OF PARLIAMENTARY AFFAIRE 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): Thank God, after wasting three 
months, today he got the point. For the last three months, 
he was not aware of It ... (InltlmJplions) As there Is no 
issue to make hue and cry In the House, therefore ... 
(Interruptions) Try to find the issue and then come to 
Parliament... (Inl8rrupliaJs). 

{English! 

MR. SPEAKER: I wanted to hear you one by one. 
I have allowed Shri Malhotra. 

... (Inftlnupt/ons) .. '~. ., .~': 

-1.' .,' 

[Transla/ion! 

SHRI GHULAM NAB I AZN/f. There Is. a limit to the 
bankruptcy issues. Now they have no issue to raise ... 
(Interruptions) 

[English) 

MR. SPEAKER: I will allow you one by one. You 
make your point, I am not stopping you from speaking. 
I have allowed Shri Malhotra and Shrl Khanduri. 

MAJ. GEN. (RETO.) B.C. KHANOURI (GarhwaJ): Sir, 
I am surprised at the response given by the hon. Minister 
of Parliamentary Affairs. There are lapses sometimes. 
There are aome things, but reacting In anger and saying 
that 'thank God, now you have realised this', is not 
expected as a response from the hon. Minister. This type 
of response is not expected from an hon. Minister. He is 
an experienced Minister. I am sorry to say that this kind 
of response is coming from the hon. Minister ... 
(Inftlrruptions) 

SHRI GHULAM NABI AZAO: I have seen their senior 
leaders behaving In the House .... (/ill8nuptioll$) 

MAJ. GEN. (RETO). B.C. KHANOURI: Sir, now he Is 
mak!ng a running ·commentary. 

MR. SPEAKER: There should not be any running 
commentary. 

MAJ. GEN. (RETO.) B.C. KHANOURI: There are 
some methods to I'88POnd. He could .. y that we would 
look Into It and that these are the reasons. He could try 
to explain this In 8UCh a manner. 

MR. SPEAKER: The Speaker will look Into it. 

MAJ. GEN . (RETO.) B.C. KHANOURI: But this kind 
of anger is not required. I am sorry to hear such kind of 
response form the hon. Minister of Parliamentary Affairs. 
... (Interruph'ons) 

[T1WIBI.IionJ 

SHRI MOHAN SINGH (Oeo.rla): Today, Private 
members business will be taken up ... (/ntsnuptions) 

SHRI RAMJI LAL . SUMAN (Arozabad): Mr. Speaker, 
Sir, It had been decld8d In the meeting of the Business 
Ad~ory Committee that we will Support all Govemment 

I11ls: The House may not be In the mood or there may 
be disorder in the House but my request is that the 
Government business should not be stalled . 

I feel that such things should not, be repeated in 
future as this as a very serious issue. 

{English} 

MR. SPEAKER: I thought that Shri Nitish Kumar 
wanted to l8y something. 



373 AGRAHAYANA 19, 1928 (~ 374 

SHRI NITISH KUMAR (NaJanda): I em waiting for 
the Zero Hour ... (In~) 

MR. SPEAKER: There Is no hour called 'Zero Hour'. 
It is not an official term. 

/Translstion} 

SHRI PRABHUNATH SINGH (Mahara;gunJ, Bihar): 
We know that it is not Included In the businese but Iince 
all members have started speaking over this 1881.18, it 
automatically becomes an item of the busInesa. We would 
like to tell only one thing that whenever we raise any 
Issue you get annoyed though we obey your orders. 

/EngIish} 

MR. SPEAKER: You are unfair. 

/TfBns/s/ion} 

SHRI PRABHUNATH SINGH: My requeet 18 that if 
the Govemment does something wrong then please show 
your anger also so that such things may not be repeated 
in future. 

/English} 

MR. SPEAKER: I am accused of being partial to 
you. 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): Sir, I beg 
to move ... (Inl9nvptions) 

[Tl'III1SIsHon} 

PROF. VLJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
you are also requested to say something over this ileue. 

MR. SPEAKER: Today, we have got lot of bu8Inees. 
There are two calling attentions. We have bualneas even 
after lunch. 

SHRI KHARABELA SWAIN: What Is the business? 

MR. SPEAKER: Have some patience. 

Eng/Ish] 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): After lunch, he win know what the 
business is. If he ia pl8I'1Iing ... {/nffItnJp/Ir:Int) 

MR. SPEAKER: Shrtmatl MeIra Kumar, I have allowed 
you. 

. .. (~) 
MR. SPEAKER: Do not monopoIiee. Nobody should 

monopoliae. 

... (/nffItnJp/Ir:Int) 

MR. SPEAKER: If I may say 10, you have raJeed a 
very vital Iaeue. Certainly, this is a matter which ahouIcI 
be looked into, and I Shall. try to find out that In future 
such things do not happen. 

. •. (/nffItnJp/Ir:Int) 

MR. SPEAKER: Whenever you ,.. a pertinent point, 
I alway. respond. but you are always getting angry and 
abusing the ChaIr. 

12.16 In. 

ELECTION TO COMMITTEE 

Central Coordination Commltt.. under the P....ona 
with DI_bllltIu (Equal opportunltlee, ProtectIon of 

RIghta and full Participation) Act, 18115 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): I beg to 
move: 

.,.hat In purauance of section 3 (2) (h) of the Peraona 
with Disabilities (Equal Opportunltle8, Protection of 
Rights and full Participation) Act, 1896, the members 
of this Houle do proceed to elect, In such manner 
as the Speaker may direct, two members from 
arnonget themselves to serve 88 members of the 
Central Coordination Committee for the period till they 
ceue to be the members of the HouH, subject to 
other provi8iona of the aald Act and Rules made 
thereunder." 

MR. SPEAKER: The question Is: 

"That this Houee do agree that In pursuance of 
aectIon 3 (2) (h) of the Persona with DIsabilities 
(Equal Opportunitlee, Protection of Rights and. full 
Pa~tIon) Act, 1996, the membera of this Houee 
do proceed to elect, In such ......, .. the Speaker 
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[Mr. Speaker) 

may direct, two membe ... from amongst themselvea 
to serve as membe,. of the Central Coordination 
Committee for the period till they cease to be the 
members of the Houae, subject to other provlaions 
of the said Act and Rul.. made thereunder.-

12.17 hr •• 

RE: QUESTION OF PRIVILEGE 

... (Inltlnuplions) 

{Trsnsi.tion} 

PROF. VIJAY KUMAR MALHOTRA (South DelhI): My 
Issue relates to question of prtvRege. about which I have 
given a notice. I have raised the question of privilege. I 
sent one notice on 22nd November and sent another 
notice today. Other members have also sent notices In 
this regard. 

English} 

MR. SPEAKER: I wAI conaider It. 

{Trans/.Iion} 

PROF. VIJAY KUMAR MALHOTRA: I have given a 
notice of question of privilege against Shrl Lalu PrasadJi 
becauae he has stated In the House that he has not 
levelled any allegation. PaswanJI too has said that he 
has not levelled any allegation. 

MR. SPEAKER: let me consider It 

PROF. VUAY KUMAR MALHOTRA: You pIeue listen 
to me. I will explain It within one-two mInuhta. The entire 
country hu wItn .... d it. 

fEIIfIIish} 

MR. SPEAKER: May I make an obeervatlon. 

{Tl'/lnsI8lion} 

I am speaking about you only. 

PROF. VIJAY KUMAR MALHOTRA: Pie ... give me 
an opportunity to speak. I will .e one-two minutes. ... 
(In/tJtnJptioll8) " 

SHRI DeVENDRA PRASAD YADAV: Theee people 
have deviated from their subject. that Is why they are 

epeaking like this In the H0'-88. Somellmea they raise 
the laue of Shankaracharyajl and 80metlmea they raIee 
such isaues. We can alao raise their Issue. . •. 
(1n/w'tupIIDn$) 

MR. SPEAKER: Please don't apeak almultaneoLeIy. 
You please sit down. 

fEntlli$hJ 

Let us not be too sensitive. 

T~J 

I cannot give opportunity to everyone at the ume 
time. 

... (Inltltn.Jpl/tJns) 

PROF. VUAY KUMAR MALHOTRA: First he should 
give notice and after that he can raise the lsaue of 
ShankaracharyaJl. ... (InIBnupIIons) 

,SHRI DEVENDRA PRASAD Y ADA V: He Is raising 
something which Is not an Issue. That matter is sub-
judice. ... (InIfImJpIions) 

MR. SPEAKER: MaIhotraji. I have received a notice 
and It Is under consideration. 

/EI7fI/JBhJ 

We are doing exceedingly weH since momlng. I was 
having hope that aU the _UrBncea that have been given 
and .... now being remembered wII be kept. 

{TmnslslionJ 

PROF. VIJAY KUMAR MALHOTRA: Here the hon'ble 
Mlnl8ter has made a very strong statement which has 
t\een witnessed by 100 erore people of the country. He 
has said that he hu not levelled any degatlon. This 18 
cordempt of my Privilege. ... (11IItImJpI/t1ntI) 

"; ,i' t:' MR. SPEAKER: It Is uncler my consideration. 

... (InlBmJptlons) 

MR. SPEAKER: Nothing will be recorded. I will delete 
It 

-Not recorded. 
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MR. SPEAKER: Hon. Membera, I have received 
notices of question of privilege dated 9th and 10th of 
December, 2004 from Sarvashri P.C. Thomas, Sushil 
Kumar Modi, Vijay Kumar Malhotra and Prabhunath Singh, 
Members of Parliament, against Shrl Lalu Prasad, Member 
of Parliament and Minister of Railways, for allegedly 
having misled the House on 8th of December, 2004 on 
the issues of his reported differences with Shrl Ram Vilas 
Paswan, Minister of Chemicals and Fertilizers. The matter 
is under my consideration. 

{Transllliion} 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, I am on Point of order. ... (Intsnuptions) 

PROF. VWAY KUMAR MALHOTRA: It is not proper 
to give the office of Minister to any tainted pareon. ... 
(InlBlTIJ(JIion8) 

MR. SPEAKER: This Is not right. You pIeue tilt 
down. 

... (InffJnupIions) 

[English} 

MR. SPEAKER: It is under my consideration. How 
can you raise It now? It will not be allowed. Nothing else 
wln be allowed. I want to now dow this. 

{TfBflSlalion} 

SHRI PRABHUNATH SINGH (Maharajganj, BIhar): 
Please listen to me also. 

MA. SPEAKER: What do you want to aay? 

SHRI PRABHUNATH SINGH: I have also given a 
notice. 

[English} 

PROF. VIJAY KUMAR MALHOTRA: Sir, out privilege 
notices are under your consideration. But what about the 
Prime Ministers coming and replying? ... (InffJl'nJpllons) 
The Prime Minister has not come here to give a reply. 
In protest, we are walking out. ... (InIrImIpIiDns) 

12.20 hr.. 

(AD this 8., Pm!. Vj4ry Kumllr MIIIhoInI MId 801M 
oIhtIr /Jon. MiIfnIJtn 111ft IhtI ~.) 

... (1m.1TUpIIons) 

MA. SPEAKER: No comments please. 

... (InIrImIpIiDns) 

MA. SPEAKER: Hon. Members have 8 right to stage 
a walk-out also. 

... (Inltlm.pl/on8) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHFU 
GHUlAM NABI AZAD): Thia ahowa how much Interest 
they have In the busine .. of the Houae. '" (1nt.1'IfIp/ion6) 

{TransIMion} 

SHRI DEVENDRA PRASAD YADAV: The entire 
country is witnessing as to how much interest he II haYIng 
in the business of the House. Hon'ble Swalnjl Is 88klng 
as to what will we do between 2.00 pm and 3.00 pm. 
The entire country Is wItneasIng as to how much interest 
he Is having is the buslne.. of the House. ... 
(InltNnJptions) 

MR. SPEAKER: Please lit down. 

... (InffJlnJpliolv) 

MR. SPEAKER: Then, I wHI go out and put you 
here. 

/English} 

MR. SPEAKER: We now take up the buelnee8 after 
the QuestIon Hour. Now, Suravaram Sudhakar Reddy. 

SHRI SURAVARAM SUDHAKAR REDDY (NaIgonda): 
SIr, the Reaerve Bank of India has withdrawn Ita licence 
to the Prudential Cooperative Urban Bank. Secunderabad 
In Andhra Pradesh and made an aMouocement on 7th 
November, 2004. This is announcing the liquidation of 
the Prudential Cooperative Urban Bank. This 18 the oIdMt 
Cooperattve Urban Bank In Andhra Pradesh with 1,88,786 
depositors. Rs. 461 crore is deposited by them .... 
(ItWmIption8) 
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MR. SPEAKER: No croae-talka pl ..... 

... (Intsnuptlons) 

MR. SPEAKER: I want to be IIb.ral and glv. 
opportunity to all of you. 

... (Intsnuptlons) 

MR. SPEAKER: I am thankful to my friends for their 
co-operation. Please come In quietly. You are all welcome. 

... (InMmJptIons) 

SHRI SURAVARAM SUDHAKAR REDDY: The bank 
hal to get Rs. 300 crore duee from the big borrowers. 
The liquidation will help only the borrowers who need not 
pay the money to the bank. and the deposItOr'l will' be 
In big 1088. Most of the depoaItors are mIdcIIe-cIaaa and 
\ower mlddle-clMa pepple. The 0ep0eIt Insurance Scheme 
will help them only partially. I request the Union 
Government to re-thlnk about the liquidation of the 
Prudential Co-operative Urban Bank, Secunderabad and 
help the depositors. 

12.22 hra. 

(I) Starvation Death. In Drought Affected ArMs 
of NaJanda Parliamentary Conatltuency, Bihar 

{Tn"'sIItion} 

SHRI NITISH KUMAR (Nalanda): With great gri.f I 
riae to ru. this iaIue. Some parts of BIhar are reeling 
under severe drought and In some parts people have 
died of hunger. Such news made headlines In local 
editions of newspapers though it has not been reported 
by national dalllea. Therefore. it has not come to the 
notice of people. In the month of November, 6 persona 
died of hunger In Nalanda distrtct. On 5th November. 
Bacchi D.vi wlo Inderd.v Bhagar, Gram NlzampUra, 
Asthawan. Nalanda on 6th November. Mugl Devi wlo Late 
Ram Vipun Manlhi, Gulab Bagh, Mohan Chak, Panchayat 
lalampur, Nalanda on 9th November, $ahodari Devi wlo 
Lat. Tetar Manihi, VUlag. Pariylana, Post Meyar. Nuraal, 
Nalanda on 20th November, Sangeeta Devl wlo Genesl 
Ravldaa, Mallick Saral, Islampur, N.... Panchayat, 
Nalanda, on 30th November, Meena "'.),W/o Ganesh 
Paawan, Village and Post Khundagan~ Isllfftpur, NaIanda, 
thus In all 6 people have died and It Ie continuing. The 
condition over there Is quite plJlable and the administration 
h_ lost senaltlvlty. People tie not rendered any kind of 
reUeI. The condition Is 80 serious that people do not 
have even water to drink. The condition has become 80 
worse that the wells and handpumps have run dry. 

There Is no quaatlon of Icharlf crop. Rabi crop could 
not be sown as there was no rain. Consequently, people 
have been rendered jobless which Is leading to hunger 
death of labourers and oth.r poor people. Food for Work 
Programme has been launched with much fanfare but 
there Is no trace of It in drought affected Nalanda district. 
It has not been launched here. I has urged local 
administration as well as' Union Rural Development 
Minister Is this regard so that the poor folk may get 
some work. Basically, people depend upon agriculture In 
this area whereas crops have been ruined. Drinking water 
crtsls and fodder-crisis prevails but the Government are 
paying no heed. I am very surpriled over ". My 
submission Is that the drought situation should be viewed 
seriously, a Central Team be sent to the affected area 
and the situation should be assessed. I urge upon the 
Government to start som. scheme there 80 that people 
may get Job. I do not know whether the State Government 
will be able to do something In this regard or not? If the 
State Government was able to do anything such situation 
should not have came up and I would not have been 
forced to raise this iaue In Lok Sabha. Therefore. a 
Central Team should be sent there. Hon. Agriculture 
Minister should make a statement to this effect as It Is 
a matter of drought. Home Minlater is also present, 
Disaster Management Team is under him. Since this issue 
18 relating to drought. Ther.fore, I would like hon. 
Agriculture Minister to make a statement in this regard. 

I would urge Agriculture Minister to r.spond to It. It 
is not an Issue confined to party politics, but concerning 
mankind and It Is the basic responsibility of the 
Government. The Prime Minister had visited that area to 
a68888 flood affected places. He had assured that not a 
single peraon would be let to die of hunger. Despite 
flood. several places are facing drought. The situation 
has become dangerous in southern Gangetic area. There 
cannot be anything more shameful for a Government than 
let Its people die of hunger. 12 States faced hunger during 
NOA'. Government not a single person was let to die of 
hunger. Foodgrains were made available according to the 
need. Despite all sorts of assurances from the 
Government, if still people die of hunger what can be 
more shameful than this? I would seek Govemmenfs 
reeponae to It. ... (/nfelrUpl/on$) 

{English} 

MR. SPEAKER: You have made your point. Thank 
you. I have given you the fullest opportunity. 
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{T,.".lionj 

SHRI NITISH KUMAR: Mr. Speaker, Sir, I went 
Govemment's reply to it. ... (InlBmJplions) 

/EngIish} 

MA. SPEAKER: Very senior Ministers are here. " 
you want to respond, you can respond. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVAAJ 
V. PATIL): Generally, when the issues are raiHd In the 
'Zero Hour', unless we are asked to respond, we do not 
do it. Sir, we had received information from the State 
Govemment about the difficulties faced by the people 
because of the drought and floods. Those requeeta were 
considered in the Committee which conaista of 
representatives from the Home Ministry, Agriculture 
Ministry and also others. We have given • large quantity 
of foodgralna and huge amounts of money to the State 
Govemment to meet the demands of the people and to 
help them. We will take note of the information which Ia 
given by the hon. Member, and we wfll diecuu this laue 
with the State Govemment. If anything 81ae, more than 
what we have already done, haa to be done, we will 
certainly look into it. 

MR. SPEAKER: It is very good. You got a repty 
also. 

{Translationj 

SHRI MOHO. TAHIR (Sultanpur): Mr. Speaker, Sir, 
as per scheduled programme I was to tour Bisauli 
aasembly on 25 November. Same day, I wu fatalty 
attacked and it was a conspiracy to kill me. Members of 
Samajwadi Party attacked me. When I went to Police 
Station Kudebhar to lodge FIR, I W88 hold up by SP. 
Sultanpur, SHO city and they lent me to jail at 2-3 0' 
clock, I was harassed. A case was registered againat me 
in Bandigram police station under Section 504 on 28th. 
Further, many other cues are being registered &gainat 
me. Whatever I submitted in writing is termed 88 faIM. 
The Govemment of UP has conspired to kill me. It Ie a 
well hatched conspiracy. Being a Member of this HOUle. 
I seek your protection as my life is in danger. 

Mr. Speaker, Sir, my submiaeion is that it should be 
handed over to the Privileged Committee 80 that a 
detailed investigation can take place. This all hu been 

clone at the beheIt of Government of Uttar Pradest\. 
Police adminiatratlon and ..... (InIfImIpI/t:Jn8) 

[Engll8hj 

MR. SPEAKER: That will be deleted. Why are you 
saying luch things? 

... (Inlrlnupllons) 

{T1'IIfI6ItItJon} 

SHRI AAMJI LAL SUMAN (Arozabad): Mr. Speaker, 
Sir. hon. Member ia levelling chargee again" Uttar 
Pradesh Govemment. ... (/nfllm¥ll/ontl) 

[English} 

MR. SPEAKER: Shri Ramjl 181 Suman, you a,. not 
representing the UP Government. 

... (InIrHn.pI/on8) 

[T1IIMIIItIon} 

SHRI RAMJI LAL SUMAN: Mr. Speaker. Sir, It ,. 
totally prepoeteroua. •.. (1nMntIpI/tJM) 

/Engli8hj 

MR. SPEAKER: This Is very unfOrtunate. 

... (Inlf1lnlpllrJn8) 

MR. SPEAKER: Mr. Azmf. I have allowed an hon. 
Member from your party to epHk. Pleue sit down. 

... (/nIW1r.pliDM) 

{T,.,.lIonj 

MR. SPEAKER: It is alIright. PIeaH all down. 

... (Inltll'l'l.plfonl) 

MR. SPEAKER: R~J, PIeue .it down. 00 not 
record anything. 

[Eng/IIIh/ 

MR. SPEAKER: You must sit down. 

... (1nMntIpI/tJM) 

• ....... Expwlged u on:Ietwd by the ChIllI. 
"Not ..corded. 
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MR. SPEAKER: Nothing Is being recorded. 

... (InlBmlptionsj" 

MR. SPEAKER: Hon. Member Khan, I have received 
your notice dated December 10, 2004 regarding 
regiatration of allegedly false cases against you by the 
State' Government of Uttar Pradesh thereby causing 
obstruction in the performance of your partiamentary work, 
as you have alleged. I have also received your complaint 
dated November 16, 2004 against the Circle Officer, 
Sultanpur City for allegedly holding biased opinion about 
you and for being discourteoU8 to you. I have already 
called for a factual note from the Ministry of Home Affairs 
on this complaint. I am aleo calling for a factual note on 
your present allegation against the State Govemment of 
Uttar Pradesh from the Ministry of Home Affairs. 

SHRI MOHO. TAHIR: Thank you, Sir. 

MR. SPEAKER: So, why are you not patient? Do 
you think, you would become a very popular Member 
by not being patient? 

Shri Subodh Mohite. 

... (Inl6rruptlons) 

MR. SPEAKER: Please 8it down. I would not allow 
this type of Indiscipline. 

... (Inl6lTUp1ions) 

MR. SPEAKER: Even 8enior Members are not 
behaving properly. 

... (Interrupllons) 

{English] 

MR. SPEAKER: Let there be at least one day for 
hon. Members to raise leaues. 

{Trsnsllllion] 

Please take your seats. What is the matter, why are 
you standing? I will call hon. Members whoee,,~ 
appear in the list. ':'f;,'<"\" ,<, 

<~"I~\ -WlA ,\ 

... (IntsmJptions) 

SHRI SUBODH MOHITE (Ramtek): Mr. Speaker, Sir, 
I would like to thank Late President of India Dr. Shankar 

·Not recorded. 

Dayal Sharma, who Ie no more among us today, for 
h.vlng constituted Vldarbha Development Board In 
Maharaahtra for Vldarbha Area under Article 371 (2) of 
the Con8tItutIon for a term of 5 years. As all are aware, 
every political party mentions development In their 
manHesto but 88 soon 88 the elections are over the 
promises made In the manHesto take back seat. Thus, 
Injustice has been done with Vldarbha. 

{English] 

In 1995, the BJP Shiv Sena Govemment came to 
power and recommended the extension of same Board 
for five years. 

{TnlnsI6lion] 

I have to raise this point because BJP-8hrt Sene 
Government waa oueted of power In 1999 and Congreaa 
formed the Government thera. Thera was a backlog of 
Rs. 5200 crore for Vldarbha. The Government of 
Maharuhtra should have extended the term of eaId Board 
for another five years under Article 371 (2) of the 
Constitution. But It w.s not extended. M.haraehtra 
Government extended it for only one year. It was expiring 
on 30.04.2005. I would like to tell the Govemment that 
Maharashtra was one of the most developed State In 
IneIIa, then. 

MR. SPEAKER: Is It the duty of the Central 
Govemment or the State Govemment? 

... (InfBmJplions) 

SHRI SUBODH MOHITE: Though Maharashtra is a 
developed State, yet there Is no arranl8l1'8nl for drinking 
water over there. Shrt Shlvraj P.tiI and Shri Ghulam Nabi 
Azad are present here who contested election from 
Vldarbha area of Maharaehtra. The position of power 
supply Is poor In Maharaahtra and the State Govemment 
has declared It famine affected and they have demanded 
Re. 200 arora. People are committing suicide. As Shri 
NItIeh Kumarjl haa raised Bihar Ieeue Juet now, limllar Ie 
the situation In Mah ..... htra. There Is enough scope of 
politics being played In the name of development. 
Ftnanclal year expires on 30.04.2005. Union Home 
MInt8try gIvee directions to the Govemor, then only the 
nottfication Is leaued. I would like to request the hon 
Minister of Home Affairs who is praaent here that if the 
cabinet of Maharashtra Govemment doee not recommend 
for the Development Board for five year then in view of 
the above and coneiderlng the backlog of Vldharba the 
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Central Government should give dIrectIvea to compel the 
State Govemment to do so. 

{English} 

MR. SPEAKER: Shrl Brajesh Pathak, I will tell you 
that in future you wiD not get a chance. You remember 
this waming. 

... (/nMnuptions) 

{Tf'Ilnslation} 

SHRI BRAJESH PATHAK (Unnao): Sir, I have not 
committed any mistake. 

MR. SPEAKER: You please speak, It is too much. 

SHRI BRAJESH PATHAK: Mr. Speaker, Sir, recently 
India Intematlonal Trade Fair was organized in Deihl. The 
organizers of the Trade Fair did large scale bungling in 
tickets. The number of tickets. shown on the paper were 
only half of the total number actually printed tickets. Thus 
there was bungling of crores of rupees under the nose 
of the Govemment in Delhi. Through you, I would like to 
request the Government that the guilty officers involved 
In the said ticket scam should be punished. In Deihl 
under the nose of the Govemment of India they have 
exploited the people of the country In the name of trade 
promotion. They showed only fifty lakh tickets on the 
paper while one crore to one and half crore tickets were 
printed by them. Thus tickets were sold for Re. 400 or 
300. I would like to demand that action should be taken 
against the officials involved in ticket ICam and they 
should be suspended. 

{English} 

MR. SPEAKER: I hope the hon. MIniIter8 have heard 
it. 

... (/nlBmlptlons) 

MR. SPEAKER: Shrl Hernial Murrnu. 

... (/tWnupIions) 

MR. SPEAKER: Every hon. Member should be alert 
and quiet. 

... (/n/snuplions) 

{TIIIIISMtfon} 

SHIR HEMLAL MURMU (RaJrnahaI): Mr. Speaker, SIr, 
through you I would like to draw the attention of the 
Govemment especially towards the failure of the malaria, 
kIIIafar and TB eradication progralTU"lW being implemented 
in the Jharkhand State. Malaria Directorate has not been 
constituted In Jharkhand and 88 a f88ult of this O. O. T. 
is not being sprayed. The State Government 18 not making 
available the funds for making payment to the offlcla .. 
that spray D. D. T. It Is on account of this that every 
month, at Ie ... one thousand people are dying In these 
four districts of Dumka, Gudda, Sah.mg.nj and Pakud. 
Since this is forest and hilly area,. 80 no any health 
facilities are available there. Pesticides are not available 
there and malaria drugs are not available in the hoapltala 
there. It Is on account of this that situation Is very dreadful 
there. We had requested to the han. Prime Minister, then 
a Central team Wal sent there. The said team In Ita 
report has mentioned that the magnitude of the spread 
of disease Is more than In fact reported. However, tiD 
today nothing has been done. So, I would like that some 
arrangements should be made by the Central Govemment 
to protect the people of the area. Otherwlu brain fever 
have spread 80 severely that people ... are continuously 
dying. 

(English} 

MR. SPEAKER: It Is a very good Issue. 

... (/nItImJpIIons) 

MR. SPEAKER: Any hon. Member who hal already 
raised the lasue this week will not be called unless there 
Is sufficient time. 

... (/nMmJpt/0n6) 

PROF. K. M. KADER MOHIDEEN (VeIIore): Sir, I 
thank you very much for gMng me this opportunity. 

In Tamil Nadu, the Tamil Nadu PoUutlon Control 
Board has Iuued notice to more than 20 "maries In 
Sembattu of Tiruchirapalll. They have doted all the 
tanneries. More than 15,000 families have been affected. 
Thet are without wor1< and food. The effluent treatment ' 
plant 18 to be established by the Central Government. 
The Government has already promised, but they have 
faRed to do It until now. The Pollution Board has Issued 
the notice showing the reason that the tanneries have 
failed to establish the effluent treatment plant. 
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[Prof. K.M. Kader Mohideen) 
The same danger is there in Vellora district also in 

Vaniambadi, Ambur, Pernambattu, Dlndlgul and in 
Paallavaram and Chromepet areas in the neighbourhood 
of Chennei. More than 10 to 12 lakh workers heve been 
affected by this attitude. Therefore, I request the han. 
Speaker to direct the Govemment, partlcularty the Minister 
of Commerce and Industry to put a stop to this closure 
of tanneries and permit all the tanneries to work and 
make the people work in the tanneries. Thank you. 

MA. SPEAKER: It is an important issue, no doubt It 
will be looked into. 

(/nl8nvp1ions) 

MA. SPEARKER: Those who wait patiently will be 
rewarded. 

12.41 hr •. 

(II) Re: Securing early relea.e of Indian 
Fishermen lodged In Pakistani Jail. 

(Trans/alion} 

SHRI JASHUBHAI DHANABHAI BARAD (Junagarh): 
Mr. Speaker, Sir, during the last-15 days Pakistani Security 
Guards have arrested nearly 700 fishermen from the 
coastal area of Gujarat along Indo-Pakistan border and 
have imprisoned then in Pakistani Jail and their boats 
have also been confiscated by them. I would like to submit 
to the Govemment that the sea coast along Pakistan 
border come under Kutchh and Jakhau area of Gujarat. 
Majority of fishermen arrested by Pakistan Coast Guard 
belong to Diu extension, Daman extension and Saurashtra 
region. I would like to request the Government that it 
should take action at the earliest to get fishermen freed 
trom the Pakistani prison and to get their boats returned 
to them. The fishermen who return from Pakistani prl80ne 
tell that they (fishermen) are not feed proper1y and are 
mistreated. I would like to request the Government that 
the action should be taken at the earliest to get the 
fishermen released frorn the prteon. 

/English} 

SHRi P. S. GADHAVI (Kutch): Sir, I request the hon. 
Minister of Home Affai... that the Coast Guard actMty 
should be expedited. Then this problem, which Ie an old 
problem, will be solved. Thank you. 

THE MINISTEA OF HOME AFFAIAS (SHAI SHIVRAJ 
V. PATIL): Sir, we have already taken a declalon to 
strengthen the Coast Guard and we are going to have 
more boats. We are going to have more offices and men 
and the protection that is required would be given to the 
people living In that area. 

MA. SPEAKER: Thank you. 

{Translation} 

SHAI HARIKEWAL PRASAD (Salempur): Mr. 
Speaker, Sir, with your pennlsslon I would like to submit 
that non issuance of postal stamp in the memory of valiant 
freedom fighter, Champion of sociatlists Movement, hero 
of emergency period and the ex-Cabinet Minister Late 
Shri Ralnarayan ji shows the discriminatory policy of the 
previous Government. The postal stamps have been 
i88Ued In the memory of many such persons whose 
contrlb'Jtlon towards freedom struggle and national 
reconstruction are nothing, however, the patriot like Late 
Shrl Rajnarayan ji, who fought throughout his life for Dallts, 
poor,mlnorltles exploited and oppressed has been 
ignored. I have entered into correspondence with the ex-
Minister of Communications, many times in this regard 
however, It Is very unfortunate that every time I got vague 
reply and no positive steps were taken In this matter. 
Through the august House I would like to demand from 
the Central Government that it should announce to build 
memorial and Issue postal stamp on' the occasion of death 
anniversary of Late Shri Aajnarayan Ii, on 31 December. 

12.44 hrs. 

(III) Re: Resentment due to closure of the 
regional office of Allahabad Bank at 
Darbhanga and Its merger with the regional 
offtce of the Bank at Muzzaffarpur, Bihar 

SHRI DEVENDRA PRASAD VADAV (Jhanjharpur): 
Mr. Speaker, Sir, I would like to draw the attention of the 
Government towards an issue of public importance. 
Darbhanga Commlssionary, located inside 50 km along 
Indo-Nepal border area, is the Commissionary t<;)wn of 
Uttar Bihar. It is the most Important centre where regional 
office of Allahabad Bank Is functioning for last 15 years. 
There are 11 district under the jurisdiction of the said 
office. Out of the said 11 districts branchEls of the said 
banks a... functioning In eight districte and the report 
regarding the opening up of bank branches in remaining 
three districts are lying for years In the headquarters of 
Allahabad Bank. 
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Mr. Speaker, Sir, suddenly It has been decided by 
the management of Allahabad Bank to cIoae down the 
regional office of Darbhanga and to merge It with regional 
office Muzzaffarpur. 

Sir, I am mentioning this because it is a very serious 
Issue as on the one hand Darbhanga town is the biggest 
commercial, economic and political centre of the north 
Bi~r and on the other hand, it is the main centre of 
Mithilanchal. Punjab National Bank, Central Bank, Central 
Bank and Bank of India have also opened up their 

• regional office and are functioning. However, Allahabad 
Bank have suddenly closed its regional office there. 
Darbhanga Is not limited onty in the town rather It servee 

• the entire contiguous area from Madhubani to Kishanganj. 
From the point of views of banking business the area is 
so vast that the profit of the bank can be enhanced by 
setting up its branches. So, I would like to submit to the 
hon'ble Minister of Finance that from the point of view of 
development It will not be easy for the regional office of 
the Allahabad Bank in Muzaffarpur to cater to the needs 
of a vast area from Siwan to Kishanganj a distance of 
nearly 750 km. The centre of the area falling under 
Oarbhanga Regional office is located In Oarbhanga. So, 
I would like to request the Minister of Finance that the 
Govemment should not disturb regional office of AUahabad 
Bank located in Darbhanga and It should be remained 
there. 

[English} 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : Sir, let the hon. Member give me a 
copy of the statement. I will look into It. 

12.41 tn. 

(Iv) Re: Reviewing the decision to reduce troop. 
deployed In Jammu and Kashmir In view of 
Increulng terrorl81 actlvltl .. 

[TrsnsI8lion} 

SHRI SHIVRAJ SINGH CHOUHAN (Vldlaha) : Mr. 
Speaker, Sir, the Govemment have decided to reduce 
troops deployed in Jammu and Kashmir and will be 
withdrawn. 

Sir, terrorist activities are continuously Increasing In 
the country, particularly In Jammu-Kaahmlr, aony camps 
are being attacked, army personnel are being killed and 
suicidal attacks have incrMaed. Our Minister of ~efence 

himself is teDing that there is no decline In CI'088 border 
terrorism and infiltration and It has not been checked. 
Rather, erose border InfiHration has further Increaaed. The 
Minister of Defence has himself asserted that 67 terrorist 
camps are operating across border in Pakistan occupied 
Kashmir, and there are 32 such cent.... from where 
terrorists are being infiltrated inside India. 

Sir, though the situation Is very grim, but the 
Govemment do not mention about cross border terrorism 
while holding talks with the Pakistan Govemment. To what 
extent Is it justified to reduce troops while terrorlat 
Incidents are continuously increasing? 

Sir, I have come to know that there is also difference 
of opinion between the Prime Minister's office and the 
Ministry of Defence on this Issue. Through you, I would 
like to submit to the Government that it Is a question of 
security of the country a.'lCI the security of the country II 
at the stake. In this situation the Govemment should 
review Its decision to reduce or withdraw troops deployed 
there. 

[English} 

MR. SPEAKER: The hon. Home Minister wishea to 
repty. 

[T1WISIa1ion} 

SHRI GANESH SINGH (Satna): Sir, I have also a 
question related to this. 

[English} 

MR. SPEAKER: You have put a question. I am not 
dowlng you second chance. 

[Tmn.sI6lion} 

SHRI GANESH SINGH: Mr. Speaker, Sir I am not 
taking second chance. I have also given notice on the 
subject on which hon'ble Shlvr'; Singhji has spoken. So, 
I want to associate myself with them. 

[Engl/tlllj 

MR. SPEAKER; You can auociate. 

[Tmns/8/ion} 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Mr. Speaker, Sir, I would like to cIartfy two 



391 Submission by MsmIHNs DECEMBER 10, 2004 

IShri Shlvraj V. Pat") 
things in brief. First thing that I would like to clarify Is 
that there Is no difference of opinion among the Prime 
Minister's office, the Ministry of Defence and my Ministry 
i.e. the Ministry of Home Affairs on the Issue of reducing 
the troops deployed there. Secondly, It is being 
propagated that there Is difference between the Ministry 
of Home Affairs and Ministry of Defence regarding the 
number of incidents of infiltration there. I would like to 
clarify that there is no difference of opinion between the 
Ministry of Defence and the Ministry of Home Affairs on 
this issue. Thirdly, the Minister of Defence says that the 
number of infiltrators have increased in Septerilber-October 
in these two of one month, the basis of his statement is 
that the number of infiltrators have increased in 
comparison to the number of previous year infiltrators. 
So, misguiding the people on the basis of incomplete 
information will not serve the purpose of security of the 
country in a better way. This is what I want to submit. 

SHRI SHIVRAJ SINGH CHOUHAN: Mr. Speaker, Sir, 
67 training camps are operating there. ... (IntstnJpllons) 

(English} 

PROF. VIJAY KUMAR"'MALHOTRA (South Delhi): 
No, Sir. There is something very important. ... 
(IntsmJpfions) 

MR. SPEAKER: There is a dlacu88ion on thie subject 
next week, Monday or Tuesday. You know that you are 
initiating it. 

... (IntsmJplions) 

MR. SPEAKER: You have raleed an impoItant Iaaue, 
but it will also be discussed. He has already responded. 

(Infflntlp/iOlJ$) 

[EnglISh} 

SHRIMATI C. S. SUJATHA (Mavelikara);" In the 
present flawed draft of the National Rural Efttptoyment 
Guarantee Bill, the Govemrl'I6nt seeks to restrict the 
operation of the Act only to some selective districts, with 
no guarantee of its expansion: 

Equally unfortunate is the fact that the Draft defines 
a household on the basis a shared dweHing or a common 

ration card. It Ignores the reality of joint famillea. In other 
words, If there are three adult sons and their famtliel, 
only one amongst them will be eligible for employment 
under the Draft Bill. This makes a mockery of the CMP 
assurance. 

The past experience of negative consequences of 
the exclusion of women from the Government Work 
Programmes has been ignored, and there is no mention 
of the essential Clause that: "At least, 40 percent of 
those who get work under the law shouid be women.- At 
present, in most rural areas the legal minimum wages 
are not being paid. Shockingly, the proposed Draft 
provides sanction to the floating of the minimum wages 
law by Itself, proposing that the Minimum Wages Act 
should not apply to wages-for-work provided under the 
proposed Act, but may be decided by the Central 
Government. There is an ominous Indication that the 
vulnerability of the millions of unemployed in rural India 
will be used to further push down the minimum wage, 
which must be prevented. Even though the Scheme is a 
Centrally-Sponsored Scheme, the draft legislation expects 
the State to meet 113rd of the cost, which, given the 
depletion of resources avanable to the States, would make 
It virtually Impossible for Its implementation. 

It i8, therefore, essential that the Centre takes the 
responsibility of the entire cost. 

MR. SPEAKER: It should be brief and pointed. 

{Tl1II1slslionJ 

SHRI MADAN LAL SHARMA (Jammu): Mr. Speaker, 
Sir, through you, I would like to draw the attention of the 
Govemment to the fact that the lakha of people of Jammu 
and Kashmir especially residing in border areas of my 
area Jammu and Punch constituency are deprived of 
telephone facility. 

Mr. Speaker, Sir, today telephone has become an 
Integral part of modem life however, It has be8n instructed 
by the Government that no one is permitted to operate 
mobile telephone wHhin the radius of 10 k.m. while the 
a.ntral Govemment has stopped providing land line for 
last two yea.... There are thousands of villages located 
from Kathua to Punch, Leh and the. vllage... have to 
cover 20-20 km. distance to come to town for availing 
telephone facility. There are many unemployed people 
there. Telephone facility is not awallable In the village for 
those people whoee family members are serving in army 
and who want to talk to them. So through you. I 'would 
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like to requeet the Government and the Ministry of 
Telecommunications that If It not possible for the 
Government 10 allow the people I'88idIng along border 
area to use mobile phone then the Government should 
atleast lift the reetrictlon of the provision of the land lines 
to the propel that has been Imposed for last two years, 
60 that this facility may be provided to the people. 

(English} 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): Mr. 
Speaker, Sir the Chief Minister, Government of Gujarat 
had written letters to the Minister of Finance, Govemment 
of India. The loans from World Bank and Asian 
Development Bank (ADB) for earthquake and ...tlabilitation 
work have been sent to the Gujarat Government by the 
Government of India on normal Additional Central 
Assistance (ACA) pattern, that is, 70 percent Is loan, 30 
percent is grant. The initial rate of Interast was 12.5 
percent, which has been, subsequently, revised to 9.5 
percent per annum. The Gujarat Government had 
requested the Union Government that the loans taken by 
it for the purpose of calamity, which occurs rarely, may 
be converted to a grant. 

I urge the Government that these special purpoee 
loans be converted to grants. 

MR. SPEAKER: Next, Prof Rasa Singh Rawat 

... (InfBnupIions) 

{TranS/sHon} 

SHRI RATILAl KALIDAS VARMA (Dhandhuka): 
Mr. Speaker, Sir, I hava allo given notice. ... 
(Intsnuptlons) 

(English} 

MR. SPEAKER: Please sit down. Kindly allow your 
own Members to speak. 

... (Inlllnupllons) 

{Translation} 

SHRilL VAS AZMI (Shahabad): Mr. Speaker, Sir, I 
have also given notice. ... (InfBnupIIons) 

MR. SPEAKER: I am ceiling the Members .. per 
the list. 

... (1nIBrrupIIons) 

SHRI RATILAl KAUDAS VARMA: Mr. Speaker, Sir 
I have also given notice. ... (InIBnuptIon$) 

(English} 

MR. SPEAKER: Hon. Member. the SAC has decided 
that every hon. Member would be given only one 
opportunity to speak per week during the 'Zero Hour'. I 
am only following the decision taken by the SAC. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker, 
Sir, the crops In more than 18000 villages of 26 districts 
In Rajasthan has been damaged due to severe drought. 

Today a very terrible situation has developed there. 
Crop has been damaged In Jodhpur and Blkaner divletons 
and other areas of Rajasthan. A grave crisis of drinking 
wate, has arisen, hence It is necessary to IUPply water 
through tanke.... Provision for providing fodder for IIve8toek 
and organising livestock preservation camps has also 
become necessary. There is also an urgent need to start 
relief work so as to provide employment to the people. 
Therefore. the Government of Rajasthan has provided 
employment to 3 lakh workers in the hope that the Union 
Govemment would provide the required funds and the 
foodgralns meant to be ditbureed under the Food for 
Work Programme. Hence there is an urgent need to 
amend the existing non feasible norms of providing .... ry 
under the Calamity Relief -Fund (CRF) so as to provide 
wages to the workers engaged In relief operations. As 
per the existing norms of CRF. only Rs. 15 as cash and 
5 kg. foodgralns Is provided which is totally. unjustified. 
The Government of Rajasthan has also revised the 
minimum wage to make It Rs. 18 as cash and 12 kg. as 
foodgrains. 

Hence. I request the Government of India that It 
should Immediately provide 28 lakh metric tonnes wheat. 
As. 200 crorf) for drinking water, Re. 311 crore for 
livestock p ..... rvation, Ra 576 crore for employment 
generation, RI. 114 crore for providing 888istanoe to the 
deetftutea, RI. 80 crore for health and nutrition and Re. 
91 crore for providing Input to the farme... by amending 
thaelClstlng norma of the Calamity Retlef Fund. 

SHAI JASWANT SINGH BISHNOI (Jodhpur)~~,." 

'" 

Speaker, I associate myaeIf with him.". 
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[English} 

MR. SPEAKEA: In future, I will not allow any reading. 
Shri Manoj Kumar-not present. 

Now, I give the floor to Shrl Aamdas Athawale. 
Please do not create any problems. Why do you not 
keep quiet? 

[Translation] 

SHAI AAMDAS ATHAWALE (Pandharpur): Mr. 
Speaker, Sir, I demand that the Union Govemment should 
make a provision of -As. 50 crore In the forthcoming 
budget for the renovation of the national memorial In the 
Baba Saheb Ambedkar Chaltya land. The State 
Government has provided an amount of As. 10 crore for 
the development of Baba Saheb Ambedkar memorial but 
there is a problem of CAZ In it. Hence the NDA 
Government had given the permission to develop It 
alongside the Savarkar Memorial. Similarly I demand that 
the UPA Govemment should provide As. 50 crore by 
resolving the CAZ problem In Baba Saheb Ambedkar 
Memorial. Similarly, I also demand that the Government 
should provide another As. 50 crore for development of 
Baba Saheb Memorial at 26 Alipur Road, Delhi. this Is 
my demand. Aight? 

MR. SPEAKER: It is for the Minister to decide 
whether it is right or not, not I. 

[English} 

Shri lIyas Azmi, you have to wait for some time and 
you have to show some patience. You are aettlng a bad 
example ta new Members. 

[Translation] 

SHAI ILYAS AZMI: Mr. Speaker, Sir, this year the 
Central Government and State Govemment employees 
are a part of rice procurement exercise In Uttar Pradesh. 
Aice is procured from the rice mID owners and not from 
the farmers and it i8 something that needs to be 
emphasiZed that rice is procured from such millownere. 
The FCI Chief in Uttar Pradesh and State Gove""'t 
agencies have formed suct\,.ayndicate tNit a bribe orR.. 
70 per bag is being extracted and the gocIowna are being 
filled with low grade and substandard rice. Bungling of 
thousands of crores of rupees is . taking place every 
year and this year It is taking place at even a bigger 
scale. 

I request the Union Government to send an enquiry 
team to look Into the matter by the sample of the rice 
procured so far. Even class IV employees engaged In 
th. exercise are eamlng Iakhs and cro... of rupees. A 
Through probe should be held Into the matter to bust 
this racket so that farmer my get money meant for this 
pUrpoH and rice mHlowners and senior offIcens may not 
carry on this loot of the farmer's earnings. 

SHAI SHAILENDAA KUMAA (Chall): Only those 
Members are getting an opportunity to apeak who are on 
their legs. ... (InMmlplions) 

13.00 hr.. 

[English} 

MR. SPEAKEA: If you Impute anything to the Chair, 
you are not doing justice to youree" either. Do not thInk 
you are very clever. 

{Tl'IIIIIMtion} 

SHRI RATILAL KALiDAS VARMA: Mr. Speaker, Sir, 
I would like to draw the attention of the House towards 
a very heart rending story of a dallt employee. Shri 
Dineshbhal Ganpatbhal Parmar, an Assistance Engineer 
in L1C was suspended two years ago. False allegations 
were levelled against him and he stood out fair from all 
allegations but still his suspension was not revoked. Not 
only this, he was harassed so much. by his senior officers 
that he was forced to commit suicide in the month of 
October. Besides him, his wife Madhu aged 40 years, 
his college going daughters Payal aged 19, his 17 years 
Qld eleventh class student daughter NIsha aIao committed 
suicide. No officer paid heed to him. He wrote a 12 
page long suicide note in which he has accuaed that the 
aforesaid officers had made him to commit suicide. That 
note had the signatures of all the family members who 
have committed suicide. Shri Samaher Singh, DCP of 
the area stated that It would be deemed as a dying 
declaration. The officers whose names were mentioned 
in the note. ... (InlflmJplion6)" 

MR. SPEAKEA: 00 not mention anybody by name. 
It won:t be included In the proceedings. 

... (/nIfInrIpIiot1s) 

SHAI RATILAL KALiDAS VAAMA: I am very 80rry 
to say that the High Court did not grant these officers 
ball whose names appeared In the suicide note but L1C 

·Not rec:orded. 
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promoted them. It would only send this message In India 
that it is better to committing atrocities and haraaaIng the 
dalfts and dieing them to commit suicide 80 as to get 
promotion. 

Now Minister of Finance is sitting here. Rallies and 
dhamas were staged In Gujarst. Congress colleagues as 
well as those belonging to BJP and other 80clal 
organisations participated in dhamas. I would like to 
submit that Govemment should ensure that such officers 
don't get promotion Bnd take remedial measures 80 that 
no employee could be harassed to commit suicide In 
future. 

I make a request to give suitable compensation to 
their families and extend every possible help. With ttils I 
once again request that they should get justice. 
... (/ntBfTlIp/ions) 

MR. SPEAKER: Please send him. 

... (IntBnuplions) 

SHRI RATILAL KALIOAS VARMA: It is shameful for 
us that dalit officers are driven to commit suicide even 
after 56 years of independence . ... (lnlBrrupIions) 

(Englishj 

MR. SPEAKER: Shri Manoranjan Bhakta. 

You have given notice for two matters-(1) salaries of 
employees of Andaman & Nicobar Planta1ion and Forest 
Development Corporation and (2) usage of sand and 
metal stone. You can raise only one matter. 

[Trans/ation} 

SHRI MANORANJAN BHAKTA (Andaman and 
Nicobar Island): Mr. Speaker, Sir, I come from the Union 
Territory of Andaman and Nicabar Islands. Unemployment 
has increased considerably in Andarnan and Nicobar at 
present as atrocities are being committed In the name of 
Supreme Court's ruling on environment and foreet. All 
construction works have come to a halt there. Two 
thousand persons working in Andaman Nlcobar Forest 
Plantation Development Corporation have not been paid 
salary for 3 months. They are in serious trouble. Extra 
burden of 50 thousand has accumulated due to closure 
of timber industries. You can under8lnd the aItuaIton If 
one lakh persona out of the population of .. a.kh .,..". 

are unemployed. I have met several concemed offtcera 
but no &OIutIon has come up. 

I would like to draw the attention of the Houee and 
the Government and highlight the fact that the same 
circumstances continue to prevail In which the 
development work. have come to a halt and 
unemployment keeps on Increasing then the people of 
the far-flung leland would start to follow the Hme path 
adopted by the people of North-East which Is not In the 
Interest of the country . ... (/ntsmJpllons) 

[EngIitIh} 

MR. SPEAKER: It Is an Important matter. I am sure 
It should be looked Into. 

[T,."../Ionj 

SHRI MANORANJAN BHAKTA: I request that thera 
should be a discuaalon under Rule 193 in the House for 
the people who do not have an aaaernbly as we do not 
have a platform to express our views. ... (lnMntlplfons) 

MR. SPEAKER: Please give notice In this regard. 

... (/nMmIpIIonI) 

SHRI MANORANJAN BHAKTA: I represent a .email 
place that Is why I am never accorded priority. I want to 
requeat that there should be a provision for setting up of 
legislative .... mbly to fulfil the uplratlona of the people 
of Andaman and Nlcobar. 

[Engl/BhJ 

MR. SPEAKER: I am sure the Government will 
consider your views. 

[T""/Ion} 

SHRI MANORANJAN BHAKTA: The 800ner It is 
clone, the better. It was dlSCU88ed .. r1ler too. There was 
a bill from Shrl Basudeb Acharlajl, the Par1lamentary 
Affairs Minister gave an usursnce during dlscuaalon on 
that bill that they would bring up a blU. It was withdrawn 
later on. An all party meeting was called within 15 days. 
A COIl88fl8U8 was arrived at In this regard. The then 
Home Mtni8ter late Shrl Indrajeet Gupta took initiative In 
thI8 regard . ... (InIBmIpI/t:In6) .. ~i~! 
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{English} 

MR. SPEAKEA: We can understand your agony. 
am sure the Govemment will consider your views. 

/TllInsilltion} 

SHAI MANOAANJAN BHAKTA: Sir, through you I 
want a new mindset be applied while dealing with the 
issue of small island and union territories. It was stated 
in the manifesto of our party that legislative assemblies 
should be constituted for the territorial States but I do 
not knoll'( what happened to that proposal? I would only 
like to say that it should be considered. 

{English} 

MA. SPEAKEA: Shri Bhakta, you no longer need a 
discussion under Aule 193 on this subject. 

/Tl'III1$IlItlon} 

SHAI SUKDEO PASWAN (Ararla): Mr. Speaker, Sir, 
entire Bihar is affected by floods and drought. It is the 
sowing season for wheat. The actual price of the DAP in 
the market is As. 510 for 50 kg. bag whereas It Is being 
sold at As. 750-800 per 50 kg. is black market. SImUarly 
the rate of NPK fertilizer is As. 460 per bag and It is 
selling at As. 625. The fertilizer priced at Rs. 270 Is 
being sold at As. 350 to 400 per bag. There Is a local 
fertilizer factory in Bihar. The price of that local fertilizer 
is As. 400 per bag while It Is seiling at Rs. 800-700. 

Through you, I want to tell the Govemment that poor 
farmers are being cheated. There is no check on the 
traders over there and 'no action is being taken against 
them. I want to say that It is the time of Rabi crop in 
Bihar, sowing of wheat Is going on, my demand Is that 
the establishments of big industrialists should be raided 
and the farmers should get the fertilizer at the rates fixed 
by the Govemment.'! ,,' 

,\i';:~ , 

{English} 

DR. K.S. MANOJ (Alleppey): Sir, today Ie the 
Intemational Day of Human Rights. Parliament has passed 
the POT A (Repeal) Bill as wen as the Unlawful ActMfIes 
Bill. I wouid like to draw the attention of Partiament that 
many accused persons are kept without trial In various 
jails in various States of our country. 

One luch incident is in Kerala. SM Abdul Nasar 
Madani, Chairman of the PeopIe&' Democratic Party was 
kept in Jail for the last &Ix and a haH years without any 
trial. His petitions for ball were refused. He was kept in 
Coimbatore Jail for the lut six and a haH years. I would 
like to draw the attention of the Central Govemment to 
look into the matter. He is also having a lot of medical 
ailments. Even the Jail authorities have denied facilities 
for his treatment. Hence, I would like to draw the attention 
of the Central Government in this matter to ensure early 
trial of the person. 

SHRI VIRENDRA KUMAR (Sagar): Mr. Speaker, Sir, 
Dr. Hari Singh Gaur University of Sagar Is one of the 
most ancient and important universities of the country. It 
has a very Important place In the wor1d of education In 
Madhya Pradesh. Dr. Hari Singh Gaur, who was a famous 
lawyer and who eamed a lot of money through his 
practlc:e abroad, put In all his eamlngs to estabHsh this 
university. 

Not only from our country but students from abroad 
also come to study pharmacy, geology, criminology in 
this university. The university has a big campus and a 
longer number of students are enrolled with the university. 
It Is a long pending demand of the Intellectuals, students 
and social organizations that Dr. Har! Singh Gaur 
University be accorded the status of a central university. 
Through you I would like to request the Govemment that 
Dr. Hari Singh Gaur University be converted into a central 
university on priority basis. 

SHRI SANTOSH GANGWAR (Barellly) : Mr. Speaker, 
Sir, I want to draw the attention of the hon. Anance 
Minister towards a very important subject. The employees 
of rural banks of the country are staging a dhama in 
DeIhl on 14th. Their major demand Is that the 8th bilateral 
pay agreement signed with banking Industry has not been 
implemented. Now all the rural banks are functioning 
commerciaHy and most of them are earning profit and 
their working has improved considerably in comparison 
to earlier times. I would like that when the employees of 
rui'aI banks gather on 14th, the hon. Finance Minister 
should give them aaaursnce to the effect that their 
demand would be accepted and the 8th bilateral pay 
agreement would be Implemented lOon. I Insist upon him 
to ftx • date In this regard. 

[English} 

MR. SPEAKER: You aU Ihould learn from Shri 
BhargavL He glvea a notIoa, wafts patiently and getI • 
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chance. Merely raising hand and saying 'SIr', 'Sir', will 
not help. He is an ideal Member. 

[Translation} 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr. 
Speaker, Sir, my only submission is that capital of 
Rajasthan, Jaipur does have neither a ropeway nor a 
ground for exhibition. I have made a request to the 
Rajasthan Govemment in this regard. My request has 
been accepted and a ropeway is going to be constructed 
in Jaipur but the State Government does not have the 
funds to construct it. I request the hon. Finance Minister 
that Rajasthan should be given some grants for the 
construction of ropeway and exhibition ground In Jalpur 
so that the State Government may complete this project. 
Thank you. 

(English} 

SHRIMATI SUSMITA BAURI (Vishnupur): Sir, the 
long-pending Bill on Reservation for Women in Parliament 
and State Assemblies should be placed on the Table of 
the House in this Session of Parliament for voting without 
any further delay and without resorting to any tactics of 
diversion or deviation. 

During NDA Government's rule, the Women 
Reservation Bill was tabled thrice. But NDA Govemment 
did not show the political will to put the Bill to vote. 
Moreover, they chose to freeze the consideration of the 
Bill itself in the name of lack of political consensus. The 
grounds which are shown for the repeated delay In 
passing the Bill are not issues that can deny the extreme 
need of social, political, economic and cultural support to 
women. Women not only comprise the bulk of the 
population but are also very important in the structure. In 
family, society, production and creativity, the part played 
by women is not only important but also unlque--man 
cannot perform what woman has to. 

Women have already shown their ability and strength 
in the panchayati system as elected members and offlce 
bearers. It is said that women are less corruptible than 
their gender counterpart. We demand that this Bin should 
be tabled In the Parliament with utmost priority and put 
to vote. 

[Translation} 

DR. KARAN SINGH YADAV (Alwar): Mr. Speaker, 
Sir, the yield of onions and cotton Is very good this time 

In the district ANtar of Rajasthan from which I have been 
elected. But with heavy heart I have to say that onion is 
not procured from the fanners of Rajasthan even at the 
rate of Rs. 1 or 2 per kilogram fanners hesitate in taking 
onions to mandl as they are not sure of its sale even 
after stopping the truck or trolley for whole day and that 
is why they have to sell it off at the rate whatever it Is 
offered. I request the Union Minister of Agriculture to 
enquire Into this matter 80 that the farmers may get the 
remunerative price. SlmHarty, I want to make request about 
cotton. Last year cotton and -narma- used to be aold at 
As. 2500 per quintal but this year it Is fetching only At. 
1400 or Rs. 1500 per quintal. The price of agricultural 
produce Is 80 low, but when we go to market to buy 
onions we get It at the rate of As. 10-12 to Rs. 15. 
However, the farmers are not even getting As. one or 
Rs. 2. Therefore. I request the Ministry of Agriculture to 
look Into the matter. 

{EngIIsI1} 

MR. SPEAKER: The House stands adjourned to meet 
again at 1415 hours. 

13.15 n. 
ThtI Lok SIJbha tMn MfoumtKI for Lunch til FIfMsn 

Minuh18 pst Fouf'ftltln of 1M Cbck 

14.24 hra. 

ThtI Lok SIIbh8 trJ-II68IHI'IbI BlMr Lunch .1 TWWlty-
Four Minuh18 pst FoufttNln of thtI Cltx:k. 

/T".".tfonj 

SHRI AVINASH RAI KHANNA (Hoehlarpur): Mr. 
Chairman, a very shameful incident has taken place in 
Pattarewala vlHage of Punjab . ... (lnltlnupti0n8) 

MR. CHAIRMAN: Let the House function. We would • 
take up item no. 15. 

SHRI A VlNASH RAI KHANNA: I want to raise a 
very eerioue Iesue. Dalila were forced to drink urine from 
a shoe in PattarewaIa vlHage and the administration did 
not take any action. ... (Inlflnuptlons) 
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{English} 

MR. CHAIRMAN: You have drawn the attention of 
the House. 

The House shall now take up Item No. 15. Shri 
Dushyant Singh. 

14.25 hr •• 

CALLING AnENTION TO THE MAnER 
OF URGENT PUBLIC IMPORTANCE 

(I) SItuation arising out of hardahlps being faced 
by opium cultlv.tors In opium growing ...... 
and steps taken by the Government In regard 
thereto 

{English} 

SHRI DUSHYANT SINGH (Jhalawar): Sir, I call the 
attention of the Minister of Finance to the following matter 
of urgent public importance and request that he may 
make a statement thereon: 

"The situation arising out of hardships being faced 
by opium cultivators in opium growing areas and 
steps taken by the Government in regard thereto.· 

·THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): The Government notifies the general 
conditions for grant of licence for cultivation of opium 
poppy on an annual basis for each opium crop year. A 
crop year is the period from 1st October of any year to 
30th September of the next year. The 'Opium Licensing 
Order' is formulated keeping in view various factors, such 
as the reqUirements under the United Natlon'8 Single 
Convention on Narcotic Drugs 1961, the weHare of opium 
cuhivators. the domestic and export requirements of opium 
and the current stocks of opium in possession whh the 
Govemment Opium Factories. etc. 

The 'Opium Licensing Order' for the crop yeaflJOQ4-
05 was announced vide notification GSR 879 (E) dated 
15th October, 2004. Apa.., from other eligibility conditions, 
the said order provides for issue of licence to all eligible 
cultivators who tendered opium in the preceding crop year 
2003-04 in accordance with the Minimum Qualifying Yield 
(MQY) of 54 kilogram per hectare in the State of Madhya 

• Statement was al80 placed in the Ubrary. SH No. L T 
1068104. 

Pradesh and Rajasthan and 48 kilogram per hectare in 
Uttar Pradesh. The Minimum Quitting YIeld (MQY) 18 fixed 
taking Into aCCount the Forewaming of Minimum Qualifying 
Yield (MQY) given in the Opium Licensing Order for the 
preceding crop year, the average yield of opium tendered 
by the cultivators in the preceding crop year and other 
relevant factors. In order to limit opium cultivation, keeping 
In view the factors I have Indicated, the maximum area 
permitted for cultivation to the Individual licensed cultivator 
in the Order for the crop year 2004-05 was kept at 10 
are I.e. 1/10 of an hectare. A five percent Increase in the 
procurement price has also been announced for the crop 
year 2004-05. 

To discourage the growing trend of tendering water-
mixed opium by certain cultivators. a specific provision 
was introduced for the first time In the current year's 
opium policy debarring from licence for one crop year all 
such cultivators who had tendered water-mixed opium 
having a con81stency below 55 degree consistency I.e. 
opium containing less than 55 percent solid. In view of 
the representations received from the opium cultivators 
against the Introduction of this provision without advanced 
forewarning In the 'Opium licenSing Order' for the 
preceding crop year, the provision has been deleted 
through the notification GSR -784 {E) dated 3.12.2004. 
Opium poppy cultivation licence has now- been granted 
to all such cuhlvators who have tendered water-mixed 
opium below 55 degree consistency provided they fuHllled 
the Minimum Qual Hying Yield (MQY) criteria and other 
eligibility conditions. Thus while this provision has been 
deleted for the purpose of licensing In the crop year 
2004-05, the forewaming in this regard has been retained. 
whereby the opium cuhivators are forewarned that those 
cultivators who tender water-mixed opium below 55 degree 
consistency in the crop year 2004-05 would not be eligible 
for licence in the next crop year 2005-08. 

The ·Opium Licensing Order- also contains a 
forewamlng of Minimum Qual Hying Yield (MQY) which is 
intended to inform the cultivators, well in advance. 
regarding the Minimum QualHying Yield (MQY) which they 
would be required to tender to be eligible for licence in 
the s~ng crop year. In the 'Opium Licensing Order' .,.,"., ~. 

for th4t;> dbp year 2004-05, a forewarning was given to 
the opflim cuhivators that they would be required to tender 
opium In accordance with the MQY of 49 kilogram per 
hectare for Uttar Pradesh and 58 kilogram per hectare 
for Madhya Pradesh and Rajasthan in order to become 
eligible for licence in the next, crop year 2005-06. The 
Minimum QualifyIng Yield (MQYJ forewarning for Rajaathan 
InG "Maetlya Pradesh was fixed based on the average 
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yield of opium in thes8 two States. However, 
representations against the sharp rise in Minimum 
Qualifying Yield (MQY) forewarning for Madhya Pradesh 
and Rajasthan were considered and the Minimum 
Qualifying Yield (MQY) forewarning for Madhya Pradesh 
and Rajasthan has been reduced from 58 kilogram per 
hectare to 56 kilogram per hectare vide the above 
mentioned notification dated 3rd December, 2004. 

The Governrnent of India has over the years taken 
several measures to benefit cultivators. The procedure 
for testing opium at the field has been improved by 
introduction of scientific method of testing by electric 
ovens, the introduction of collection of separate 60 gram 
samples from individual opium cultivators to identify the 
actual adulterators from the bona fide cultivators, the 
periodic increase of procurement prices to increase the 
remuneration to cultivators and upgradation/modemlsation 
of the Government Opium and Alkaloid Works to increase 
the consumption of opium. 

{Translation} 

SHRI DUSHYANT SINGH: Mr. Chairman, Sir, with 
your permission, I want to tell the hon. Finance Minister 
that opium cultivation is done in Rajasthan and Madhya 
Pradesh. Opium cultivation is undertaken In Ramganj, 
Mandi, Sangod and Ladopura of Kola 1n Rajasthan. It is 
done in Baran, Jhabra, Cheechabarod, Ataru In Baran. 
In Jhalawar, it is cultivated in Jhalapatan, Khanpur, Eklera, 
Pachpada, Pidama, Gandhar and Manoharthana and it Is 
also grown in Chittorgam, Bheelwada and Udaipur. Opium 
cultivation is also undertaken in Mandsaur in Madhya 
Pradesh to which Mr. Chairman, Sir, you belong. Apart 
from this, it is produced in Ujjain too. Opium is also 
gronw in Bareilly in Uttar Pradesh. I would raise the 
issues relating to my area. Every year the Union 
Government formulates a policy for opium. After assuming 
power at the centre by the UPA Government. The hon. 
Prime Minister stated in the Common Minimum 
Programme of the UPA Government that have sympathy 
tor farmers. We want the fa~rs to move ahead. It is 
written in the introduction Common Minimum Programme 
of the Govemment that they would take every possible 
step to promote agriculture and work for the welfare of 
the farmers but the Govemment's policies have given a 
set back to the farmers. Due to Govemmenfs poficy the 
farmers who used to cultivate opium on 20 are would be 
able to cultivate opium only on 10 are. I want to request 
the hon. Finance Mini.ster to withdraw the reduction made 
in the extent of land for cultivation of opium ad help in 
making the farmers pro$p8rous. It would strengthen the 
financial position of the farmers and would lead to 

development of the area. Due to Government's opium 
policy five pattas for the cultivation of opium have been 
reduced as a result of which farme,. c:an not cultivate 
opium to that extent. I request the Government to restore 
those pattas. 

Mr. Chairman, Sir, it was said right now that 
procurement price of opium has been increased. All the 
members of Parliament have demanded to fix it between 
Rs. 3000 to 3600 In the meeting convenced every year 
but you have increased It only by 6 percent. I want that 
he should increase It a little bit more. Hadauti the area 
of Malwa In Madhya Pradesh is inhabited by small 
farmers. It would be a major set back for them to provide 
patta of 10 are for the cultivation of opium. Farmers 
want that 20 are patta should be provided to them so 
that the region could make progress. In my area cases 
are filed against farmers without any reason. Their houses 
are raided during the crops. I request that a new policy 
should be formulated in this regard. 

I agree with him that the Govemment should have a 
strict policy against parsons Indulging In the business of 
Illicit drugs so that the Government can put an end to 
this business. All the members of Parliament would agree 
to this and this would end the menace of drugs in the 
country. At times, the farmers have to plough the land 
due to natural calamities that is why I suggest that 
Narcotics Commissioner whose office is in Gwalior should 
demand a report from the T ehsildar and Patwari bec:ause 
the officers of narcotics department who inspect the crops 
make visits after much delay. I request that they should 
visit immediately so that a good environment Is created 
and our farmers might be benefited. Testing is carried 
out when the material Is produced every year. 

/Enflli8h} 

During the testing season, the material Is found good 
and after testing, the material goes to Gazipur where the 
stocks of Rajasthan go. There are two different factories, 
one in Neemach In Mandsaur, and the other one In 
Gazipur. In those places, they find the products 
adulterated. I believe the farmers are toiling with their 
sweat and are working round the clock. 'They are working 
in a MUOn when It i8 hard to cultivate opium. I would 
request you to have on the spot check and the farmara • 
should be given money on the spot for their produce. 
They should not walt for the materials to go back to 
Gazipur or Neemach to get their money back. Every year, 
we have a poHcy formed by the hon. Finance Mlntster. I 
wouJd request the Finance Minister to include, apart from 
MPs and MlAs, farmers also In policy-making. Farmers 
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[Shri Dushyant Singh] 

should be called and you may have an Interaction with 
them. They may be included in the Salahkar Committee 
so that their views may be included in the polley-making. 
We have to have a new policy. 

With the polley, we have to look at the insurance of 
the opium cultivators. Opium cultivators are producing 
opium in the months of October to March. During that 
period, there are a lot of natural calamities which take 
place. Thus, the opium cultivators have to face severe 
hardship. I am personally having a sympathetic view 
towards the fanners and the people of our nation. I would 
request you to have an insurance programme for the 
fanners. 

[Trsnslalionj 

There is a need for an insurance scheme for our 
farmers. You should get it ready. He had convened a 
meeting and said that a quantity of material Is lying In 
the factOries. 

[Eng/isII] 

What should I do with the material lying In Gazlpur 
and Neemach? We have two good factories which 
produce them. Here, I must say that these factories are 
producing narcotine, papaverine and codeine phoephate. 
At that point of time, I must say that morphone salts and 
codeine phosphate are the main products. These are used 
in the Indian phannaceutical companies. 

[Tf'III7s1ation] 

Our medicine companies need these. The Union 
Cabinet of the erstwhile Government took a decision and 
the then Health Minister hon. Sushmajl noted that. I would 
like to quote: 

[English] 

Now, there are only two Govemment-owned factories 
in thiS field and they have inadequate capacity to meet 
the needs of the drug companies which use opium as 
raw material. So, I request you that In order kf".o.neflt 
the farmers, we need to open up the indust~ invite 
private entrepreneurs in this area, ""iOularly 
pharmaceutical companies. 

I would go to a Question which was asked by our 
Chainnan, Dr. Laxminarayan Pandey, who 18 sitting In 
the Chair now, about the foreign compani ... )I. was 
answered on 16.3.01. He asked the Government about 

the quantities of opium exported as per contracts of that 
year, 2001. According to that reply a company called 
Mallinckrodt Inc. USA, WU contracted 380 metric tonnes 
of opium In that year. The quantitY exported to that 
company was 346 metric tonnes. There is another 
company called, Noramco of Delaware Inc, USA. A 
quantity of 160 metric tonnes was exported to them. A 
quantity of 142 metric tonnes was exported to Tomen 
Corporation, Japan. I must say that totally 649 metric 
tonnes was exported abroad. Why can we not do It here? 
Why can we not make a policy for the phannaceuttcal 
companies so that we can open up the market, Increase 
the production and help the common man? 

[Trsns/ationj 

Sir, the Government should take welfare steps for 
the common man for whom Shri Manmohan Singhji and 
he has so much regard. Sir, I want to say that. 

{E",*hj 

We are for the farmers. We have been voted by the 
people. We have to work for them. I would request the 
hOfl. Finance Minister to consider this and help the 
farmers. 

[Tf'III78IIIIionj 

Sir, I would conclude with a few lines about the 
fanners -Sabke liye ann upjate hal, khud phlr bhl bhukha 
so lata hal, Sachmuch woh hal anndata, uska hum sab 
par karza hal, phlr yadl who haqmang raha hai, dene 
meln kat.. harza hal.· 

He grow. food for everyone and he hlmaeH stays hungry 

He is the giver of food and we owe a lot to him, 

Then if he 18 seeking his due then what is the harm. 

fEnglisllj 

Sir, I request them again to formulate a poHcy for 
the welfare of the farmers for whom he has so much 
regard. Thia would benefit the farmers and create a good 
environment for them. I particularly request for Rajasthan 
and Malwa region 80 that these regione might develop. 

Mr. Chairman, Sir, I thank you for giving me 
opportunity to speak. 

[T~J 

SHRI SRICHAND KRIPLANI (Chlttorgarh): Mr. 
Chairman, sir through you, I would like to draw the 
attention of hon'ble Finance Minister that there are many 
flaws In the new opium policy. I would like to bring your 
attention towards those drawbacks. 
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Sir, as Dushyantjl was telling just now that in our 
country opium is cultivated in Rajuthan, Madhya Pradelh 
and Uttar Pradesh andover one lakh farmera have been 
issued . lease by the Finance Ministry to grow opium. More 
than 12 lakh people are directly or indirectly involved In 
the cultivation of opium, but I would call It very unfortunate 
that the opium policy announced this year does not look 
promising. Each year the opium policy used to be formed 
by holding consultation with both the opium farmers and 
officials. . .. (In/strllp/ions) 

MR. CHAIRMAN: Kriplanijl, please ask the pointed 
question only. 

SHRI SRICHAND KRIPLANI: Sir, I am asking the 
same. I know that before formulating the opium policy 
hon'ble Minister would have discussed it with the officials 
as well as farmers, but I would like to draw there attention 
towards the opium policy formed during last six years. 
Each year at the time of formulating the opium policy, a 
meeting is held with opium farmers and Government 
Officials and the decision is taken on the same day itseH 
regarding how much area would be brought under opium 
and what cost price is to be kept. All this Was decided 
and announced on the same day of meeting bUt it was 
for the first time this year that the meeting was held, 
talks were held with the officials present but Instead of 
announcing the opium policy, hon'ble Finance Minister 
asked us to leave at that moment and said that the 
opium policy would be announced. ..(Intsrruplions) 

[English} 

MR. CHAIRMAN: Shri Kriplnni, you please ask only 
pointed questions. 

[Transla/ion} 

SHRI SRICHAND KRIPLANI: Sir, in the first budget 
speech hon'ble Finance Minister had said a large number 
of things about being a true well-wisher to the farmers 
and that they will help the farmers in every pol8lble 
manner but we have been disappointed to see the 
Govemment's opium policy this year. According to the 
Government figures 1 lakh direct and 12 lakh indirect 
farmers are involved in growing opium but the opium 
policy has not been formed properly. Many flaws have 
been left in it. The Government have cut down 20 
thousand lease deeds to 10 thousand In the policy and 
they have cancelled all the lease in aome regions where 
there were 5 farmers. The prices were not Increaaed 
where we had asked. There are many problems due to 
the opium policy. The surety was made 55 percent and 
an average of 58 was done because of opium policy. 

We had l'eqtIested you that opium Is cultivated in Uttar 
Pradesh, Rajaethan and Madhya Pradesh and that the 
average should be equal at all the places. 

Sir, now I will ask a pointed question. I will not 
speak for long. I request hon'bIe Finance Minister to 
seriously ponder over this matter. In India, opium farming 
is 8uch that, though they may say they have large opium 
stocks and they are making its rakba half. Tomorrow 
they may say that they have accumulated large stocks 
of wheat or com and thus the farmers should stop growing 
It. Hon'ble Finance Minister, you cannot do this. I request 
them to seriously think about it. Do they think of making 
it 10 aria to 20 aris or not. We want to request that If 
they want to stop opium smuggling then they should bring 
uniformity between the market price of opium and the 
prices being paid to farmers and that they should make 
efforts to bring uniformity because opium smuggling cannot 
be curbed till no uniformity Is formed between the two. 

Sir, we had also said that a situation of famine 
prevaHed in Rajasthan, Madhya Pradesh continuously for 
five years due to wh~h a number of farmers could not 
give the due avelllge which led to the cancellation of 
their lease deeds. We request you to issue lease to the 
farmers whose lease have been cancelled till 500 gms. 
In the year 2004-05 they said they would take an average 
of 58 and on our request the average was brought to 
56. It is my request to you that looking at the situation 
of Ra/asthan, Madhya Pradesh and Uttar Pradesh the 
average should be kept at 54. Farmers can be helped 
by this measure only. When we talk of exports, Just now 
a" Dushyant Singh/i was talking about export of Morphln, 
Cordine and Thlben. The modemlsatlon of Neemach and 
GhazJpur industries in particular were discussed during 
the NDA Govemment, but I don't know whether the 
modemisation work Is going on aftet the formation of 
UPA Govemment. 11 they do some modemlsatlon and 
increase two shifts of Neemach and Ghazipur to three 
shifts then we will require more opium and we shall be 
able to give lease to the farmers. 

Sir, we have been requesting them from time to time 
that we cannot heip the country's farmer till we issue 
new lease to farmers and open new avenues. Now, I 
would like to make a submission regarding section 8129 
under which the police is empowered to initiate action 
against the cultivators on the statement of a smuggler 
in Ita custody. The narcotics department as well pOlice 
take action against them and make money from It. They 
start harassing the farmer. I request them that it will be 
an immense help to farmers If section 8129 is done away 
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with. I request you to look into the new opium policy 
formulated in order to accommodate our demands e.g. to 
increase cost price as per our demand, to issue new 
lease deeds, to increase 10 aris upto 20 aris and to 
withdraw the lease deeds issued upto 500 gms. They 
should make efforts for the welfare of the farmers. Hon. 
Minister should keep his words spoken and promise made 
at the time to Budget that he is always there for the 
farmer. 

Sir, in the end, I would like to remind the hon'ble 
Minister of Finance about the visit he made to Chittorgarh 
6 years back. We had organised a big rally at the time 
of their visit, 25,000 people had aggregated at that time. 
Shri Jaswant Singhji brought you there along with him. 
You had made big promises to us then. if you remember 
that incident of six years back and think, It will surely 
help the opium farmers. 

{English] 

SHRI P. CHIDAMBARAM: Nobody bothered about 
this during the last six years . .. (lnfBrruptIons) 

ITflIns/ah'on} 

SHRI SHAILENDRA KUMAR (Chall): Hon'ble 
Chairman, Sir, you have given me an opportunity to ask 
Hon'ble Finance Minister question regarding the problems 
faced by opium producers in opium producing region of 
our friend Shri Dushyant Singh~. 

Sir, through you, I would like to ask a few questions 
to hon'ble Finance Minister and would also like to give 
some suggestions. In Uttar Pradesh, particularly in 
Barabanki and Ghazipur, there is an opium factory in 
Ghazipur but it is cultivated in Barabanki and Barelly, the 
farmers over there are in problem because of no rain on 
time and famine. 

The Farmers have suffered a lot due to serious water 
crisis. Often it is seen that particular1y in opium cultivation 

-water is required 8 to 10 times and due J~*"availabillty 
of water the farmers, at present, a"\~~o"e verge of 
starvation also. All Govemments onl)frmit that they 
will provide water to them. Today. 80% people are 
dependent on agriculture but we do not pay any attention 
towards them. The recent example of this is Madhya 
Pradesh where 13,000 farmers, who used to do opium 
cultivation, have stopped the cultivation due to serious 
water crisis. This is in a way very big problem of 

unemployment. Every region has Its own geographical 
condition. Some lands ara suitable for production of 
particular item whereas foodgrain can be produced in 
large quantity at some other places. At some places the 
cultivation of opium can be done and at others the 
farmers can produce some selected items only because 
of their dependence on rain. Hence we are compelled to 
think about the cultivation of opium for the livelihood of 
farmers of that area. Slmilar1y despite getting Keenee, 
5000 farmers of Madhya Pradesh refuaed to undertake 
opium cultivation due to non availability of water In that 
area. 

'Secondly, sinee there is competition in wor1d market, 
we have to think of producing good quality opium only 
then we can earn foreign exchange and make 
developrnent ..• (lntenvpfions) 

MR. CHAIRMAN: You please ask the question. 

SHRI SHAILENDRA KUMAR: I am coming to the 
question only. There Is a need to check the illegal 
sn:'uggling from Afghanistan also. The hon'ble Flnanee 
Minister should talk to that Govemment in this regard so 
as to check smuggling. If smuggling is checked then 
only we can make progress. Due to smuggling of 
narcotics, there has been Increaae in the cases of HIV 
which can be avoided by checking smuggling. 

I would like to ask some que8tion from hon'bIe 
Minister. Particular1y when we are talking about the 
farmers and their production, I would like to tell that the 
officers and inspector of Narcotics Department often exploit 
farmers and harass them. In case the FIR Is lodged then 
it is observed that 4·6 tenants, who are smali and 
marginal farmers, are influenced by it, There is a need 
to check this also. 

While giving thanks to Shri Dushyant Singh}i, who 
has raised the Issue of production of opium and Its 
product, I would like to request the hon'ble Minister to 
formulate • new policy regarding production of opium 
and think of providing facilities to farmers only then we 
can progress. 

{English} 

. SMRI P. CHIDAMBARAM: Sir, there is no new opium 
policy. This is the same poUcy which' has been there for 
many years, a policy which I had Implemented for two 
years eartier and the NDA Govemment Implemented for 
six years. Therefore, there Is no new opium policy. We 
are following the same policy. We are following th.e same 
method. The Minister calls the hon. Members who come 
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from that area, listens to them and then a policy is 
announced. When representations are received, we matce 
corrections in the policy. 

I have visited Chittorgarh. My predecessor also visited 
the opium-growing areas. When there is an opponunlty, 
I will once again visit the opium-growing areas to meet 
the opium cultivators to see if any further steps are to 
be taken. 

Very quickly, I would deal with the issues. What Is 
the problem? The problem is that exports which touched 
718 metric tonnes in 1997-98 have now come down to 
480 metric lonnes. The stocks of opium have increased 
from 497 metric lonnes to 1424 melric toones. 

We are producing 100 much opium. There Is no 
export market. The export market is dwindling. I may 
submit with great respect that the future is not a very 
good further for export of opium. It is, in these 
circumstances, that we had to take certain policy 
decisions. The first decision was to reduce the area to 
10 ares. Now, this is not new. In 1991-92, in 1992-93 
and in 1993-94, 10 acres were fixed for each cultivator 
because we wanted to accommodate as many cultivators 
as possible. And we have reduced It to 10 ares. If I 
increase It to 20 ares, then the number of cultivators will 
be halved. Therefore, in order to accommodate as many 
cultivators as possible, the only way out is to reduce the 
area per cultivator so that not too many of them are 
disappointed. 

Sir, as regards the price, fantastic claims are made 
about price. I wish that is the history; but that is not so. 
The price that was given in 2002-2003 was between 
Rs. 650 and Rs. 1700, depending upon the output. In 
2003-2004, it was between Rs. 720 and Rs. 2100. We 
have this year Increased by five percent across the board 
for every level. That is the Increase possible under the 
circumstances. We have not reduced the price; on the 
contrary, we have increased the price. 

Sir, the next point raised was about testing. We are 
not doing anything new. Tasting is a well-recognised 
method and is followed. The tests are done at the field. 
Ninety percent of the payment is made to the cultivator 
on the basis of the field test of the consistency of opium. 
Sir, the 'oven test' is carried out in a special and closed 
space of size 1 Ox 15 feet. The chemists deputed by the 
Central Revenue Control Laboratory carry out these tests. 
Considering space constraints, we accommodate only 30 
to 40 cultivators in a space of 10x15 feet. But when the 
time for procurement comes, we will renew instructions 
and the system of determining consistency will be 

explained to an the cultivators present dally till conclusion 
of the weighment. 

Sir, It is not that we are unresponsive. We did notify, 
for example, 58 kg. and 49 kg. as next year's forewarning. 
After receiving representations, I have reduced 58 kg. for 
MP and Rajasthan to 56 kg. Secondly, we had disqualified 
those who had tendered water-mixed opium. When It was 
brought to my notice that this forewarning had not been 
given last year, I immediately changed that and said that 
-all right we will not disqualify anyone for the current 
year, but I am forewarning people for the next year that 
if they tender water-mixed opium. I am afraid, We wi" 
have to disqualify them", The reason is that the number 
of people tendering water-mixed opium Is Increasing year 
after year. Now, if we continue to allow this trend, then, 
I am afraid, more and more people will be encouraged 
to tender water-mixed opium, and we will have serious 
problems. For example, in UP, the percentage of 
cultivators, who have tendered water-mixed opium, have 
increased to 47 percent, in Rajasthan-23.5 percent; and 
in MP-1a.69 percent. 

We are, therefore, forewarning them for next year 
that if you tender water-mixed opium this year, I will 
disqualify you next year. Otherwise, It is the same policy. 
I know that we should do something better. But, there is 
no opium market. The export market has virtually 
collapsed. But, I will do my best. When I visit opium-
growing areas, I will talk to the opium cultivators. Hon. 
Members can be present and whatever best I can do in 
the circumstances. I will certainly do. 

/TflUIslstionj 

SHRI SRICHAND KRIPLANI: Mr. Chairman, Sir, 
hon'ble Finance Minister Is doubting the Intention of 
farmers ... (Inftlnuptions) There may be some wrong 
doing at some places . .. (Inftlnuption.s) Problem occurs 
only due to defective machine. Hon'ble Minister is 
threatening to stop the cultivation of opium . .. (Interruptions) 
I would like to say that the former Chief Minister of 
Madhya Pradesh Shri DigviJay Singhji and former ChI.f 
Minister of Rajasthan Shri Ashok Gehlotji have been 
continuOUlfy demanding to stop the cultivation of opium. 
..(Interruptions) I feel that after formation of UPA 
Government, they want to stop the cultivation of opium. 
..(lnfemJpIIons) They have drawn' up outline to stop the 
cultivation of opium . .. (lnMmiption$) We WID definitely 
oppose It 

15.00 hr •• 

The future of 12 lakh people depends on it, I request 
hon'ble M'nister of Finance to think about farmers. 
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.. (Interfllptions) They would not be able to cultivate this 
crop. They are engaged in this cultivation for last several 
years. .. (Interruptions). 

(English} 

SHRI DUSHYANT SINGH: Mr. Chairman, Sri, I need 
to seek a clarification from the Minister. I will take only 
one minute . .. (Interruptions) 

MR. CHAIRMAN: There is no provision for clarification 
in the Rules. 

SHRI DUSHYANT SINGH: Sir, I request you to allow 
me because this is a serious matter relating to farmers 
of Rajasthan. 

SHRI P. CHIDAMBARAM: Mr. Chairman, Sir, there 
is one more Calling Attention and we have to conclude 
it by 3.30 p.m. 

(Translation} 

SHRI DUSHYANT SINGH: Mr. Chairman, Sir, the 
hon'ble Minister has stated in his reply that there is no 
volume of export. .. (Interruptions) I would like to submit 
that the export during 2002-03 was to the tune of 
Rs. 270.62 crore and in 2003-04, it was to the tl.!"e of 
Rs. 279.55 crore . .. (Interfllphons) 

/Trsnslation] 

MR. CHAIRMAN: There is no provision of any 
clarification after the reply in Calling Attention. 

(English] 

We will go to the next item now. Shrl Chandrakant 
Khaire. 

15.01 hr •• 

(ii) Situation arising out of Implementadon of 
various rulea by the LIC and GIC .""......y 
affecting the Income, Service Con~a and 
Intereata of Development 0ffI.~ Field 
Staff of the Corporation. and _ps taken by 
the Government In regard thereto 

(English} 

SHRI CHANDRAKANT KHAIRE (Aurangabad, 
Maharashtra): Sir, I call the attention of the Minister of 

Finance to the foUowing matter of urgent public Importance 
and request that he may make a statement thereon: 

"The situation arising out of implementation of various 
rules by the life Insurance Corporation and General 
Insurance Corporation adversely affecting the income, 
service conditions and interests of Development 
Officers and Field Staff of the Corporations and steps 
taken by the Govemment in regard thereto.· 

·THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, the Development Officers of life 
Insurance Corporation of India (lIC) are salaried 
employees. They. receive, in addition to salary, incentive 
bonus, conveyance allowance, additional conveyance 
allowance and reimbursement of expenses, depending 
upon the premium Income brought In by agents working 
under them. 

The scheme of incentive bonus for Development 
Officers Is formulated by the lIC and is modified from 
tim~ to time. The last Incentive Bonu8 Scheme, 2000 
and Reimbursement of Expenses Scheme, 2000 came to 
an end on 31.8.2004. The new Growth-Oriented Incentive 
Bonus Scheme was approved by the Board of lIC. taking 
into account the rapidly growing competition In the 
insurance sector. In an Increasingly competitive 
environment, lIC is losing its market ahare and unless 
effective steps are taken to regain it, the Corporation 
would stand the risk of losing Its status as the dominant 
player, in years to come. 

lIC had to revise the existing schemes which though 
quite liberal, could not effectively motivate all Development 
Officers and many of them were performing below par. 
Many Development Officers were exceSSively dependent 
on a few result-oriented agents and did not recruit new 
agents. large-scale termination of agents affected the 
business growth of L1C resulting in failure to achieve 
budgeted targets. The earlier schemes were not linked to 

.', ... " the performance in marketing of certain product segments 
,,;,," like pension, unit-linked products etc. in which private life 

insurance companies are dominating the market. Apart 
from this, reimbursement of expenses and large payments 
under additional conveyance allowance to Development 
Officers' were leading to administrative' problems as well 
as litigation with tax authorities. 

·Statement was also placed in the Library. Ss, No. 
Ll 1089104 
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The Corporation wanted to address issue. ,Ike 
controlling lapsation of policies. inadequate recruitment. 
quality of agents and quality of business by arresting 
number of early death claims etc. To address the 
deficiencies of earlier schemes. a new Growth-Oriented 
Incentive Bonus Scheme, 2004 has been introduced by 
merging Incentive Bonus Scheme. Reimbursement of 
Expenses Scheme and Additional Conveyance Allowance 
Scheme. into one. This would avoid administrative 
problems as well as litigation with tax authorities. It has 
introduced a graded system of credit. making the 
Development Officer responsible for growth of business. 
thus creating opportunities to earn higher incentives. 
Among other things. it provides for minimum number of 
agents. debit for absence or low recruitment and also 
termination. It has revised the cost ratio and fixed a quota 
of minimum number of lives covered. 

L1C has implemented the new scheme after holding 
a series of consultations with the representatives of 
Development Officers. The proposed scheme was given 
to the representatives of the National Federation of Field 
Workers of India (NFIFWI) on 12.8.2004 and thereafter a 
series of discussions were held by L1C with NFIfWI 
representatives on different dates. On the basis of 
representations, a number of modifications were carried 
out in the scheme and. wherever relaxations were 
warranted, they were incorporated in the notified scheme. 

The scheme is cost effective and performance 
oriented. Development Officers operating at higher cost 
ratio levels will tend to move towards lower cost ratio 
levels, leading to greater economy of operations and 
qualitative improvement in performance. At the same time, 
the scheme would provide opportunities to earn higher 
incentive bonus through productivity linked performance. 

So far as the General Insurance Corporation is 
concerned, it is in reinsurance business and does not 
have any Development Officers. 

(Translation} 

SHRI CHANDRAKANT KHAIRE: Mr. Chairman, Sir. I 
don't agree with what hon'ble Minister has said just now 
as all Development Officers are agitating for the last three 
months. Despite this, they are not getting justice. This 
policy is in existence since 1956 when LlC was 
nationalised. There are 19.700 Development Officers and 
more than one lakh agents In L1C. It has hundred8 of 
Divisions and 24® branches in the country. People 
thought the country irlVeat their money in it 

LlC is the only Institution in which all people have 
faith. But I would like to tell that many fOreign companies 
are also entering in this field and have launched their 
policies. Besides, many private companies of our country 
are also opening insurance offices. As a result of this, 
they are competing among themselves for getting 
business. But gross injustice is being done to 19,700 
Development Officers of L1C. Similarly, the corporation 
has launched new Growth·Oriented Incentive Bonus 
Scheme, 2004. After introduction, this scheme has been 
sent to the Union 6 times. Six meetings have been 
held. But even after this, the Management of L1C has 
asked NFIFWI the federation of Development Officers 
and Field Workers to give new proposal so that It can 
consider It. The NFIFWI suggested a new proposal but 
the Management has passed that scheme in a Board 
Meeting without considering the proposal stating that they 
want to bring new scheme. This move has resulted in 
gross Injustice against Development Officers and agents 
who increase the business of L1C by visiting homes of 
people throughout the country. People invest their hard 
earned money in it and now they are very much 
concerned as to what Is happening In L1C. Due -to the 
agitation, which Is going on for the last three months, 
even the business of L1C has come down. Only some 
facillties were given to the Development ~rs on behalf 
of lIC. They should be given promotion also. We want 
that our Corporation should function efficiently. There 
should be healthy competition between L1C and the foreign 
companies and private companies entering in this field. 

The management has to think that it would be 
profitable only If more business is done. There were 
directions for Development officers in the service rule for 
increasing the business in LI.C. Earlier the Development 
officers used to get full credit for the business done by 
them. 

I would like to tell about the system which the LIC 
Management has implemented recently tor Development 
officers. According to the new system, the Development 
officers who have been working for the last 7 years will 
get 100% credit The Development officers who have been 
woridng for the kist 8-10 years will get 90% credit whereas 
those working for the last 11 years will get credit upto 
80%, 60% and 40%. Under earlier system, they used to 
get credit upto 10 lakh but now as per new rule. will get 
Credit upto 4 lakh which is a loss to them. Due to this, 
no one will try to increase the premium and put this 
much effort. That is why I would like to say that 
Development officers are the base of Lie . .. (Intsnuptions) 
A detailed discussion should be held over this. Several 
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other members also want to speak over this issue. I 
would like to tell the hon'ble Minister that the Govemment 
have to think as to how to increase the business of LlC. 
It would be in the interest of Corporation if the system 
which was prevailing earlier is re-introduce. 

Today, even the Chairman and the M.D. in LlC are 
not permanent. They are being given extensions. Many 
Senior officers of LlC are in touch with other companies. 
After joining those companies they will increase their 
business. If this is the situation then others will naturally 
take advantage of it. An officer, whose name was Mathur, 
has joined some other company. LlC is the soul of people 
of India. Therefore, I would request our dynamiC Minister 
of Finance to re-introduce our earlier system 80 that LIC 
couid be saved and its condition is improved. Today the 
Development officers have no job security in LlC as they 
can be removed at any time. They are suffering loss due 
to this also. 

Now, I would like to mention about conveyance 
allowance. The Development officers of LlC Management 
have to do field work. 

MR. CHAIRMAN: Khaireji, this is not half-an-hour 
discussion. This is Calling Attention. The hon'ble Speaker 
has given permission to 8 other members to speak over 
this issue. 

SHRI CHANDRAKANT KHAIRE: Mr. Chairman, Sir, 
this is a very serious issue. 

MR. CHAIRMAN: I know this. 

SHRI CHANDRAKANT KHAIRE: If we don't raise their 
issue 'here then nObOdy will come to know about their 
problems. Many senior officers want to tum L1C Into a 
loss-incurring venture. 

MR. CHAIRMAN: You please listen to me. The. 
hon'ble Speaker has given permission to eight othlir 
members to speak over this Issue. This is not_~ ...• " ... 
hour discussion, this is calling attention. Theref~, you 
express your views while considering this. 

SHRI CHANDRAKANT KHAIRE: At 3.30 p.m., there 
is Private Member's Business. Therefore, I request you 
to give opportunity to everyone to speak over this isSue 
and extend its time limit. 

{English} 

SHRI P. CHIDAMBARAM: At 3.30 p.m., there is 
Private Member's Business. 

{Tl'Bnslstion} 

SHRI CHANDRAKANT KHAIRE: It happened last 
time also when I moved notice of Calling Attention. 
.. (lnfBnupllons) 

Even the amount of fixed conveyance allowance and 
addItIonat Conveyance allowance, which they were getting 
earlier, hu been changed. Earlier the fixed conveyance 
allowance for mot01'blke was Rs. 914 and for car, it was 
Re. 1900. They used to get 4% additional conveyance 
allowance on premium amount of above Rs. 1,50,000/-

MR. CHAIRMAN: Don't go into the details and 
expr888 your views in brief. 

SHRI CHANDRAKANT KHAIRE: Additional 
COllveyance allowance has been reduced. Earlier the 
Development ,officers used to make more effort for 
buelneas. 

{Englbh} 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): Please call the 
attention of the Minister to some of these questions. 
Please ask questions and do not make a Speech. 

MR. CHAIRMAN: Please Conclude now. 

{T1III7$/slfonj 

SHRI CHANDRAKANT KHAIRE: I am placing their 
problems. In our district also, there are many agents. Its 
Impact is more in Maharashtra. I would like to tell that 

"(,,people get loan from LlC only. L1C extends help in the 
"development of States and people gat loans from it. It 

plays a major role in the development of the country. I 
would like to say that tarller there was rebate in income 
tax. It was Rs. 32,0001- for motor cycle and Rs. 86,000 
for ear: .. (lnltHnJptions) Even that hU, been withdrawn. 

{En¢shJ 

SHRI P. CHIOAMBARAM:, This is not Half-an-Hour 
discuaaion. This Ja only a Calling Attention. You CM ask 
only clarificatory questions. ..(Inltlmpllons) 
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/T1M8Ia1ion} 

MR. CHAIRMAN: Khalreji, you have moved the 
proposal of caJling Attention. Now you please conclude. 
We have limited time. The hon'bIe Speaker has given 
permission to eight other members to speak, so you 
please conclude. 

SHRI CHANDRAKANT KHAIRE: We can speak 
during Calling Attention. Give me two-three minutes time. 
I am saying that the restrictions which were there in 
various schemes. .. (Inftlnuplions) I hope that the hon'bIe 
Minister would pay attention towards the scam which Is 
taking place In LlC. This Institution Is In existence since 
1956 and the agitation which Is going on In L1C, I would 
like to draw your attention towards that also. 
.. (Inftlnvptions) Through you, I would like to draw the 
attention of hon'ble Minister towards 19,700 Development 
Officers. I request you to give protection and justice to 
them and the benefits, which they were enjoying earlier, 
should once again be given to them. .. (lnlsnuplitJn$) 

[English} 

MR. CHAIRMAN: Nothing will go on record. 

(InMnuptions) ~ 

MR. CHAIRMAN: Now, SM Buu Deb Acharia. 
Please do not make a speech. You can only ask 
clarificatory questions. 

SHRI BASU DEB ACHARIA (Bankura): Sir, the 
Development Officers and the Agents of Life Insurance 
Corporation of India are the backbone of LlC. And 
because of their sincere efforts, the Ufe Insurance 
Corporation of India, which was nationalised In 1953, has 
achieved a great success. With Rs. 5 cro,. equity 
participation of the Govemment, It has contributed one 
thousand crores of rupees for the development of the 
country. 

The Minister has stated tlaat in order to make LlC 
more competitive, they are curtaiHng the benefits and the 
facilities which they are enjoying since 1953. Why did 
the Govemment of India or LlC Board feel today that 
the fBcjljties which are being enjoyed by 9.700 
Development Officers should be curtailed to make It ooat 
effective? The earlier scheme was not expenswe. 
.. (lnIsnuptions) 

"Not recorded. 

MR. CHAIRMAN: P ..... put your questions. 

SHRI BASU DEB ACHARIA: Sir, I am corning to the 
question. 

The cost of the Development Officers-the 
Corporation had received Rs. 54,603 era,. by way of 
premium In the year 2002·03-on1y constitute about 
1.3 percent of the premium. Sir, As. 54,000 era,. was 
the premium and the cost of the Development OffIce .. 
was only 1.3 percent of the premium ooIlecled in that 
particular year. 

Sir, It is because of this scheme, there has been a 
demoralising effect since It has been unilaterally 
announced and notified by the Chairman of LIC. There 
had been Ilx meetings. None of the suggestions, which 
were given by the federation, was accepted by the LIC 
Board. They unUateral1y imposed It upon the Development 
Officers. As a result of this, there has been agitation, 
and because of this, the L1C 18 Ioling Its market share 
by two percent. 

Sir, this new incentive scheme wUI not make the LlC 
competitive, rather the private companies, which are doing 
business In our country, which are being allowed by 
amending the Act, are gradually encroaching, and their 
market share Is on the Increase. I want to know, bee ...... 
there is agitation and demorlisatlon effect .nd de· 
motivation among the Development OffIcers, In order to 
have further consultation, whether the Finance Minister 
would ask the Board to hold dlacunlons with the 
federation. TiD that date, the Implementation of the ICherne 
be put on hold 80 that the LIC is not rulnecl. and LIC • 
safe, becau .. their demand Is to save the LlC. 

MR. CHAIRMAN: SM Basu Deb Acharia, the time is 
limited. You s .. the time al80. 

SHRI BASU DEB ACHARIA: There Is another 
problem which has been faced by the field worke .. 
because of appointment of brokers and bank Insurance. 
This has threatened the livelihood of 11 Iakh LIC &genii. 

MR. CHAIRMAN: Please aJIow another hon. Member 
to ask question. 

SHRI BASU DEB ACHARIA (Bankura): So, I want to 
know from the Minister whether the Ministry would 
conllder the reque.t, the dem.nd of the 9,700 
Development Officers and 11 lakh LIC agenta so that 
their ftvellhooda are not adverseJy affected and they are 
not thrown out of their jObs. 

.. , 
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SHRI P. S. GADHAVI (Kutch): Sir, I aeaociate myself 
with Shrl Chandrakant Khaire. 

MR. CHAIRMAN: Now, Shrl Vasudevan Nair. You 
ask only one question. 

SHRI P.K. VASUDEVAN NAIR 
(THIRUVANANTHAPURAM): Mr. Chairman, Sir. I very well 
remember the assurances. 

MR. CHAIRMAN: Please put a straight question 
because time is limited. The hon. Speaker has allowed 
only questions to be put. 

SHRI P.K. VASUDEVAN NAIR: I know that. But we 
are sitting here from the morning. If you want, I will sit 
down. 

SHRI P. CHIDAMBARAM: The time is running out. 

SHRI GURUDAS DASGUPTA (Panskura): There can 
be an extension of the House by a few minutes. What 
is the harm in it? It is within your rights to extend It. 
.. (Inl8rruplions) 

MR. CHAIRMAN: Otherwise, we have to extend the 
time also. 

SHRI P.K. VASUDEVAN NAIR: Sir, I want to say 
something which is reasonable. I remember how the 
Government, including the present Minister, had assured, 
while opening the public sector corporations like the LlC, 
GtC. etc., for competition, that they would take steps to 
protect the public sector organisations and that our 
intention is not to liquidate and close down these 
organisations. Sir, I am afraid that a unilateral step taken 
by the Government on the existing facilities enjoyed by 
the Development Officers and other staff has created so 
much of frustration and discontent among the people who 
would really uphold these corporations. I am sure the 
Minister will take necessary steps . .. (lnt8rruplions) 

MR. CHAIRMAN: Now, Shri Ratila! Kalldas Varma. 
You put only question. 

{Transliltion} 

The discussion on the Private Members Resolution 
is to take place at 3.30 p.m. You conclude quickly. 

SHRt RATILAL KALIDAS VARMA (Dhandhuka): Mr. 
Chairman 'Jeevan Jyoti' Is mea~ for common man. It Is 

like a ray of hope and provides support to the persons 
at the fag end of their lives. ·LlC is subsidiary organisation 
of Government in economic sphere. 

{English] 

SHRI GURUDAS DASGUPTA: He should finish. Let 
him finish. .. (Inl8rruplions) 

SHRI P. CHIDAMBARAM: I noted his point. 

rrf1lfl8!stion] 

SHRI RATILAL KAUDAS VARMA: I would like to 
uk two-three questions. I would like to know. whether 
the Government intend to keep the morale of the field 
officer high? I would further like to know 88 to how many 
senior officers went to the private companies last year? 
Why was the new circular issued by the CMD at the 
last moment? Are field officers and agents not required 
for making publicity in hilly areas to cornpete with private 
compsnles? Some other Governrnent works have been 
handed over to private sector. Further I would like-to 
Know whether the Government propose to close down 
LlC or handover the entire business to private companies 
in future. 

SHRI MOHAN SINGH (Deoria): Sir, LIC is the most 
prominent public institution of our country having direct 
access to the people. I would like to say to the hon. 
Minister that once L1C has been left to face the 
competition then it is the duty of the Government to 
strengthen It because both foreign as well as private 
players are likely to Increase their presence in the 
insurance sector. Private players try to aquire the equity 
of the public undertakings .to strengthen themselves. Due 
to a ongoing confrontation in the past the business of 
LIC and Gte Is getting adversely affected. I would like to 
know whether the Govemment ara taking initiative to reach 
an amicable solution by making arrangement for holding 

. ,.direct talks between the Board and their regional field 
'.~::i'.~rs. 

MR. CHAIRMAN: Shri Hartbhau Rathod, you ask the 
question only. 

SHRI HARfeHAU RATHOD (yavatnial): Sir, It Is not 
a emaH thing that a big Industry Is on the verge of ru1n8. 
I would like to know 88 to what the Government ara 
doing by pushing such a big Industry to closura Just for 
the sake of petty interests of few people, i.8. for granting 
bonus and conveyance allowance to them. I want to know 
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whether the Government propose to abolish the 'POSt of 
development officers? I want the hon. Minister to reply 
it? Whether a scheme is going to be launched? 
.. (In~rruptions) 

SHRI ANNASAHEB M.K. PATll (Erandol): I have only 
one question that the growth oriented scheme. 
.. (IntertUptions) 

MA. CHAIRMAN: I will take your question. As we 
have to take another business after at 3.30 p.m. and It 
is getting closer and the hon. Minister is to reply hence 
it would be proper to extend the time by ten minutes. Is 
the House agreed to It? 

SEVERAL HON. MEMBERS: Yes, Sir. 

SHRI ANNASAHEB M.K. PATlL: Sir, I have only one 
question to ask. Hon. Minister was saying that Its 
performance and efficiency would increase a bit due to 
growth oriented scheme. I would like to know as to how 
true it is? As the introduction of new scheme would give 
some benefits and it would also have an impact. Whether 
there is any reduction in the 90 percent business share 
of LlC that used to be done by it quite efficiently? I 
would like to know as to why and for whom this new 
scheme has been introduced? I fail to understand his 
point that it has been done for the sake of increasing Its 
efficiency. Please tell something about it. .. (Intsrruptlons) 

[English/ 

MA. CHAIRMAN: Hon. Minister, please. 

SHRI P.S. GADHAVI: Please associate our fee~ings. 
.. (Interruph'ons) 

SHRI P. CHIDAMBARAM: Yes, I accepted your 
association. 

SHRI P.S. GADHAVI: Our association may kindly be 
noted. 

SHRI P. CHIDAMBARAM: Mr. Chairman, Sir, let me 
assure the hon. Members, It is my intention to make LlC 
stronger and more competitive. 

After a long gap, I held a meeting in Mumbal for 
about two hours with the Chairman and all senior officers 
of LlC. An action plan has been chalked out. LIC would 
make every effort to retain a market share of about 90 
to 95 percent. Let there be no doubt: it i8 my Intention 

to make L1C stronger. But let us not have misplaced 
sympathy for a certain section of people who have 
enjoyed a very comfortable existence and there is no 
commensurate return to the Corporation. Let me give 
you some hard figures. 

In 2001-2002, the first premium income, which is 
new business, of L1C was As. 14,843 crore. In 2002-
2003, the next year, it came down to Rs. 9,689 crore, a 
decline of 34 percent. In 2003-2004, it again came down 
to Rs. 8,567 crore, a decline of 11.6 percent. This year, 
I have set a target of Rs. 11,565 crore, to go back to 
at least near the 2001-2002 level. In the meanwhile, what 
has happened? .. (ln1Muplions) 

Just a moment, please allow me to answer. 
Otherwise, I would sit down. Ple.,e listen to me . 
.. (/nIMuptlons) 

The total of Incentive bonus, conveyance allowance, 
and relmbureement of expenaes plus salary hu increued 
in the same period from Rs. 1,16e crore to Rs. 1,346 
crore. It ie an increase of 14 percent In 2002-2003 and 
two percent in 2003-2004. Now, what does thie mean? 

There Is one Development Officer who got Incentive, 
conveyance allowance, and expenae allowance of 
Rs. 1.23 crore. Three hundred and seventy eight 
Development Officers have got more than Rs. 10 lakh. If 
you take the total establishment expenses of 
19,281 Officers, it Is Rs. 1,346 crore. The average comes 
to Rs. 6,73,000 a year. These are not poor people. They 
are doing work. They should be compensated. But let us 
not assume that these are poor people below the poverty 
line who are suffering and that their bread and butter is 
being taken away . 

We have to go back to the level of over Rs. 10,000 
crore FPI. In the last two years, It has come down to 
Rs. 9,689 erore and Rs. 8,567 crore. Therefore, we have 
'made this performance oriented and linked It to 
performance. A man who performs would get more than 
what he eamed last year. A man who does not perform, 
a man who does not recruit new agents and a man who 
simply is happy with renewal premiums and is not 
concentrating on FPI would not get what he earned llIIt 
year. 

We are paying Rs. 8,73,000 on an average and the 
higheat performer gets Rs. 1.23 crore. Parliament ie 
entitled to debate but thie is a management function. We 
talk about autonomy to Lie. I want to give autonomy to 
Lie and hold them accountable on the botlomIIne. I would 
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[Shri P. Chidambaram) 

ask them to show me the balance sheet at the end of 
the year and I would hold them accountable. How they 
run their business, how they work the incentive schemes, 
and how they get performance out of their employees 
are management functions. I would respectfully tell all 
hon. Members that we should not interfere with every 
single management function. 

Six meetings were held. I have got a whole chart 
here. The original scheme proposed is in column 2 of 
this chart. The revised final scheme, which is a substantial 
modification of the original scheme, after taking Into 
account the views of the Development Officers, is in 
column 3. New clauses were added, which were not In 
the original scheme. At the instance of Development 
Officers, we have added new clauses. I have gone 
through them myself and as Minister I am completely 
satisfied with what has been done, with extensive 
discussions and extensive negotiations. A proper scheme 
has been framed. I would humbly appeal to hon. 
Members, let us allow UC to function as an organisation 
with commercial and business autonomy. We would call 
them to account when they present their Annual Report. 
Let us debate their Annual Report but I do not think we 
should interfere with the management decision of LlC . 
.. (Interruptions) 

MR. CHAIRMAN: No clarifications are allowed. 

.. (Interruptions) 

{Translation} 

SHRI CHANDRAKANT KHAIRE: Mr. Chairman, Sir, I 
would like to ask a question. Whether the Govemment 
intend to amicably resolve the ongoing agitation by union 
through talks? Whether the Govemment propose to give 
them a leaving or not? 

{English} 

SHRI P. CHIDAMBARAM: Shri Chandrakant Khaire, 
please listen to me. Let. us wait for the year to be over. 
Let us see what the performance is and then we will 
look at the matter. Let us not interfere, at this stage, 
with LlC's commercial autonomy. Let the year come to 
an end and we will review the matter In April. 

15.35 hrs. 

STATE EMBLEM OF INDIA (PROHIBITION 
OF. IMPROPER USE) BILL·, 2004 

{English! 

MR. CHAIRMAN: Now, the House will take up Item 
No. 17. Stir! ManH<rao Hodlya Gavtt.! 

{Translallon} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) Mr. 
Chairman, Sir, I, am behalf of sM Shlvraj V. Patil, propose 
that leave be granted to introduce a Bill to prohibit the 
improper use of State Emblem of India for profesBional 
and commercial purposes and for matters connected 
therewith or incidental thereto. 

/English! 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to prohibit 
the Improper use of State Emblem of India for 
professional and commercial purposes and for matters 
connected therewith or incidental thereto." 

The motion was adopItId. 

{Translstion! 

ISHRI MANIKRAO HODLYA GAVIT: Sir, I introduce 
the Bill. 

15.36 hra • 

SPECIAL TRIBUNALS (SUPPLEMENTARY 
PROVISIONS) REPEAL BILL· I 2004 

[English! 

MR. CHAIRMAN: Now, the House will take up Hem 
No. 18. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAO): Sir, on- beha" of Shri Suresh 
Pachouri, I beg to move for leave to introduce a Bill to 
repeal the Special Tribunals (Supplementary Provisions) 
Ac;t, ;1:~. 

~r.l. t·i~·· 

MR. CHAIRMAN: The question 18: 

"That leave be granted to introduce a Bill to repeal 
the Special Tribunals (Supplementary' Provisions) Act, 
1946." 

·Publlthed in the Guette of India, Extraordinary PaJt II, 
SectIon-2. dated 10.12.04 

• 
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SHRI GHULAM NABI AZAD: Sir, I introduce the BUI. 

[Eng/Ish] 

MR. CHAIRMAN: Now, the House wi" take up Item 
No. 19. Shri Dhyabhai V. Patel. 

.. (Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): Sir, please wait for a minute. My 
dear friend, Shri Kharabela Swain and other friends raiaed 
this issue in the moming and they had walked out on 
this Issue that the Govemment does not have Business 
up to 3.30 p.m. Now, it is 3.40 p.m. So, the Govemment 
had not only Business up to 3.30 p.m., the Govemment 
had Business up to 4.30 p.m. So, the objections, which 
were raised in the mom lng, were politically motivated and 
without application of mind . .. (Infsrruptlons) 

SHAIKHAAABELA SWAIN (BALASORE): It /. very 
wrong . .. (Infsrruptlons) Sir, you allow us also. 
.. (Intenuptions) 

MR. CHAIRMAN: No, I have allowed Shrl Santosh 
Gangwar. 

.. (Infsrruptions) 

/Tmnslatlon] 

SHRI SANTOSH GANGWAR (Bareilly): Sir, my 
Submission is that you should ask to hon. Minister of 
Parliamentary Affairs to keep patience. This conduct is 
quite countary to parliamentary decorum. He should admit 
his mistake. We heve Co-operated with you. What you 
are saying is that. .. (lnltlnupfioM) 

[English} 

SHRI KHARABELA SWAIN: Sir, pIeaae listen to me. 
The general traditional rule Is . .. (lnftJrruptIon.s) 

MR. CHAIRMAN: Shri Kharabela Swain, I have 
allowed Shri Sant08h Gangwar. 

.. (Intenuptions) 

SHRI KHARABELA SWAIN: Sir, generally the rule Is 
that at 12 0' clock Calling Attention notice8 are taken up. 
There were two CalHng Attention noticea today. So, it 
would have continued up to 1 o· clock. Then from 
1 o'clock to 2 o' clock is the lunch hour. Then, from 
2 0' clock, there is no item In the Business. 

Bills IIt1d RssoIutions 
Sir, If you take the 'Zero Hour' throughout the day, 

then there Is enough business for them. But that 18 not 
the Government bueineae • •. (/~) 

MR. CHAIRMAN: Shrl Kharabela Swain, now it Is 
your time. 

.. (InfBrruptIons) 

SHRI KHARABELA SWAIN: They have tried to 
manipulate. Please do not try to say that. .. (lnlfmUptlons) 
It Is personally your job to ensure that there 18 sufficient 
Govemment business before the House.· .. (Intsmptions) 

You are getting annoyed because you are the hon. 
Minister of Parliamentary Affalns. You have totally failed 
In your job. You are the hon. MInIster of Partlar118mary 
Affains and you could not manage It. ..(lnfflm.pllon$) Zero 
Hour is not the Govemment bualne... Pleue do not MY 
that. .. (Inftlrrupflons) That 18 not your busines •. 
.. (Inhlnuptfons) 

rrtat1S'-fion] 

SHRI SANTOSH GANGWAR: Mr. Chairman, Sir, we 
have a<*usted to it Mlnieter of Partiarnentary AffaIns IhouId 
not make such utterances . 

15.38 hra . 

MOTION RE: THIRD REPORT OF COMMITIEE ON 
PRIVATE MEMBERS' BILLS AND RESOLUTIONS 

[English] 

MR. CHAIRMAN: Now, the House win take up Private 
Members' Bualness-ltem No. 19. Shrl Dahyabhal V. 
Patel. 

SHRI DAHYABHAI VALLABHBHAI PATEL (Daman 
and Diu): Sir, I beg to move the fcUowlng: 

"That thl. House do agree with the ThIrd Report of 
the Committee on Private Members' 8ms and 
Reaolutions presented to the Hou.e on the 8th 
December, 2004: 

MR. CHAIRMAN: The qU8ltlon Is: 

"That thI8 House do agree with the third Report of \ 
the Committee on Private Member.' Bill. and 
RHOlulioM prnented to the House on the 8th 
December, 2004: 
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15.40 hr •• 

RESOLUTION RE: RELIEF MEASURES FOR 
WORKERS IN AGRARIAN SECTOR-contd. 

[English! 

MR. CHAIRMAN: We will now take up Item No 20. 
Shri P.K. Vasudevan Nair to speak. 

SHRI P.K. VASUDEVAN NAIR (Thiruvananthapuram): 
Mr. Chairman, Sir, my Resolution had a very strange 
fate because I moved the Resolution on the 16th of July 
and because. of the various turbulent situations that 
developed in the Houae-adjournments and all that-this 
Resolution gets life only now. Why I say this is because 
in the Resolution, as you win see, the main Issue that Is 
projected is that of suicides of thousands of farmers that 
took place in our country during that period. In July and 
August and all that, when I moved that Resolution, it 
was a very very live issue; not that It Is not live now, not 
that suicides have stopped. They are stili continuing. But, 
unfortunately, the issue is not being seriously discussed 
and tackled. 

But I want to focus on the very serious situation In 
agriculture and our rurai economy resulting In 
pauperization of millions of peasants. As far as the fate 
of the agricultural workers is concerned, agriculture Is In 
crisis and when even the poor and marginal peasants 
are forced to commit suicide, one can imagine what will 
be the fate of the farm labour. They are in millions in 
our country. So, the issue of the fanners and the Issue 
of the agricultural workers are put together in this 
Resoiution. 

At the very outset, I shall try to Impress upon the 
Treasury benches about the promises made in the 
Common Minimum Programme on agriculture, investment 
in agriculture and so many other things and also the 
soiemn promise that there will be a national legislation 
on the agricultural workers which wIH be s.rlously ... 
pursued and a Bill would be brought before the House 
without delay. Maybe, It may not come in this Session, 
though we expected at that time that It would come. But 
I urge upon the Government to see to it t~ that 
legislation is brought in the Budget aeuion itself. 

This is a very wide subject on the question of 
agrarian economy. I do not want to go into the very 
serious problems afflicting the agrarian economy. But 

suffice to say that right from the days after freedom. our 
idea of agrarian reforms was basic, radical agrarian 
reforms. The agrarian reforms could be of any kind. Some 
reforms were implemented; some laws were passed and 
many laws which were passed are kept in the cold 
storage without implementing. Of course, thitre the Central 
Government can say: 'What can we do? It is a State 
subject, the State Government have to make laws, they 
have to implement them,' But let us not throw the blame 
from the Centre to the States and States to Centre. The 
fact remains that the basic, Fundamental reason for the 
agrarian erieis is our Inability to implement radical agrarian 
reforms. 

Even after so many years, even today, land is a 
monopoly of certain big land-owners. You have the 
tenancy laws. Of course, in many States. tenancy laws 
were implemented, but land ownership even now is not 
transferred to the actual tenant. In the case of Andhra 
Pradesh, where perhaps the largest number of suicides 
has taken place, I understand that there are many tenants. 
Of course, they got the land due to their own struggle 
and agitation. They possess the land, but they do not 
have pattss. they do not have ownership rights. That is 
the case with regard to many tenants where tenancy 
laws were implemented. So, unless you make the tiller 
of the soil the real owner, agrarian economy will not 
improve. That is the cornerstone not only of agrarian 
economy but even industrial development, industrialisation. 

Of course, as we all know, we on this side-the 
Left Parties, the communists-were for land reforms. We 
thought that land reform Is a question of social justice 
and of social equity, but at the same time, It is an issue 
which opens up the road to industrialisation, to overall 
development. But in our country, which Is an agrarian 
country even today, anhough lot of developments have 
taken place in the Industrial field, the tiller of the soil is 
yet to become the real owner of the land. If you make 
the tiller of the soil the real owner of the land and the 
beneficiary-what he produces he gets for himself and 

"fii$ purchasing power goes up-that will open up the 
. "I. 

dOOr for the Integrated development of the economy. 

Unfortunately, in our country, in spfte of h tact that 
Father of the Nation wanted land refon;ns very much, in 
spite of the fact that the Prime Minister of the country 
who took over the Government immediately after 
Independence also vary much wanted land reforms, but 
unfortunately, for whatever reasons, it was implemented 
In a very halting manner. So, in the CMP, after sotnany 
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years, we have gone back to that question. There Is a 
proml5e that that old idea of land reforms will be taken 
up again. I think, that should be given very serious 
attentIOn. So, together with that, the fann labour, the 
worker, the real tiller of the soil should be empowered. 
By way of legislaion, he should be assured of social 
justice. Social justice and empowerment go together. All 
this is the basic reason for crises In agrarian sector. 

Then, I come to the recent days. I think 1991 is a 
watershed when this avtar of lPG-liberlisation, 
privatisation and globalisation-dawned. We call It lPG. 
There were some people who got so much worked up 
that they said that this is the real road to prosperity, this 
is the real road to development. Even today, we are 
amused when we see even some of the Ministers In the 
Treasury Benches feel a kind of special enthusiasm when 
they go on saying reforms, reforms and reforms. 

Only six months back, the people of this country 
gave a verdict. The Narasimha Rao Government and the 
Congress Government implemented reforms for five years, 
and then the BJP Government came to power. They 
have a special capacity to adapt themselves. They were 
crtticising the Naraslmha Rao Govemment when they were 
in the Opposition, but when they took over, then they 
became the real protagonists of lPG. They said a lot 
about it, but please remember that the peasants and the 
rural population rejected them. It is because in their great 
enthusiasm to have globalistion, liberalisation, etc. they 
forgot the agrarian sector, forgot the poor peasants and 
forgot the agricultural workers, and when they got an 
opportunity, they gave a very clear verdict. 

I think that it should be a lesson for the Treasury 
Benches, who are sitting here. let us leam that lesson. 
A lot of promises were made in the Common Minimum 
Programme (CMP). I have got it with me here. but I do 
not want to take the time of the House by reading It out. 
I would say that it is very good to read. and I would 
make a humble claim that we, from the left, have made 
some contributions to it. Many things were mentioned 
about agriculture, when the CMP was prepared, and we 
have some contribution of ours al80 in it. We do not say 
it is solely our programme, but it is not their programme 
also. This is the reason for it being known as the common 
programme. Of course, their Party is the main Party in it. 
All the things said about agrlcufture, agranrlan reforms, 
investment in agriculture, its Implementation, etc. should 
get priority. 

During the period when a lot of BUIcIdee were being 
committed, one Chief Minister In our country said that 

suicides were always taking place in the country. When 
people demanded some relief, and Rehabilitation for the 
families, who have committed suicide, he went to the 
extent of saying that: "If you give them some rehabilitation 
aid, then it will be an incentive for suicide: This is what 
he said on this issue, and he stopped aU help and 
assistance to the families of those who committed suicide. 
Even such strange interpretations were given on this 
issue. 

Of course suicides will always be there, and even in 
the future there wiD be suicides. There are many reasons 
for committing suicide. It is not only the farmers, but 
others also committing suicide. But in the last five YNnI 
it has continued on a big scale. It Is a special 
characteristic, which should be understood. It is directly 
related to the crash of the agrarian economy; It 18 directly 
related to the perverted policy of Ilberallsation; and Is 
also directly related to the conditionalities of the WTO. 
Import was a weapon, and it was a lever in the hands 
of the Govemment not only in our country, but in all 
other countries to protect the unorganiaed peasants. 

Unless you assure remunerative prices to the 
producers, there Is no meaning in having an agrarian 
policy. I do not have time to go into my experiences in 
my State. However, I want to say one thing. 

In Kerela, the agrarian economy Is baaed mainly on 
caah crops; we produce some food crops also. We are 
the biggest producers of natural rubber, as you all know. 
At one time, I remember, when I was in Parliament in 
the 19608, we had this headache. At that time, there 
was no IIberalisation, but there was a different Import 
policy. Even then, rubber used to be imported, in spite 
of the fact that we produced more than what was required 
in the country. I was a member of the Rubber Board, at 
that time. That Board did good work. Perhaps, rubber is 
one commodity where productivity has gone up atter 
Irldependence. There are not many other commodities 
like that. Rubber is now produced by the poor marginal 
peasants and not in the Estates, as in the past. It Is 
now mainly produced by the small farmers. What 
happened at that time? We, in the Rubber Board, every 
year, UMd to make a recommendation to the Centra. 
Govemment that we had sufficient rubber and that no 
import was necessary. However, when the final decision 
came, they said, "We do not have sufficient Rubber. 
Import Is necessary and, therefore, we are Importing.· 
Due to this, this prices of rubber came down. Who used 
to manage that? There was a very powerful try lobby. 
There were only ten or fifteen companies. but they were 



436 DECEMBER 10, 2004 10, WolltBm in AglllMn 5«:10, 436 

[SM P .K. Vasudevan Nair) 

much more powerful than five or ten lakh rubber 
producers. They used to manipulate, they used to bribe-
there was a lot of corruptlon-and they used to manage 
to import rubber, which was not necessary. Rubber, of 
course, is the main raw-material for the tyre Industry. So 
this conflict between the primary producer and the 
industrial monopolists was there even before the period 
of liberalisation. Now, both are there, The tyre lobby Is 
much more powerful than In the past. 

I would like to ask the hon. Minister as to why the 
Government is allowing the Import of natural rubber and 
what is the logic or reason behind It. Kindly convince us 
on this. As you know, at that time, after a lot of agitation, 
both within and outside the House, the then Prime Minister 
Indira Gandhi assured the Kerala Government that they 
would take a decision on the Import of natural rubber 
only after a discussion with the Kerala Government. Kerala 
is the main producer of natural rubber. That assurance 
was kept for some time and that assurance helped us in 
the days of import of agrarian commodities. 

I do not know why the Commerce Ministry is looking 
after so many agrarian commodities. The Agriculture 
Ministry has nothing to do with that, and that is another 
anomaly. I will request the Commerce Ministry that when 
you decide on the fate of agricultural commodities, which 
are cash crops, kindly take the State Govemment 
concerned Into confidence. At leut, pie ... listen to them 
ask them as to what their opinion is, and then only take 
a decision on that. 

16.00 hr •• 

I am referring to rubber as one case. We all know 
the contribution that our peasants who produce cash crope 
make· to the country. They help the country in saving 
millions and millions of dollars of foreign exchange. They 
export many commodities and get foreign exchange 
directly. Indirectly they help the country In saving valuable 
foreign exchange. But for them, we would have had to 
import all those commodities. 

~'~~n. ": 
So peasants should be given more cons~' 

which is not presently being done. Only lip service is 
being paid to them even today, even in your CMP. Until 
we show finn political will In implementing It, I will say 
than lip service is going on' where nothing actually Is 
being done. 

I now come to my last point and that is the Issue of 
farmers committing suicides. Of course, I do not ask you 

to forget those who commit suicides. How can any body 
say that? But, have we ever thought 88 to what their 
families go through? if. you take the statistics, I understand 
that more than 20,000 suicides have taken place in this 
country. I do not know whether there is any State where 
such unfortunate things have not happened. The tendency 
of the State Governments Is to say, 'No no, no, in our 
State there is no suicide'. 

My Agriculture Minister in Kerala protested when 
people sald that suicides did take place in Wynad District 
and in many other places. But, the Chief Minister called 
a conference of Members of Parliament wherein a note 
was circulated stating that some 300 or so persons had 
committed suicides in Kerala also. 

However, thousands and thousands of people have 
committed suicides in Andhra Pradesh. Even in a State 
like Punjab, suicides took place. I was surprised to know 
that. In Orissa also we hear stories like that. 

. The Central Government does not directly deal with , 
agricuhure because It is a State Subject. Even then, I 
would request that Government of India should collect 
information on what has happened. Even if it is not 
20,000, even if It is 15,000 or 12,000 or 10,000 only, it 
is the responsibility of not only the States concerned but 
also of the Central Government to take care of this 
problem. 

We, the Members of Parliament should look after 
the interest of those families because most of the families 
of those who have committed suicides are poor peasants. 
So, what should we do about these families? It is the 
concern of the Central Govemment and of the whole 
nation. 

I am very happy that as soon as he took over, the 
Prime Minister visited Andhra Pradesh and met aome 
relatives of those who committed suicide. He donated 
sorne money to their famiHes. That became quite big 
news in the newspapers. I do not know whether there 
was any follow-up, not only in Andhra Pradesh but also 
in other States. 

I think one thing you should ensure first is that the 
peasants are taken care of 88 far as PoesIbIe. If at some 
point of time In aome place aome such unfortunate 
tragedy takes place, we should take proper rehabilitation 
measures. That is the maln issue which I wanted to 
project through this Resolution before the House, The 
Government and the hon. Members. 
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I am sure, there will be a conaenaus on the Issue. 
There need not be any dispute on this matter between 
the Government and the Opposition or other parties. This, 
I think, is a passing phase. We win take care of the real 
people of India, the real people who live In the 
countryside, who tUI on the soil, who produce food for us 
and who produce the wealth of our country. 

SHAI KHAAABELA SWAIN (Balasore): Sir, it 18 • 
very important topic that has been raised by Shri 
Vasudevan Nair. I would like to participate on this topic . 
I would have been better since we are debating a topic 
which affects each and everybody in this country, at this 
time, the hon. Cabinet Minister of Agriculture himself 
should have been present to listen to this debate. Anyway, 
the other Hon. Minister of State is there. 

Shri Nair has raised three or four major points. He 
has said that the relief work In the agrarian sector should 
be pointed. He has mentioned about the debt trap, 
unemployment and poverty of farmers and agriculturel 
workers. He has raised the issue of mass suicides also. 
He has demanded for debt relief and he has demanded 
for refinance of agrarian sector. As a member of the 

"Standing Committee on Finance, I have moved all over 
India. Our Committee has deHberated with commercial 
banks, private banks and the financial institutions and we 
have been thoroughly convinced with the hon. Finance 
Minister who, during the course of this year's Budget, 
wanted that the agricultural credit shpuld be doubled in 
three yealS. He is sincerely working for that. Even though 
I am a Member of the Opposition, I agree that he has 
tried and withh, the last six months, about 50 percent of 
the targets have been achieved. 

Regarding the refinance, SM Nair has mentioned 
the measures to refinance to agrarian sector. Previously. 
what was happening? Many people who took loans from 
the private banks, commercial banks or the cooperative 
sector, could not pay back. So, they become ineligible to 
get further loan. The hon. Finance Minister has made 
them again eligible. He has rephased the agricultural credit 
so that people are getting loans. Every bank has been 
asked to bring in within three months, 100 more people 
who are interested in taking loans. I thank the Government 
for that. But instead of that, within the last alx months. 
only in Andhra Pradesh. 1860 people have committed 
suicide. I am not accusing the Govemment for that 
because this is the Private Member's Bill. I am not taking 
from a partisan point of view. Let the hon. Minieter8, let 
the Members of the Treasury Benches not think that I 

am going to attack them. But I am raising and I am 
thinking aloud as to why a Govemment. a Congress 
Government which came to power. and gave an 
impression to the people that the previous Govemment 
actually committed the mistake and they are sorting out 
the mistake, still fail to curve suicide. They agreed to 
provide free electricity and other privileges. But still why 
does it happen? It happens because 88 a student of 
economics, I just feel that it i8 not that because farmers 
did not get credit, that is why they are committing suicide. 

It is not a fact. The fact is that the prices of the 
agricultural commodities produced have come dOwn, to a 
great extent, allover the world within the last two to 
thr~ years. That is the major cause for which the farmer 
is actually not getting the remunerative price for his 
produce. How do we set is right? 

Now, in the next five to six mounts. I will give my 
suggestions about what do we do about this and what 
the Govemment ought to do about this and how the 
farmers will not commit suicide in India. It is the agrarian 
MCtor which is heavily dependent on monsoon. The 
monsoon Is intermittent .nd most of the time it fails. 
Agriculture has become a very rl8ky affair in India. Now, 
the rural indebtedness and high rate of interest aiso 
contrlbutct to the misery of the farmer. That is why, this 
is one of the many reasons for which farmers commit 
suicide. Now how do we set it right? We must look into 
two or three thing. The changing demand in the pattem 
of food should be looked Into. Priorities should be 
reoriented. It should lead to the promotion and 
diversification of agriculture. That is the basic thing. Un\esa 
we go in for the diversification of agriculture and value 
addition to it. the farmer is not going to get the 
remunerative price. 

I will give you one example. I will quote from the 
note prepared by the Aeserve Bank of India. Take. for 
example, the total monthly per capita expenditure on food, 
including both cereal .nd non-cerea' iteme, In the rural 
and urtran areas. In 1969-70, in the rural areaa, 
50 percent of the expenditure In a household waa apent 
on cereal8 like rice, wheat, etc., and 44 percent w .. 
spent on non-cereal Items. What haa happened now? In 
1999-2000, in the rural areas. the expenditure on ce ...... 
was 38 percent. If you compare this. from 66 percent It 
has come down to 36.3 percent and on non-cereal !tema, 
It has gone up from 44 percent to 56.7 percent. Similarly, 
in the urban .re ... the expendfture on cereafl haa come 
down from 36.8 percent In 1989-70 to 25.7 percent now. 

'" 
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On non-cereal items, it has gone up from 63.4 percent 
in 1969-70 to 74.3 percent now. Now, you see the share 
of food and non-tood items in relation to the total monthly 
per capita expenditure in rural and urban areas. How 
much of money is being spent in rural areas on food 
and non-food items? In 1969-70, people were spending 
73.7 percent of their total eaming on food and now they 
are spending only 59.4 percent of their total eamlng on 
that. In the case of non-food items, at that time, they 
were spending 26.3 percent and now it has gone up to 
40.6 percent. Now, people are not consuming more rice 
or more wheat and things like that. They are taking fish, 
they are taking meat, they are taking more vegetables, 
and they are taking more fruits, milk products and so on. 
What has happened in India? All the time, we simply go 
on asking for increasing the' minimum support price. We 
WAnt them to give more subsidy and increase the 
minimum support price. This is one of the major reasons 
for which the farmer does not want to diversify his 
produce. 

He wants to produce only the same paddy, and on 
it he is not getting the remunerative price. All the time, 
he is agitated, and sometime he Is committing suicide 
also. 

Sir, I come from a State like Orissa. In the westem 
Orissa and coastal Orissa, the farmer is not getting the 
rumunerative price because he Is unwilling to grow any 
other crop. He is unwilling to go in for any other 
agricultural produce. 

Therefore, now the basic point Is how do we diversify. 
Unless we diversify, the situation will not improve. 

My hon. colleague, Shri Vasudevan Nair told about 
rubber. It is not for the first time that the hon. Members 
from Kerala have raised the Issue of not getting the 
remunerative price for rubber. It has been raised In this 
House on several occasions. Then, how do they get It? 
If In the intemational mart<et, the price is actually low, 
how much oan the Government buy? Can any 
Govemment buy everything from a farmer? It is simply 
not possible. No Government can do it. Neither the NDA 
Government could do It nor the UPA Government can do 
it. Next time, even If the CPI{M) Government comes to 
Kerala, it will also not be able to buy everything from 
the farmers. It is simply not possible. 

So, the question is: who will help the farm.,.? Who 
will tell the farmers which crop to grow this Y8§r and 
how much crop to grow this year? 

Sir, you must be knowing what is happening in the 
western countries. They are now in the WTO regime. 
They have, what they call, amber box, blue box and 
other boxes. That means, supposing in a blue box, you 
produce certain things, then the Govemment is going to 
give you this much of subsidy. That Is why the farmers 
In the western countries-as they are getting the subsidy-
can sell their produce at a much cheaper rate. The most 
surprising thing is that in the westem countries, there are 
some years when the Govemment tell their farmers not 
to produce anything at all, 80 that they can get some 
remunerative price because they are not producing it. 
That Is why the Govemment there, are providing them 
the subsidy which we, In our country, are not able to 
give. In India, it is not possible on the part of any 
Govemment to provide subsidy. When this happens in 
our country, we will have to diversify. We will have to 
diversify because we cannot keep on just producing the 
same thing. 

Now, you talk about Green Revolution. The Green 
Re-.olutlon has now become the greed Revolution. Take 
the example ,of Punjab. In Punjab, what happened in 
19717 I had been to Punjab with the Committee and 
there, I had the opportunity to talk to the hon. Chief 
Minister of Punjab. I asked him, Why are you producing 
80 much of rice and sending it to Orissa, whereas we 
are a rice producing State? All the godowns in Orissa 
are full of paddy being sent from Punjab.' He said: 'In 
1971, there was a acarcity of food in India, and the then 
Prime Minister, Shrimatl Indira Gandhi told us to produce 
rice in Punjab and they would buy it.' 

I 
Now, what Is happening in Punjab? The ground water 

In Punjab is almost finished as the cultivation of paddy 
requires more and more water. Orissa, Assam and West 
Bengal are the States where water Is in surplus. 

MR. CHAIRMAN: Mr. Swain, please conclude now. 

SHRI KHARABELA SWAIN: Please give me two to 
, three minutes, and within this time, I would conclude my 
spaech. ..(Infllnuptions) 

AN HON. MEMBER: It 18 enough. 

{English} 

SHRI KHARABELA SWAIN: I know. ..(Intempl/ons) 
This, I do not expect from you because I have vef'i high 
regards for you. You are there with me in the Standing 
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Committee on Finance also . .. (lnlsnuptlonll) You are a 
professor. This sort of comment hurts . .. (lnltJnupI/tIns) 

Sir, when I asked the Chief Minister of Punjab, he 
said: 'Since we were told by the then Prime Minister, 
Shrimatl Indira Gandhi that this rice which Is being 
produced by the farmers of Punjab would be purchased 
by the Government of India. We are producing it in plenty, 
we are producing it even now.' 

• But, they also feel that it should be diversified, It is 
because, you see in the Western countrie8, there are 2 
to 3 percent of the people who resort to agriculture. Thera, 
agriculture is not a culture; it Is business. We will have 
to change this culture into agri-bu8iness a180. 

Sir, I will tell you just one or two points. Now, for 
this region, we will h ve to take up post-harvest 
activities-storage, transportation, processing and 
marketing of non-cereai products. We will have to go for 
this contract farming also. One of the good thins Is the 
Pradhan Mantri Gramin Sadak Yojana. It will provide the 
rural conductivity. That will also facilitate transportation-
the movement of agricultural produce. The South-East 
and East-Asian countries moved away from cereal to non-
cereal crops many years back, they have been able to 
provide a lot of incentives to their fanners In the rural 
sector. In this way, they have also been able. to create 
more employment opportunities in the rural sector. Sir, 
industry is not going to eradicate the unemployment 
problem. It is only the agri-busineas--4t Is the agro-based 
industries in the rural areas-which will be able to do It. 

MR. CHAIRMAN: Shri Ramji LaJ Suman. 

SHRI KHARABELA SWAIN: Last sentence, Sir. 

MR. CHAIRMAN: You have taken more than 20 
minutes. 

SHRI KHARABELA SWAIN: Only one minute. I will 
say only one sentence. 

Sir, I appeal to the Govemment of India that, basically 
on this point-it is because the agriculture credit will now 
be available; and even if It Is made available. farmers 
will still commit suicidea-if they do not diversify. So, 
kindly Involve the agricultural universities for preparing 
the scheme for educating the people as to what to 
produce, what not to produce and how much to produce. 
If that is done, then onty the lot of the fanners wiI change. 

/Trsns/Illionj 

SHRI RAMJI LAL SUMAN (FIROZABAD): Mr. 
Ch~irman, Sir, I associate mY8elf with the concern 
expressed by the Shri Vasudevan Nair through his private 
Member's Resolution that the House should hold a 
discussion on the incidents of suieldes by farmers which 
have come to light In the various parts of the country 
especially In Andhra Pradesh, Kamataka and Maharashtra. 
I do not want to dwell on It In detail as the Business 
Advisory Committee has decided that a discussion on 
this subject would be held under rule 193. However I 
would like to draw your attention towards a few points. 
Just now my friend SM Kharabela Swain has made a 
very good speech. Mr. Chairman, Sir, question arises as 
to why the farmers are committing suicides? The truth is 
that today farming has become an unremunerative 
business. It is a separate thing as to how much credit 
facilities are proposed to be given to them by the hon. 
Finance Minister but the truth is that they have no 
capacity to pay back the loans. The input cost is rising 
everyday but the prices of their produce are not increasing 
in that proportion. We have become 80 liberal that we 
have opened our markets to the wortd but we are not 
able to sustain ourselves In International competition. The 
problems of the farmers have increased. Agriculture has 
been continuously neglected In independent India. 
Agriculture is the sector that provides employment to the 
largest number of people in our country. Even then 
sufficient budgetary allocation Is not made for this sector. 
Agriculture has not been provided the kind of protection 
and promotion that was needed for It In the country. 

Most important point Is that agriculture input cost is 
rising farmers have to bear the burnt of increasing cost 
of diesel as well as fertilizers. He is being subjected to 
continuous harassment. The Government should find a 
permanent solution to this problem. A very important Issue 
was raised in the House the day before yesterday. Five 
farme,.. were killed in Rajasthan over the issue of water. 
As Shri Rasa Singh Rawatjl was not present In the House, 
thle issue wu not paid the requisite attention. I do not 
want to criticize anybody but I would like to highlight that 
Rajuthan is a drought prime State and the problem of 
water Is more acute than the other states. There is a 
need to make available Irrigation facilities to the fsrme,.. 
of Rajasthan 8Ip8C1aJ1y in Hanumangam, Srlganganagar 
and Blkaner dl8trict, The problem of Irrigation facUlty Is 
not a new but a long pending problem. The problem has 
asaumed more serious dimensions during the last five 
years. It Is not that a single state In the country has 
been In contention over the sharing of water. Most of the 
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Indian States are party to water disputes. The Govemment 
of India should intervene to resolve their water disputes. 
The first phase of Indira Gandhi canal cover the supply 
of water upto Ghadsana, Raewla in Hanumangarh, 
Bikaner and Sriganganagar districts while the second 
phase cover the districts of Jaiselmer, Bikaner and 
Barmer. The issue is that the farmers got agitated when 
they failed to get the water for irrigation. This did not 
happen suddenly but the discontent had been brewing 
for the past 3 months. The Chief Minister of Rajasthan 
had met the hon. Prime Minister on 3rd December over 
this issue. They MP's of Rajasthan had also met the 
hon. Prime Minister and requested him to direct the 
Govemment of Punjab to release 1.6 MAF ,:e. 52.69 
percent of water of their share as per Ravi·Vyas accord. 

16.28 hrs. 

(SHRI DEVENDRA PRASAD YADAV in the CheilJ 

The region has been facing the water problem 
especially for the last five years. Only in recent part 
Rajasthan was headed by your p~rty Govemment. The 
Government should have made some arrangements but 
why it was not done? When problem of irrigation 
worsened the farmers started agitation and also staged a 
peaceful dharna on 27th September in front of Ghadsana 
T ehsil. The Government did not talk to the farmers for 
one month. The situation got tense on 26th October and 
firing took place on 27th October in which four farmers 
were killed. Three·four days ago a farmer lost his life in 
sta~pede in khajuwala. Kalu Singh, a resident of Rawal 
and Shri Rajkumar Sindhi of Rawala Mandi also lost their 
lives while closing their shops, Shri Jetha LaI Meghwal, 
Shri Mangilal Bishnoi and Shri Hazoor Singh lost their 
lives in stampede. This way five farmers lost their lives. 
Cases under various sections (dealing with heinous 
crimes) have been registered against hundreds of farmers. 
Hundreds of farmers have been injured and are 
undergoing treatment. Curfew has been imposed at 
various place namely Anupgarh, Hanumangarh, Gadhrana, 
Bikaner, Rawla and Sriganganagar districts and army Is 
doing flag march in these areas. I would like to request 
my Congress colleagues to pay attention towards 1he 
problem as the Congress Govemment is in power '. 
Punjab and at the center. I would also like to ask my 
colleagues of the party which Is In power In Rajasthan 
as to what problem can not be resolved through dialogue 
provided one is honest in his intent. The talks with leaders 
of the farmers should have been initiated when they 
started agitation and if there was any compulsion that 
should. have been conveyed. I believe that path of 
dialogue was not adopted. The BJP president of 

Rajasthan Stated that the Govemment was compelied to 
open fire on farmers . .. (In/enuptions) 

[English} 

MR. CHAIRMAN: Nothing except Shri Ramji Lal 
Suman will go on record. 

.. (Interruptions) ~ 

[Trsnslation} 

SHRI RAMJI LAL SUMAN: Mr. Chelrman, the problem 
could have only been resolved through dialogue. 
.. (/ntsmJpliDns) 

[English} 

MR. CHAIRMAN: Please address to the Chair. 

[Trsnsllllion} 

.SHRI RAWI LAL SUMAN: Mr. Chairman, Sir, a 
deleOatlon of the hon. Members of Rajasthan had gone 
on to visit the site of Incident on 26th October. Hon. 
MInister of Rajasthan Shri Rajendra Singh Rathod Is my 
friend. He was also accompanied by Ministers Shrl 
Mankchand Surana and Sabermal Jat. They said that 
the Govemment had not carried out Its responsibility 
property. I have the newspaper cuttings with me which 
mentioned that the role of the local administration was 
dubloua. The aituatlon is serious there at present. Hence 
through you I would Uke to say that the farmers are 
agitated In an organised manner as they are perturbed 
at rising prices, failing to get proper prices for their 
produce and alao due to drought or floods and lack of 
irrigation facilities. It Is another thing that the Govemment 
can mitigate their sufferinge but at leut the path of 
dialogue should be kept open. It is not right to be reticent 
in this regard. It is really shameful that instead of listening 
to their demands we are opening fire at them. 

Mr. Chairman, Sir, I am not levelling allegation against 
"anyone. Today who are in the opposition were part of 

the Government yesterday. If opposition makes any 
constructive suggestion it should be accepted. The 
Govemment can not be run by speeches and statistics 
alone, it can be run though Its 'a~mpllshments and 
actions. The way the Government functions shape public 
opinion and it is the true yardstick of gauging the 
popularity of a Government. I would certainly say that 
the farmers received justice neither from the previous 

·Not recorded. 
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Government nor are they getting It from the present 
Government. The farmers in the entire country are facing 
problems, like the Increasing prices of fertilizers, dll!lSel 
and to failure to provide proper remunerative prices for 
the produce of the farmers and various water disputes 
that I had mentioned earlier also. We talk about natural 
calamities. I, being a political activist, do not count floods 
and drought as natural calamities because they are 
manmade problems. There are identified pockets in the 
country which face either the problem of drought or floods. 
However it is known that Rajasthan faces drought while 
Cherapunji gets maximum rainfall. We do not have any 
proper mechanism for water harvesting. If the water of 
flood prone areas is made to divert towards drought prone 
areas then neither drought nor the flood can occur . 
. , (IntefTUplions) 

(English] 

MR. CHAIRMAN: Please do not interrupt. 

/TflInslahonj 

SHRI RAMJI LAL SUMAN: Mr. Chairman, Sir, I am 
concerned neither about the persons sitting on treasury 
benches nor about those Sitting on opposition benches. 
My only concern is that the farmers should not have any 
problems. 

The Government should act according to its dignity 
and capability and hold talks with the farmers and pacify 
them in the first phase of their agitation Itself if they are 
launching it. 

Mr. Chairman, Sir, I support the resolution presented 
by Shri Vasudevan Nair regarding the problems of the 
farmers and hope that the Government would definitely 
take some positive steps for the farmers. 

(English] 

MR. CHAIRMAN: All the hon. Members are informed 
that there ~re 11 more speakers to speak on this 
Resolution. Therefore, kindly do not speak for more than 
five to seven minutes. 

SHAI S.K. KHARVENTHAN (Palanl): Sir, I thank 'our 
senior leader, Shri Vasudevan Nair for bringing this 
important subject before this august House. When this 
country obtained freedom in 1947, we used to purchase 
foodgrains from erstwhHeBurma and other countries. But 
nON we are exporting foodgralns throughout the world. 

The reason behind that is the hard work of the farmers 
of this country and also the Green Revolution introduced 
by our former Minister of Agriculture, Shri Subramanlam. 

The problems of both the farmers and farm labourers 
are inter-connected. There are so many reasons for that. 
The main reason is that in some areas, there is non-
availability of water and in so,:"e areas there Is flood 
situation. In the areas adjoining Ganga and Brahmaputra 
rivers, there is more water. If you go down to South, in 
Tamil Nadu, without water in Caavery and other rivers, 
there is very meagre successful paddy crop in Thanjavur 
and other regions because they are not able to get 
adequate water. But there is monsoon failure for the past 
three years. There is a famous Thirukkural in Tam~ which 
says; 

"Uzhudundu vszhVllre vszhVllr matrsllam Thozhudundu pin 
sslvsr. • 

It means those who are dOing farm work, they alone 
would live peacefully and others have to go behind the 
farmers. But the pathetic situation in this country is that 
the farmers and farm labourers are going after the 
cooperative institutions and nationalised banks for getting 
loan for cultivation. 

Another Important thing is that the farmers are not 
able to get appropriate price for their production. Suppose 
a pen is being sold for Rs. 10 by manufacturer, he is 
calculating before production. Its manufacturing cost is 
Rs. 5 plus Rs. 2 for tax. In total, it is costing Rs. 7. But 
he is selling it at As. 10 with a profit of Rs. 3. Is it 
possible for an agriculturist to fix the price at Rs. 700 
per bag of paddy before it is produced? All the sugarcane 
factoria are not giving money to the sugarcane farmers. 
The sugarcane is lying everywhere. The farmers have 
been fighting for a number of years for getting good 
price. Some State Governments had given free electricity 
to the farmers. The farmers in Tamil Nadu had organised 
an agitation 20 years ago for supply of tree electricity. At 
that time, 64 persons were died due to police firing and 
thousands were imprisoned and i was one among them. 
During 1980, when Shri Kalaighnar Karunanidhi was the 
Chief Minister, he gave free electricity to the farmers for 
the first time. But due to a new Act enacted by the 
previous Govemment at the Centre, supply of free 
electricity was stopped by preeent Government and restore 
from 13th May this year. The farmers of this country are 
producing paddy or wheat. They are not producing it for 
themselves alone, they produce it for others also. But 
even then they are not able to live happily. For the past 
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(Shri S.K. Kharventhanj 
three years, there is no rain at all in Tamil Nadu. A 
drinking water pot is costing As. 5 and a lorry of water 
is costing As. 450. That is the situation. Only now we 
had some rains in the last few months. For everything 
they are begging from the cooperative banks. What are 
the cooperative people doing? They just say that some 
previous loan is there, theefore, you first pay that morey. 
Unless that money is paid, they are not giving further 
loan. Those who paid loan properly were also not provided 
loan by Co-operative Banks. Even the nationalised banks 
are not giving any money. Our Finance Minister visited 
number of banks in Tamil Nadu and instructed all the 
bank officials to give loan to farmers. But they are not 
giving loan. They are asking them to get a No Objection 
Certificate from all the banks. after getting NoC from ten 
banks, he goes to the same bank. But what do the bank 
authorities say? They say: 'Rs. 1,000 of IRDP loan is 
outstanding against you. Therefore. we will not give the 
loan'. 

Then he is compelled to go to the private 
moneylender. If the private moneylender gives As. 5000, 
he charges Rs. 3 per day as interest. But he is not 
able to pay either the interest or the principal amount on 
time. In the end, he has no other option but to commit 
suicide. 

The Government has to take effective steps to see 
that long-term, interest free loans are made available to 
poor farmers. Existing loans to be wiped off. Any 
industrialist could get a loan to the tune of rupees two 
thousand crore and his loan Is waived off because his 
business did not take off and everything became a Non-
Performing Asset. But to recover a loan of just As. 5,000 
or As. 10,000 the bank official visit the house of that 
poor farmer and snatch away the msngslsutra of his wife 
in the name of attachment and humiliates him. What, 
other than committing suicide, could the poor farmer do 
in such an event? About 70 percent of our population 
comprises of agriculkJrists. But their condition is very 
pitiable and pathetic. 

Sir, a farm labourer has to die as a farm labourer 
only. If a farm labourer wants his children to enter the 
educational arena, It does not become possible for him 
to do so. I wilt give an example. In my constituency, the 
son of a poor farmer scored more than 1000 mar*-'.out 
of a total of 1200. He approached the bank'!.' ~to 
pursue higher education, The Bank Managef'asked him 
as to which community he belonged to. On knowing his 
community, that atudent was' denied the loan. This Is 
very unfortunate. 

Sir, I am an agriculturist and we are largely an 
agrarian society. I would like to submit that without inter-

linking of rivers, the problems faced by the farmers cannot 
be solved. We are getting more waters form rivers like 
the Ganges and the Brahmaputra but we are not getting 
any water from rivers like Amravati, Cauvery and other 
parannlal rivers in the South. So, the Government must 
allocate huge funds for Inter-linking of rivers throughout 
the country and until this is done. The problems faced 
by the farm sector cannot be solved in this country. 

Sir, I once again thank you for giving me this 
opportunity. 

SHAI P. KAAUNAKAAAN (Kasargod): Sir, I rise to 
support the Aesolutlon moved by Shri P. K. Vasudevan 
Nair. I think, this S888ion is more an apprppriate time to 
bring this Aesolution than It was in· the last Seasion 
because it is in the very recent past that we have come 
across alarming reports regarding suicides by farmers from 
different parts of the country. We, the MPs from KerBI., 
have not only raised this issue In· this House, but also 
hav3 staged a Sslysgrahs before Parliament. I am sorry 
to say that the Government has not really gone into the 
depth of the problem. Of course, some of the issues are 
~ond the control of the Government. Like, for the last 
three years there was not enough rainfall in our State. If 
you look at the amount of rain that Kerala received during 
the last few years, you would notice that in the year 
2000 it was-1B, in 2001 it was-3, In 2002 it was-17, in 
2003 it was-27. As a result of this, there was a drought-
like situation in the State. 

Sir, due to shortage of time, I would first like to 
concentrate on the issues relating to our State. On the 
one hand, there has been drought-like situation and on 
the other, there is flood. Such a situation has really made 
the economic scenario of the Slate very grim. Agricultural 
crops like paddy, vegetables and other foodgrains have 
suffered a great deal because of floods and drought. 
Paddy production was to the tune of SO percent; coconut 
production was to the tune of S0-70 percent; vegetable 
production was to the tune of SO-70 percent; pepper 
production was to the tune of 80 percent; banana 
production was to the tune of SO-70 percent; cardamom 
production was to the tune of S0-70 percent and coffee 
production was to the tune of S5 percent. The production 
of all other cash orops also has decreased. 

Sir, the unfortunate aspect of the matter is that in 
spite of our having raised this Issue before the hon. 
Finance Minister and the han. AgrIculture Minister, citing 
technical reasons, no action was taken. Sometimes the 
Government does not give appropriate reports on the 
situation as prevailing. But people are really suffering and 
it is also resulting in suicide deaths. 
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Sir, it has been said correctly by Shri Vasudevan 
Nair that the Govemment of Keral. has given a report 
that, the Agriculture Minister made a statement that there 
were no suicide deaths in the State of Kerala. But we 
know that there were suicides. In Idukkl district alOl18, 
the figure goes to about 92. In Kerala, for the last three 
years, it has come to about 1000, which inoludes deaths 
on other issues also. 

I am coming from the northem part of Kerale which 
is near Kamataka and which Is specially and arecanut 
area. The best quality of arecanut is produced in Kerala. 
But most of the farmers are on the brink of committing 
suicide in that area. On the one side, there are natural 
calamities which are becoming national calamities. When 
we say natural calamities, it Includes drought and flood. 
As regards the nationai calamity, the policy which the 
Govemment Is taking is one of the reasons. I raised the 
same issue in the Standing Committee on Commerce 
and industry. We have signed some agreements with 
other natiOns: We are proud of having an increase in 
exports. Of course, we have to increase our exports, but 
it should not be at the cost of our domestic industry and 
agricultural sector. 

You r'flay find that the Indo-Sri Lankan Agreement 
has really affected Kerala much. The cost of one tonne 
of pepper was Rs. 23,000. Now, It has decreased to Rs. 
7000. How can the fanner live in such a condition? It is 
true in the case 0' arecanut. It was Rs. 16,000 In that 
case. Now it has become Rs. 7000 or Rs. 8000. It is 
true in Kamataka and many other districts. The Kasargod 
Primary Cooperative Aural Development Bank has Issued 
notices to farmers. If you take some measures. they 
cannot deny it. 

Just to make you understand, I would read out some 
details. Mr. Vittal Naik has taken a loan of As. 3 Iakh 
but he has to pay Rs. 5 lakh now. Mr. Bhatt took Rs. 5 
lakh from them but now, it has become Rs. 8 takh. 
Thousands of notices are being issued to the farmers as 
they are unable to pay back the money. It is because 
the import policy which the Govemment has followed is 
adversely affecting the farmers. The Govemment has to 
understand that it is the result of the action due to anti-
farmer measures taken by the previous Government. 
There were suicides not only now but during that time 
also. The same situation is continuing. 

Sri Lanka is giving us pepper but it is of a more 
cheaper quality. But our pepper Is the famous Malabar 

pepper which is known not only in India but In the world 
88 weH. We are mixing the cheaper quality and the super 
quality together and "POrting. Thus, our market is really 
becoming bad. 

It is true in the case of cardamom also. As regards 
rubber, there were some limitations last time as only 
selected ports were allowed to do it. Now, rubber can be 
imported through all the ports. As a result, we cannot 
have any idea on how much rubber we are getting. 
Production of agricultural crops including cash crops is 
suffering due to drought on the one side and flood on 
the other side. At the same time, the policy which the 
Government has formed is also to be taken into 
consideration. 

I do not blame anybody on this issue. But how can 
we save the farmers? This is the main question. It is 
because many farmers are committing suicide. The 
Govemment of Kerala has announced a moratorium up 
to December. Aher December, noticell will again go to 
the farmers and they will not able to pay. In this Situation, 
how can we save the farmers? That is the main question. 

We, the M( mberB from Kerala, had a meeting 
yesterday with the Prime Minister to discuss this isaue. I 
thought that when we diecusa it, there will be some result 
which would be declared today by yourse" on this Issue. 
But there is no result at all. My suggestion with regard 
te .ulcides is that the interest part should be fully met by 
the Government. It is not possible to be done by the 
State Govemment or the co-operative societies alone. 

They are demanding the re-schedullng of the principal 
amount for 10 or 12 year. We have to give fresh loans. 
The societies have to give fresh loans. Here, I wouid like 
to mentio" me pOint. Farmers are taking a number of 
loans. But these loans are not considered as agricultural 
loans. All the loans that the farmers are taking have to 
be considered as agricultural loans. When we are giving 
fresh loans, the interest rates should be lowered. 
Otherwise, tholy cannot survive. As far as Kerala is 
concemed, The situation is very grim, whether It is 
agricultural crops or cash crops. It is reflected in the 
economy also. We, the Members of Parliament, h81f8 
come and met you and the Govemment of Ker.'. has • 
given three representations. Of course there were some 
lapaes. We admit that. But I am sorry to say that no 
decision has been taken. This is high time that the 
Govemment should have taken some decisions. That Is 
my only plea. 



451 Rtlsolulion Rs: ReliBf MtNIsufflS .DECEMBER 10, 2004 for WontSIB in Agl7Jrisn s.ctor 452 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Mr. Chairman, Sir, thank you. I support the Resolution of 
Shri P.K. Vasudevan Nair who explained, though briefly 
the plight of the farmers due to the agricultural crisis in 
the country. In spite of industrialisation, very large 
population in our country is still dependent on agriculture 
and the crisis in agriculture sector is naturally affecting 
the entire country. There are several reasons for the 
present crisis. While the natural calamities and the failure 
of monsoon have created a big havoc in the agriculture 
sector, the Government have also played their part in 
this present crisis. Continuously for the last four or five 
years, the monsoon has not been regular. Last year more 
than fourteen States were reeling under the drought 
situation. Under these types of problems. Large pa$ of 
cultivable areas in the cour,try are still dependent on the 
rains. We are unable to ·e irrigation facilities to most 
of these farmers. Whent ! there is failure of monsoon 
and whenever there is failure of seasonal rains, naturally 
there is drought and it immediately affects the farmers. 
Global warming and other problems are adding to this 
crisis. Only two days belore, when we were discussing 
India's foreign policy, a point was made about great 
countries like the United States 01 America refusing to 
accept intemational norms on global warming. It Is not 
totailly in our hands to solve these problems. But after 
nearly six decades of Independence, It is very much In 
our hands to arrange irrigation facilities for our farmers. 

The next issue is about the abnormal increase in 
the prices of inputs, like seeds, chemicals, fertilizers and 
pesticides. This is definitely a man-made crisis. The cost 
of agricultural inputs are increasing year after year. But 
the agricultural products are not getting remunerative 
prices. On the other side, there is miserable fall In the 
prices of agricultural products. The present crisis Is 
growing because in the last few years the WTO 
agreements have come into force. This has created 
additional burden on us. Huge imports of the food 
products, like sugar and rice and commercial products, 
like cotton and edible oil have resulted in the fall of 
prices in l!'Idia. 

Unfortunately, the NDA Government did not take 
necessary measures to defend the Indian peasants from 
this problem. The KiSlln was looted by the ~>tt 
was a very serious crisis. In the last fe~~~, if you 
see the position, the cost of the p~'cloth is going 
up but the price of cotton is ,oing d.. The price of 
sugar is increasing but the price of sugarcane is not 
increasing correspondingly. The cigarette prices have 
increased probably 300 percent in the last one decacle 

but the price of tobacco has not increased even by 
30 percent. In regard to edible oil, ground-nut and other 
things also, the corresponding prices are definitely at a 
loss to the peasants. This Is a very unfortunate situation. 
Even the farmers who are cultivating and producing fruits 
and vegetable are not getting remunerative prices. In 
Andhra Pradesh, there Is a very large are. which is 
generally a drought area. In Chittoor district, in 
Madanapalli and in Kamool distriCt, the price of a kilogram 
of tomato has fallen down to less than 25 paise; lime 
was not saleable even for ten paise. We have seen how 
the onion-producing peasants in Maharashtra and Anethra 
Pradesh have suffered very big 108888. 

Unfortunately, some of my colleagues are not in a 
position to understand the demand for the remunerative 
price in a right spirit, I believe. I remember a story told 
long back, before the French Revolution. When there was 
a huge demonstration In the streets of Paris, the Queen 
of France inquired what for the people were agitating. 
Somebody said that they did not have bread. So, the 
Queen was angry and said that they could very well eat 
cakes if the bread was not available. This is the type of 
understanding that if remunerative price is given to 
peasants, the peasants will go on producing the same 
type of crop and it wtfl be a loss to the Government. It 
is not a proper understanding of !he agricultural situation 
in our country. Remunerative price is not a favour given 
to the peasant. It is not a charity. When the price of 
Agricultural inputs such as fertiliz!!lr. pesticides, seeds are 
being Increased abnormally, how can the peasants survive 
without a remunerative price? A large number of people 
in our country. 35 to 40 percent of the population of our 
country are stili below the poverty line. Therefore, 
foodgrains should be available to them at a cheaper price. 
So, naturally, the cost of the foodgrains is to be put at 
limited price. Then, the subsidy is necessary for the 
peasant. If you do not give the remunerative price, if you 
do not give enough subsidy, there will be a revolt in this 
country. Naturally. to keep up the balance in this country, 
agriculture should be given a very big subsidy. 
Remunerative price is a part of It. 

Now, I would like to propose two solutions. The 
peasants in a very large number are committing suicides 
particularly in Andhra Pradesh from where I am coming. 
It is true that the Press reported that more than 1800 
kiSIIns committed suicide. In spite of the free electricity 
that was announced for agriculture by the new 
Government, the suicides are continuing. The main reason 
is the debt trap. The present crisis is an unprecedented 
crisis. Then, naturally, the Government should come out 
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with a very courageous decision like total waiver of, all 
the debts of the poor and marginal farmers of the affect8d 
area. The Crop Insurance, which is a very bogus type of 
Insurance today, should be made more useful to the 
kisans. 

17.00 hrs. 

These are the two most Important things that the 
Government must do. The Central Govemment has to 
help those States which are suffering with drought in a 
big way. These days, along with the peasants, the 
agricultural labourers and other people, who are eaming 
their livelihood out of agricuhure, are also suffering very 
much and they all need help. 

(Translalion} 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, I strongly support the resolution presented by Shrl 
Vasudevan Nal~i. India is definitely an agrlcuhure oriented 
country and agriculture is the backbone of Indian 
economy. Even the vedas the oldest of the scriptures 
mention "Akshairmadlvya krishlmeet krlshlswa" is. 0 man, 
involve yourself in agricuhure, do not Indulge In gambling. 
Agricuhure is mentioned in vedas too. It shows that our 
country has been agro based since ancient times. Our 
testivals our cuhure and our way of life all have been 
shaped by agriculture. Today the farmers who is also 
called the 'Annadata' i.s. foodgiver is living in pitiable 
condition. It is said about the farmers ·Cold is afraid of 
him, heat becomes cold, he comes on road with his 
plough in hand, and is not daunted by rains." 

(Sheet kanpta hai jiske bhay se stap thanda pad 
jata hai, liye fawda wah path par ata, varsha se bhi kya 
ghabrata hail 

He works day and night be it winter, summer, rain 
or any season. That is why the poet has written that 
cold is afraid of the farmers and even the heat of summer 
ta~s to stop him from doing hard wor1<. He is not even 
daunted by rains when he goes towards his fields with 
his plough. The farmers who wor1< hard clay and night, 
the farmers who produce valuable crops, when we say 
mere desh ki dharti sona ugale, ugale heere rnotr It Is 
the farmers who are responsible for such rioh orops and 
these farmers are oompelled to commit suicide. It wlH not 
do to blame others. It Is a matter of concem for aU of 
us that why is the farmer's condition 80 pitiable? 

Sir, I would like to say that agriculture in India 
depends on monsoon. 

/EngIish} 

Indian agriculture is the gambling of the monsoon. 

/T,..nslaHon} 

It Is said about the agriculture of India that It Is the 
gambling of monsoon. Good rains mean good yield and 
soanty, Irregular or no rainfall spalla trouble for the, 
farmers. Therefore, the prime cause of farmer's committing 
suicide is the failure of the crop. Excesaive rains or no 
rains spaU the ripening. Rajasthan hal been In grip of 
drought for the last four YMI8. This year the yield wu 
reasonable and had It rained, it would have resuhed In 
bumper crop. However, the total yield wu reduced to 
less than one-fourth the eariier estimate and the crops 
have been reduced to the fodder. I feel that H the crops 
of the farmers are insured at the right time then the 
farmers loss might be compensated. Right now hon. 
Member was saying something about the Governrnent. I 
would like to say that NDA Govemment should be 
thanked for providing the facility of credit card to the 
farmers. Rich persons have credit cards for avantng loans. 
Shri Atal Bihari Vajpayee led NDA Govemment was the 
first Govemment to get credit cards made for the farmers. 

Sir, the scheme of interlinking of rivers was formulated 
for the first time by Shri Atal Blhari Vajpaye8 led NDA 
Govemment to solve the problems of excessive rains, 
lack of rain. drought and famine. The proposed Scheme 
envisages to divert the exceuive water of flood prone 
rivers to the drought prone areas which would solve the 
problem of flood besides availability of water to the 
drought prone ....... They had 'onnulated a scheme of 
Interlinking of rivers. Mr. Chairman, Sir, through you I 
would like to request Shri Bhurtaji not to put the scheme 
formulated by the previous govemment on a back burner. 
Instead the scheme of inter-linking of rivers should be 
Implemented so that the farmers might benefit and they 
do not have to face crop failure. 

Sir, It Is said about the farmers of India that he Is 
under debt from his birth and goes through his life under 
that burden. 

{English} 

Indebtedness of farmers Is due to loans taken at 
high rate of Interest. 

Due to yield not being good, he cannot repay the 
loan taken from bankl at high rate. of Interest and .. a 
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(Prof. Rasa Singh Rawat) 
resuh he is compelled to commit suicide. I regret to say 
that Congress has taken advantage of the unfortunate 
incidents of suicides by farmers in Andhra Pradesh to 
win elections. Through you I would like to know whether 
suicides by the farmers have stopped after their coming 
to power. Farmers are committing suicide even now. Tdl 
1999, 151 farmers had committed suicide. Similarly, in 
Andhra Pradesh 34 farmers committed suicide in 2000, 
62 in 2001 and 26 in 2002. 100 farmers committed suicide 
in Orissa from 1.4.99 to 18.10.2003. 3 farmers committed 
suicide in Punjab. 469 farmers committed suicide In 
Karnataka from 1.4.99 to 18.10.2003. .. (Infflrruplions) 

MR. CHAIRMAN: Please conclude now. 

.. (Intenvptlons) 

PROF. RASA SINGH RAWAT: Sir, I seek your 
protection. .. (IntenupHons) 

MR. CHAIRMAN: Time allotted for this debate is 2 
hours. Other hon. Members would also be participating 
in the debate. 

PROF. RASA SINGH RAWAT: We will have to find 
out reasons due to which they are committing suicide. 
Farmers should be provided loan at the low rate of 
interest. Agriculture Credit Cooperative societies existing 
in villages should be strengthened. Seeds should be made 
available to farmers at low rates and rate of Interest 
should be reduced. Rate of interest on loans offered by 
nationalised banks should be re~d. If farmers have 
not been able to pay interest as tttere has been famine 
for four years then compound interest too gets 
accumulated. Farmers cannot even think of repaying 
principal amount. We have to think about this too. 

We have to think about social and economic security 
too-service class has been provided a lot of facilities like 
pension gratuity and leaves too but the farmers are not 
organised so they can not go on strike and get their 
demands fulfilled. We have to think about the farmers 
problems cutting across party lines only then their 
problems would be solved. 

I would like to give two-three more suggeationsdillO 
dams have been buih but there Is no ~er irf.'the ~efi. 
Minor irrigation schemes and. tradltl.1 mediums of 
irrigation should be promoted. More stress should be laid 
on the schemes relating to wells, streams, ponds and 
watershed so that level of ground water might be 
increased with optimum water utilisation. Watershed 

programme should be given a thought too. Simuhaneoualy 
National Agriculture Commission and National CommissIon 
of Agriculture Pricing (NCAP) should be strengthened. 
Support prices should be declared from time to time for 
the farmers. 

In the ehd I would say one more thing. Dryland 
farming is a significant Issue. If agricultural operations 
can be carried out throughout the year in Israel with 
defecient raIns then why cannot the farmers in our country 
not do so? Today tractors are available and the farmer 
says the Indian farmer has nothing to do with american 
tractor and Irani Oil. Dryalnd farming and horticulture 
products should be promoted and additional irrigation 
facilities should be increased . 

Marketing support should be provided to the farmers 
for their agricultural produces. The rural cold storage 
should be established in villages so that farmers may 
storil their surplus onion and potato and may sell them 
during the off season. I feel that special attention should 
be .given to crop insurance scheme. The condition of the 
fa.mers is very pathetic. We all will have to work for 
improving the condition of the farmers. 

SHAI SITA RAM SINGH (Sheohar): Mr. Chairman, 
Sir, fitst of all I would like to extend my thanks to Nair 
Saheb who raised the issue of farmers in the House 
through a resolution. All the hon'ble Members have 
presented the figures. India is an· agriculturist country and 
more that 80 percent population are farmers. The farmers 
provide foodgrains to the country. Though foodgrains are 
not exported but it is also a fact that there is no need 
of import as well. Not only thil'l aU the hon. Members 
who are present here, whether they belong to ruling party 
or the opposition, they all have been elected from the 
farmers votes. I have been elected for the first time in 
the House. Prior to this I remained Minister for years in 
the State. However, I would like to submit that the issue 
of farmers are discussed less in the supreme House· of 
the country. Today, the works that should have been 
taken up by the Government for the betterment of farmers, 
are not being done. If the State Govemment is formulating 
ita policy for the farmers, the Central Govemment should 
also do the aame. I would like to make it clear that 
dieeel will be coatly for the farmers a.a the Government 
win not provide subsidy on It. Fertilizers will be costly as 
subsidy will also not be provided on it. Everything will be 
costly, seed will be costly and no subsidy will be given 
by the Govemment. The farmers will not get water for 
irrigation and it Is also been proposed to provide power 
at cheaper rate or free of cost. There are many such 



457 RssoIuhon Re: Re/im MfMsuIW AGRAHAYANA 19, 1926 (.s'.9k.t) 

States in the country where farmers are completely 
deprived of power. No policy decision will be taken on 
that. 

t would like to submit that the Govemment should 
certainly charge farmers for power, however, it should 
be provided a little bit at subsidised rate. The Govemment 
is not required to provide free power supply to the 
farmers, however it should be provided at considerable 
rate so that they may irrigate their fields whenever 
required. But is will not happen, there will not be clear 
cut policy of the Governf'!1ent of India. We will form 'the 
Government with the support of the farmers and will also 
remain in opposition and everything under the sun will 
be discussed in the House except the lseues of the 
farmers. Fortunatf'ly, today, I have got opportunity to 
speak in this regard. 

In the light of the views expressed by several hon'ble 
Members, I would like to submit to the Govemment that 
there are certain things for which the Govemment wlU 
have to formulate policy. The power will have to be 
provided to all the farmers. The Govemment may charge 
for power as I am not in favour of freebies. As far the 
problem of irrigation is concemed, it is existing everywhere 
in the villages. Some states are water surplus and 80me 
states are water deficit. In every state the situation is 
same. There is no any such state where there is only 
water or only drought condition. I would like to refer Bihar 
in this regard. In our Bihar, while on the one hand entire 
crops were destroyed due to excess water and on the 
other hand crops were destroyed due to drought condition. 
The condition of the State is very pathetic. Out of the 38 
districts, 11 districts of the State are affected by drought 
condition. The crops of the flood affected districts were 
destroyed by the flood. Thereafter, drought condition 
prevailed there. The farmers are being affected by two 
extremes. Farmers grow crops with great toil, however, 
their entire crops are destroyed due to flood or drought 
condition. 

The problem of our State is more peculiar. The State 
is hit every year by the flood. The crops of crores of 
farmers of north Bihar are destroyed. It Is on account of 
this that huge Govemments properties are also destroyed. 
I feel that such incidents are incessantly happening in 
the country since independence. Flood devastations are 
occuring there. I am not aware of the figures of the 
State Govemment however, thousands of crores of rupees 
were provided as a relief. Thousands of crores of rupees 
were spent on the construction of those roads. Every 
year these roads are constructed and are wuhed 8W8IJ. 
I would like to submit that many Government steped in 

and steped out, however, no Government thought it 
appropriate to talk to the Government of Nepal to find 
out permanent solution to the flood problem and to protect 
farmers and common people of the area from the flood 
devastation. It has been depicted in every road maps 
that the permanent solution to the devastation occurring 
in North Bihar lies in dialogue with Nepal. 

Our Minister of Agriculture Is present In the House. 
I would like to submit that It is an Important question for 
Bihar. The area ()f north Bihar along Nepal border from 
West Champaran, East C~n, Siwan, Sltamathl, 
Darbhanga, Madhubani to Purn.. Ararla etc. Suffer 
damage every year due to flood. We had requested the 
Government to hold dialogue with the Government of 
Nepal. So, steps were also taken in this direction. One 
office was also set up In Nepal, however, the Government 
should take up the issue with the Nepal Government. If 
the Government have to prepare joint project report, It 
should formulate strategies to arrange meeting of the 
technical head of the country with Its Nepali counterpart 
but Government have not actively puraued the matter. I 
would like to submit to the Government that It should do 
something to check the damage of the farmers. The 
Government are not going to give anything and every 
year the flood Is going to devastate the region. The 
Government have failed to checked It. I would like to 
request the Government to find out a permanent solution 
to the problem. The Government have set up an office 
and the proposal for setting up two more offices hu 
been sent. Further 7-8 more offices are to be set up 
there. The Government may set up 88 many number of 
offICes as It desire however, I would like to request the 
Government to take effective steps to find out permanent 
solution to check the flood. The farmers of Bihar are 
staging demonstration and their movements are getting 
violent. The farmers everywhere are getting united. I have 
no hesitation in submitting that the farmers of the country 
are not united. If the farmers are united then only the 
problems of the farmers will be discussed In the 
Parliament and the Issue. of welfare of the farmers will 
be discussed on priority baaia. The Member. from 
Rajasthan and Uttar Pradesh have left the Houee alter 
delivering their apeeche.. If my words can echo.. outside 
of the House, I would like to appeal to the farmers of 
the country that today they should get united. Today the 
policy .hould be formulated before It Ie too late. The 
Government should find out some permanent solution to 
check the flood. 

Secondly, there Ie questJon of irrigatlon. Today the 
Government in aeveral States are not in a position to 
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address the problem on their own. The Govemment of 
India will have to provide resources. I want that the 
Government should ask the State Govemment to submit 
report. The Government should discuss the issue with 
the State Government and should provide them the 
resources that they do not have and sufficient irrigation 
facilities should be provided by way of preparing projects. 
The irrigation facilities can easily be provided in Bihar. 
The policies are also there. Everything is present there. 
However, the permanent solution to the flood problem 
should be found out and sufficient irrigation facilities should 
be provided. Today, the situation In Bihar is such that 
after its division it is completely ruined. We do not have 
any resources. We have good quality agricultural land 
and sufficient crops can be grown there. Our Bihar can 
be given the status of industry and we will grow sufficient 
quantity of foodgrains. We also produce sugarcane. 

All the mills in Bihar are closed. The Government of 
india is not paying attention towards this. We should be 
given remunerative price of our agrirultural produces. Even 
after that the Government of India fix the price of the 
sugarcane. The price of the sugar produced by sugar 
mills have increased. The Government should increase 
the price of the sugarcane in the same proportion. 

MR. CHAIRMAN: Now you please conclude. Now 
you give your last suggestion. 

SHRI SITA RAM SINGH: It is unfortunate that today 
for the first time I have got opportunity to speak, however 
there is paucity of time. I will conclude In two minutes. 

Today, the sugar mills in Bihar are closed. Opening 
up of those sugar mills is very essential in the intei'est 
of the farmers and my second suggestion is that while 
fixing the price of the sugarcane it should be taken into 
consideration that the price of the sugarcane are fixed in 
proportion to the price of the sugar as sugar Is produced 
from sugarcane. So we should be given the price of our 
sugarcane in proportion to the price of the sugar. We 
should be given the remunerative price Ilftthe same 
proportion. 

I am giving two-three 8Ug~estlons. Firstly, I have 
suggested that remunerative price should be given to the 
farmers, secondly some permanent solution should be 
found for checking flood. My third suggestion is that the 
subsidy on fertilisers should be increased. The subsidy 

on fertiliser must be provided to the farmers. Along with 
this po\\er should also be provided to the farmers at 
subsidized rates. My third submission is that how the 
farmers will repay loans if their crops are destroyed. 

If he can not waive off their loans then extend the 
time for repaying, it is as simple as that. The interest 
should be reduced keeping in view the days he does not 
have any yield. Interest rates should be lessened 
particularly for the farmers If he is extending loans through 
banks. 

I want to say one more thing, industry and 
industrialists get entire amount of loan from banks but 
the farmera do not even get 10 thousand rupees. This 
system should be streamlined and farmers should get 
more amount. He should get money in time before 
cultivation. I have seen it all and I want to say that 
Government's policy about crop insurance is not suitable. 
Insurance is not being offered even when all the crops 
are ruined, the Govemment of India should make its policy 
clear about this and farmers should be given crop 
insutance. 

In the end, I would like to say that a special package 
should be given for permanent solution of floods in Bihar 
so that farmers might get some relief. We can create a 
balance between our several cropS like that of bananas 
and we should do 80. I thank you for giving me 
opportunity to speak. 

[English} 

PROF. M. RAMADASS (Pondlcherry): Hon. Chairman, 
Sir, I rise to support and endorse the Resolution moved 
by Shrl P.K. Vasudevan Nair. The Resolution symbolises 
the soul of the Indian farmers. It is fitting that a person, 
who has toiled and moiled for the betterment of the 
downtrodden people of this country. has moved this 
Resolution. 

The suicides of the farmers, the continued miseries 
and the pauperization of the Indian farmers are the 
concomitant result of our agricultural development in the 
last 53 years. It only reflects the deep-rooted malaise in 
which the Indian agriculturists are trapped today. The 
earlier speakers have dwelt at length the causes for this 
malaise and malady. I am not going Jnto them, but I 
would like to stress the period in which these suicides 
were predominant and prevalent. 

According to statistics given by the Parfiament Ubrary 
form 1.4.1999 to 2003. there were a total number of 

'. 

\ 
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tuicides to the extent of 866. I do not know whether 
bre is a oo--retation between that period' and 'the runber 
of suicides because that was the peRod of, economic 

~~;: ' reforms, and that was more partlcularty the period of the ,{\, . 
~' 
I;· 
~: 

so-called second generation economic reforms In this 
country. I do not say that during that period the BJP was 
in power. That is not my Intention, but I only wish to 
drive home the point that the second generation reforms 
were responsible for the Indian farmers to commit suicide. 
There seems to be a grain of truth In that feeling aIao 
because with the economic retorms and the openness to 
trade, the marginalisation of agrioulture has taken place 
in a larger measure in this country. It Is because one of 
the components of the economic reforms was to 
concentrate more on industry, trade, service sector and 
commercial sector. We have given the least priority to 
agriculture hOping that nature will take care of agrioulbn. 
You have allowed the exports and Imports to be swayed 
by the whims and fancies of the WTO which could not 
enact the provision of subsidies, and the develoPed 
countries were able to malign the subaidles in the form 
of green box subsidies and ~,box subsidies. Therefore, 
all these culminated into a crisis as he has rightly said. 
This crisis has to be probed from the Iong-tem perspective 
as well as the short-term perspective. 

There is no time. I know that. You will not give me 
the time to deal with it. But I think you would not be 
unfair as you were yesterday, but you would compensate 
this by giving me some more time today. You had told 
us to take seven minutes. I would take, at least, 10 
minutes' time because we have a package to be given 
to the Govemment to rescue the backbone of this country. 
We are speaking on behalf of the farmers of this country 
who are supporting, who are sustaining the Indian 
economy today. 

Now, coming to the long-term aspects, the 
Government should seriously think of a land use planning, 
a regional level planning and also • crop planning taking 
into account the diversities of agrlcuHural conditions and 
s~asonal conditions. This is one thing which Is lacking, 
which is permanently affecting the sustained agricultural 
growth in this country. Radical land reforms, as 
Mr. Vasudevan Nair said, motivation of farmers to take 
up commercial farming, provision of agricultural Inputs to 
the farmers to take up commercial farming, provieion of 
agricultural inputs to the farmers and concentration on 
dry land farming over a period of time woUld enable the 
farmers to come out of the cobwebs of the' VIcIous clrcte 
of poverty and unemployment 'In which 'they ara caught 
today. 

Now, coming to the very pertinent question of 
suicides, according to the data, from 1999 to 2003, 866 
families have been ruined. 

What rehabilitation measures are we thinking of? I 
feel, the Government of India should emulate the model 
of Andhra Pradesh and try to give a compensation 
package of Rs. 2 lakh to ewry family which has been 
driven to the level of suicide. 

Secondly, each family must be assured of a 
breadwinner. Suppose a farmer has committed suicide in 
a particular family, It loses the breadwinner. So, we should 
provide a Job to that family. If his son or daughter is an 
educated person and qualified for a job, he or ahe should 
be given a Job at the local level, the State level or at the 
Central \evel 80 that the family gets a breadwinner. If 
nothing is possible, we should be able to cover that family 
under the Employment Guarant.. Scheme, which the 
Govemment of India is now implementing in 150 districts. 
I would request the Govemment to Implement It in other 
districts where suicides have been committed. 
Conce88lonalloans should also be given to theae people. 

Coming to the other question of debt redemption. I 
feel that the Government of India should come out with 
a radical proposal of writing off of all the debts ot those 
farmers who are not below the poverty line but below 
the ultra poverty line. I think, now, the Govemment must 
be knowing the distinction between poverty line and ultra 
poverty line. The peopte who are in the destitution line 
are called as people below ultra poverty line. They should 
be given the benefit of waiver of loana. 

An hon. Member who spoke earlier said that the 
NPAs of the industrial and commercial sector to the tune 
of thousands and thousands of crorea of rupees have 
been written off. Therefore, we should be able to estimate 
it and do it in the case of agricultural workers also. We 
should be able to cover all the duea of fanners who are 
in debt. The", should be rescheduling of 1011118 from three 
years to five years. The short-term loans should be 
converted into medium-term loans; and medlum·term loans 
should be converted into long-term loans. The Intereat 
commitments of an the farmers who are Indebted mu.t 
be written off, lock, stock and barrel. We should not 
charge any penal interest from these farmers. 

The last wOld Is about the additional meMUf8I which 
the Govemment of India would have to take. Comng to 
the ,8CIheme of agricultural inauranoe, a large number of 
fanners have paid the fir8t and eecond inltalrnenllt of 

" 
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premium but because of natural calamities or some other 
reasons they were not able to pay the third ilstalment. 
As a result of this, a number of policies have lapsed. It 
is estimated that an amount of As. 1,000 crore of the 
farmers are lying 'wlth the LlC because they were not 
able to pay the last instaHment. Therefore, the Govemment 
of India and the. State Governments must have a 
discussion with LlC and see that some kind of an 
arrangement is made to repay the amount to the farmers. 
The Govemment of India should also take steps to provide 
free power to farmers. They should also be given 
remunerative prices, as I have stated earlier. 

The hon. Minister of Finance has uaured of a credit 
to the extent of As. 1,05,000 crore. It is a big talk and 
all of us enjoyed it but where is the equity? What is the 
equity in the distribution of the loan? It has to be timely, 
adequate, and at a cheaper rate of interest. 

We should be able to implement the Minimum Wages 
Act in all parts of the country assiduously. Any lapse in 
the implementation of the Minimum Wages Act should be 
viewed seriously. I urge upon the Govemment that we 
have to implement it throughout the country. Otherwise, 
the country would be flooded with a large number of 
problems which we would not be able to face In the 
future. Therefore, serious attention must be paid to these 
problems and long-term, short-term and most short-term 
measures must be taken to relieve the distress of the 
farmers who constitute the backbone of this country. 

SHAIMATI C. S. SUJATHA (Mavelikara): Thank you, 
Sir. I support the Resolution moved by Mr. P. K. 
Vasudevan Nalrjl. This is to bring to the attention of the 
Government a very serious problem confronting the 
agriculturists of Kerala for the last several years. 
Agriculture was once a means of livelihood for the farmers 
who dedicated their IIf •. and blood to cultivate their fields 
and land and make a life of their own. But the life of the 
agriculturists and agricultural workers has become so 
alarmingly dlfficulttpat they have begun to run away from 
their traditional jobs. 11 the present situation continues for 
another ten years, there shall not be any agriculturist or 
agricultural worker. The Governments, both III the Centre 
and in the State, tum a deaf ear to the crisis of the poor' ,:' 
farmers. .,~f~,'r " 

if. 
Some of them end their IIv.. as they are not in a 

position to repay the loans that they have taken from the 
banks. Kuttanad in Alappuzha district and· hJakkad are 
said to be the 'rice bowls' of Kerala. Packty cullNator8 of 
Kuttanad have begun to give up thetr farming simply 

because they are subjected to great harassment by the 
Government and the nature as well. Flow of saline water 
into the -paddy fields destroys the plants and this menace 
has to be tackled by repairing of the shutters of 
Thottappally spillway in Alappuzha district. The 
Govemment Is not seriously handling this grave situation. 
There are two crops in Kuttanad paddy fields, but both 
the crops are left at the mercy of nature. Twenty-two 
percent of the paddy was produced at Kuttanad to feed 
the people of Kerala. But this peroentage diminishes every 
year and in the near future there shall not be any paddy 
cultivation. The proposed project 'Vypar-Link Project' if 
implemented will sound the death knell of various 
agrlcuttural areas of Southem Kerala, particularly Kuttanad 
and Kumarakom. So, I request the authorities concemed 
to desist from such ill-conceived ideas. If the Central 
c;3ovemment do not bestow their earnest calculated efforts 
to revive paddy cultivation by enhancing subsidies and 
other kinds of assistance, the situation will become very 
grave. This kind of situation prevails In other parts of the 
State and the country as a whole. So, In order to save 
the, farmers from this _is, the Central Govemment 
should evolve concrete plans and developmental activities. 

fTrsnsIslionJ 

SHRI BHANWAR SINGH DANGAWAS (Nagaur): Mr. 
Chairman, Sir, I support the resolution presented by Shri 
Vasudevan Nalrji. India Is an agrobased nation and its 
economy would always depend . on agriculture and It 
generates biggest number of employment opportunities. 
But It Is an unprofitable occupation. The farmers have to 
depend on agriculture for livelihood only out of compulsion. 
Agriculture is unprofitable as the Inputs involved in 
producing crops are expensive and the price that yield of 
crop fetches from the market is less. The Govemment 
should give proper support price. With the increase In 
the Index price for the consumers, the price of crop of 
the farmers should also increase. It is unfortunate that 
since Independence every year some region is either in 
the grip of floods or drought. The erstwhile govemment 
tried to find its solution and made efforts to link the 
,rivers. The linking of rivers would make the condition of 
the farmers better. It would prevent floods and drought 
and that water would enable the farmer to produce profit 
eaming yield. 

The main reason for giving low rates Is that we 
should change: the crops that we produce. Uke we 
produce oiI8eeds and the Government imports 011 and 
our seeds end oil are disposed at low rat... Similarly 
due to import of other things we do not get food price 
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for our crops. The farmers get worried for not being able 
to repay their loana and they are compelled to comrntt 
suicid&. The solution is that we should take three 1tepI. 
Support price should be increased and the entire crop 
should be insured. At. several places. insurance Is being 
done at tehsil level which is considered as a unit while 
it should be done by considering each field' as a unit. 
Entire crops should be insUred. 

My latest demand is that Punjab is not releasing 5.6 
MAF water. It should be released in Rajasthan Canal 80 
that farmers' agitation might be stopped and they get 
benefited. The Govemment should consider the points I 
have raised in favour of the farmers. 

[Engb"Sh) 

SHRI P. C. THOMAS (Muvattupuzha): Sir. at the 
outset I thank and congratulate hon. Shri P.K. Vasudevan 
Nair, who is a mammeted personality who had been the 
Chief Minister of Kerala and who also had wide 
experience in political as well as social life. Now he has 
had the opportunity to express his full and emotional 
feelings about the farmers and the toiling masses. 

This issue is a wide issue. We cannot discuss It in 
a very short time. I would like to limit myself to some of 
the salient issues of our State, Kerala. At the outset, 
whenever discussions with regard to agriculhn lake place. 
Kerala is always at a loss because the major crops in 
Kerala are cash crops. Of course, we have paddy and 
we have some other crops. foodgralns also. But It is a 
major State producing rubber, coffee, tea. spices, vanlla 
and so many crops which come under Ministry of 
Commerce. The han. Minister of Commerce does not 
come. The Ministry does not involve at all in any 
discussion which takes place with regard to agrtculture. 
This State of Kerala is probably the only State whIch Is 
totally at a blank with regard to this aspect. 

For example, take the price of rubber which went 
steeply down. 

MR. CHAIRMAN: Shri Thomas, please waft for a 
minute. 

Han. Members, the time allotted for discussion of 
this Resolution Is over. There are five more speakers to 
speak on the. Resolution. If the House agr.... the time 
for discussion on the Resolution may be Increased. ~ 
one hour. 

{Tnmslstion] 

PROF. RASA SINGH RAWAT: Mr. Chairman. Sir. 
the time for cIiacuuion on this RHolution should be 
extended. 

{English] 

SEVERAL HON. MEMBERS: Vee. 

{T""'tIon} 

MR. CHAIRMAN: I am extending the time by one 
hour as all the hon. Members agree to this. 

{English} 

Shri Thomas, Please continue. 

SHRI P. C. THOMAS: Sir, The price of rubber which 
was Rs. 50 to Rs. 60 per kilo came down steeply to 
Rs. 20 to As.' 22. There was no go because the cost of 
production Itself was more than Rs. 30 to Rs. 35 and, 
therefore, we insisted and the NDA Government had done 
something in this regard and a subsidy was given. The 
Subsidy for export was given and on that basia the extra 
production In our country was sent out to other countries. 
by purely giving a subeldy. This is tIOmethlng which can 
be given. The NDA Govemment has proved that It can 
be given. The WTO is not against that. If the WTO is 
not against France and lOme countries giving subsidy of 
this nature, then why not for Indian cultivators? 

If this could be done for rubber, why It could not be 
done for tea for which price is so low? The plantation 
wort<ers are In real difficulties. The farmers, especially 
the small farmers are in great difficulties. .. 

The price of pepper has come down to as low as 
R •. 50 a kilo which W88 about Rs. 200 eartler. How can 
the farmers austaln? this Is something which is being 
exported. India has exported pepper to the tune of 
21,609 quintals In 2002·2003 and .. med about Rs. 178 
cr0f8. We are producing best pepper. That Is also coming 
cSown because the production It8eIf has gone down. 

So, we must encourage the farmers by giving some 
subsidy. this can be done. It has bee proved. Then, 
why do we not it? Though the present Govemment h .. 
wflhdrawn the subsidy with regard to rubber, I think, this 
is something which can be taken up by the Govemment. 
I hope the Agriculture Minister wiD take up this matter of 
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subsidy for exports before the Commerce Ministry and 
also the Finance Ministry. Of course, involving the 
Agriculture Ministry, something could be done. 

Sir, the other aspect of import of some of the goods, 
especially the agriculturai goods produced in Sri Lanka, 
has caused a great concem. I think, that is also something 
on which the Government should do something 
immediately; otherwise, the import for zero duty on various 
types of agriculture produces like tea, coffee etc. Is 
pouring down to India. For cardamom, the Spices Board 
has made a new recommendation. The Spices Board 
has made a recommendation. I do not know whether the 
Boards are making such recommendations now-a-days. 
This is an official document and there, the proposal for 
fixing of import duty on cardamom is stated. We are 
producing the best cardamom in the world and we have 
got exports also. But import is coming from Guatemala 
where a large amount of low quality cardamom is being 
produced. The Cardamom Board has now made a 
proposal to the Government of India. It says: 

"We propose that the import duty on cardamom be 
fixed on per kilogram basis instead of the prevailing 
70 percent Import duty on the Import value. It is 
suggested that the duty be fixed at 70 percent of 
the average auction during the current season, which 
is Rs. 327." 

It is given on the basis of the auction. Suppose, the 
auction price today is Rs 500. It may crash down to Rs. 
100 or As. 200 also. It may go up to As. 600 or Rs. 700 
sometimes, but it crashes generally. So, the whole 
cardamom is lost and our cultivator. are In feal 
doldrums. So, this principle may be accepted. Though I 
do not agree with the quantum stated because the 
quantum is too low, but the principle of fixing of import 
duty on the basis of the price prevalent in India, which 
the farmer gets, is something, which we have to think of. 
I have spoken this about cardamom only, but this is 
something which we can think of In the cases of other 
produces also. 

We are a fed6ral country. Federalism Is _ted in 
our Constitution. but I think, we have to f"""Y'& mOle 
of federalism because If by one natural calamity one 
acre is flowed off from Kerala, the amount't'(,f"i,ss which 
is sustained by that State or the farmer is so high 
because cash crops are produced there. Due to the nature 
of the crops, because of the houses, because of the 
village system so much of difference is there from one 
State to the other State. So, I think, when we think of 

federalism, The planning and implementation on the basis 
of difference on account of geography as well as other 
aspects of each Slate, each area or ground realities of 
each area must be considered. This is something which 
the Govemment of India should do. 

Take the example of Crop Insurance. Crop insurance 
is available for many crops, but not for many of the 
crops, which Kerala is having. Since there is no crop 
Insurance, if one rubber tree is gone, the compensation 
which is obtained is very low. May be, it is As. 100 
whereas the farmer loses Rs. 20,000 or even much more 
So, crop insurance is something which has to be given 
for other crops also. 

I finish my speech because of the paucity of time. 

[Translation; 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Chairman, Sir, I support the resolution presented by Shri 
P. K. Vasudevan Nair. 

Mr. Chairman, Sir, the farmers of our country face 
the problem8 of unemployment and starvation as their 
problems are not solved. They are not offered loans on 
time due to which they get lees yield and they are 
compelled to commit suicide . .. (lnMntlpllons) 

MR. CHAIRMAN: Athawaleji, at least you can give 
suggestions in lucid language. 

SHRI RAMDAS ATHAWALE: Mr. Chairman, Sir, I 
am giving suggestions. We have discusaed the problems 
of the farmers several times. Today the UPA Govemment 
is in power. When th4!ty were in power, we used to talk 
of big things now we have come down a little bit. But 
we should consider farmers' problems. My demand to 
the Govemment is that the families of farmers who have 
committed suicide should be given at least rupees five 
lakh as compensation. The Govemment need to make a 
provision in this regard. 

Mr. Chairman, Sir, the arrangement for irrigation are 
very good in India but alongwlth this unlrrigated area is 
also quite large in our country. The Govemment need to 
take the programme of linking rivers seriously so as to 
irrigate the unirrigated· land. . 

The Arabian sea shore falls in Mumbal and Konkan. 
This area gets excessive rains but an the water flows 
back to sea. If we are abie to harvest this water then it 
could be used In western Maharashtra, Marathwada and 
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Vldrabha where there is shortage of water. It Is my 
demand from the Government of India that the water 
that flows back to sea should be harvested. There Is a 
need to collect this water. The Government of India should 
at least make a provision of Rs. 25 thousand crore for 
this purpose. Through you, I would like to inform 
Shri Kanti Lal Bhuriaji that we need Rs. 25 thousand 
crore for the development of this project on Mumbal sea 
shore. That is why I suggest that Government should 
consider it seriously. 

Further interest rate should be reduced on the loans 
offered to farmers. That interest rate should be 2-3 percent 
and the time for repayment of loans should also be 
extended. Apart from this arrangements should be made 
to see that crops are not damaged in areas which are 
flood prone like Bihar or the areas which are given to 
excessive rains. I request the Govemment to plan in 
such a way that flood waters can be taken to drought 
affected areas like Uttar Pradesh and West Bengal. 

Mr. Chairman, Sir, I suggest that as per the price 
index landless labourers should be given dally wage of 
Rs. 200 but no farmer can pay a labourer 200 rupees 
per day. That is why I suggest that If labourers are to be 
paid 200 rupees as minimum wages then 25 percent of 
it should be paid by the Govemment 25 percent by State 
Govemment and 50 percent by the farmers. We need to 
formulate a scheme for this. The Govemment should give 
every landless labourer at least 5 acres of land out of 
the surplus land which includes the land of forest 
department and other agricultural land, to make them 
self reliant. The Government should initiate such a 
programme. 

Mr. Chairman, Sir, Maharashtra was hit by severe 
drought a few years ago. Shri Atal Blhari Vajapyaee 
visited my constituency, Pandharpur when NDA was in 
power. We have been demanding for 1700 crore rupees 
for 2-3 years. Atalji made an announcement of releasing 
50 erore rupees. When UPA Govemment came to power, 
it gave 500 crore rupe£,s to Maharashtra. But the 
Government of India should give 50 thousand crore 
rupees to face the drought. We are ready to make our 
demand less by 150 crore rupees. But Maharashtra needs 
to be given 1 thousand erore rupees. Shrt Sharad Pawarjl 
is Agriculture Minister. Shri Kanti La! Bhurlaji is a very 
good friend of mine. I request him that there Is a need 
to make all these provisions. 

Too many sugar industries are suck in MaharMhtra. 
Maharashtra is a big sugar producing state. SugIIIc.l8 
is produced at a very large scale there. The Govemment 

need to consider about giving financial help to suo.r 
Industries. I think that the Government would consider aU 
these suggestions because If we do not improve the 
condition of the farmers then our country also would not 
be strong. That is why there Is 8 need to Improve the 
condition 01 the farmers and the agricuhure labourers too. 
There Is NCDC. It receives proposala for loans but very 
few proposals are approved. The people have to face 
problem. I want to say that the Govemment need to 
think that proper loan facilities should be provided by 
NCDC. h Is the responsibility of UPA Govemment to 
help the farmers. We have assured help to farmers In 
the Common Minimum Programme but actually the 
Govemment must do something towards providing them 
with those funds and help. 

In the end, I support the Resolution and hope that 
the farmers of the country get justice one day. The day 
should arrive aarty when no farmer will commit suicide. 
We will need the support of NDA to bring such situation 
In five year. I conclude and thank you tor giving me time 
to speak. 

DR. RAMKRISHNA KUSMARIA (Khajuraho): Mr. 
Chairman, Sir, I would like to thank hon'ble Nalrjl for 
raising a very sensitive issue in the House. It is a fact 
that we use many adjectives for farmer, like we cali them 
foodgiver, God, etc., but actually no justice is done to 
them. In my opinion 60 percent persons having 
background of farming are elected in Lok Sabha but they 
hesitate in talking about rights of farmers because of 
their own bond with their parties. 

Sir, I want that a farmers cell should be conatttuted 
in Lok Sabha to look into the problems of farmers. There 
is no farmers cell inside Lok Sabha like there are 
Chamber of Commerce and other bodies, therefore It 
should be set up and the farmer's condition .tlould be 
reviewed sincerely. The unemployment and deteriorating 
financial situation of the country can be solved itMIf, If 
this cell is formed. Agricuhure Is the biggest Induatty and 
1atg88t employment generator in our country but justice 
is not being done to it. Hon'bIa Nalrjl hu .... this ilsue 
that the farrrter who feeds everybody 18 commIltIng suicide. 
They should be helped and taken care of. 

Sir, fatmefS are facing two kindII of problems, one 18 
naIuraI calamity and the other is policy formulating. Natural 
calamity comes in the form of hailstorm, rain, flood and 
In front of these oaIamltfes aft other fadore like good 
crop, beat of Inputs, the beet fertilizers, proper irrigation 
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etc. Become immaterial for If there is a hailstorm It will 
destroy the crop completely and their technology will also 
fail. Which is why we must act well In advance to face 
the situation of flood. famine and natural calamity. I will 
appreciate If they continue with hon'ble Ataljl's proposals 
of inter-linking of the rivers to save us from flood and 
famine. 

Sir. I will talk about the administrative problems. There 
are some laws which create problems for the farmer. 
Just now our former speaker were telling that the farmers 
have got the insurance done, they have Paid the premium 
also but If the crop is destroyed then he is not given the 
insurance because he fails to pay the next Instalment of 
premium. This is open loot. After promising and giving 
them big dreams they were duped of their money and 
were not given any insurance cover also. I would like to 
say that both the Government and State Government 
should talk to the insurance companies and help the 
farmers get their money back. Similarly, you know that 
the NDA Government had reduced the interest ratea. on 
loan. It was brought to 9 percent from 14 to 18 percent. 
Even today the interest rates have not been reduced In 
the Co-operative sector and no credit cards are being 
issued to farmers. 

Sir. this matter needs to be looked into. Recently 
the interest rates have been reduced to 7.30 percent by 
the Reserve Bank, they should implement this. They are 
not able to execute this. If they implement It. the farmers 
will be able to grow things at low coat. This will reduce 
their burden as well as cost. This step will be beneficial 
to the farmers, so please implement It. 

Sir. the second thing I want to say is th.t the NDA 
Government had started the work of constructing Cold 
storages. which has been stopped by them. Under this 
programme Cold Storages were being constructed In rural 
areas so that the farmers could avail the facility of storing 
their perishable items in Cold Storages. They were availing 
the facility of storing their items to fetch good price at a 
later stage but they have cloeed down the programme. 
To provide VJith storing facility In villages Itself. they should 
keep the programme running. 

Sir. I would like to say one more thing that hon'ble 
Minister is himself aware about Madhya Praditeh. The 
state is not provided with Ita full quola of elecaric:ity due 
to which the farmars there are in big problem. F~ of ,aU 
there was DO rain in regions of Teekamgarh, Chhatt8rpur 
etc. as a result of this there is no war in pond for 
irrigation and as there is no water. irrigation is getting 

adversely affected and those who have their own aouroes 
like tubewella, the ground waler level has gone down a 
lot over there and electricity is required to pump the 
water but they are not giving electricity also. :rhey have 
cut the electricity in our region. Please do not do 10 
much of injustice to the farmers. 

Sir, i would like to draw the attention of the 
Government towards one more thing. In my constituency 
Teekamgarh, Panna and Damoh regions there is acute 
shortage of fertilizers. We are not aware of why the DAP 
fertilizer is not reaching there? Through you, I request 
the Government to make immediate arrangement for 
supplying fertilizers to this region. Thasa smaH Issues 
raise the burden on farmer. his crop is affected and as 
a result he is under heavy debt. Sir, there Is a sma" 
saying--Indian Farmer is bom in debt. lives in debt and 
dies In debt.· 

'(he Government need to work for farmers. They 
have got the chance. Mr. Chairman, Sir, with these words. 
I ~nk SM P.K. Vasudevan Nairji's for raising this issue 
in the House, understanding the pains of farmers and for 
making effort to mitigate there Problems. Mr. Chairman, 
Sir, I thank you for giving me an opportunity to speak. 

{English} 

DR. K. S. MANOJ (Alleppey): Mr. Chairman, Sir at 
the outset, I must congratulate Shri P. K. Vasudevan 
Nair for bringing this Private Member's Resolution on a 
very vital Issue of farmers in this country. At the same 
time, the tragic situation is that when a matter which is 
very important to the farmers of the country is discussed, 
most of the Members as weH as Ministers are absent 
from here. 

18.00 hra. 

I would not go into the details of various factors that 
lead to the said plight of the farmers. I would like to 
point out some of the important factors that lead to the 
innumerable suicides of the farmers. 

Even though he had moved the Private Member's 
Re~utIon two months back during the lut Seaaion. it is 

, \ 
stili relevant because everyday newspapers report about 
the suicides of farmers. They are stili continuing. In spite 
of the varioua measures being taken by the Government, 
stili farm .... are committing· suicides. So, we must again 
and apin think about why these farmers are committing 
... lcidaa. 
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There are many factors. More than 70 to 80 percent 
of the India's population i8 dependent on agriculture and 
India is an agricultural country. So, we must give prime 
importance to the problems of farmers. Most of the 
agriculture sector depends on climatic conditions, 
monsoon, and so on and so forth. But some of the 
problems are still existing, out of which, the paramount 
importance is the emerging new policies, as Shrl Nair 
has correctly pointed out. He has abbreViated It as LPG-
Liberalisation, Privatisation and Globalisation. In our mother 
country, India, we have got a value system In which 
human values are given more Importance. That Is replaced 
by the new policies, that Is of the global value. In that 
system, they are not giving attention to the r-roblema of 
the vulnerable groups. So , the farmers are denied their 
rights. A very important factor Is the attitude of the 
Government. 

Formerly, farmers were given subsidies and extended 
other supportive measures. They were getting subsidies 
for their seeds, fertilizers and pesticides. Now, all these 
things are withdrawn. So, this new trend is creating many 
problems. We are spending a lot of money for research 
activities. ICMR and agricultural universities are spending 
a lot of money for research activities, but the findings of 
these research activities are not reaching the farmers. 
We are talking of diversification of agriculture. Many 
researchers are there. But the finding on diversifying 
activities of agriculture are not actually reaching the 
farmers. Hence, many problems are existing. Also, the 
farmers are not able to control the market. 

Today momlng also, the hon. Finance Minister has 
said that when there is a demand, we have to import 
thlnge from abroad. That is right. But at the same time, 
the right thing is to encourage production. That is not 
happening here. We have to encourage the production 
of agricultural materials whilst importing things. 

One hon. Member has also pointed out about the 
linking of the rivers. As far as Kerala is concerned, this 
is detrimental to the farming condition of Kerala. When it 
is considered, we should think about the regional 
aspects-whether it is beneficial to that particular area or 
not. 

hereby support, Shrl Vasudevan Nair. As he has 
pointed out, we should bring a legislation. I want to 
emphasise that we should bring a legislation to support 
the farmers. The legislation should include various aspects 
conceming the farmers. 

MR. CHAIRMAN: Shrt ShaJlendra Kumar-flot preeent. 

DR. CHlNTA MOHAN (TlrupaU): Sir, today, we are 
diecuealng about the problema of agriculture eector. I also 
thank Shrl Vasudevan Nair who has brought this Private 
Members' Resolution before the House. 

When we look at the rural economy today, the picture 
Is not very rosy, maybe because of lack of rains or lack 
of crops. Many factors are there. When we look at the 
farmer today, though he Is producing hie rtce or wheat or 
anything else, he Is not able to seA thle directly to the 
Food Corporation. The Food Corporation wanted to help 
the farmelS. But they are not able to come to their I"MCU8 
because in between the miller, the middleman Is coming. 
The advantage Is not going to the farmer. The advantage 
is going to the middleman who Is a miller and who Ie 
exploiting the Interests of the farmer and getting the 
advantage. Hon. Minister, sitting here, can go to the 
farmer and purchase his yield which can go a long way 
in definitely helping the farmer. Unless we help the farmer, 
the agricultural labour cannot allO get the benefit. The 
agricultural labourers today are not having work. Even If 
they work, they are not able to get more than As. 30 
per day. WIth this Rs. 30 per day, they are not able to 
get more than one meal a day. this Ie the problem or 
the agricultural labour and more particularty In a drought· 
affected area. 

I strongly believe that there Is a need for an agrarian 
reform. We are going In for Induatrial reformI only. The 
industrial reforms alone will not have a positive result. 
Look at other countries like China and Japan. They went 
In for agrarian reforms first. After that, they have coma 
to the Industrial reforms. In our country, we are first 
looking up for Industrial reforms. There Ie a definite need 
for agrarian reforms. We must definitely bring, If not In 
thle Session at least in the next seaaIon. a Bill on agrarian 
reforms. 

/TfllnllMliDnJ 
MR. CHAIRMAN: Shrl Chlnta Mohanjl, you can 

continue your speech at the time of next Private Member'e 
Resolution. 

fEng/I8hJ 

The House stands adjourned to meet on Monday, 
the 13th December, 2004 at 11.00 a.m. 

18.08 In. 

T1HI LoIr SIIIJh6 thtN7 «foutn«I1III EMwIn 01 1M CIot:Ir on 
AbdIy, o.o.mbtIr 13, 20011~ 22" 1926 (s..). 
:n 
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Membsr-Wise /ntit1x to Stsl'Md List of OulJSlions 28. Shrl Surandran, Changara 151, 

SI.No. Member's Name Question 29. SM Thomas, P .C. 155, 
Number 

Shri Tripathy. Braja Kishore 147. 30. 

2 3 31. Shri Yaclav, Devendra Prasad 146, 

1. Shri Chowdhury, Adhlr 160, 32. Shri Yaclav, Ram Krlpal 146, 

2. Shrl Deshmukh, Subhash Sureshch 141, 33. Shrl Yerrannaldu, Klnjarapu 143, 

3. Dr. Jagannath, M. 156, Mtlmber-wistl /ntltlx to U,..mrd LisI of 0utIs1ions 
4. Shri Khaire, Chandrakant 157, 

SI.No. Member's Name Question 
5. Shri Kharventhan. S.K. 152, Number 

6. Shri Kumar, B. Vinod 154. 
2 3 

7. Dr. Kusmaria. Ramkrishna 150. 
1. Shrl -BACHDA-, Bachl Singh Rawst 1645. 

8. Smt. Madhavraj. Manorama 149, 

9. Shri Mahajan. Y.G. 142. 
2. Shri Acharia, Basudeb 1841. 1755. 

10. Shri Mahato, Sunil Kumar 160, 3. Shrl Adsul. Anandrao V. 1661. 1664, 
1690. 1737, 

11. Shri Majhl. Parsuram 157. 1756 

12. Shri Meghwal, Kailash 156, 4. Shri Ahlr, Hansraj G. 1631. 1758, 

13. Shri Mehta. Bhuvaneshwar Prasad 147, 6. Shri Angadl, Suresh 1673. 

14. Shri Nair, P.K. Vasudevan 151, 6. Shri Athawale. Ramdas 1622. 1689, 
15. Shri Pandey. Prabodh 158. 7. Shri Bansal. Pawan Kumar 1683, 1753. 
16. Dr. Panda, Laxmlnarayan 152. 1785. 1796. 

17. Shri Paawan. Sukdeo 148, 8. Shri Barad. Jashubhai Dhanabhal 1686, 1735. 
1754. 1786. 

18. Shri Pathak, Brajesh 154. 1792 
19. Shrl Ramakrishna, Badlga 159, 9. Shrl Barman. Hltan 1652, 
20. Shrl Rana. Kashlram 142. 10. Shrl Barman, Ranen 1662, 
21. Shri Saradgi. Iqbal Ahmed 158. 

,11. Shri Saxla. Joachim 1655, 
22. Shri Singh. Chandra Bhushan 146, 

12. Shrl Bhadana, Avtar Singh 1644, 
23. Shri Singh, Ganesh Prasad 148. 

~, 13. Shrl Bhargava, Girdhari La! 1657. 
24. Shri Singh. Mohan 144. 

~, 14. Shrl Bishnoi, Kuldeep 1646. 1725 
25. Shri Singh. Prabhunath 144. 

26. Shri Singh, Sltaram 153, 
15. Shri Chakraborty, AtoY 1668. 

27. Shri Singh, Sugrlb 153. 16. Shri Chaliha, KlrIp 1653, 
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17. Shri Chandal, Suresh 1624, 1704, 44. Shri Khanna, Avinuh RaJ 1798, 1801, 
1739, 1802, 

45. Shri Kharvanthan, S.K. 1721, 1771, 1813, 

18. Prof. Chander Kumar 1624, 1813, 46. Shri KoehaI, Ragtluveer Singh 1632, 1705, 
1633, 

19. Shri Chandrappan, C.K. 1682, 1770, 
Shri Krishna, Vijoy 1804, 47. 1668, 1879, 

1743, 1750, , 
20. Shri Chavan Hariahchandra 1776, 1803, 

21 . Dr. Chinta Mohan 1711, 46. Shri Kumar, B. Vinod 1719, 1798, • 22. Shri Chitthan, N.S.V. 1694, 49. Shri Kumar, NItIsh 1711, 

23. SM Choudhary, Nlkhil Kumar 1646, SO. Shrl Kuahawaha, Narendra Kumar 1839, 

24. Shrl Chouhan, Shiv"'; Singh 1881, 1752, 51. Smi Lonappan, Nambadan 1664, 

25. Shri Chowdhury, Adhir 1620, 1634, 52. Shrl Madam, Vlkrambhal Arjanbhal 1815, 
1652, 1727, 

53. Smt. Madhavraj, Manorama 1709, 1789, 
26. Shri Dasgupta, Gurudas 1676, 1789, 1807, 

27. Shri Deora, Milind 1618, 54. Smt. Mahajan, Sumltra 1669, 1744, 

28. Shri Deshmukh, Subhash Suresh 1697, 
1780, 

Chandra 55. Shri Mahajan, Y.G. 1699, 1761, 

29. Shri Fernandes, George 1695, 
1776. 1787, 

Shrl Gadakh. Tukaram Gangadhar 1666, 1741, 
56. Shri Mahato, Blr Singh 1685. 1688, 

30. 1741, 
31. Shri Gadhavi. P.S. 1856. 57. Shri Mahato, Sunil Kumar 1617, 1652. 
32. Shri Gahlot, Thawarchand 1798. 58. Smt. Maheshwarl, Klran 1621. 1623. 
33. Shri Gohain, Rajan 1745, 1707, 1734, 

1759, 
34. Shri Goyal. Sumdra Prakash 1688, 

Shri Hassan. Munawar 1673, 
59. Shri Mahto, Tek Lal 1670. 

35. 

36. Shri Hegde, Anantkurnar 1628, 60. Shri Majhi, P8I8uram 1702, 1722. 
I 1764. 1797, 

37. Dr. Jagannath. M. 1722, 1741, 
1798, 61. Shrl Mandai. Sanat Kumar 1675. 1741. , 1748, 1783, 

38. Shri Jalappa. R.L. 1639. 1794, 

39. Smt. Jayaprada 1711. 82. Shirl Meghwal. Kallash 1678. 1749, 
40. Shri Kalmadi, Suresh 1799, 1784, 1795. 

41. Shri Kamal. Gurudas 1692, 1757, 63. SM Mehta. Alok Kumar 1673, 1748. 
1811. 1809. 

42. Shri Kanodia. Mahesh 1613. 1787, 64. Shri Mehta. Bhuvaneshwar P ..... d 1728, 1173. 

43. Shri Khaire, Chandrakant 1723. 66. SM Modi, Sushll Kumar 1674. 1798. 
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66. Shrl Munshi Ram 1638, 91. Shri Rao, Rayapati Sambastva 1640, 1738, 

67. Shri Murmu. Hemlal • 1798, 
1776, 1793, 
1808, 

68. Shri Nair, P.K. Vaaudevan 1nG, 1804, 92. Shri Rao, D. Vittal 1642, 1735, 
69. Smt. Narhire, (SAW.) Kalpana 1620, 1701, 1775, 1792, 

Ramea 1722, 93. Shrt Rathod, Harlbhau 1745, 
70. Shri Nayak, Anarna 1632, 1649, 94. SM Rawale, Mohan 1618, 1673, 
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71. Shri NI.had, Mahendra Prasad 1887, 1755, 1781, 

72. SM Oram, Jual 1629, 1639, 95. Shri Rawat, Kem'a Prasad 1677, 1792, 
1747, 1782, 1798, 

73. Shri Owaial, Aaaduddln 1686, 1740, 96. Prof. Rawat, Rua Singh 1787, 1810, 
1743, 1777, 97. SM Reddy, G. Karunakara , 1639, 1649, 

74. Shri Panda, Prabodh 1730, 1880, 1722, 
1751, 

75. Dr. Pandey, Laxminarayan 1837, 1717, 
98. Shri Reddy, M. Raja Mohan 1648, 

76. Shrl Parate, Dalpat Singh 1839, 
99. SM Reddy, S.P.Y. 1891, 1809, 

77. Shri Patel. Jivabhai Ambalat 1643, 
100. SM Reddy, Suravaram Sudhakar 1860, 

78. Shri Pathak, Brajeah 1774, 1734, 
101. Shri Renge Patit, Tukaram 1812, 1652, 

79. Shri Patil, Balasaheb Vikhe 1851, 1863, Ganpat Rao 1742, 1778, 
1730, 

102. Shri Rijiju, Khlren 1635, 1710, 
80. Shri Patil, Prakash 8apu V. 1663, 

103. Shri Saradgl, Iqbal Ahmed 1696, 1763, 
81. Shri Plngle, Devidas 1838, 1790, 1799, 

82. Shri Pradhan, Dharmendra 1637, 104. Dr. Sarma, Arun Kumar 1671, 1745, 

83. Shri Prasad. Harlkewal 1652, 1885, 105. Shrl Sethyanarayana, Servey 1639, 1647, 
1736, 1739, 1792, 

84. Smt. Purandeswarl, D. 1652, 1731. 106. Smt. Sen, Mlnatl 1614, 1708, 

85. Shri Radhakrishnan, Varkala 1846, 1659, 1785, 

86. Shrl Rajendran. P. 1884, 1716, 107. Shrl Sethi, Arjun 1747. 
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ANNEXURE-II 

Mlnitllly-wlss Index to SIIImKI LItII of Qusslfons 

147, 149, 150, 151, 153, 155, 157, 158 

154 

143, 144, 145, 146, 148, 152, 159, 160 

156 

141, 142. 

1612, 1614, 1617, 1818, 1625, 1842, 1645, 1855, 1656, 1859, 1661, 1866, 
1674, 1675, 1677, 1682, 1693, 1894, 1695, 1896, 1898, 1699, 1703, 1709, 
1712, 1716, 1717, 1719, 1720, 1730, 1743, 1744, 1745, 1748, 1749, 1762, 
1753, 1781, 1785, 1788, 1771, 1772, 1776, 1791, 1793, 1799, 1800, 1806 

1636, 1873, 1784, 1808 

1810, 1611, 1613, 1616, 1816, 1619, 1621, 1622, 1623, 1824, 1626, 1827, 
1828, 1829, 1830, 1633, 1635, 1637, 1838, 1839, 1640, 1843, 1848, 1851, 
1653, 1660, 1662, 1663, 1665, 1667, 1668, 1670, 1672, 1676, 1678, 1679, 
1683, 1684, 1685, 1687, 1688, 1690, 1691, 1692, 1697, 1700, 1701, 1702, 
1704, 1706, 1707, 1708, 1710, 1713, 1714, 1723, 1724, 1725, 1726, 1728, 
1733, 1734, 1736, 1740, 1742, 1750, 1751, 1754, 1756, 1767, 1758, 1759, 
1782, 1783, 1784, 1767, 1769, 1710, 1773, 1714, 1717, 1718, 1779, 1789, 
1790, 1794, 1795, 1802, 1803, 1804, 1805, 1807, 1809, 1810, 1811, 1812, 
1813 

1654, 1705, 1721, 1727, 1731, 1732, 1738, 1748, 1780, 1783, 1785, 1796, 
1801 

1620, 1831, 1632, 1634, 1644, 1646, 1849, 1652, 1657, 1718, 1718, 1755. 
1766, 1782, 1766, 1788, 1792, 1797 

1841, 1647, 1650, 1658, 1664, 1669, 1671, 1880, 1681, 1686, 1689, 1711, 
1722, 1729, 1736, 1737, 1739, 1741, 1747, 1775, 1780, 1781, 1787, 1798. 
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